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 LOK  SABHA

 Friday,  August  12,  3960/Sravana  21,
 882  (Saka)

 The  Lok  Sabha  met  at  Elevent  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chairj

 ORAL  ANSWERS  TO  QUESTIONS
 House  allotted  to  Shrj  da  Fonesca  in

 New  Delhi

 +
 (Shri  Ran:  Krishan  Gupta:

 *350.  <  Sardar  Iqtal  Singh:
 (Shri  A.  M.  Tariq:

 Will  the  Minister  of  Works,  Hous-
 dmg  and  Supply  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  290  on  the  22nd  February,
 960  and  state:

 य

 whether  any  decision  has  been
 en  in  regard  to  the  house  allotted
 Shri  J.  E.  da  Fonesca  in  New  Delhi;

 a
 (b)  if  3  the  details  thereof?
 Th.  ..eputy  Minister  of  Works,

 Housing  and  Supply  (Shri  Anil  K.
 ‘Chanda):  (a)  and  (b).  It  has  been
 decided  that  the  property  in  question
 be  purchased  by  the  Ministry  of

 Works,  Housing  and  Supply.
 As  regards  continuance  of  the  lease,

 Government  have  decided  to  allow
 Shri  Fonesca  to  continue  upto  the
 Bist  January  1961.  The  rent  payable
 by  him  is  Rs.  +1,080:62  nP.  per  month
 fom  the  Ist  January  955  to  the  3ist
 January,  959  and  Rs.  -3,700-00  per
 month  from  the  Ist  February,  959  to
 ‘the  3lst  January,  96l.  Maintenance

 755  (Ai)  LSD—
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 wili  be  the  responsibility  of  Shri
 Fonesca  for  the  entire  period  from
 the  Ist  January,  955  to  the  3lst
 January,  1961.  House  tax  would,
 however,  be  payable  by  him  from  the
 lst  January,  955  to  the  3lst  January,
 959  only  and  by  Government  for  the
 remaining  period  viz.  from  the  st
 February,  959  to  the  3lst  January,
 ‘1961.  The  lease  deed  in  respect  of
 the  house  has  been  concluded.

 Shri  Ram  Krishan  Gupta:  In  reply  to
 a  previous  question,  the  hon.  Minis-
 ter  said  that  the  legal  aspect  of  this
 question  is  being  considered.  May  I
 know  what  are  the  difficulties  in  get-
 ting  this  house  vacated  as  the  rent
 is  very  cheap?

 Shri  Anil  K.  Chanda:  For  quite  a
 considerable  period  we  could  not
 operate  Public  Premises  Eviction  Act.
 It  was  not  at  our  disposal  so  to  speak
 because  of  its  being  held  ultra  vires
 of  the  Constitution  by  several  High
 Courts.  We  had  been  in  negotiation
 with  this  party  all  this  time.

 Shrimati  Renu  Chakravartty:  Is  it
 a  fact  that  this  house  which  the
 Works,  Housing  and  Supply  Ministry
 has  decided  to  buy  was  allotted  to
 the  Minister  of  Rehabilitation,  who
 was  then  Adviser  in  949  and  I  be-
 lieve  that  allotment  has  not  been
 cancelled  uptodate  although  he_  got
 another  allotment  later?  May  I  know
 whether  this  legal  aspect  has  also
 been  considered  and  whether  that  al-
 lotment  has  been  cancelled  now?

 Shri  Anil  K.  Chanda:  From  the  old
 Papers  I  have  not  found  that  this  was
 allotted  to  the  then  Minister  of  Re-
 habilitation.  The  property  passed
 into  the  hands  of  the  Ministry  of  Re-
 habilitation  as  evacuee  puoperty  on
 27th  September,  1955.
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 Shri  A.  M.  Tariq:  May  I  know  if  it
 is  a  fact  that  Government  has  allot-
 ted  this  house  to  the  said  gentleman
 at  a  cheap  rent  and  on  the  other
 hand,  Government  has  taken  a  house
 from  the  same  gentleman  at  a  heavy
 rent?

 Shri  Anil  K.  Chanda:  The  gentle-
 man  has  been  in  occupation  of  the
 house  from  the  previous  owner,
 Nawab  of  Hoti,  from  1939.  The  rent
 originally  was  Rs.  300  only.  From
 time  to  time,  the  amount  has  been
 increased.  For  the  last  five  years,  he
 has  been  paying  roughly  speaking  at
 the  rate  of  Rs.  080  per  month.

 Shri  A.  M.  Tariq:  The  hon.  Minis-
 ter  has  not  replied  whether  any  pro-
 perty  has  been  taken  from  the  same
 gentleman  on  a  heavy  rent.

 Shri  Anil  K.  Chanda:  No,  Sir.  I
 am  not  aware  of  that.

 Shrimati  Renu  Chakravartty:  May  I
 know  whether  this  house  is  part  of
 the  evacuee  pool?  What  is  the
 reason  why  this  property  has  not
 been  auctioned  as  has  been  done  in
 the  case  of  almost  all  other  New
 Delhi  properties?

 Shri  Anil  K.  Chanda:  It  already
 passed  into  the  hands  of  the  Govern-
 ment  when  it  came  into  the  evacuee
 Pool.  We  purchase  it  by  negotiation
 with  the  Rehabilitation  Ministry,  the
 amount  assessed  by  the  Engineers  of
 the  C.P.W.D.  is  Rs.  5,76,515..  It  has
 to  be  purchased  at  the  end  of  the
 lease  period  on  3lst  January,  96I.
 Administrative  and  expenditure  sanc-
 tions  have  already  been  issued.

 Shrimati  Renu  Chakravartty:  My
 question  was  about  auction.

 Mr.  Speaker:  Why  was  it  not  auc-
 tioned?

 Shri  Anil  K.  Chanda:  By  negotiation
 with  the  Rehabilitation  Ministry,  we
 came  to  this  figure  for  purchase.

 AUGUST  12,  960  Oral  Answers  2270

 श्री  भक्त  दर्शन  :  में  यह  जानना  चाहता
 हूं  कि यह  जो  फानेस्का  महोदय  हें  इनके
 कब्जे  में  यह  मकान  चला  कंसे  गया  ?

 Shri  Anil  K.  Chanda:  He  has  been
 in  occupation  of  this  house  from
 1939.  He  has  been  running  it  as  a
 boarding  house.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Minister  has  stated  that  for  some
 Period,  that  is  Ist  January  955  to
 1959,  the  rent  was  Rs.  1000.  Sub-
 sequently  the  rent  has  been  Rs.  3000
 per  month.  Why  this  wide  differ-
 ence?

 Shri  Anil  K.  Chanda:  The  rent
 should  have  been  more  even  from  an
 earlier  period.  But,  we  found  it
 very  difficult  to  get  the  party  to  come
 to  terms;  it  was  also  difficult  for  us
 to  have  the  party  evicted.

 प्लास्टिक  के  ब्लाक

 *३५१.  श्रो  स०  ला०  द्विवेदी  :  क्‍या
 सूचना  ौर  प्रसारण  मंत्री  यह  बताने  कौ
 कचा  दारेंगे  कि

 (व)  क्‍या  यह  सच  है  कि  प्रेस  सूचना
 विभाग  द्वारा  प्लास्टिक  के  जो  ब्लाक  प्रकाशन
 के  लिये  रमाचारपत्रों  को  दिये  जाते  हैं,  वे
 टाइम्य  आफ  इंडिया  प्रेस  में  बनाये  जाते  हैं;

 (ख)  यदि  हां,  तो  बिन  दरों  पर  यह  काम
 टाइम्स  श्राइ  इंडिया  प्रेस  को  दिया  जाता  है  और
 इस  खम्बन्ध  में  टाइम्स  आफ  इण्डिया  प्रेस  को
 ३०  जून,  १६६०  तक  कुल  कितनी  धनराशि

 दी  जा  चुकी  है;

 (ग)  प्लास्टिक  के  ब्लाक  बनाने  कीः
 वास्तविक  लागत  क्‍या  है;

 (घ)  क्‍या  इस  सम्वन्ध  में  टेंडर  मांगें
 गये  थे;  और

 (3)  सारबंगर  अपने  प्रेस  में  यह  काम
 क्यों  नहीं  करवाती  ?
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 सूचना  श्रौर  प्रस।रण  मंत्री  क ेसभा-सचिव
 (श्री  झा०  Wo  जोशी)  :  (क)  जी,  हां

 (ख)  और  (ग).  एक  विवरण  सभा  की
 मेज  पर  रखा  जाता  है  जिसमें  भुगतान  की
 दरें  और  जून,  १६६०  तक  दी  जा  चुकी
 वास्तविक  धनराशि  दिखाई  गई  है  v

 (घ)  जी,  नहीं  ।  टाइम्स  आफ  इंडिया
 ही  देश  में  एक  ऐसा  प्रेस  है  जिसके  पास
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 प्लास्टिक  के  एबॉनाइड  ब्लोकों  के  बनाने  के
 लिये  'विद्येष  सामग्री  है  1

 (&)  भारत  सरकार  के  मुद्राणालथों  में
 एँसा  कार्य  करने  के  लिये  सामान  मौजूद  नहीं
 था  ।  अब  फरीदाबाद  के  सरकारी  प्रेस  में
 एबोनाइड  ब्लोक  बनाने  के  लिये  एक  मशीन
 लगाई  गई  है  ।  उसकी  ब्लोक  ठीक  से  बनाने
 की  योग्यता  जांची  जा  रही  है  ।

 (१)  इस  समय  टाइम्स  आफ  इंडिया  प्रेस  को  जो  दर  दिये  जाते  हैं  वे  इस  प्रकार  हैं  :---

 क्रम  पंख्या  वस्तु  दर

 १  मास्टर  जिक  प्लेट
 (Master  Zinc  Plate)

 ्  एब्रोनाइड  ब्लाक
 (Ebonoid  Blocks)

 3  कैपशन
 (Captions)

 sas
 ६४  नये  पैसे  प्रति  वर्ग  इंच,  परन्तु  कम  से  कम

 १३  रुपये  १२  नये  पैसे  १४  वर्ग  इंच
 या  कम  के  लिये  ।

 १५  नये  पैसे  प्रति  वर्ग  इंच  t

 ६  रुपये  ५०  नये  पैसे  प्रति  कंपशन  प्रति  शत
 छापों  पर  (कागज  और  प्रूफों  की
 कीमत  भ्रलग  )

 (२)  अब  तक  जो  कार्य  किया  गया  है  और  जो  धनराशि  दी  जा  चुकी  है  वह  इस  प्रकार  है  i

 साल  परिवतंन  के  बनाये  गये  घनराशि
 लिये  भेजे  गये  ब्लाकों  की

 फोटो  की  संख्या
 संख्या

 रुपये.  आने  पाई
 BENE LY  १६२  १६,२००  ४६,५००  श्  ०

 १६५५-५६  १६०  २७,०२५  ७८,७१८  ०५  ६+

 १६५६-५७  २३६  रेण  ६,६२४  ०५८५  oF
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 १६५७  -५८  १०१

 १६५८--५६  शे८

 १६५६-६०  205

 अपल-जूत,  १६६०
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 ३३,७००  200,822,  १७  नये  वैसेक

 ३१,६५०  REY,  ५१  नये  वैसे

 २७,२२५  2,038,883,  KE  नये  वैसेक

 25,000.00  नये  दल  ह:
 (लगभग)

 *  इस  धनराशि  में  पिछले  साल  में  बनाये  गये  एशोन।इडों  के  उत  कुछ  बिलों  का  भुगतान  भी
 शामिल  है  जो  उस  साल  में  निबटाये  नहीं  जा  सके  ।

 श्री  Ho  लाग  द्विवेदी  :  एबोनाइट  ब्लाक
 बनाने  की  एक  मशीन  भारत  सर  Te  उस
 समय  मंगायी  थी  जब  ईजिप्ट  और  इंगलेंड
 के  बीच  में  लड़ाई  चल  रही  थी  ।  मैं  जानना
 चाहता  हूं  कि अभी  तक  इस  मशीन  का  उपयोग
 क्‍यों  नहीं  हो  पाया,  और  जब  मशीन  मंगायी
 गथी  थी  तो  इसके  लिए  पहले  से  आदमी  क्‍यों
 नहीं  प्रशिक्षित  किये  गये  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  We  have
 decided  and  ordered  machines  some
 years  back.  There  has  been  delay.
 JT  will  not  be  able  to  explain  it  be-
 cause  the  work  of  installing  and  run-
 ing  the  machine  is  with  the  Works
 Ministry.

 श्री  द्विवेदी  :  यह  मशीन  भारत  सरकार
 ने रा  समय  मंगायी  थी  जब  कि  ईजिप्ट  और
 इंगलैंड  के  ब्रीच  लड़ाई  चल  रही  थी  ।  उस
 सनथ  से  अरब  तक  इतने  बरस  हो  गये  ।  में
 जानना  चाहता  हूं  कि  उस  मशोन  को  लगाने
 में  क्‍यों  कठिताई  हो  रही  है  जब  कि  पी  ०  डब्ल्यू ०
 डोज  इन  पहम  को  बहुत  जल्दी  कर  सकती  थी  ?

 Dr.  Keskar:  I  will  not  be  able  to
 give  the  exact  date  when  the  decision
 Was  taken.

 Shri  M.  L.  Dwivedi:  When  did  the
 machines  arrive?

 Dr.  Keskar:  If  the  hon.  Member
 wants  it,  I  can  certainly  find  out  the

 exact  date.  The  decision  to  have  the
 ebenoid  blocks  prepared  was  taken
 some  time  back.  All  the  other  exact
 dates  are  not  with  me  at  the  moment.

 श्री  ढ़िवेदी  :  में  जानना  चाहता  हूं  कि
 एबोनाइट  ब्लाक  बनाने  की  मशीन  के  मूल्य  में
 जो  कि  सरकार  ने  बाहर  से  मंगायी  थी  और
 उस  रुपये  में  जो  कि  अभी  तक  टाइम्स  आक
 इंडिया  प्रेस  को  दिया  जा  चका  है  क्या  अन्तर  है  ?

 Dr.  Keskar:  As  I  said,  all  prirting
 muchinery  of  the  Government  of
 India  is  under  the  Ministry  of  Works.
 I  will  certainly  send  on  this  enquiry
 to  the  Works  Ministry  to  find  oul.  I
 cannot  say  myself  what  is  the  differ-
 ence.  There  must  be  a  lot  of  differ-
 ence  because  the  equipment  naturally
 eosts  more  than  what  was  paid.

 Shri  M.  L.  Dwivedi:  It  is  less.
 Mr.  Speaker:  The  hon.  Member  is

 evidently  under  the  impression  that  if
 we  had  purchased  it  earlier,  we
 would  have  saved  all  this  amount,
 and  we  have  paid  much  more  than
 the  cost  of  the  printing  press.  That
 is  his  suggestion.

 Dr.  Keskar:  I  entirely  agree  that
 we  should  purchase  as  early  as  possi-
 ble  when  we  decide  to  purchase.
 There  must  have  been  difficulty,  be-
 cause,  as  you  know,  all  purchases  by
 Government  from  outside  are  made
 through  the  Director-General,  Sup-
 plies,  and  he  tries  to  do  his  best.  He
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 must  have  had  difficulty  of  which  I
 am  not  aware  at  the  moment.

 श्री  म०  ला०  हिवेदी  :  क्या  यह  सच  है  कि
 जब  यह  मशीन  बाहर  से  जहाज़  द्वारा  आ  रही
 थी,  तो  बीच  में  उस  का  एक  पुर्जा  ग़ायब  हो
 गया,  जिस  से  वह  मशीनः  ठीक  चालू  नहीं  हो
 सकती  थी,  यदि  हां,  तो  उस  पुर्जे  का  क्या  मूल्य
 था  और  किस  की  गलती  से  वह  पुर्जा  खोया
 झौर  उस  आदमी  के  खिलाफ़  क्या  कार्यवाही
 को  गई  है  ?

 Dr.  Keskar:  The  best  thing  to  me
 appears  to  be  to  address  the  Works,
 Housing  and  Supply  Ministry  on  ‘his
 question.  If  you  so  desire,  I  can  pass
 it  ou  to  the  Ministry,  so  that  full
 details  regarding  how  the  press  was
 ordered,  what  happened  to  it  etc.,
 may  be  available,  I  am  _  concerned
 here  with  ebonite  block  making,  in
 which  my  Ministry  is  interested.  How
 the  press  was  ordered,  how  it  cume,
 whether  certain  parts  of  the  machi-
 nery  were  lost,  why  the  WHS  Minis-
 try  could  not  work  the  press  earlier—
 these  are  questions  which  I  cannot
 answer.

 Shri  M.  L,  Dwivedi:  The  Deputy
 Minister  of  Works,  Housing  and  Sup-
 ply  is  here.  There  is  joint  responsi-
 bility,  and  he  can  answer.

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  I  have  not  got  the  detailed
 information.  I  believe  there  were
 certain  difficulties  about  foreign  ex-
 change  etc.  I  am  taking  note  of  the
 supplementary  questions  asked  by  the
 hon.  Members,  and  later  on  I  may
 make  a  statement  before  the  House
 giving  detailed  information.

 Mr.  Speaker:  Does  not  the  Ministry
 which  orders  a  thing  keep  in  touch
 with  the  WHS  Ministry  and  persist  in
 asking  it  to  supply  as  early  as
 possible?

 Shri  Raghunath  Singh:  May  I  know
 when  this  machine  was  imported  and
 how  much  foreign  exchange  was  in-
 volved  in  this?
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 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  May  I  point  out  that,  as  has
 been  said  by  my  colleague,  the  Minis-
 ter  of  Information  and  Broadcasting,
 this  is  a  matter  relating  to  another
 Ministry.  Although  the  other  Minis-
 ter  is  here,  his  mind  has  not  bsen
 directed  to  these  questions.  He  has
 noi  got  the  facts.  Let  the  questions
 be  put  to  that  Ministry  and  the  full
 facts  will  be  given.

 Shri  Ranga:  But  they  were  given
 ten  days  notice.  Was  it  not  possible
 for  this  Ministry  to  ask  for  informa-
 tion  from  the  other  Ministry  and  give
 dt  to  us?

 Shri  Jawaharlal  Nehru:  These  are
 supplementary  questions.  About  the
 other,  they  can.  For  supplementar-
 ies,  they  cannot  ask  in  the  air.

 Dr.  Keskar:  The  question  is  regard-
 ing  what  this  Ministry  has  paid  for
 thc  ebonite  blocks  that  were  supplied
 to  it  by  the  Times  of  India  and  why
 Government  is  not  making  them.  If
 the  question  related  to  the  equipment
 for  making  the  blocks,  certainly  it
 would  have  been  passed  on  to  the
 WHS  Ministry  for  getting  further
 particulars.

 Shri  Feroze  Gandhi:  May  I  know
 then  why  the  Minister  accepted  ihe
 question?

 Dr.  Keskar:  It  was  rightly  accepted.
 As  ३4  said  the  question  is  what  this
 Ministry  has  paid  to  the  Times  of
 India  for  making  ebonite  blocks  and
 why  Government  is  not  making  such
 blocks.  That  is  all.  That  is  why  it
 was  rightly  accepted.

 सेठ  गोविन्द  दास  अभी  मंत्री  जी  ने  यह
 कहा  कि  टाइम्ज़  आफ़  इंडिया  प्रेस  को  छोड़
 क्र  किसी  प्रेस  में,  या  अन्य  किसी  स्थान  पर
 इस  तरह  के  ब्लाक  नहीं  बन  सकते  थे  t  ब्या
 सरकार  यह  पक्के  तौर  पर  जानती  है  कि
 टाइम्स  आफ़  इंडिया  के  पास  जो  म्र्गन  है
 और  सरकार  ने  जो  मशीन  मंगाई  थी,  उन  के
 सिवा  किर्स;  दूसरी  जगह  उतनी  कीमत  में
 ब्लाक  नहीं  बन  सकते  थे,  झितनी  कीमत  में
 टाइम्ज  भाफ़  इंडिया  ने  बनाये  ॥
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 डा०  केसकर  :  मैं  ते  जो  कुछ  कहा  है,  वह
 आनरेबल  मेम्बर  ने  ध्यान  से  नहीं  सुना  ।
 एवनाइट  ब्लाक  बनाने  की  मशीन  इस  सनय
 केशल  टाइन्ज  आफ़  इंडिया  प्रेस  में  ही  है  और
 हम  अब  लगा  रहे  हैं।  और  किती  प्रेस  के  पारा
 नहीं  है  ।  कंट्रोलर  श्राफ  प्रिंटिंग  के  पास  यह
 सथ  सूचना  है  कि  सब  प्रेसिज्ञ  की  कैेसिटी
 क्या  है  और  वे  क्‍या  क्‍या  बना  सकते  हैं  ।

 श्री  स०  ला०  द्विवेदी  :  कथा  उत्तर  प्रदेश
 ने  भी  इस  तरह  की  मशीन  मंगाने  के  लिए
 प्रार्थना  की  थी  और  उस  क।  क्या  हुमा  ?

 भ्रध्यक्ष  महोदय  :  यह  उत्तर  प्रदेश
 4 सरकार  से  पूछना  चाहिए  ।

 Shri  Vajpayee:  May  I  point  out
 taai  no  reply  has  been  given  to  part
 fc)  of  the  question,  regarding  the
 actual  cost  of  these  blocks?

 Dr.  Keskar:  There  is  a  statement  in
 which  the  details  are  given.

 Shri  Vajpayee:  I  have  got  the  state-
 ment.  It  is  not  there.

 Dr.  Keskar:  How  can  I  calculate  it?
 After  the  Government  press  begins
 to  work  and  they  execute  orders,  we
 will  be  able  to  say  how  much  actually
 it  costs  to  make  the  blocks.  We  80
 not  make  the  blocks  now.  Suppose
 I  esk  a  press  to  make  something  for
 me,  they  quote  the  price  at  which
 they  will  make  it.  That  is  all.  How
 cen  4  know  how  much  it  costs  them?

 भारत-पाकिस्तान  सीमा
 +

 (श्री  प्रकाश  वोर  शास्त्री  :
 श्री  श्रजोत  सिह  सरहदी  :
 श्री  To  के०  वेव  :

 ह  श्रीमती  मकीदा  अहमद  :
 ३५२.

 श्री  सुबिसन घोष  :
 श्री  रामेशवर  टांटिया  :

 L  att  सूपकार  :
 क्या  प्रधान  मंत्री  यह  बताने  की  कुषा

 करेंगे  कि  :

 (#)  क्य।  पंज।ब-पश्चिमी  पाकिस्तान

 न
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 के  सभी  सीमा  विवादों  का  निपटारा  हो गया  है;

 (@)  क्य  यह  भी  सच  है  कि  उक्त
 सीमा  पर  सीभां  र  पूरा  किया  जा  चुका  है;

 (ग)  क्या  राजस्थान-परिच्मी  पाकिस्तान
 सीमा  के  सीमांकन  के  प्रश्न  क॑  भी  इथी  प्रकार
 हल  होने  की  सम्भावना  है;  और

 (धघ)  सीमाओं  को  अंकित  करने  के
 परिण।भस्वरूप  कितने  एकड़  भूमि  पाकिस्तान
 को  मिली  और  कितने  एकड़  भारत  को  ?

 The  Depuly  Minister  of  External Affairs  (Shrimati  Lakshmi  Menon): (a)  and  (b).  Yes,  Sir.
 (c)  There  are  no  known  disputes  in

 this  sector.  Demarcation  operations commenced  in  the  field  season  last
 year  and  are  likely  to  take  two  more
 seasons.

 (d)  Exact  figures  emerging  from
 the  demarcation  concluded  this  season
 have  yet  to  be  worked  out,  but  ac-
 cording  to  estimates,  10:9  square  miles
 are  to  go  to  Pakistan  and  8.24  square miles  are  to  come  to  India.

 शओ  प्रकाश  वी  :  ज्ञास्त्रो  :  में  यह  जानना
 च. हता  हूं  कि  पंजाब  और  पश्चिमी  पा  किस्त.  न
 के  सीना  सम्ब-घी  कितने  विव.द  अभी  शेष  हैं
 ओर  उन  को  हल  करने  के  लिये  क्या  उपाय
 क्येजा  रहे  हैं  ?

 Shrimati  Lakshmi  Menon:  The  de-
 marcation  on  the  ground  of  the
 Punjab  West  Pakistan  boundary  has
 now  been  completed,

 Shri  P.  K.  Deo:  May  I  know  if
 there  is  any  dispute  in  the  Sind-Kutch
 border,  and  if  so,  what  steps  are
 taken  to  settle  it?

 Shrimati  Lakshmi  Menon:  This
 question  deals  only  with  the  West
 Pakistan-Punjab  border  and  the
 Rajasthan—Pakistan  border.

 Shri  P.  K.  Deo:  No.  The  question
 relates  to  Indo-Pakistan  border.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
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 Nehru):  So  far  as  we  are  concerned,
 there  is  no  dispute,  but  there  was
 some  talk  some  two  or  three  years
 ago.  The  point  was  raised  by  Pakis-
 tan,  but  we  consider  there  is  no  valid
 dispute  there.

 ‘Shri  Supakar:  Regarding  the  demar-
 cation  of  the  boundary  from  the  south
 of  Rajasthan  up  to  the  north  of
 Punjab,  may  I  know  what  percentage
 of  the  work  has  been  done,  and  what
 time  it  will  take  to  complete  the  de-
 marcation  of  the  whole  of  the  bound-
 ary?

 Shrimati  Lakshmi  Menon:  The
 length  of  this  border  is  644  miles,  and
 final  survey  has  been  completed  in
 some  46  miles.  The  earlier  stages  of
 ‘demarcation  have  been  completed  for
 some  30  miles,  and  438  pillars  erect-
 ed.  It  will  take  about  two  years  to
 ‘complete  it.

 Pandit  K.  C.  Sharma:  Has  _  the
 boundary  been  decided  by  the  award
 of  the  Boundary  Commission,  or  was
 there  other  dispute  which  has  been
 settled  by  mutual  negotiation?

 Shri  Jawaharlal  Nehru:  The  major
 part  of  the  boundary  is  decided  by
 the  Boundary  Commission,  revenue
 maps  and  the  rest  of  it,  but  where
 there  is  disputed  territory,  it  required
 decisions  by  the  Governments  con-
 cerned.  There  were  a  number  of
 such  small  areas  on  the  Punjab  side,
 and  they  were  referred  to  the  two
 Governments,  and  in  January  this
 year  they  were  settled.

 Shri  Supakar:  We  learnt  from
 newspapers  in  May  or  June  that  there
 were  talks  betwen  the  officials  of
 Pakistan  and  India  regarding  the
 settlement  of  the  boundary  dispute
 between  West  Pakistan  and  India.
 Did  it  relate  to  any  specific  portion
 of  this  area  regarding  demarcation?

 Shrimati  Lakshmi  Menon:  Owing  to
 certain  lack  of  effort  on  the  part  of
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 Pakistan  authorities,  the  work  could
 not  be  completed  according  to  sche-
 dule,  and  therefore  it  was  extended
 to  the  end  of  June.  That  is  what  the
 hon.  Member  refers  to,  I  suppose.

 Shri  S.  M.  Banerjee:  I  want  to
 know  whether,  as  a  result  of  demar-
 cation  and  adjustment  of  borders,
 some  families  are  to  be  resettled  in
 India;  if  so,  the  number  of  families
 and  the  steps  taken  by  Government
 to  rehabilitate  them?

 Shri  Jawaharlal  Nehru:  Even  if
 some  persons  are  affected  by  slight
 transfer,  it  does  not  necessarily
 follow  that  the  persons  are  evicted
 from  their  lands  or  fields.  In  fact,
 they  are  supposed  to  remain  there.
 I  do  not-think  many  persons  are  in-
 volved  in  this,  but  a  few  persons
 might  be  involved  here  and  there,  and
 we  hope  that  they  will  continue  tox
 live  where  they  are.

 Shri  S.  M.  Banerjee:  From  the  reply
 I  understand  that  a  particular  area
 goes  to  Pakistan  as  a  result  of  the
 demarcation.  Should  I  take  it  that
 those  people,  irrespective  of  whether
 they  choose  to  remain  in  India  or  in
 Pakistan,  have  to  remain  there
 under  compulsion,  or  they  can
 come  back  to  India,  and  if
 they  want  to  come  back  to  India,
 what  steps  will  be  taken  by  Govern-
 ment?

 Shri  Ranga:  Option  is  given  to
 them.

 Shri  Jawaharlal  Nehru:  Those
 people  can  remain  there  as  Indian
 citizens;  or,  secondly,  if  they  choose
 to  adopt  Pakistani  nationality,  pre-
 sumably  they  can  do  50;  or,  thirdly,
 they  can  come  over  here,  and  I
 understand  that  the  Punjab  Govern-
 ment  will  try  to  make  arrangements
 for  them.
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 Bonus  Commission

 (  Shri  ean  Krishan  Gupia:
 |  Shri  Nek  Ram  Negi:

 ०353  4
 Sardar  Iqbal  Singh:

 ‘\  Shri  M.  L.  Dwivedi:
 |  Shri  Goray:
 |  Shri  Rajendra  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Short  Notice
 Question  No.  3  on  the  2lst  April,
 960  and  state  the  nature  of  pro-
 gress  made  so  far  in  appointing  a
 Bonus  Commission?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  proposal]  is  being
 finalised  in  consultation  with  interests
 concerned.

 Shri  Ram  Krishan  Gupta:  In  reply
 to  a  previous  question,  the  hon.  Mimis-
 ter  stated  that  this  view  was  also  ex-
 pressed  by  the  Supreme  Court.  In
 view  of  this,  may  I  know  the  reasons
 why  this  proposal  has  been  held  up?

 Shri  Abid  Ali:  Yes,  we  are  very
 much  aware  of  the  decision  given  in
 this  respect  by  the  Supreme  Court,
 and  action  is  being  taken  accordingly.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  terms  of  reference  have  been
 finalised?  Since  a  decision  has  al-
 ready  been  taken  by  the  Standing
 Labour  Committee,  may  I  know  what
 further  interests  are  to  be  consulted?
 Those  interests  were  already  repre-
 sented  in  the  Standing  Labour  Com-
 mittee.

 Shri  Abid  Ali:  The  various  depart- ments  of  the  Central  Government
 were  to  be  consulted  and  the  em-
 Ployers  and  workers  will  also  have
 to  be  asked  to  nominate  their  repre-
 sentatives,

 Shri  Tangamani:  Is  it  a  fact  that
 after  the  decision  has  been  taken  in
 the  Standing  Labour  Committee,  the
 employers’  interests  are  opposing  the
 very  appointment  of  the  Bonus  Com-
 mission?
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 Shri  Abid  Ali:  They  have  their  own
 point  of  view  in  this  matter.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  the  strength  of  the  commission  has
 been  decided  upon?

 Shri  Abid  Ali:  It  should  be  four  or
 five;  there  will  be  one  chairman,  and
 a  representative  each  of  the  workers
 and  the  employers,  and  one  economist.
 and  perhaps  there  may  be  one  inde-
 pendent  member.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 who  is  going  to  head  this  commission?’

 Shri  Abid  Ali:  It  is  not  yet  decided.
 Shri  S.  M.  Banerjee:  May  I  know

 whether  Government  had  any  discus-
 sions  with  the  employers’  representa-
 tives  who  had  earlier  raised  objection
 to  the  appointment  of  this  commission,
 and  if  so,  the  result  of  the  discussion?

 Shri  Abid  Ali:  AsIsaid,  this  matter
 is  under  consideration,  and  the  com-
 mission  will  be  appointed  irrespective
 of  the  opinion  which  the  employers
 may  be  having  in  this  particular
 matter.

 Shri  C.  R.  Pattabhi  Raman:  Will  it
 deal  with  matters  industry-wise  or
 firm-wise  and  company-wise?

 Shri  Abid  Ali:  Generally.

 Shri  Indrajit  Gupta:  May  I  know
 fn  the  object  of  Government  in

 appointing  this  Bonus  Commission  is
 mainly  to  bring  about  a  change  in  the
 bonus  formula  of  the  Labour  Appel-
 late  Tribunal  which  has  been  in
 force  for  some  time?

 Shri  Abid  Ali:  As  regards  the  Full
 Bench  decision  of  the  Labour  Appel-
 late  Tribunal,  as  further  clarified  by
 the  Supreme  Court,  several  doubts
 have  already  arisen  about  it  regard-
 ing  interpretation  etc.  All  these  will
 be  taken  into  consideration  by  the
 commission,  and  they  will  fix  norms.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  terms  of  reference
 of  this  commission  have  been  settled
 so  far  or  not?
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 Shri  Abid  Ali:  Yes,  tentatively.

 Development  of  Small  Scale  Industries
 im  Rural  Areas  in  Delhi

 +354,  Shri  A.  M.  Tariq:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  steps  Government  have
 taken  to  develop  mall  scale  in-
 dustries  in  rural  areas  in  Delhi  by
 way  of  marketing  their  ished  pro-
 ducts;  and

 (b)  whether  any  adequate  facilities
 are  provided  to  them  for  procurement
 of  raw  material  in  order  to  run  their
 industries  to  full  capacity?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  industries
 get  assistance  under  various  schemes
 of  the  Government  for  development
 of  small  scale  industries  including
 assistance  for  marketing.

 (b)  Yes  Sir,  subject  to  such  limita-
 tions  as  are  experienced  by  all  in-
 dustrial  units  in  respect  of  certain
 imported  and  controlled  raw
 materials.

 Shri  A.  M.  Tariq:  May  I  know  whe-
 ther  the  Ministry  has  received  any
 loan  applications  from  the  rural  areas
 for  the  development  of  industries,  and
 if  so,  the  number  of  such  applications
 received,  the  number  sanctioned,  and
 fhe  amount  involved?

 Shri  Manubhai  Shah:  I  do  not  have
 the  break-up  rural-area-wise.  But  as
 I  said  last  week  in  reply  to  a  ques-
 tion,  about  359  applications  have  been
 approved  by  the  Delhi  Administra-
 tion  last  year.

 Shri  A.  M.  Tariq:  What  was  the
 number  of  applications  received,  and
 what  was  the  number  sanctioned?

 Shri  Manubhai  Shah:  I  gave  the
 figures  last  time.  Aboyt  359  applica-
 tions  were  received,  and  about  200
 applications  were  granted  and  others
 were  under  consideration.  As  _  to
 how  many  of  them  were  from  rural
 areas  and  how  many  were  from  the
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 city  of  Delhi,  if  the  hon.  Member  is
 interested,  certainly,  I  shall  supply
 him  the  information.

 Maharajkumar  Vijaya  Anand:  May
 J}  know  whether  any  impetus  is  b«ing
 given  fur  the  manufacture  of  sports
 goods  in  the  rural  areas  of  Deihi,  and
 if  so,  what  action  has  been  taken  in
 this  regard?

 Shri  Manubhai  Shah:  As  far  as  the
 rural  areas  of  Delhi  are  concerned,
 mostly,  it  is  agricultural  implements
 anc  tools,  and  in  some  cases,  तटों
 engine  parts,  and  various  otner
 mechanical  engineering  goods.  As
 far  as  sports  goods  are  conccrned,.
 where  are  very  few  units  for  their
 manufacture  in  the  rural  areas,  but
 Meerut,  Jullundur  and  Ludhiana  and
 many  other  areas  in  India  are  snecia-
 lising  in  sports  goods.

 sit  म०  ला०  द्विवेदी  :  में  जानना  चाहता
 हूं  कि  ये  जो  लघु  उद्योग,  छोटे  उद्योग  लगाये
 गये  हैं  या  लगाये  जा  रहे  हैं  और  जो  देहातों  में
 लगाने  का  विचार  है  उन  दोनों  मे  जो  प्लास
 एलोकेशन  द्वितीय  पंचवर्षीय  योजना  में  था  और
 जो  तृतीय  पंच  वर्षीय  योजना  में  है,  उन  दोनों
 में  क्या  क्या  अन्तर  है  ?  यदि  माननीय  मंत्री
 महोदय  इसका  ग्रभी  जवाब  नहीं  दे  सकते  हैं  तो
 क्या  वह  सदन  के  पटल  पर  एक  बयान  बाद  में
 रखने  की  कृपा  करेंगे  ?

 शी  सनुभाई  शाह  :  यह  सब  जाहिर  है
 खादी  और  विल्लेज  इंडस्ट्रीज  कमिशन  जोकि
 बहुत  हद  कक  ग्रामोद्योगों  को  देखता  है  उसको
 दूसरे  प्लान  में  ५६  करोड़  ५०  लाख  रुपया
 दिया  गया  था  ।  जो  स्माल  स्केल  इंडस्ट्रीज
 बोर्ड  है,  जो  दोनों  जगह  इंडस्ट्रीज  लगात।  है,
 स्माल  सफल  इन  रूरल  और  स्माल  स्केल  इन
 शहरी  एरियाज़,  उसको  ६१  करोड़  रुपया
 दिया  गया  था  ।  हैंडलूम  बोर्ड  जो  है  वह  ज्यादातर
 शहरी  और  रूरल  एरियाज़  में  फंकश्नन  करता
 है,  उसको  ५३  करोड़  रुपया  दिया  गया  था  1
 और  क्वायर,  सिल्क  और  हैंडीक्रापट्स,  सब
 को  मिलाकर  २०  करोड़  दिया  गया  था
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 Shri  Harish  Chandra  Mathur:  Is  it
 ‘not  a  fact  that  we  are  expanding  the
 industrial  estate  at  Okhla  and  that
 will  run  counter  to  our  policy  of  dis-
 persal?

 Shri  Manubhai  Shah:  Delhi’s  pro-
 “blem  is  peculiar.  This  is  not  really

 as  a  part  of  the  overall  policy  of  in-
 -dustrial  development  in  the  -small-
 scale  sector.  Delhi  has  lots  of  slums,
 and  the  city  is  growing  in  a  _  very

 ‘rapid  way;  therefore,  there  is  not  only
 the  industrial  estate  at  Okhla,  but  as
 the  hon.  Member  must  have  observed

 -from  the  Master  Plan  of  Delhi  there
 ‘are  many  other  areas  ear-marked  for
 industrial  development.

 Shri  Raghunath  Singh:  May  I  know
 ‘the  main  countries  to  which  India  is
 exporting  at  present  the  engineering
 goods,  and  the  prospect  of  increasing

 -our  exports  to  those  countries?

 Shri  Manubhai  Shah:  From  a  ques-
 tion  relating  to  small  industries  in
 rural  areas  of  Delhi,  it  will  be  very

 ‘wide  of  the  mark  to  raise  the  whole
 question  of  export.

 Shri  Raghunath  Singh:  The  main
 question  relates  to  export.

 Shri  Manubhai  Shah:  No,  the  main
 question  relates  only  to  marketing
 assistance.  I  hope  that  the  scope  of
 the  question  will  not  be  enlarged.  I
 am  prepared  to  answer,  but  that
 would  be  too  wide  of  the  mark.

 श्री  प्रकाशवोर  शास्त्री  :  श्रीमन्‌,  में
 जानना  चाहता  हूं  कि  दिल्ली  के  ग्रामीण  क्षेत्रों
 में  लघु  उद्योगों  के विकास  के  लिए  अब  तक
 कितनी  धनराशि  व्यय  की  गई  है  ?

 श्री  सनुभाई  शाह  :  मैंने  ग्रभी  बताया  है
 कि  दिल्‍ली  स्टेट  को  जो  ्रसिस्टेंस  दी  गई  है
 उसमें  से  अलग  अलग  गांवों  का  हमारे  पास
 ब्रेक  अप  नहीं  होता  है  |  दिल्‍ली  को  कितनी
 असिस्टेंस  दी  गई  है,  यह  मैं  आपको  बतला
 सकता  हूं  ।  पिछले  साल  हमने  १५  लाख
 रुपया  दिया  था  ।
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 Shri  M.  है,  Krishna:  May  I  know
 whether  there  is  any  co-ordination
 between  the  Labour  Ministry  which
 is  undertaking  the  programme  of  in-
 dustrial  training  institutes,  and  the
 small-scale  industries,  as  far  as  the
 training  programme  is  concerned?

 Shri  Manubhai  Shah:  Yes,  there  is
 complete  co-operation.  There  is  a
 committee  between  the  two  Ministries
 which  looks  after  this  training  pro-
 gramme.

 Shri  B.  K.  Gaekwad:  What  are  the
 small-scale  industries  which  Govern-
 ment  have  developed  in  the  rural
 areas  in  Delhi,  and  what  is  the  daily
 income  of  a  worker  engaged  therein?

 Shri  Manubhai  Shah:  I  have  _al-
 ready  given  the  answer.

 Shri  B.  K.  Gaekwad:  But  he  has
 not  replied  what  the  daily  income  of
 the  worker  is.

 Mr.  Speaker:  Daily  income  does  not
 come  into  the  picture  here.

 सेठ  गोविन्द  दास  :  अभी  माननीय  मंत्री
 जी  ने  यह  बताया  है  कि  भिन्न  भिन्न  बोर्डो
 को  कितना  रुपया  दिया  गया  है  ।  मैं  जानना
 चाहत  हूं  कि  इस  रुपये  का  किस  प्रकार  से
 उपयोग  हुम्ना  है  और  अभी  किस  प्रकार  से
 हो  रहा  है  इस  सम्बन्ध  में  कोई  रिपोर्ट  माननीय
 मंत्री  जी  के  पास  भिन्न  भिन्न  बोर्डों  से  आती  हैं
 और  उनकी  जांच  होती  है  ?

 श्री  सनुभाई  शाह  :  हिन्दुस्तान  में  ये  जो
 छः  बोस  हैं  उनकी  रिपोर्टे  न  सिर्फ  हमारे
 पास  आती  हैं  बल्कि  हर  साल  उनको  हाउस  की
 टेबल  पर  भी  रखा  जाता  है  जैसे  मने  पिछले
 सैदन  में  किया  था,  हर  एक  बोर्ड  की  एनुग्रल
 रिपोर्ट  भी  रखी  थी,  उसकी  इवैल्यूएशन  रिपोर्ट
 जो  जांच  पड़ताल  के  बाद  सामने  आती  है  वह
 भी  रखी  थी  और  पीरियाडिकल  रिव्यूज़  को
 भी  हाउस  के  सामने  रखा  था  ।

 श्री  Go  मु०  तारिक  :  क्‍या  मैं  जान
 सकता  हूं  कि  हुकूमत  को  इस  बात  का  इल्म  है
 कि  रूरल  एरियाज  के  जिन  लोगों  ने  दर्ख्वास्तें
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 भेजी  थीं  उन्होंने  इस  बात  की  शिकायत  की  है
 कि  उन  की  दरूवरस्तों  पर  गौर  करने  में  फिर
 उन  को  सैक्शन  करने  में  काफी  मुद्दत  और
 काफी  वक्‍त  लगता  है.  और  उन्होंने  हुकूमत
 से  दस्वस्त  की  है  कि  प्रोसीजर  को  इस  तरह
 नर्म  किया  जाय  कि  बहुत  वक्‍त  न  लगा  करे
 दस्त्रास्तों  के  मंजूर  करने  में  ?

 aS  ur  Uke  w>  ut  US]
 4S  Bole  Bel  col  of  ७००

 relydyo  3  ord  ye  <  डी  (७

 as  OL  Cpl  3  हों  ि  oP  se
 कर्ड  lySy0  5  pl  S  oS  ०००४५

 are  DS  ptt  Sil  per  pire  ८)  oe
 sf  als  ey  if  yy!  wow  i

 ash  ४50  ०  nag he  3  neil
 he  US  ay  oye  ol  oS  )३४-३)३  oS  2

 Dyrulgdyd  ays  Wa  es,  ay  4S
 [-  ste  bys  yyade  ४

 श्री  सनुभाई  शाह  :  जहां  तक  इस  चीज
 'का  तालनुक  है,  चूंकि  हमारे  पास  रिसोर्थेज
 की  कुछ  कभी  है  इसलिये  जाहिर  बात  है  कि
 जो  माननीय  सदस्य  कह  रहे  हैं  वह  सही  है  कि
 जितने  लोग  मांग  करते  हैं  उतना  हम  दे  नहीं
 पाते  हैं  -  लेकिन  जहां  तक  प्रोस्तीजरल  डिले  का
 ताल्लुक  है,  अगर  माननीय  सदस्य  यहां  की

 इंडस्ट्रियल  ऐडवाइजरी  कमेटी  की  रिपोर्ट
 देखेंगे  तो  उन्हें  विश्वास  हो  जायगा  कि  बहुत
 कम  देर  में  अ्रमाउंट  सैंक्शन  होते  हैं  ।

 श्री  स०  ला०  दिवेदी :  मैं  एक  बहुत
 जरूरी  प्रइन  करना  चाहता  हूं  क्योंकि  मंत्री
 महोदय  ने  इस  में  खादी  बो्ड  का  और  हैंडलूम
 का  जिक्र  किया  ।  मैं  जानना  चाहता  हूं  कि
 स्माल  स्केल  इंडस्ट्रीज  कारपो  रेशन  जो  है  उस  में
 जो  रुपया  दिया  जाता  है,  खादी  बोर्ड  उस  के
 सिलसिले  में  आता  है  ?  अगर  नहीं  झ्राता  तो
 मंत्री  महोदय  ते  खादी  बोर्ड  का  जिक्र  स्माल
 स्केल  इंडस्ट्रीज  के  साथ  कैसे  किया?
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 श्री  सनुभाई  शाह  :  यहां  पर  लघु  उद्योगों
 का  सवाल  हिन्दी  में  पूछा  गया  ।  पहले  तो  मैं
 ने  कहा  कि  यह  सवाल  उत्पन्न  ही  नहीं  होता,
 लेकिन  चूंकि  मेम्बर  साहबान  इसने  सवाल
 पूछते  हैं  कि अलग  अलग  जगहों  पर  क्या  खर्चे
 किया  गया,  इपलिये  मैं  ने  जाहिर  किथा  कि
 इतना  इतना  खर्च  किया  गया  ।  अगर  माननीय
 सदस्य  को  सारी  इन्कार्मेशन  नहीं  चाहिये  तो
 वे  उसे  न  लें  ।

 Shri  Harish  Chandra  Mahur:  This
 question  was  particularly  relating  to
 the  rural  areas  of  Delhi.  Why  can-
 not  the  Minister  say  whether  they  are
 putting  up  a  rural  industrial  estate  or
 what  they  have  done  about  it?  He
 should  have  been  able  to  come  pre-
 pared  with  some  information  as  to
 what  has  been  done  particularly  for
 the  rural  areas.  Is  it  not  a  fact  that
 almost  the  entire  provision  sanctioned
 by  the  Ministry  is  devoured  by  the
 City  of  Delhi  and  hardly  1  per  cent.
 goes  to  the  rural  areas  of  Delhi?

 Shri  Manubhai  Shah:  That  is  not  a
 fact.  If  I  may  say  so,  the  answer
 was  given  to  the  question  as  it  was
 asked.  It  was  not  a  general  question
 of  reviewing  the  whole  rural  indus-
 trial  development  of  the  area.  But
 as  the  hon.  Member  knows,  there  are
 already  two  rural  industrial  estates
 being  considered  in  the  Delhi  rural
 areas.

 Chinese  Incursions  in  Indian
 Territory

 +
 Shri  Vidya  Charan  Shukla:

 #356.  Shri  Khushwagt  Rai:
 Shri  P.  G.  Deb:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  fresh  and  further
 incursion  has  been  made  by  the
 Chinese  into  Indian  territory  since  lst
 May,  1960;  and

 (b)  if  so,  when  and  where?
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 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  There  has  been  one
 case  of  temporary  Chinese  intrusion
 into  Indian  territory  since  May  this
 year.  On  the  3rd  June,  1960,  a
 Chinese  patrol  consisting  of  about  25
 soldiers  crossed  into  Indian  territory
 in  the  Kameng  Frontier  Division  and
 came  upto  Taksang  monastery  which
 is  about  44  miles  within  our  border.
 The  patrol  party  withdrew  soon  after-
 wards  when  the  attention  of  the  local
 people  was  drawn  to  their  presence.

 A  strong  protest  has  been  lodged
 with  the  Chinese  Government  against
 this  further  instance  of  the  violatioon
 of  the  Indian  border.

 Shri  Vidya  Charan  Shukla:  In
 terms  of  our  provisional  understand-
 ing  with  the  Chinese,  we  are  not
 sending  out  any  patrol  parties  to
 patrol  our  borders.  How  is  it  that
 the  Chinese  have  sent  out  a  _  patrol
 party  and  they  made  an_  incursion
 into  our  territory?  Also,  what  means
 exist  with  us  to  find  out  whether  any
 incursions  have  taken  place  in  the
 absence  of  any  patrol  party  being
 sent  out?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehra):  From  the  facts  as  known  to
 us  thus  far,  it  is  clear  that  the
 Chinese  authorities,  local  or  other,
 committed  a  breach  of  that  under-
 standing  by  these  25  men  coming  over
 for  a  while  into  Indian  territory  and
 then  going  back.  That  is  why  we  have
 addressed  them  on  the  subject.

 As  for  the  question  as  to  how  we
 are  to  know  that  they  came  over,  in
 a  very  long  border,  even  if  we  had
 patrols  all  the  time—of  course,  it  is
 not  for  me  to  give  the  information
 about  how  we  find  out;  it  is  not  pro-
 per  for  me  to  do  that—sometimes,  a
 person  can  walk  across  the  border
 somewhere.  This  is  an  odd  corner
 and  there  is  a  small  monastery  there.
 Kt  appears  that  they  came  to  the
 monastery  and  then  went  back.
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 श्री  खुशवकक्‍त  राय  :  कया  में  जान  सकता
 हूं  कि  जो  प्रोटेस्ट  नोट  उन्हें  भेजा  गया  है,
 उसक  अतिरिकक्‍ते  क्या  कारंवाई  की  गई  है
 जिस  में  ऐसी  घटनायें  न  हों  ?

 श्री  जवाहरलाल  नेहरू  :  अगर  आनरेबल
 मेम्बर  कुछ  मुझे  बता  दें  कि  क्‍या  क्‍या  श्रौर
 करना  है  तो  में  उस  पर  गौर  करूंगा  |

 श्री  ब्रजराज  सिह :  तब  वतायेंगे,  जब
 वहां  बेडेंगे  t

 श्री  खुशवक्त  राय  यह  आप  को  बतलाना
 है,  मुझे  तो  बतलाना  नहीं  ।

 श्री  जवाहरलाल  नेहरू  :  जाहिर  सी
 बात  है  कि  ऐसे  मौये  पर  और  कोई  कार्रवाई
 नहीं  होती  है  और  न  हो  सकती  है  उस  जगह
 पर  1  वह  आये  थे  और  चले  गय,  अब  क्‍या  हम
 तिब्बत  में  जा  कर  तलाश  करें  कि  कौन  लोग
 बाये  थे  ?

 Shri  P.  6.  Deb:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Chinese  had
 occupied  two  villages  of  Himachal
 Pradesh  in  May  last?

 Shri  Jawaharlal  Nehru:  No,  _  Sir,
 not  to  my  knowledge.

 Shri  P.  G.  Deb:  I  refer  to  two  vil-
 lages  in  the  Spiti  Valley.

 Shri  Vajpayee:  It  is  not  clear  from
 the  answer  of  the  Prime  Minister
 how  they  came  into  our  territory.

 Shri  Ranga:  The  hon.  Prime  Minis-
 ter  has  said  that  they  came  in  some
 odd  corner.  It  is  these  odd  things
 that  have  brought  us  into  all  this
 trouble.

 Mr.  Speaker:  The  hon.  Prime
 Minister  asked  Shri  Khushwaqt  Rai,
 ‘What  do  you  ask  me  to  do?  To
 chase  them  into  Tibetan  territory  ?

 Shri  Vajpayee:  We  are  not  here  to
 reply  to  the  questions  of  the  Minis-
 ters.  It  is  for  the  Ministers  to  give
 replies.
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 Shri  Jawaharlal  Nehru:  It  is  plain
 that  some  people  came  secretly  like
 thieves  in  the  night  and  went  away
 after  ten  minuteg  or  so.  Now,  what
 are  we  supposed  to  do  except  to  take
 some  local  steps,  of  course?  We  can-
 not  get  hold  of  them.  In  fact,  we  got
 to  know  of  this  long  after  they  had

 ‘come  and  gone.  They  were  there  for
 a  few  minutes.  The  report  came  to
 us  from  Gompa  or  the  little  monas-
 tery  that  they  were  there  for  a  few
 minutes  and  then  ran  away.  Except
 to  protest  against  this  small  intrusion,
 we  cannot  chase  them  into  Tibet.  We

 -do  mot  know  where  to  chase  and  whom
 to  chase?

 Pandit  K.  C.  Sharma:  Why  not
 ‘claim  damages?

 Shri  Vajpayee:  It  is  not  clear  from
 the  answer  of  the  Prime  Minister
 whether  we  had  our  patrol  posts
 there.  If  we  had,  how  did  they  come
 into  our  territory?

 Shri  Jawaharlal  Nehru:  The  patrol,
 by  its  very  nature,  is  not  everywhere
 It  moves  about.  It  has  not  got  a  fixed
 point.  Patrols  do  move  about,  but
 they  are  not  everywhere  there—just
 like  the  Chinese  patrols  move  about
 too.  It  is  equally  easy  for  people  to
 cross  the  border  here  and  there  in  a
 small  group.  It  is  a  highly  repre-
 hensible  thing  to  have  been  done  and
 that  is  why  we  have  written  to  them.
 In  a  matter  of  this  kind,  we  cannot
 ‘capture  them  or  chase  them  because,
 as  I  said,  they  come  secretly  like
 thieves  in  the  night  avoiding  places
 where  they  might  be  found  out.

 Dr.  Ram  Subhag  Singh:  May  I
 know  the  approximate  time  that
 might  have  been  taken  up  by  the
 Chinese  armymen  to  reach  the
 Taksang  monastery  over  a  distance  of
 about  43  miles?  May  I  also  know
 whether  our  patrol]  personne]  did  go
 to  the  northernmost  point  from  where
 they  had  entered  into  our  territory,

 .and  what  is  the  position  at  present?
 Shri  Jawaharlal  Nehru:  It  is  diffi-

 cult  for  me  to  answer  from  what
 point  they  came....
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 Shrimati  Lakshmi  Menon:  They  ran
 away  when  they  heard  that  Indian
 patrols  were  there.

 Shri  Jawaharlal  Nehru:  As  soon  as
 our  people  came,  they  ran  away.  Ac-
 cording  to  the  report  from  the  monas-
 tery,  they  were  there  for  a  few
 minutes  and  then  they  ran  away  be-
 fore  our  people  came.

 Shri  P.  K.  Deo:  In  view  of  the
 assurance  given  by  the  Prime  Minis-
 ter  that  any  incursion  into  Nepal  will
 be  considered  as  an  invasion  of  India,
 may  I  know  what  steps  were  taken
 when  the  Chinese  incursion  into
 Mustang  took  place?

 Mr.  Speaker:  It  does  not  arise  out
 of  this  question.

 Shri  Jawaharlal  Nehru:  That  is  for
 Nepal  to  deal  with.  They  have  dealt
 with  it.  We  do  not  impose  ourselves
 on  Nepal.  It  is  for  them  to  deter-
 mine  and  to  mention  it  to  us  if  they
 so  want.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  on  the  Ladakh
 border  as  also  on  the  MacMohan  Line
 there  has,  of  late,  been  an  increase
 in  the  Chinese  armed  strength?  Is  it
 also  a  fact,  as  disclosed  by  General
 Thimmayya,  that  the  weapons  used
 by  China  against  India  are  Russian-
 made?  If  so,  may  I  know’  whether
 our  friendship  with  Russia  that  it
 supposed  to  grow  like  a  banyan  tree
 is  hollow  of  branches?

 Shri  Jawaharlal  Nehru:  I  am  not
 quite  sure  whether  it  is  a  question  or
 a  dissertion.  I  do  not  know  what
 weapon  they  use,  but  I  do  know  that
 they  manufacture  a  great  deal  of
 their  own  weapons.  They  may  have
 had  some  Russian  weapons—I  have  no
 idea  of  that—just  as  we  manufacture
 most  of  ours  and  we  also  have
 weapons  provided  by  other  count-
 ries—we  have  bought  them.  So,  I  do
 not  know  what  information  the  hon.
 Member  wants.

 Mr.  Speaker:  In  any  case,  it  does
 not  arise  out  of  this  question.
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 Shri  Hem  Barua:  I  had  asked  about
 the  armed  strength  on  the  Ladekh
 frontier.

 Shri  Jawaharlal  Nehru:  We  have
 no  information  on  the  subject.  The
 question  was  whether  the  Chinese
 armed  strength  on  the  Ladakh  border
 has  increased  considerably.  We
 have  no  information  about  that.  As
 the  hon.  Member,  perhaps,  knows,  re-
 cently,  about  a  month  or  more  ago,  I
 went  to  one  or  two  parts  of  this
 border—right  up  to  the  border—to
 see  our  own  troops  there.  And,  I
 did  not  hear  anything  particular
 about  this  matter  there.

 Shri  Yadav  Narayan  Jadhav:  May  I
 know  whether  a  prominent  member
 of  the  Communist  Party  from
 Hyderabad  made  a  statement  to  the
 effect  that  the  Chinese  have  not  com-
 mitted  any  aggression  or  entered  into
 India  up  to  this  time  and  that  they
 also  do  not  acknowledge  the  Mac-
 Mohan  Line?

 Mr.  Speaker:  That  does  not  arise
 out  of  this  question.

 Shri  Vidya  Charan  Shukla:  May
 I  know  if  there  has  been  any  major
 or  minor  clash  with  the  Chinese
 patrol  parties  within  this  period,  Ist
 May,  960  to  this  date?

 Shri  Jawaharlal  Nehru:  There  has
 been  no  clash  or  contact  in  that  sense.

 Export  of  Engineering  Goods

 f  Shri  inna  Mishra:
 Shrimati  Ma  Palchoudhburi:

 *357.  4  Shri  Ajit  Singh  Sarhadi:
 |  Shri  D.  0.  Sharma:
 [  Shri  Kodiyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  export
 potentialities  of  engineering  goods
 manufactured  in  our  country  are  now
 brighter  than  before;

 (b)  whether  it  is  also  a  fact  that
 exports  of  these  goods  at  present
 amount  to  only  about  3  per  cent  of
 their  production;
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 (c)  if  so,  the  reasons  therefor;  and

 (d)  the  steps  taken  or  proposed  to.
 be  taken  to  step  up  the  exports?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  Although  the  exact  percentage
 has  not  been  determined,  it  is  a  fact
 that  only  a  small  proportion  of  total
 production  is  exported.

 (c)  Relatively  high  internal  demand
 and  stiff  international  competition.

 (d)  Supply  of  raw  materials  at
 concessional  rates,  rebate  on  excise
 duty,  drawback  of  customs  duty  and&
 railway  freight  concessions  are  some
 of  the  important  steps  taken  to  step  up
 exports  which  are  gradually  increas-
 ing.

 Shri  D.  0.  Sharma:  I  have  been
 reading  in  the  papers  that  the  Gov-
 ernment  of  India  have  arrived  at
 some  agreements  with  some  foreign
 countries  for  the  export  of  goods  in
 which  light  engineering  goods  have
 been  included.  May  I  know  what
 are  those  countries  with  which  we
 are  going  to  exchange  light  engi-
 neering  goods  for  their  goods?

 Shri  Satish  Chandra:  We  try  to  sell
 them  as  and  when  possible.  Some  of
 our  goods,  such  as  sewing  machines,
 are  finding  a  market  now  in  European
 countries  as  well  as  in  the  United
 States  of  America.  We  have  tried
 that  these  may  be  lifted  by  those
 countries  with  whom  we  have  rupee
 payment  agreements.  There  are
 small  electric  motors,  small  pumps,
 sewing  machines  etc.  There  are
 possibilities  of  export  of  these  to
 some  countries  and  we  have  included
 those  items  in  schedules  to  the  agree-
 ments.

 Shri  D.  C.  Sharma:  May  I  know
 if  the  Smaii  Scale  Industries  Corpora-
 tion  and  similar  other  bodies  are
 doing  anything  to  help  the  manufac-
 ture  of  engineering  goods;  and,  if  so,
 in  what  manner?
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 Shri  Satish  Chandra:  There  is  the
 Export  Promotion  Council  for  engi-
 neering  goods;  and  many  _  schemes
 have  been  formulated  to  give  raw
 material  at  concessional  rates.  For
 instance,  in  the  case  of  steel  the
 equalisation  charge  is  not  paid  by  ex-
 porters.  There  is  drawback  of  cus-
 toms  and  excise  duty;  railway  freight
 rates  have  been  reduced  in  the  case
 of  many  items.  Every  attempt  is
 being  made  to  help  the  exporter.

 श्री  विभूति  सिश्र  :  में  जानना  चाहता  हूं
 कि  मुख्यतः  कौन  कौन  से  देजों  में  कौन  कौन
 सा  सामान  हम  भेजते  हैं,  और  उनमें  कितने
 परसेंटेज  का  कच्सेशन  देते  हैं  ?

 अ्रध्यक्ष  महोदय  :  डिटेल  मांगते  हैं  1

 श्री  सतोश  चन्द्र :.  फेड्रिस्त  तो  बहुत
 लम्बी  है  ।  मोटे  तौर  पर  सबसे  ज्यादा  इंजि-
 नियरिंग  गुड्स  साउथ  ईस्ट  एशिया  के  मुल्कों
 में  जाते  2,  फिर  वेस्ट  एशिया  में  भी  जाते  हैं,
 अफ्रीका  में  जाते  हैं  -  एक  करोड़  का  सामान
 हमने  ऑ्रमरीवा  भी  सन्‌  १६५६  में  सेजा  है  ।
 इस  दरह  से  ५  करोड़  ६५  लाख  का  सामान
 हमने  सन्‌  १६५६  में  बाहर  भेजा  है  1  इसकी
 फेहरिस्त  बहुत  लम्बी  है  ।

 Shri  Kodiyan:  The  hon.  Minister
 has  stated  that  Government  have
 taken  certain  steps  ‘on  step  up  export.
 May  I  know  whether,  as  a  result  of
 these  steps  there  has  been  any  _in-
 crease  in  export  recently?  If  so,
 what  is  the  percentage  of  increase”

 Shri  Satish  Chandra:  In  958  the
 export  of  engineering  goods  was  about
 only  Rs.  4  crores.  In  ‘1959,  it  was
 Rs.  5°65  crores.  In  the  first  6  months
 of  this  year  it  has  reached  about
 Rs.  4  crores.  So,  it  is  obvious  that
 our  exports  are  increasing.  I  think
 by  the  end  of  this  year  we  will  close
 with  more  than  Rs.  8  crores.

 Shri  Harish  Chandra  Mathur:  Muy
 I  know  if  the  hon.  Minister  has  select-
 ed  any  particular  items  for  which
 there  is  a  great  potentiality.  If  so,
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 what  are  those  items  and  what  are-
 the  expectations  and  targets?

 Shri  Satish  Chandra:  It  is  difficult
 to  give  the  items.  But  I  should  like
 to  give  the  broad  details  as  to  how
 the  exports  have  taken  place.  Out
 of  the  Rs.  5,65,00,000  in  1959,  we  ex-
 ported  about  64  lakhs  worth  of  alu-
 minimum,  brass  were  etc.  The  export
 of  light  engineering  goods  which
 included  several  items  agricultural
 implements,  batteries,  cells,  electric
 fans,  lamps,  electric  equipment  steel
 furniture  cutlery  etc.  was  about.
 Rs.  282  lakhs.  Automobile  parts,
 diesel  engines,  textile  machinery  etc..
 worth  Rs.  68  lakhg  were  exported.

 Shri  Harish  Chandra  Mathur:  The-
 question  was  whether  there  was  any’
 organisation  to  promote  the  export
 of  these  items.

 Shri  Satish  Chandra:  We  are  trying
 to  promote  the  expori  of  every  item—
 whatever  can  be  exported.

 Shri  Vidya  Charan  Shukla:  May  I
 know  what  part  of  this  export  has.
 been  managed  by  the  State  Trading
 Corporation?  Or,  have  they  done’
 nothing  about  it?

 Shri  Satish  Chandra:  Most  of  thcse’
 are  done  by  private  manufacturers.
 The  State  Trading  Corporation  deals
 only  with  large  itenis.  May  be  in  re-
 lation  to  the  European  countries  im-
 portant  exports  are  j.andled  through
 the  State  Trading  Corporation.  The
 genuine  export  is  by  comebody  here-

 श्री  विभूति  मिथ :.  जिन  देशों  को  यह
 ५  करोड़  ६५  लाख  का  सामान  भेजा  है  उन
 देशों  में  उस  माल  की  क्वालिटी  के  बारे  में
 क्या  खयाल  है  ?

 श्री  सतोश  चन्द्र  :  एक्सपोर्ट  बढ़ते  जाते  हैं.
 इससे  खयाल  यही  है  कि  माल  अच्छा  है  +
 सन्‌  १६५८  में  हम  ने  कुछ  सौ  साइकिलें
 भेजी  थीं  और  सन्‌  १६५६  में  उनकी  संख्या
 ७,०००  हो  गयो  है!  इससे  मालूम  होता  हैः
 कि  माल  अच्छा  ही  है  t
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 Mr.  Speaker:  Next  question,  Shri
 D.  C.  Sharma:

 Shri  D.  C.  Sharma:  May  I  know
 what  was  the  total  output  of  engi-
 neering  goods  durng  1959-60  and
 whether  there  was  ay  increase  over
 .the  figures  of  last  year.

 Mr.  Speaker:  I  asked  the  hon.  Mem-
 ter  to  call  the  next  question.

 Shri  D.  C.  Sharina:  This  question
 also  may  be  answered  now,  Sir.

 Shri  Satish  Chandra:  The  estimated
 production  in  tne  organised  sector  of

 -the  industry  was  ubou’  Rs.  325  crores
 in  1959.  The  exact  estimate  of  the
 smail  scale  industrivs  is  not  avail-

 cable.  But  it  would  be  =  anotier
 Rs.  00  crores.  On  that  basis,  we  say
 that  about  3  pcr  cent  is  now  being
 imported.

 Mr.  Speaker:  Nexi  question.

 Antibiotics  Plant  at  Chandigarh
 *358.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  505  on  the
 Ist  March,  960  and  state:

 (a)  the  progress  made  so  far  in  the
 setting  up  of  an  antibiotics  plant  at

 ‘Chandigarh  by  the  American  firm  M|s.
 Pfizer  Corporation;  and

 (b)  when  it  is  likely  to  start  func-
 tioning?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 ‘Sabha.

 STATEMENT
 The  progress  so  far  made  in  setting

 up  a  plant  for  producing  tetracycline
 and  oxytetracycline  at  Chandigarh
 in  Punjab  State  by  Messrs  Dumex
 Private  Limited,  Bombay,  is  given
 below:—
 Construction  of  factory:

 The  foundation  stone  of  the  factory
 was  laid  on  the  2nd  May  1960.  About
 30  per  cent  of  the  building  work  has
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 been  completed.  The  construction
 work  is  in  progress.

 Ordering  of  equipment:
 About  77  per  cent  of  the  capital

 equipment  required  have  been  or-
 dered,  out  of  which  30  per  cent  has
 been  received  and  the  balance  is  ex-
 pected  to  be  received  in  the  near
 future.  Temporary  power  and  water
 connections  have  been  secured.  Neces-
 sary  applications  for  regular  supplies
 have  been  made  to  the  local  autho-
 Tities.

 Recruitment  of  technical  personnel:
 One  foreign  technician  has  already

 been  employed.  One  Indian  technician
 has  since  been  trained  in  U.S.A.  and
 five  more  Indian  technicians  have
 been  sent  to  U.K.  for  training.  A
 skeleton  staff  of  2  including  8  mana-
 gerial  and  supervisory  personnel  is  at
 present  employed  in  the  project.

 General:
 According  to  present  indications  the

 construction  of  the  factory  building
 and  the  installation  of  plant  and
 equipment  will  be  completed  by  early
 96l.  The  production  will  commence
 in  the  first  quarter  of  the  same  year.

 Shri  D.  C.  Sharma:  From  the  state-
 ment  I  find  that  this  factory  will
 start  functioning  in  96l.  May  I  know
 what  will  be  the  approximate  produc-
 tion  of  this  factory  during  the  first
 year  and  whether  it  will  go  on  in-
 creasing  as  time  goes  on?

 Shri  Manubhai  Shah:  The  estimated
 production  is  2,000  kgms.  of  tetracy-
 cline  and  3,000  gms  of  oxytetracycline.

 Shri  D.  C.  Sharma:  May  I  know
 whether  all  the  facilities  will  be
 afforded  to  Chandigarh  for  the
 marketing  of  these  products?

 Shri  Manubhai  Shah:  This  is  to  cater
 for  the  needs  of  the  whole  country.
 In  proportion  to  Chandigarh’s  wants
 the  sale  of  these  drugs  will  take
 place  there.
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 Shri  D.  C.  Sharma:  My  question  was
 this.  What  facilities  will  be  afforded
 at  Chandigarh  for  the  distribution  of
 the  product?

 Shri  Manubhai  Shah:  This  is  a  very
 popular  drug  which  every  doctor  and
 pharmacist  uses  and  this  will  be  had
 from  them.  There  is  no  special  faci-
 lity  required  for  this  drug.

 Shri  Yadav  Narayan  Jadhav:  What
 is  the  present  demand  for  these  two
 drugs  and  how  much  are  we  import-
 ing?

 Shri  Manubhai  Shah:  Presently  we
 are  consuming  about  5-7  tons  of  aurio-
 mycin,  biomycin  and  various  other
 mycins.  We  have  estimated  that  as  the
 Central  Health  Scheme  popularises
 itself  in  the  rural  areas,  there  will  be
 more  demand  under  the  Third  Plan.
 We  have  planned  for  a  production  of
 more  than  00  tons.  The  House
 knows  that  by  the  Soviet  project  we
 have  almost  covered  90  per  cent  of
 the  demand.

 Production  of  Raw  Rubber
 *359.  Shri  Punnoose:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  increase  the  production  of  raw
 rubber  by  undertaking  or  encouraging
 new  planting  of  rubber;

 (b)  whether  the  Rubber  Board  has
 submitted  any  scheme  or  proposal;
 and

 {c)  what  are  its  features?

 The  Minister  of  Commerce  (Shri
 Wanungo):  (a)  and  (b).  Yes,  Sir.

 (c).  The  Rubber  Board’s  Scheme
 envisages  the  grant  of  interest-free
 loan  to  growers  at  the  rate  of  Rs.  750
 per  acre  in  six  graded  annual  instal-
 ments,  the  loan  being  repayable  in  six
 equal  annual  instalments  of  Rs.  25
 each  commencing  from  the  tenth  year
 of  payment  of  the  first  instalment  of
 the  loan.  This  loan  assistance  is  pro-
 posed  to  be  limited  to  3000  acres
 755  (Ai)  LSD—2
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 every  year  commencing  from  1960-61.
 The  Scheme  has  been  included  in  the
 Third  Five  Year  Plan  proposals  which
 are  under  consideration  by  Govern-
 ment.

 Shri  Punnoose:  May  I  know  the
 present  requirement  of  rubber  in  India
 and  also  the  internal  production?

 Shri  Kanungo:  I  suppose  we  have
 still  to  import  about  20,000  tons  and
 a  large  quantity  of  synthetic  rubber
 also.  Our  production  is  about  25,000
 tons.

 Shri  B.  K.  Gaikwad:  What  is  the
 approximate  income  per  acre  from
 rubber  plantation  and  how  much  area
 is  under  rubber  plantation  and  how
 much  could  be  brought  under  rubber
 plantation?

 Shri  Kanungo:  I  have  not  got  the
 exact  figures.  I  think  the  average
 yield  is  nearabout  300  lbs.  per  acre
 but  it  varies  according  to  the  nature
 of  the  planted  material,  etc.  The
 potentiality  for  plantations—I  mean
 the  area  that  can  be  utilised  for  rub-
 ber  plantations—would  be  about  two
 lakh  acres.

 Shri  Jinachandran:  Has  the  Kerala
 Government  submitted  any  proposals
 and  if  so  what  are  the  details?

 Shri  Kanungo:  They  have  not  sub-
 mitted  any  proposal  yet.

 Shri  Tangamani:  How  many  acres
 have  been  planted  under  this  new
 planting  scheme  for  which  about  Rs.
 720  per  acre  is  given  and  how  many
 acres  are  proposed  to  be  included  in
 the  Third  Plan.

 Shri  Kanungo:  The  Rs.  750  scheme
 is  not  sanctioned  yet.  The  present
 plantation  is  going  on  the  basis  of  a
 subsidy  of  Rs.  250-400.  The  subsidy
 so  far  granted  is  Rs.  19,48,300°  or  a
 little  more  and  the  acreage  replanted
 under  the  scheme  is  8492.

 Shri  Punnoose:  I  understand  that  a
 working  group  of  the  Planning  Com-
 mission  has  considered  this  question
 and  has  made  certain  recommenda-
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 tions.  What  are  their  recommenda-
 tions?

 Shri  Kanungo:  Yes,  Sir.  They
 have

 an  ambitious  programme  but  it  is  yet
 to  be  cleared  from  the  Planning  Com-
 mission.

 Shri  Punnoose:  Is  the  Minister  not
 aware  of  the  recommendations?

 Shri  Kanungo:  The  working  group’s
 report  is  under  consideration  of  the
 Planning  Commission  and  until  it  is
 clear  there  is  no  point  in  discussing
 it  further.

 Shri  Maniyangadan:  May  I  know
 whether  this  scheme  of  giving  a  sum
 of  Rs.  750  per  acre  is  for  new  planta-
 tions  or  for  replantations?  If  it  is
 for  replantation,  is  there  any  scheme
 before  the  Government  for  encourag-
 ing  new  plantations?

 Shri  Kanungo:  There  are  schemes
 for  new  plantations  also  but  that  will
 be  under  the  Third  Plan.  Replanta-
 tion  is  going  on  at  present  and  the
 idea  is  that  the  subsidy  should  be
 stepped  up  as  it  is  not  enough.

 Shri  Maniyangadan:  I  wanted  to
 know  whether  the  Rubber  Board  has
 submitted  any  scheme  for  encouraging
 ‘new  plantations.

 Shri  Kanungo:  Yes,  Sir.  It  is  still
 under  consideration.

 Shri  Punnoose:  Is  it  a  fact  that  it
 is  estimated  that  it  will  cost  about
 Rs.  1000-1200,  for  planting  an  acre  of
 rubber  and  the  working  group  has  re-
 commended  about  Rs.  000  per  acre?
 ,

 Shri  Kanungo:  It  has  not  recom-
 mended.  That  is  the  figure  that  is
 being  considered.

 Shri  Jinachandran:  May  I  know
 whether  we  will  reach  self-sufficiency
 in  rubber  at  the  end  of  the  Third
 Plan?

 Shri  Kanungo:  I  am  afraid  not.
 Shri  Jinachandran:  Will  the  Gov-

 ernment  take  any  stops?
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 Shri  Kanungo:  We  will  do  our  best

 according  to  the  available  resources.
 Mr.  Speaker:  Next  Question.
 Shri  Hem  Barua:  May  I  submit  that

 Question  No.  370  be  taken  up?
 Mr.  Speaker:  I  will  go  in  the  order,

 one  after  the  other.  I  cannot  give
 any  preference.

 Coke  Oven  Plant
 *360.  Shri  Rami  Reddy:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  a  Coke  Oven  Plant  for  pro-
 duction  of  industrial  coke  in  the
 South;

 (b)  if  so,  the  capacity  of  the  plant;
 and

 (c)  the  expenditure  to  be  incur-
 red  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  The
 Government  of  Madras  have  a  pro-
 posal  for  setting  up  a  Coke  Oven  Plant
 although  they  have  so  far  not  work-
 ed  out  the  details  of  the  scheme.

 Shri  Rami  Reddy:  May  I  know
 whether  any  assessment  of  the  re-
 quirements  of  the  industry  during  the
 Third  Plan  has  been  made?

 Shri  Manubhai  Shah:  An  -assess-
 ment  has  been  made  for  the  whole
 country  and  we  have  contemplated
 three  big  coke  oven  batteries  but  un-
 fortunately  so  far  we  have  not  been
 able  to  find  provision  for  this  in  the
 Third  Plan.

 Shri  Rami  Reddy:  In  view  of  the
 large  availability  of  coal  which  is  the
 primary  raw  material  necessary  for
 the  menufacture  of  this  coke  is  the
 Government  contemplating  the  setting
 up  of  any  plant  at  Singareni  collieries
 in  Andhra  Pradesh?

 Shri  Manubhai  Shah:  As_  far  as
 Andhra  Pradesh  or  any  particular
 area  is  concerned,  the  area  will  be
 decided  only  after  the  broad  pattern
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 of  production  is  determined.  But  it
 is  certain  that  when  the  engineering
 industries  expand  50  fast,  industrial
 coke  will  have  to  be  produced  in
 ample  measure.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  Government  of  Madras  had
 given  the  details  about  the  site,  capa-
 city  of  the  plant,  etc.?

 Shri  Manubhai  Shah:  I  have  already
 indicated  that  they  have  only  indicated
 their  desire.  Neither  the  details  nor
 the  project  report  had  been  sent  to
 us.

 Shri  Venkatasubbaiah:  What  is  the
 present  shortage  of  coke  in  this  coun-
 try?  In  view  of  the  shortage,  do
 Government  propose  to  set  up  coke
 oven  plants  in  India?

 Shri  Manubhai  Shah:  That  is  what
 I  have  indicated.  Looking  to  the  deve-
 Jopment  of  industries,  there  is  acute
 shortage  of  coke  being  felt.  It  is
 difficult  to  say  the  actual  shortage  in
 terms  of  tonnage  because  the  demands
 are  rapidly  expanding.  Last  year  when
 we  made  an  assessment  the  shortage
 was  anything  between  300,000  and
 400,000  tons.  In  the  Third  Plan  pe-
 riod,  production  will  have  to  rise  up
 to  l  to  .5  million  tons.  All  this  will
 have  to  be  worked  out.

 U.S.A,  Missile  Fired  in  Indian  Ocean

 *36I  J  Shri  Bibhuti  Mishra
 ‘|  Shri  M.  R.  Krishna

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 United  States  Air  Force  fired  a  mis-
 sile  into  the  Indian  Ocean  on  the  20th
 May,  1960;  and

 (b)  if  so,  whether  that  missile
 caused  any  damage  to  living  beings
 in  the  Indian  Ocean?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
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 Sadath  Ali  Khan):  (a)  We  have
 read  reports  regarding  the  firing  of  a
 missible  into  the  Indian  Ocean  only
 in  the  newspapers.

 (b)  No  report  of  any  damage  to  life
 in  the  Indian  Ocean  has  so  far  been
 received.

 शी  विभूति  मिथ  :  क्या  इंडियन  झोशन
 ही  अभ्रमरीका  &  लिए  मिसाइल  छोड़ने  की
 जगह  है  क्या  प्रधान  मंत्री  जी  ने  इस  सम्बन्ध
 में  कुछ  लिखा  है  ?

 श्री  जवाहरलाल  नेहरू  :  इंडियन  ओशनः
 एक  लम्बी  चौड़ी  चीज  है  ।  उस  पर  पूरा  हमारा
 अख्तियार  नहीं  है  ।  जहां  यह  मिसाइल  गिरा
 समझा  जाता  है,  वह  जगह  ग़ालिबन  हिन्दुस्तान,
 से  कोई  छः  हज़ार  मील  है  और  साउथ  पोल  के
 ज्यादा  करीब  है

 Mr.  Speaker:  Sir  M.  R.  Krishna.

 Shri  M.  R.  Krishna:  May  I  know
 what  is  the..

 Shri  Raghunath  Singh:  Sir,  I  gave
 notice  of  question  Ne  386.  I  suggest
 that  it  may  be  taken  up.

 (
 Mr.  Speaker:  7  can’t  take  it  up.

 f
 Shri  M.  हि.  Krishna:  May  I  know

 what  is  the  protection  against  any
 aeroplane  carrying  these  dangerous
 and  deadly  missiles  near  about  he
 sea  which  is  under  the  jurisdiction  of
 the  Government  *  !ndia?

 Shri  Jawaharlal  Nehru:  What‘

 Mr.  Speaker:  2७  tas  not  been  able
 to  follow  the  question.

 Shri  M.  R.  Krishna:  Any  aeroplane
 carrying  this  kind  of  missiles  near..

 Shri  Jawaharlaj  Nehra:  Aeroplanes
 do  not  carry  taem  at  all.  They  are
 not  sent  in  aeropianes.
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 Central  Staff  College
 (  Shri  Harish  Chandra

 #362. <  Mathur:
 (Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  have
 a  Central  Staff  College  for  Industrial
 Extension  Service;

 (b)  what  is  the  nature  of  the
 scheme;  and

 (c)  when  is  the  college  likely  to
 start  functioning?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a).  Yes,  Sir.

 (b)  and  (c).  The  details  of  the
 scheme  are  being  finalised.

 Final  Settlement  of  Claims
 9363.  Shri  Keshava:  Will  the  Minis-

 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  738  on
 the  9th  March,  960  and  state  whether
 the  final  settlement  of  claims  in  res-
 pect  of  refugees  from  West  Pakistan
 has  been  accomplished?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  No.  Sir.  As  a_  result  of
 physical  verification  made  in  April,
 1960,  it  was  found  that  actually  42,000
 cases  were  pending  in  March  and  not
 34,000.  Out  of  these  12,000,  cases  have
 since  been  settled  and  30,000,  cases
 still  remain  to  be  settled.  In  addition
 there  are  about  4600  Rehabilitation
 grant  applications  pending  settlement.

 एमरी  शक्की  का  वत्थरु
 थीं  To  लग  बारूपाल  :

 ब द  <  शी  चेन  चन्द्र  व्यास  :
 (हैं ,३  दीनअन्धु  परमार  :

 क्या  वाणिज्प  तथा  उद्योग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  एमरी  पत्थर  की  चक्कियों
 के  निर्माण  में  प्रयोग  किया  जाने  वाला  पत्थर
 वस्तुत:  एमरी  पत्थर  है  ;
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 (@)  क्या यह  सच  है  कि  इन  चक्कियों
 के  लिये  पत्थर  किसी  मिश्र  रसायन  की
 सहायता  से  पत्थर  के  टुकड़ों  को  जोड़  कर
 बनाया  जाता  है;  और

 (ग)  सरकार  द्वारा  प्रति  वर्ष  एमरी
 पत्थर  निर्माता  कम्पनी  को  शब  तक  कितनी
 राशि  दी  जा  चुकी  है  और  यह  राशि  किस
 रूप  में  दी  गई  थी  ?

 उद्योग  मंत्री  (श्यो  मनुभाई  झ्ञाह):
 (क)  जी,  नहीं  v

 (a)  जी,  हां

 (ग)  अपेक्षित  जानकारी  वाला  एक
 विवरण  सभा  की  मेज  पर  रखा  जाता  है  ।

 विवरण

 संस्थाओं  के  हाथ  एमरी  पत्थर  की
 चक्कियां  वेचने  के  लिए  एमरी  पत्थर  निर्माता
 कम्पनी  को  सरकारी  सहायता  के  रूप  में
 निम्न  राशियां  दी  गयी  हैं  :---

 वर्ष  राशि

 रुपये
 १६५५-५६  ६,०१०

 १६५६-५७  ६३,०१०

 १६५७  -५८  ३६,०६०

 १६५८-१६  १६,५७०

 १६५६-६०  १०,२७०

 २२-११-५८  से  सहायता  देना  बिल्कुल
 बन्द  कर  दिया  गया  है  ।  और  अब  इस  के
 लिये  कुद  भी  धन-राशि  मंजूर  नहीं  की  जा
 रही  है  1
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 सरकारो  मकानों  का  दिया  जाना

 +३६५.  श्री  भक्त  दहन  :  क्‍या  निर्माण,
 आवास  शौर  सम्भरण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  जि  दिःलो  और
 नई  दिःली  में  सरकारो  कर्म  वारियों  को  रहते
 के  क्वार्टर  देने  के  लिग्रे  इस  समय  लागू  नियमों
 के  वे  ज्ञानिकल  तथा  उन्हें  सरल  बनाने  के  प्रश्न
 की  जांच  के  लिये  समिति  नियुक्त  की  गई
 है;  और

 (ख)  यदि  हां,  तो  समिति  ने  अपने
 छां  में  ग्रब  तक  क्या  प्रगति  की  है  ?

 निर्माण,  झावास  तथा  संभरण  उपमंत्रो

 पथी  श्रनिल  कु०  चन्दा)  :  (क)  जाहां।

 (ख)  सभिति  ने  अपने  काम  में  पर्याप्त
 प्रगति  की  है।  आशा  है  कि  उसकी  सिफारिशें
 सितम्बर,  १६६०  के  अन्त  तक  प्राप्त  हो
 सकेगा  |

 Pamba-Kakki  Project

 *366.  Shri  Narayanankutty  Menon:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  Kerala  Govern-
 ment  has  made  any  request  for
 ing  the  sanction  for  commen  t
 of  work  of  the  Pamba-Kakki  rrojszi
 in  Kerala  during  this  year;  anda

 (b)  what  action  has  been  taken  by
 Planning  Commission  on  this  request?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  The  project  has  ben  examined
 and  recommended  by  the  Advisory
 Committee  on  Irrigation,  Flood  Con-
 trol  and  Power  projects  and  is  now
 being  processed  further  by  the  Plan-
 ning  Commission  in  consultation  with
 the  Ministry  of  Finance.
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 Economy  in  Printing

 (Shri  R.  C.  Majhi:
 9367. <  Shri  Subodh  Hansa.

 (  Shri  S.  0.  Samanta:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  the  Committee,  set  up
 by  the  Government  to  improve  the
 quality  of  printing  in  all  the  Govern-
 ment  presses  and  to  effect  economy
 has  submitted  its  report;  and

 (b)  whether  the  report  has  been
 considered  by  Government?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a).  Yes,  Sir.

 (b).  The  report  is  under  considera-
 tion  of  the  Government.

 Machines  for  Drying  ang  Rolling  Tea

 *368.  Shri  Hem  Raj:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  tp
 Starred  Question  No.  436  on  the  22nd
 September,  958  and  state:

 (a)  whether  the  Small  Industries
 Services  Institute  has  since  completed
 its  survey  of  the  requirements  of
 small  machines  for  drying  and  rolling
 tea  by  the  small  tea  growers;  and

 (b)  if  so,  whether  a  copy  of  the  re-
 port  will  be  laid  on  the  Table?

 The  Minister  of  Commerce  (Sbri
 Kanungo):  (a)  The  Tea  Board  later
 on  came  to  the  conclusion  tuat  better
 results  could  be  achieved  by  asking
 their  Director  of  Tea  Development  to
 visit  the  small  tea  producing  units  in
 Kangra  and  Mandi  and  assess_  their
 machinery  requirements.  From  the
 impressions  gathered  by  that  Officer
 during  personal  contacts  made  during
 this  tour,  it  was  evident  that  mechan-
 isation  by  small  tea  growing  factories
 would  not  be  an  economic  propos:tion.

 (b)  Does  not  arise.
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 Public  Undertakings

 *369.  Shri  Meorarka:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  intend  to
 appoint  an  expert  committee  to  go
 tmto  the  question  of  determining  the
 appropriate  form  of  organisation  for
 the  various  types  of  public  undertak-
 ings;  and

 (b)  if  so,  when  will  the  committee
 be  set  up?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Pakistani  Raid  in  Uri

 Shri  P,  G.  Deb:
 #370,  Shri  Raghunath  Singh:

 Shri  Arjun  Singh  Bhadauria:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  band  of  Pakistanis
 raided  the  village  of  Sahura  in  Uri
 Sector  of  Kashmir  on  the  7th  June,
 960  and  kidnapped  two  villagers;

 (b)  if  so,  the  details  of  the  same;
 and

 (c)  whether  the  U.N.  Observers  have
 got  the  Indians  released  from  the
 custody  of  the  Pakistani  raiders?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Two
 civilians  of  village  Sahura  (44  wiles
 North  East  of  Uri  and  4  mile  on  our
 side  of  the  cease-fire  line)  are  report-
 ed  to  have  been  kidnaped  by  a  party
 of  Pakistanis  on  the  night  of  June
 6/7,  1960.  They  also  took  away  some
 property.  The  civil  police  are  investi-
 gating  the  case.

 (c)  The  U.N.  Field  Observer  Team
 at  Uri  has  been  approached  to  secure
 their  release.
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 Shortage  of  Raw  Jute

 (  Shrimati  Renuka  Ray:
 *37l.  Shri  Aurobindo  Ghosal:

 Shri  P.  G,  Deb:
 [  Shri  Indrajit  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Indian  Jute  Mills
 Association  have  decided  to  seal  looms
 progressively  because  they  complain
 of  shortage  of  raw  jute;  and

 (b)  whether  any  steps  have  been
 taken  to  increase  the  raw  material
 supply  from  Pakistan  and  if  so,  with
 what  effect?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  Indian  Jute  Mills
 Association  have  permitted  their  mem-
 ber  mills  to  curtail  production  of  jute
 goods  so  as  to  adjust  their  consumption
 of  raw  jute  to  available  supplies  until
 the  new  crop  jute  becomes  available.

 (b)  Government  have  allowed  im-
 ports  of  jute  to  meet  the  mills’  re-
 quirements.  These  measures  have  con-
 tributed  to  a  downward  movement  of
 the  prices  of  raw  jute  which  had  risen
 to  very  high  levels.  Some  mills  are
 reported  to  have  unsealed  the  looms
 sealed  by  them  earlier  due  to  short-
 age  of  raw  jute.  द...
 सरकारी  पदाधिकारियों  हारा  प्लाटों  का

 fo  हि...  खरीबा  जाना
 डा०  राम  सुभग  सिह  :

 )  श्री  शामेश्वर  टांटिया  :

 क्या  निर्माण,  भावास  और  सम्भरुण
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  फिलोकड़ी,
 दिल्‍ली  में  मकान  बनाने  के  लिये  सस्ती  दरों
 पर  प्लाट  खरीदने  के  बारे  में  कुछ  कर्मचारियों
 के  विरुद्ध  जांच  की  गई  थी  ;

 eT  शाम:  ७.

 (ख)  क्‍या  यह  सच  है  कि  उन  प्लाटों
 की  बिक्री  सम्बन्धी  फाइलें  गुम  हो  गई  हैं  ;  भौर
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 (ग)  इस  समय  यह  जांच  किस  अवस्था
 में  है  ?

 निर्माण,  श्रावास  तथा  संभरण  उपमंत्रो

 श्री  श्रनिल  कु०  चन्दा):  (क)  से  (ग)
 १६५१-५२  में  दिन्‍ली  के  चीफ  कमिश्नर

 द्वारा  किलोकड़ी  में  परित्यक्त  नहरी  भूमि  के

 कुछ  प्लाटों  की  बिक्री  के  सम्बन्ध  में  सरकार
 ने  जांच  की  थी  ।  यह  जांच  पूरी  हो  गई  है  शौर

 यह  पता  चला  कि  बिक्री  उस  समय  चन्न  रही
 बाजार-कीमतों  से  कम  पर  नहीं  हुई  थी  ।
 इस  जांच  के  दौरान  में  यह  बात  प्रकट  हुई  कि
 इन  व्लाटों  की  बिक्री  से  सम्बन्ध  रखने  वाली
 दिस्लो  प्रशासन  (सचिवालय)  की  फाइलें
 गायब  हैं।  चीफ़  कमिश्नर  से  कहा  गया  है  कि

 वह  यह  तय  करे  कि  इन  फाइलों  के  गुम  होने
 की  ज़िम्मेदारी  किसकी  है  |

 Allegations  against  an  LF.A.S.  Officer
 Shrimati  Mafida  Ahmed:
 Dr.  Ram  Subhag  Singh:

 *373.<  Shri  Basumatari:
 |  Shri  P.  C.  Borooah:
 |  Shri  Assar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  serious  allegations  of
 complicity  with  Naga  hostiles  have
 been  made  against  a  senior  IF.A.S.
 officer  now  posted  in  Shillong,  as  re-
 ported  in  Assam  Tribune  of  Gauhati
 dated  the  8th  June,  1960;

 (b)  if  so,  whether  enquiry  has  been
 ordered  into  those  allegations;  and

 (c)  whether  that  officer  still  conti-
 nues  to  be  at  his  Shillong  assignment?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes.

 (b)  Yes.  As  a  result  of  some  en-
 quiries,  the  officer  in  question  was
 cleared  of  some  charges  made  against
 him.  One  of  the  charges  is  stil]  under
 investigation.  This  relates  to  Foreign
 Exchange  Regulations.

 (९)  The  officer  has  proceeded  on
 Jeave  from  the  Ist  August,  1960.

 Orissa  Textile  Mills  Ltd.

 sar. t  Shri  Sanganna:
 ‘|  Shri  P.  K.  Deo:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 373  on  the  8th  April,  1960,  and  state
 the  further  progress  made  regarding
 the  investigations  into  the  affairs  of
 the  Orissa  Textile  Mills  Limited?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 There  was  no  investigation  in  pro-
 gress  into  the  affairs  of  the  Orissa
 Textile  Mills  Limited  when  the  pre-
 vious  question  referred  to  by  the
 Hon.  Member,  Shri  P.  K.  Deo,  was
 answered  by  me  in  April  last.  I  had,
 however,  told  the  Hon.  Member  that
 I  would  look  again  into  the  action
 taken  on  the  Report,  which  related  to
 the  investigation  made  into  the  affairs
 of  this  Company  for  the  period  upto
 1955.

 As  far  as  matters  affecting  civil  liab-
 ility  are  concerned,  there  was  no
 justification  in  this  case  for  Govern-
 ment’s  entering  into  prolonged  civil
 litigation.  As  for  the  contraventions
 of  the  Companies  Act,  there  had  been
 subsequent  acts  of  rectification  and  it
 was  felt  that  would  not  be  proper
 to  take  such  matters  to  Court  on  pure-
 ly  technical  grounds.  The  situation
 has  been  explained  at  length  to  the
 Orisa  Government,  who  have  stated
 that  they  do  not  wish  to  dispute  this
 position.  They  have,  however,  asked
 for  an  investigation  into  the  Com-
 pany’s  working  from  955  to  1959.

 Two  Hon.  Members,  including  Shri
 P.  K.  Deo,  have  also  had  an  oppor-
 tunity  of  discussing  these  matters  with
 the  Officers  of  the  Company  Law  Ad-
 ministration  Department  who  have
 explained  the  position  further  to  them.
 Complaints  Against  AIR.  Calcutta

 *375.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  one
 Shri  Bimal  Bhushan,  an  artist  of  22
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 years  repute,  has  submitted  a  5l-page
 Memorandum  containing  serious
 charges  against  the  working  of  A.IR.,
 Calcutta  Station,  to  the  Director
 General  of  A.I.R.;  and

 (b)  if  so,  whether  any  inquiry  has
 taken  place  and  with  what  results?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  MKeskar):  (a)  I
 understand  that  a  gentleman  of  that
 mame  who  claims  that  he  has  been  an
 artist  for  22  years,  has  submitted  a
 long  memorandum.  The  artist  is  not
 an  employee  of  the  All  India  Radio.
 His  name  was  on  the  roll  of  casual
 artists  who  can  be  boked  if  and  when
 wanted  by  the  Station.  His  quality,
 according  to  categorisation,  was  con-
 sidered  to  be  ordinary.

 Mainly  his  complaint  appears  to  be
 that  he  has  not  been  invited  to  broad-
 cast  and  he  feels  that  this  is  due  to
 some  grudge  by  one  of  the  officials  of
 the  Station.

 In  this  connection  it  might  be  men-
 tioned  here  that  a  very  large  number
 of  artists  are  on  the  roll,  more  es-
 pecially  for  light  music  or  Ravindra
 Sangeet,  to  which  category  the  appli-
 cant  belongs.  It  is  not  practical  to
 call  all  of  them,  or  every  one  of  them
 for  broadcasting.

 (b)  In  a  case  like  this,  there  is  no
 question  of  result  as  the  artists  who
 are  on  the  roll  for  casual  booking  will
 anly  be  booked  by  Stations  when
 necessary.  I  might,  however,  indicate
 that  every  such  appeal  is  carefully
 looked  into  and  if  the  applicant
 merits,  his  grievances  if  genuine  are
 rectified  to  the  extent  possible.

 Manufacture  of  Salt

 <  Sf  Shri  Agadi:
 6.  L  Shri  Sugandhi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  directed  the
 Andhra  Pradesh  Government  not  to
 issue  any  more  licences  for  the  manu-
 facture  of  salt;
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 (b)  if  so,  the  reasons  therefor;
 (c)  whether  any  other  States  have

 been  directed  not  to  issue  salt  manu-
 facturing  licences;  and

 (d)  if  so,  the  names  of  such  States?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  The
 Andhra  Pradesh  Government  were  re-
 quested  in  November,  958  not  to  issue
 fresh  leases  of  their  lands  for  salt
 manufacture,  and  to  consider  excep-
 tional  cases  in  consultation  with  the
 technical  adviser,  namely,  the  Salt
 Commissioner.

 (b)  Over-production  of  salt.

 (c)  Yes,  Sir.
 (a)  Maharashtra,

 Madras.
 Gujerat  and

 Construction  Works  in  Ladakh  by
 Chinese

 *377.  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chinese  have  undertaken  various  con-
 struction  works  in  the  part  of  Ladakh
 occupied  by  them;

 (b)  if  so,  whether  Government  have
 any  information  about  the  nature  of
 these  works;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  to  (c).  Government  have  no  de-
 finite  information  on  the  subject.

 Mining  Boards

 *378.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  failure  of  the  Mining
 Boards  constituted  under  the  Mines
 Act,  952  to  meet  even  once  during
 the  years  956  to  1958;

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  take  suitable  measures  to
 make  them  function  properly;  and
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 (c)  whether  it  is  a  fact  that  decis-
 ions  of  these  Boards  are  arrived  at
 by  circulation  of  papers  and  obtaining
 views  by  post?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  and  (c).  Matters’  referred  to
 the  Board  were  dealt  with  by  them
 by  circulation  of  papers  for  which
 provision  exis‘s  in  the  Rules.  Govern-
 ment  have,  however,  recently  sug-
 gested  to  the  Chairman  of  Mining
 Boards  that  the  Boards  should  meet
 from  time  to  time.

 Fruit  Preservation  by  Radiation
 *379.  Shri  Inder  J.  Malhotra:  Will

 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Atomic  Energy  Commission  is  conduct-
 ing  experiments  on  “how  to  preserve
 fruits  by  the  use  of  Radiation”;

 (b)  if  so,  when  were  these  experi-
 ments  undertaken;

 (c)  on  which  fruits  these  research
 investigations  were  carried  on  and
 what  are  the  results;  and

 (d)  whether  it  will  be  possible  to
 preserve  perishable  fruits  by  use  of
 radiation  on  a  large  commercial  scale?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  and  Minister  of  Ex-
 ternal  Affairs  (Shri  Sadath  Ali  Khan):
 (a)  Yes.

 (b)  In  the  middle  of  1959.

 (c)  Fruits  investigated  so  far  are:
 Mango,  apple,  banana,  guava  and
 sapota.  The  data  obtained  to  date  in-
 dicate  that  treatment  with  low  doses
 (10,000—15,000,  rads)  of  gamma  radi-
 ation  appreciably  extends  the  storage
 life  of  these  fruits  both  at  room  tem-
 peratures  (23  °  —39°  C)  and  in  cold
 storage;  in  the  latter  case  the  temper-
 ature  can  be  higher  than  that  are
 usually  required  for  untreated  con-
 trols.  This  has  an  obvious  bearing  on
 the  possible  economies.  that  can  be
 effected  in  the  costs  of  refrigeration.
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 No  deterioration  in  taste  or  flavour:
 has  been  detected  in  mangoes  treated.
 with  12,000,  rads  of  gamma  rays.

 (d)  While  this  is  well  within  the
 realm  of  possibility,  more  fundamental
 investigations  are  necessary  before
 embarking  on  large  scale  applications
 of  radiation  for  fruit  preservation.

 राष्ट्रीय  उत्पावकता  परियद्‌

 +३८०.  श्री  म०  ला०  द्विवेदी  :  क्‍या
 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने
 की  1  बारेंगे  कि  :

 (कफ)  क्या  अभी  हाल  में  मिल  मालिकों,
 मजदूरों  और  उत्दादकता  ५रिषिद  के  प्रति-
 निधियों  का  एक  सम्मेलन  हुआ  था  ;

 (ख)  यदि  हां,  तो  उस  सम्मेलन  की
 कार्य  सूत्री  क्या  थी  ;  और

 (ग)  उक्त  सम्मेलन  में  क्‍या  मुख्य
 निर्णय  किये  77?

 उद्योग  संत्री  (श्री  मतुभाई  शाह):
 (क)  राष्ट्र  उततदकतता  पण्यिर  की  वा) बका

 बैठक  के  अव्सर  पर  नई  दि  ली  में  २५  और
 २६  अप्रैल,  १६६०  को  उत्पादकता  सम्मेलन
 हुआ  था

 (ख)  ब्रौर  (ग)  सम्मेलन  के  कार्यक्रम
 के  अन्तर्गत  मालिकों,  कर्मचारियों  और  सरकार
 के  उच्च  प्रतिनिशत्रियंः  में  ब्रौद्ये  गिक  उत्पाव्कता
 के  महत्वपूर्ण  विषयों  पर  विचार-विमश  हुया
 था ब्रौर  कुछ  लेख  पढ़े  गये  थे  ।  इस  सम्मेलन
 में  कोई  खास  निश्चय  नहों  किये  गये।

 Payment  of  Compensation  by
 Indonesian  Government

 (Shri  Ram  Krishan  Gupta:
 |  Shri  Rameshwar  Tantia:

 #381,  <  Sardar  Iqbal  Singh:
 |  Shri  Nek  Ram  Negi:
 {Shri  D.  6.  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
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 Question  No.  2372  on  the  20th  April,
 960  and  state:

 (a)  whether  the  question  of  pay-
 ment  of  compensation  by  the  Indones-
 ian  Government  to  members  of  the
 Indian  Embassy  for  the  loss  incurred
 by  them  due  to  the  raid  by  the  In-
 donesians  on  their  houses  on  the  l5th
 March,  957  has  since  been  settled;
 and

 (b)  if  not,  the  reasons  therefor?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  No.

 (b)  The  matter  is  still  under  negoti-
 ation  with  the  Indonesian  Govern-
 ment  through  diplomatic  channels.
 Although  the  Government  of  Indonesia
 have  promised  to  pay  compensation,
 in  principle,  the  quantum  of  compen-
 sation  to  be  paid  has  not  yet  been
 settled.

 Film  on  Untouchability

 f  Shri  A.  M.  Tariq:
 Shri  Ram  Krishan  Gupta:

 *382.  Sardar  Iqbal  Singh:
 Shri  D_  C.  Sharma:

 [  Shri  Madhusudan  Rao:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  298  on  the  22nd  February,
 960  and  state  the  progress  made  in
 the  production  of  a  film  on  the  _  re-
 moval  of  untouchability?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  There
 is  no  further  progress  to  report  at  this
 time.  It  will  be  some  more  time  be-
 fore  the  producer  is  able  to  advance
 in  the  production  of  the  film  and
 make  a  report.

 Land  Routes  to  Goa
 Shri  D.  0.  Sharma:

 *383.  4  Shri  Rameshwar  Tantia:
 Shri  Assar:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
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 Question  No.  6l9  on  the  4th  March,
 960  and  state:

 (a)  the  progress  made  so  far  in
 opening  additional  land  routes  to  Goa;
 and

 (b)  Brief  details  thereof?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  Government  have  decid-
 ed  to  open  two  additional  land
 routes  between  India  and  Goa  at
 Anmode  and  Lakharkot.  Necessary
 practical  steps  towards  that  end  are
 being  taken  and  it  is  expected  that
 the  routes  will  be  open  to  traffic  about
 October,  this  year.

 Local  Development  Works
 #384,  Shrj  Rami  Reddy:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Local  Development
 Works  scheme  would  be  in  force  dur-
 ing  the  current  year  also;

 (b)  whether  it  is  proposed  to  conti-
 nue  the  scheme  in  the  Third  Five
 Year  Plan;

 (c)  what  are  the  types  and  nature
 of  works  that  could  be  executed  under
 this  scheme;

 (d)  what  are  the  grants-in-aid  that
 would  be  given  for  the  various  types
 of  works;

 (e)  what  are  the  respective  shares
 of  the  expenditure  that  would  be
 borne  by  the  Centre,  the  State  and  the
 Local  Agency;  and

 (£)  what  is  the  financial  assistance
 given  by  the  Centre  to  Andhra  Pra-
 desh  under  this  scheme?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).  Yes,
 Sir.

 (c)  The  types  and  nature  of  works
 to  be  taken  up  are:

 (i)  Drinking  water  supply  schemes
 im  individual  villages;
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 (ii)  Village  roads  linking  them  to
 the  nearest  main  road  or  rail-
 way  station;  and

 (iii)  Village  school  buildings  which
 may  also  serve  as  a  Com-
 munity  Centre.  and  Village
 Library.

 (d)  and  (e),  The  Central  grant  is
 limited  to  50  per  cent.  of  the  total
 cost  of  each  work  subject  to  a  maxi-
 mum  of  Rs.  10,000,  per  work  for  one
 village.  The  balance  of  50  per  cent.
 is  met  by  contributions  from  the
 people  in  cash  or  in  kind  or  through
 voluntary  labour,  together  with  any
 contribution  which  the  State  Govts.
 and/or  Local  Bodies  may  make,  The
 assistance  is  the  same  for  all  types  of
 work.

 (f)  A  sum  of  Rs.  28°56  lakhs  has
 been  allocated  to  Andhra  Pradesh  as
 Central  assistance  for  the  current
 year.

 Tibetans  in  Sikkim

 ¢  Dr.  Ram  Subhag  Singh:
 |  Shri  P,  6.  Deb:

 Shri  P.  C.  Borooah:
 9385.  d

 Shri  Arjun  Singh
 Bhadauria:

 Shri  Rameshwar  Tantia:
 [  Shri  Achar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  news
 published  in  the  Statesman  (Delhi)  of
 20th  June,  4960  wherein  it  has  been
 reported  that  500  Tibetans  have  oc-
 cupied  Khemchok,  a  small  grazing
 field,  in  North-West  Sikkim  near
 Lachen;

 (b)  if  so,  what  is  the  truth  about  the
 matter;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes,  Sir.

 (b)  and  (c).  About  500  Tibetans,  in-
 eluding  men,  women  and  clildren,

 arrived  with  large  herds  of  sheep  and
 yak  in  North-West  Sikkim  in  June,
 1960.  On  enquiry,  it  was  found  that
 they  had  come  to  Sikkim  as  refugees
 and  did  not  intend  to  return  to  Tibet.
 They  have  been  treated  as  refugees.
 Temporary  employment  is  being  found
 for  them  and  Government  have  des-
 patched  a  forage  and  a  wool  expert
 to  advise  about  their  resettlement  with
 their  herds  in  Sikkim.

 Office  Accommodation  for  Link
 Magazine

 *386.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  Link,  an  Indian  news
 magazine,  has  been  given  office  ac-
 commodation  in  a  Government  build-
 ing  in  Connaught  Place,  New  Delhi;
 and

 (b)  if  so,  the  reason  therefor?
 The  Deputy  Minister  of  Works,

 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes,  Sir.  One  room  has
 been  so  allotted,

 (b)  Subject  to  availability,  non-
 Official  organisations  engaged  in  use-
 ful  work  in  social,  educational,  cultural
 and  other  spheres  are  also  considered,
 for  allotment  of  accommodation  in  the
 Theatre  Communication  Building  for
 temporary  periods  on  payment  of
 rent  under  F.R.  45-B.  A  list  of  sucn
 organisations  to  whom  allotment  has
 been  made  is  placed  on  the  Table  of
 the  Sabha.  [See  Appendix  II,  an-
 nexure  No.  l].  The  United  India
 Periodicals  Ltd.  who  are  the  publi-
 shers  of  the  ‘Link’  magazine  is  one  of
 them.

 Bigger  Crops  through  Radiation
 °S87.  Shri  Inder  J.  Malhotra:  Wil

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  the  Atomic  Energy

 Commission  undertook  any  experi-
 ments  to  find  out  the  possibility  of  in-
 creasing  the  yield  of  main  important
 crops  especially  of  rice  by  the  use  of
 radiation;  “4
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 (b)  if  so,  what  were  the  results  and
 to  what  extent  it  will  be  possible  to
 increase  the  yield  of  rice;  and

 (c)  whether  it  will  also  be  Possible to  increas?  the  yield  of  crops  by  the
 use  of  radiation  on  a  large  scale  and
 ultimately  on  a  field  scale?

 The  Parliamentary  Secretary  to the  Minister  of  External  Affairs  (Shri Sadath  Ali  Khan):  (a)  Yes,

 (b)  Since  ‘1957,  the  Biology  Division of  the  Atomic  Energy  Establishment, Trombay  has  been  carrying  out  radia- tion  studies  on  a  variety  of  rice  known as  Ptb-0  which  is  grown  extensively in  the  South.  This  variety  has  proved to  be  a  very  useful  one,  in  as  much as  several  mutations  affecting  the grain  characters  like  shape,  size, colour  of  the  kernel,  development  of awns  and  chlorophyll  and  yield  have been  produced  which  were  recog- nizable  in  the  Ist,  2nd  and  3rd generation  progenies  raised  from seeds  which  hag  originally  been  irra- diat-d  with  thermal  neutrons  at  the APSARA  reactor.  With  a  view  to  mak- ing  a  comparative  evaluation  of  the higher  yield  potentials  under  different environmental  and  climatic  conditions, seed  samples  of  8  newly  developed lines  have  been  sent  to  the  Central Rice  Research  Institute,  Cuttack,  and Rice  Res-arch  Station,  Karjat  for  fur- ther  field  trials.

 (c)  Yes—Although  there  are  8  num- ber  of  practical  difficulties  it  is  theore- tically  possible  to  induce  high  yielding mutations  in  any  crop  plant  dopending on  its  genetic  constitution.  As  radia- tion  induced  mutations  are  not  differ- ert  from  those  appearing  spontanecus- ly  in  nature,  they  can  be  ultimately frown  on  a  field  scale,  This  has  in fact  been  accomplished  on  a  large scale  in  Sweden  and  U.S.A.  Radiation itself  is  not,  and  does  not  need  to  be used  “on  a  field  scale”.  Once  a  new and  true  Propogating  variety  has  been developed  by  the  use  of  radiation,
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 seeds  from  it  can  be  used  on  a  field scale,

 विशेष  क्षित  निषि

 करेदद,  श्री  स०  लाग  दिवेदी :  क्‍या
 अम  झौर  'रोजगाइ  +ंत्री  यह  बताने  की  कृपा
 करेंगे  के:

 (क)  क्‍या  यह  सच  है  कि  स्थायी  श्रम
 समिति  की  जो  बैठक  अप्रैल,  १९६०  में  हुई  थी
 उसमें  भविष्य  निधि  के  भुगत-न  के  लिये  एक
 विद्येष  रक्षित  निन्रि  स्थापित  करने  के  प्रश्न
 पर  भी  विवार  किया  गया  था  ;  और

 (@)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 निर्णय  किया  गया?

 अम  उपमंत्री  (घी  झाबिद  झलो)  =
 (क)  जी  हां।

 (ख)  स्थाथी  श्रम  समिति  ने  एक
 खास  रिजवं  फंड  खं।८ने  की  सिफ  रिश  की  है।

 Indians  in  South  Africa
 (  Shri  Ram  Krishan  Gupta:

 Shri  Rameshwar  Tantia:
 Sardar  Iqbal  Singh:
 Shri  Shree  Narayan  Das:
 Shri  Chintamoni  Panigrahi-:
 Shri  M.  L.  Dwivedi:
 Shri  A.  M.  Tariq:
 Shri  Naval  Prabhakar:
 Shri  Ajit  Singh  Sarhadi:

 *3g9,  )  Shri  Vidya  Charan  Shukla: 4  Shri  Harish  Chandra Mathur:
 Shri  N.  R.  Muniswamy:
 Shri  D.  Cc.  Sharma:
 Shri  Raghunath  Singh:
 Shri  P.  K.  Deo:
 Shri  Supakar:
 Shri  Kalika  Singh:

 Shri  Muhammed  Elias:
 L  Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  904  on  the  17th  March,
 9€0  and  state:

 (a)  whether  Government  have  re-
 ceived  any  offer  for  negotiations  from.
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 South  Africa  on  the  question  of  the
 treatment  of  people  of  Indian  origin
 in  South  Africa;

 (b)  if  so,  whether  negotiations  have
 been  started;  and

 (c)  the  result  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  No,  Sir.

 (by)  and  (c).  Does  not  arise.

 Naga  Rebels

 (  Shri  9.  0.  Sharma:
 |  Shri  Ram  Krishan  Gupta:

 9390  4  Shri  Raghunath  Singh:
 |  Shrimati  Mafida  Ahmed:
 L  Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  625  on  the  4th  March,
 4960  and  state:

 (a)  how  many  times  the  Naga  rebels
 have  raided  since  the  lst  March,  1960;

 (b)  the  extent  of  loss  suffered  by
 Government  and  the  people;

 (c)  the  nature  and  kind  of  proverty
 looted;

 (a)  how  many  people  have  _  been
 kidnapped,  killed  or  are  untraceable;
 and

 (e)  how  many  Naga  rebels  were
 killed  or  captured  during  this  period?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  There  have  been  nineteen  raids  up
 to  the  end  of  July,  1960.  These  were
 mostly  minor  incidents  of  sniping  and
 ambushing.

 (by  One  Army  vehicle  was  slightly
 damaged.

 (c)  A  radio  set  belonging  to  an
 Overseer,  Rs.  02  in  cash  belonging  to
 a  wireless  operator,  40  pairs  of  socks
 and  jungle  boots  belonging  to  the
 village  guards  and  two.  wireless  sets
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 belonging  to  the  Wireless  Organisation
 were  looted.

 (d)  Two  persons  were  killed  and
 nineteen  kidnapped.

 (e)  Twenty  hostiles  were  killed  and
 397  captured.

 Provident  Fund  Scheme  for  Workers
 in  Andaman  Islands

 #391  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Labour  and  Employ- meut  be  pleased  to  state:

 (4)  whether  Government  have  any
 provident  fund  scheme  for  those  Gov-
 ernment  undertakings  to  which  the
 Provident  Fund  Act  does  not  compul-
 sorily  apply;

 <b)  whether  any  provident  fund
 scheme  is  proposed  to  be  extended  to
 (i)  the  motor  transport  and  electricity
 undertakings  and  to  (ii)  other  Govern-
 ment  departments/undertakings  in  the
 Andaman  Islands_  which  employ  a
 jarge  number  of  workers;

 (c)  whether  any  proposals  were
 made  in  the  Islands’  Labour  Advisory
 Committee  and  Chief  Commissioner’s
 Advisory  Council  for  the  introducticn
 of  provident  fund  schemes  in  Govern-
 ment  departments/undertakings  which
 together  employ  above  90  per  cent.
 labour  in  the  Islands;  and

 (d)  what  action  has  been  taken  by
 Government  on  those  proposals  and
 what  is  the  reason  for  not  introducing
 any  provident  fund  scheme  in  those
 departments/undertakings  so  far?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No  information  is
 available.

 (b)  (i)  The  Employees’  Provident
 Funds  Scheme  already  applies  to  these
 undertakings.

 (c)  Yes.

 (b)  (ii)  and  (d).  A  sub-Committee
 has  been  set  up  to  examine  the  possi-
 bility  of  instituting  a  provident  fund
 scheme  in  the  marine  department.
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 Displaced  Persons  at  Hastinapur

 ©355.,  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is
 a  complaint  from  displaced  persons  in
 Hastinapur  that  they  had  been  neither
 given  agricultural  Jand  nor  employ-
 ment  opportunities  promised  when
 they  were  brought  to  Hastinapur;

 (b)  if  so,  what  is  the  present  posi-
 tion  there;  and

 (c)  what  steps  are  being  taken  to
 fing  employment  for  displaced  persuns
 there?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Sbri  Mehr  Chand
 Khanna):  (a)  to  (c).  Government  have
 ali  along  been  making  efforts  to  set  up
 industries  at  Hastinapur  and  about
 half  a  dozen  small  industries  have  al-
 ready  been  set  up  there.  The  State
 Government  have  under  consideration
 a  number  of  other  schemes  and  itis
 expected  that  some  more  industries
 will  be  set  up  at  Hastinapur.  It  is  not
 possible  to  allot  agricultural  lands  to
 the  residents  of  Hastinapur,  because  no
 such  lands  are  available  there.

 Unemployed  in  Maharashtra

 638.  Shri  Pangathar:  Will  the
 Minister  of  Labsry  aud  Employment
 be  pleased  to  ‘tate:

 (a)  the  comparative  figures  of  the
 registered  unevnicved  during  the
 2nd  quarter  of  4969  in  Maharashtra;
 and

 (b)  the  numte.  of  unemployed
 graduates,  intermediates  and  matri-
 culates  registere]  Jursg  the  same
 period?
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 The  Deputy  fais‘ster  of  Labour
 (Shri  Abid  Ali):
 (a)

 No.  of
 applicants
 registered

 Month  during  the
 month

 3960
 April  20,852
 May  22,430
 June  27,26L

 TOTAL  793543

 (b):

 No.  of
 applicants

 ८  registered ategory  during  the
 quarter*
 April

 June,  960

 Matriculates  ‘175355
 Intermediates  T,084

 Graduates  ‘1,658,

 TOTAL  20,097

 »Monthly  figures  are  not  available.

 Middle  Income  Group  Housing
 Scheme  in  Maharashtra

 639.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  any  fund  hag  been  re-
 leased  to  Maharashtra  Government  in
 1960-61  so  far  for  implementing  the

 Middle
 Income  Group  Housing  Scheme;

 an
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 (b)  the  progress  achieved  so  far
 under  the  scheme?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  No;  the  Maharashtra
 Government  have  not  so  far  asked  for
 any  loan  assistance  for  the  implemen-
 tation  of  this  Scheme.  They,  however,
 propose  to  set  apart  a  sum  of  Rs.  66
 lakhs  from  their  own  resources  for
 construction  of  rental  housing  for  per-
 sons  in  the  middle-income  group.

 (b)  Does  not  arise.

 Purchases  from  Small  Industries  sector

 640.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state  the  value  of  stores
 purchased  in  1959-60  from  the  small
 industries  sector  with  and  without  the
 assistance  of  the  National  Small  Indus-
 tries  Corporation?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  Rs.  4.33
 crores:

 Rs.  2°65  crores  with  the  assistance  of
 the  National  Small  Industries  Corpo-
 ration  and  Rs.  °68  crores  (including
 Rs.  :0l  crores  of  Khadi  items)  with-
 out  its  assistance.

 Zz
 Office  of  Political  Officer,  Sikkim
 641,  Shri  Madhusudan  Rao:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2030  on  the  2th  April,  960  and
 state:

 (a)  whether  the  investigations  in  re-
 gard  to  the  allegations  of  malpractice
 against  the  office  of  Political  Officer,
 Sikkim  have  since  been  completed;

 (b)  if  so,  the  findings  thereof;  and
 (c)  the  taken  in  this

 matter?
 decision

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  (a)  to  (c).  The  investigations
 have  not  yet  been  completed.
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 Dry  Battery  Electric  Cells
 642.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  wood  flours  are  used  in
 the  country  for  the  manufacture  of
 dry  battery  electric  cells;

 (b)  whether  this  process  was  deve-
 loped  by  the  Forest  Research  Institute;
 and

 (c)  whether  all  the  manufacturers
 use  wood  flours  in  the  manufacture  of
 these  cells?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  None  of  the  dry
 battery  manufacturers  are  using  wood
 flours  for  the  manufacture  of  dry
 battery  electric  cells.

 (b)  Some  time  ago  the  Forest  Insti-
 tute  suggested  the  use  of  a  mixture  of
 the  wood  flours  in  dry  electric  cells.

 (c)  Does  not  arise.

 Briquettes

 643.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  which  firms  in  India  produce
 charcoal  briquettes  by  using  cheap
 binders  as  developed  in  the  Forest
 Research  Institute;

 (b)  what  is  the  use  of  these  char-
 coal  briquettes  in  this  country;  and

 (c)  what  is  the  total  requirement  of
 the  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Information  is
 not  available.

 (b)  Practically  the  same  as  that  of
 charcoal.

 (c)  Information  is  not  available.
 Manufacture  of  Sports  Goods

 644.  Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Commerce  and  lrdustry  be
 pleased  to  state:

 (a)  whether  India  is  self-sufficient.
 in  the  manufacture  of  sports  goods;
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 (b)  which  of  the  sports  goods  are
 manufactured  in  the  country  and
 which  are  imported  from  other  coun-
 tries;

 (c)  the  amount  spent  in  foreign  ex-
 change  in  tHe  import  of  sports  goods;
 and

 (d)  what  steps  are  being  taken  to
 “manufacture  them  in  this  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  India  is  self-
 sufficient  in  the  manufacture  of  sports
 goods,  except  a  few  items  like  golf
 clubs,  golf  balls,  tennis  balls,  tennis
 rackets,  pingpong  balls,  which  are  be-
 ing  imported.

 (b)  A  statement  is  laid  on  the  Table.
 [See  Appendix  II,  annexure  No.  2.]

 (c)  Rs.  3,99,000  during  1959.

 (d)  A  statement  is  laid  on  the  Table.
 [See  Appendix  II,  annexure  No.  3.]

 Hockey  Sticks
 645.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Indian  cane  has  been
 discovered  being  as  suitable  as  Mala-
 yan  cane  for  the  manufacture  of
 hockey  sticks,  as  a  result  of  research
 done  in  the  Forest  Research  Institute
 in  Dehra  Dun;

 (b)  whether  hockey  sticks  are
 manufactured  out  of  Indian  cane;

 (c)  if  so,  which  are  those  firms  that
 manufacture  hockey  sticks  out  of
 Indian  cane;

 (d)  whether  we  export  hockey
 sticks  to  other  countries;  and

 (e)  if  so,  to  which  of  the  countries
 and  what  foreign  exchange  we  earn?

 The  Minister  of  Industry  (Shri
 ‘Manubhaiji  Shah):  (a)  and  (b).  Yes,
 Sir.

 (c)  A  statement  is  laid  on  the  Table.
 {See  Appendix  II,  annexure  No.  4)

 (d)  Yes,  Sir.
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 (९)  U.K.  W.  Germany,  Aden,

 Kuwait,  Nigeria,  Kenya,  Uganda,
 Nyasaland,  Egypt,  U.S.A.,  Australia, New  Zealand,  Belgium,  Japan,  Fiji Island  and  British  Somaliland,  mostly. The  foreign  exchange  earnings  during 959  were  of  the  order  of  RBs.  1,30,301.

 Prices  of  Machine  Tools
 646.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  whether
 Government  have  directed  the  Hindus-
 tan  Machine  Tools  Ltd.  to  keep  their
 prices  at  par  with  the  landed  cost  of
 comparable  machine  tools  imported  in
 the  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  No,  Sir.

 Migration  of  Hindus  from  West
 Pakistan

 647.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state  the
 number  of  Hindus  who  have  migrated
 to  India  from  West  Pakistan  since
 March,  19602,

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  402  Hindus  migrated  to  India
 from  West  Pakistan  during  the  period
 from  March,  960  to  30th  June,  1960.

 N.B.  This  does  not  include  Hindus
 Migrants  who  entered  India  through
 Ahmedabad  _  airport.

 Copper  Re-rolling  Mills
 648.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Commerce  ang  Industry
 be  pleased  to  state:

 (a)  whether  any  licences  have  been
 issued  for  copper  re-rolling  mills  in
 Maharashtra  State  in  958  and  1959;

 (b)  if  so,  the  names  of  the  parties;
 and

 (c)  the  criteria  for  making  such
 selection?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  No  licen-



 2331  Written  Answers  SRAVANA  21,  882  (SAKA)  Written  Answers  2332

 ces  were  issued  for  the  establishment
 of  new  copper  re-rolling  mills  in  the
 Maharashtra  region  of  the  then
 Bombay  State  during  958  and  1959. .
 Licences  for  carrying  on  the  business
 of  the  undertaking  were,  however,
 issued  to  the  following  six  units  which
 were  already  in  existente  and  which
 attracted  the  provisions  of  the  Indus-
 tries  (Development  and  Regulation)
 Act,  95l  as  a  result  of  their  expan-
 sion:—

 l.  M/s.  J.  8.  Metal  Industries  Ltd.,
 Bombay.

 2.  M/s.  Patent  Tiffin  Carrier  San-
 ghvi  Co.,  Poona.

 3.  M/s.  N.  M.  Metal
 Bombay.

 A  M/s.  Oriental  Metal  Industries,
 Bombay.

 5.  M/s.  Lallubhai  Amin  Chand
 (P)  Ltd.,  Bombay.

 6.  M/s.  Bombay  Metal  Industries,
 Bombay.

 Industries,

 Passports

 649.  Dr.  K.  B.  Menon:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  cases  have  been  reported  about
 the  delay  in  the  issue  of  passports  to
 ‘students  and  businessmen  going  abroad
 for  study  and  business;

 (b)  if  so,  what  are  the  reasons  for
 this  delay;

 (c)  what  is  the  normal  time  requir-
 ed  for  issue  of  passport;  and

 (d)  whether  it  is  also  a  fact  that  on
 account  of  these  long  delays  the  per-
 5075  concerned  are  compelled  ४०  get
 passports  through  the  travel  agency?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  Only  a  few  com-
 plaints  are  received  from  students  and
 businessmen  regarding  delays  in  the
 issue  Of  passports  to  them.  Many
 755  (Ai)  LSD—3

 hundreds  of  students  and  businessmen
 receive  passports  each  year  and  go
 abroad  without  making  any  complaint.
 In  respect  of  students  the  delay  arises
 if  a  student

 (i)  has  not  obtained  admission  in
 a  foreign  educational  institu-
 tion;

 (ii)  has  not  completed  the  appliea-
 tion  form  correctly  and  has
 not  supplied  promptly  ndai-
 tional  information  asked  for;

 (iii)  has  not  provided  a  satisfactory
 financial  guarantee  with  his/
 her  application  for  a  passport;
 and

 (iv)  has  not  adequafe  academic
 qualification.

 As  regards  the  businessman,  when-
 ever  the  businessman  is  well  known
 in  the  area  the  Regional  Passport  Offi-
 cer  is  fully  competent  to  grant  a  pass-
 port  and  he  does  so  in  ‘most  cases.
 Delay  arises  only  in  cases  of  those
 businessmen,  who  are  not  able  to  es-
 tablish  evidence  of  foreign  contacts  as
 the  applicants  can  be  asked  to  furnish
 such  evidence  which  usually  takes
 time  or  in  case  of  businessman  whose
 business  contacts  with  foreign  coun-
 tries  appear  to  be  dubious,  in  the  first
 instance.

 (c)  A  passport  is  granted  normally
 within  one  month  of  the  date  of  receipt
 of  an  application  by  a  District  Magis-
 trate/Commissioner  of  Police|Regional
 Passport  Officer,  etc.  It  may  be  men-
 tioned  that  in  about  90  per  cent  of
 cases  this  schedule  is  adhered  to.

 (d)  Some  persons  do  utilise  the
 services  of  reputable  travel  agents.
 This  is  obviously  for  their  own  con-
 venience  as  the  applicants  may  not  be
 able  to  complete  applications,  file
 them,  take  delivery  of  passports  etc.
 There  are  many  mushroom  travel
 agencies  of  dubious  character  with
 which  the  Regional  Passport  Offieers
 are  not  allowed  to  deal  on  behalf  of
 applicants.
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 Industrial  Co-operative  Societies

 650.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  326  on  the
 22nd  February,  960  and  state  the  fur-
 ther  progress  since  made  by  Govern-
 ment  to  develop  selected  industrial
 co-operative  societies?

 The  Minister  of
 Manubhai  Shah):

 More  societies  have  been  selected
 by  State  Governments  and  the  deve-
 lopment  programme  now  covers  l5
 societies.

 Industry  (Shri

 State  Governments  and  Co-operative
 Banks  have  advanced  additional  loans
 to  some  of  the  selected  Co-operative
 Societies.

 Four  more  States  (Uttar  Pradesh,
 Mysore,  Andhra  Pradesh  and  Madhya
 Pradesh)  have  formed  committees  for
 co-ordinating  the  efforts  of  all  the
 Agencies.  Such  Committees  are  now
 functioning  in  2  States.

 During  the  period  upto  May,  2960
 the  membership  has  been  increased  by
 48  in  0  of  the  selected  societies.  The
 share  capital  has  been  increased  by
 Rs.  2,029  in  3  societies.  3  societies
 were  able  to  achieve  improvement  in
 quality  of  production  and  four  societies
 achieved  reduction  in  costs  during  the
 same  period.

 Technical  Offices  of  the  Small  Indus-
 tries  Service  Institutes  have  paid  25
 visits  to  about  75  Societies  since
 March,  960  for  the  purpose  of  giving
 technical  guidance.

 Unsold  Stock  of  Handloom  Goods  in
 Delhi

 65l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  stock  of  unsold
 handloom  goods  in  the  co-operative
 sector  in  Delhi;  and

 (b)  the  steps  taken  to  dispose  9
 such  unsold  stock  of  handloom  goods
 in  the  State?
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 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  As  on  3lst  July,  1960:
 Value  of  Rs.  +1,47,630.06.

 (b)  It  has  been  reported  by  the
 Delhi  Administration  that  four  Sales
 Depots  have  been  set  up  for  the  sales
 of  handloom  goods.  No  other  special
 steps  are  called  for  at  this  stage.

 Smalliscale  Industries  in  Nagpur
 (Maharashtra)

 652.  Shri  Kunhan:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  how  many  small-scale  indus-
 tries  in  Nagpur  (Maharashtra)  are
 Betting  assistance  from  the  Small-
 scale  Industries  Service  Institute;  and

 (b)  the  nature  of  assistance  given
 and  the  names  of  the  factories?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Sixty-two.

 (b)  A  statement  is  laid  on  the  Table.
 [See  Appendix  II,  annexure  No,  5].

 Employees’  Provident  Fund  in
 West  Bengal

 653.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  476
 on  the  25th  March,  960  and  state  the
 progress  since  made  for  the  recovery
 of  dues  amounting  to  Rs.  66.47  lakhs
 on  account  of  contribution  under  the
 Employees’  Provident  Funds  Act  in
 West  Bengal?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Out  of  Rs.  66.47  lakhs
 out-standing  on  the  3ist  December,
 1959,  a  sum  of  Rs.  6.5l  lakhs  has  been
 recovered  upto  the  end  of  July,  1960.

 Non-LF.S.  Officials  in  Indian  Missions
 Abroad

 654.  Shri  Dinesh  Singh:  Will  the
 Prime  Minister  be  pleased  to  lay  on
 the  Table  a  statement  showing:

 (a)  the  number  of  Class  I  posts  in
 the  Ministry  of  External  Affairs  and
 Missions  abroad,  except  those  of
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 Heads  of  Missions,  held  by  officials
 not  belonging  to  I.F.S.;  and

 (b)  the  number  of  officials  of  LE.S.
 (A)  on  deputation  to  other  ministries,
 exccpt  Ministry  of  Commerce  and
 Industry?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):

 (a)  Number  of  C.ass  I  posts
 held  by  non-l¥.S.
 officials  in  the  Ministry
 of  External  Affairs  and
 Missions  abi  377.  465

 (b)  Number  of  officials  ‘of
 LF.S.(A)  on  deputation
 to  other  Ministries  2

 Death  of  Naga  Officia!

 Shri  P.  G.  Deb:
 €35.  {  Shri  S.  A,  Mehdi:

 L  Shri  Raghui.w.a  Sinsu:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  a  loyal  Naga  Official
 was  shot  dead  by  the  Army  sentry  on
 the  7th  May,  960  on  ihe  outskists  uf
 Kohima;  and

 (b)  if  so,  the  details  of  the  incident?
 The  Prime  Minister  and  Ministcr

 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes,  but  the  incident  took
 place  on  the  30th  April,  960  and  not
 on  the  7th  May,  1960.

 (b)  The  local  authorities  had
 received  a  number  of  reports  about
 the  movement  of  hostiles  in  a  parti-
 cular  locality  near  Kohima.  It  was,
 decided  to  lay  an  ambush  to  intercept
 them.  On  the  30th  April,  960  at
 about  5.30  p.m.  when  it  was  getting
 dark  the  ambush  party  noticed  two
 armed  persons  dressed  in  khaki  and
 dark  green  shirts  at  some  distance
 and  challenged  them.  One  of  the  two
 persons  who  was  later  identified  as
 Shri  Tirmothy,  Sub-Inspector  of
 Schools,  was  believed  to  have  fired  a
 round.  The  ambush  party  fired  in
 return.  Shri  Timothy  was  wounded

 and  the  other  person  escaped.  On
 hearing  of  the  incident,  a  Surgeon  was
 rushed  to  the  spot  and  the  injured
 person  was  evacuated  to  the  Main
 Dressing  Section  and  the  Army  Field
 Ambulance  Unit,  where  he  succumbed
 to  the  injuries  despite  all  possible
 medical  aid.  The  rifle  used  by  Shri
 Timothy  had  one  fired  round  in  the
 chamber  and  two  live  rounds  in  the
 magazine.

 2.  From  inquiries  it  was  learnt  that
 Shri  Timothy  and  a  friend  of  his  had
 gone  out  for  shooting.  Persons  going
 out  for  shooting  in  that  area  are
 required  to  obtain  permission  from  the
 civil  authorities  who  in  turn  inform
 the  Security  Forces  operating  in  the
 area.  Put  such  permission  was  not
 taken  by  Shri  Timothy.

 3.  Shri  Timothy  belonged  to  a  most
 loyal  family.  His  elder  brother  was
 kilied  by  the  hostiles  a  couple  of  years
 ago  in  the  presence  of  his  wife  and
 the  children.  There  was  naturally
 some  excitement  amongst  his  clans-
 men  over  the  incident  but  the  family
 took  it  bravely.

 Industrial  Estates  in  Orissa

 656.  Shri  Chintamoni  Pangrahi:  W?!]
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  up-to-date
 progress  made  in  the  different  indus-
 trial  estates  in  Orissa?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  A  statement  is  laid
 the  Table.  [See  Appendix  II,  an-
 nexure  No,  6.]

 Produition  of  Silk

 657.  Shri  Ramecshwor  Tantia:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  >tu‘e  the  total  produc-
 tion  of  silk  in  the  country  during
 1958-59.

 The  Minister  cf  Industry  (Shri
 Manubhai  Shah‘:  Siatistics  of  the
 production  f  tsw  प्लज  are  being
 maintained  or  the  pasis  of  calendar
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 year.  The  tot2!  sroduction  of  raw
 silk  in  958  and  1959,  was:

 ‘Year  Quantity
 (lakh  Ibs.)

 7958  33°95
 7959  33°67

 ef  को  भांठीं  को  खरीद

 ६४८-  डी  Ho  ला०  दियेदी :  क्‍या
 जाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की
 कप  करेंगे  कि  :

 क)  भारत  ने  पाकिस्तान  से  इस  वर्ष
 अब  तक  रई  की  कितनी  गांठें  खरीदी  हें;  भौर

 (4)  ये  गांडें  किस  दर  पर  खरीदी
 गई  है  ?

 बणिष्य  मन्त्री  (श्री  कानूसगो)  :  (क)
 VHB VELO  तक  चालू  रूई  बं  (सितम्बर,
 १६५६  अस्त,  १६६०)  में  पाकिस्तान  से

 कुई  की  २३,२५४  गांठों  का  आयात  किया
 गया  ।

 (i)  ये  Yoo  रु०  से  लेकर  ५७५  रु०
 तक  प्रा  पठिकी  दर  से  खरीदी  गई  ra)

 कल्याणमल  मिल,  इन्दौर

 ६५६.  श्री  स०  ला०  दविवदो  :  क्या
 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  का  कृपा
 कर  कि:

 क  क्या  सरकार  ने  इ7दौर  की  कल्याण-
 मत  मिल  के  हातात  की  जांच  करने  के  लिये
 एक  जांच  समिति  निथुक्त  की  डे;

 (ख)  यदि  हां,  तो  डस  समिति  के
 सदस्थों  के  नान  क्या  हैं;

 (ग)  क्‍या  सरकार  को  इस  समिति  की
 रिपोर्ट  प्रस्त  हो  गई  है;  और
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 (  )  यदि  हां,  तो  सरकार  ने  इस  पर
 च  य॑वाहो  की  है  ?

 जाणिज्य  मंत्रो  (व्यो  कानूगगो)  :  (=)
 शौर  (ख)  कल्याणमल  मिल  के  हालात  की
 जांच  करने  के  लिये  एक  समिति  नियुक्त  को
 गई  वी  जिसके  श्री  चन्दनसिह  'भारकटया
 (अ्रध्यक्ष  )  और  संबंश्री  आर  ०  जी०  चन्दोरकर

 तथा  एस०  एम०  यूसुफ  सदस्य  नियुक  किय्रे
 गये  थे  ।

 (ग)  और  (घ).  समिति  की  रिपोर्ट
 प्राप्त  हो  गई  है  ।  उसकी  सिफारिश  के  अनुसार
 राज्य  सरकार  ने  मिल  के  ब्यवस्थपकों  और
 उसके  मुख्य  पावनेदारों  स ेश्रनौपचा रिक  रूप  से
 बातचीत  की  हैं  और  मिल  को  अतिरिक्त
 राशि  देने  का  प्रबन्ध  किया  जा  चुका  हैँ  जियसे
 वह  चलती  रहे  इस  प्रबन्ध  को  ध्यान  में  रखते
 हुए  केद्रोय  सरकार  की  ओर  से  और  कोई
 कार्यवठ्ी  होने  की  झावश्यकता  नहीं  हैँ  i

 लाजपतराय  मार्कट,  दिललो

 S  श्री  प्रकाश  बोर  शास्त्रो  :
 ६६०- |  श्री  दलजीत  सिंह  :

 क्या  पुनर्वास  तथा  अ्रल्पसंख्यक  कार्य  मंत्री
 १४  मार्च,  १६६०  के  अत्तारांकित  प्रइन  संख्या
 १०६६  के  उत्तर  के  सम्बन्ध  ने  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  'लाजपतराय  मार्केट  के  निर्माण  में
 अब  तक  और  क्या  प्रगति  हुई  है;

 (ख)  क्या  यह  सच  हैं  कि  इस  मार्केट
 की  दुकानें  पुराने  दूकानदारों  की  बजाय  नये
 य्ुका  जदारों  को  दी  जा  रही  हैं;

 (ग)  1  हां,  तो  इसके  क्‍या  कारण
 हैं;  और

 (घ)  लाजपतराय  मार्केट  के  पुरतास
 का  कार्य  कब  तक  पूरा  हो  जायेगा  ?

 पुनर्वास  तथा  झलपसंख्यक  कार्य  मंत्री
 (श्रो  महू  चन्द  खनता) :  (क)  मार्केट  का)
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 पहला  खण्ड  पहले  ही  तैयार  हो  चुका  हैं  1

 दूसरा  खण्ड  बनाने  के  लिये  जो  स्थान  हैँ  वह
 अभी  तक  वहां  के  वर्तमान  दुकानवारों  ने  खाली
 नहीं  किया  है  जिसके  बगैर  बनाने  का  काम
 झ्रारम्भ  नहीं  किया  जा  सकता  |  हैँ  !॥

 (ख.)  जी  नहीं  ह

 (ग)  प्रश्न  नहीं  उठता  ह...

 (चग  fs  Fo  डब्त्यु०  डी०  का  अंदाजा
 है  कि  पन्ट  स्थान  दिये  जाने  की  तारीख  के
 बाद  लगभग  एक  स्तल  में  बनाते  का  काम  पूरा
 हो  जाएगा  ।

 Construction  of  Circuit  House  in  Delhi

 (  Shri  -'.m  Krishan  Gupta:
 66l  4  Shri  Kameshwar  Tantia:.

 [  Sar€ar  Iqbal  Singh:
 Will  the  Minister  of  Works,  Housing

 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  46l  on  the  25th  March,  960  and
 state:

 (a)  whether  a  decision  has  since
 been  taken  for  releasing  some  land  in
 Delhi  formerly  owned  by  the  Nabha
 State  for  the  construction  of  a  Circuit
 House  in  Delhi  for  the  Punjab
 Government;  and

 (b)  if  so,  the  nature  thereof?
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  The  matter  is  still  under  con-
 sideration.

 Survey  of  Contract  Labour

 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Sardar  Iqbal  Singh:

 L  Shri  Madhusudan  Rao:
 662.

 Will  tr  ‘iiiister  of  Labour  and
 Employment  0०  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  258  on  the  6th  April,  960
 and  state:

 (a)  whether  Government  have
 examined  the  reports  of  the  surveys

 conducted  by  the  Director,  Labour
 Bureau,  Simla,  in  regard  to  the  condi-
 tion  of  contract  labour  in  five  selected
 industries;  and

 (b)  if  so,  the  result  thereof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  Survey  reports
 in  respect  of  Iron  Ore  Mines,  Petro-
 leum  (Refineries  and  Oil  fields)  Ports
 and  Railways  are  still  under  examina-
 tion  in  consultation  with  the  Minis-
 tries  concerned.  The  Survey  report  in
 respect  of  Building  and  Construction
 Industry  is  still  awaited  from  the
 Director,  Labour  Bureau.

 (b)  Does  not  arise.

 Survey  of  Carpet  Industry

 (  Shri  Ram  Krishan  Gupta:
 663.  {  Shri  Rameshwar  Tantia:

 L  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  463  on  the  25th  March,  960  and
 state:

 (a)  whether  the  survey  of  the
 carpet  industry  in  the  country  has
 sinee.  been  completed;  and

 (b)  if  so,  the  details  of  the  survey
 report?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  No,
 Sir.

 Conmanptien  of  Indian  Miea  in  U.S.A.

 (Shri  Ram  Krishan  Gupta:
 oH.  Shri  Rameshwar  Tantia:

 Sardar  iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Indestry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  893  on  the  9th  March,  960  and
 state  whether  Government  have  since
 examined  the  financial  imntications  of
 the  proposal  of  the  Export  Promotion
 Council  regarding  participation  in  the
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 programme  for  popularising  the  con-
 sumption  of  mica  in  the  United  States?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 The  item  has  been  included  in  the
 ‘Programme  of  Work’  of  the  Miza
 Export  Promotion  Council  and  neces-
 sary  provision  has  been  made  in  its
 Budget  Estimates  for  the  year  960-6l.

 Import  of  Printing  Machines

 (Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Sardar  Iqbal  Singh:

 {Shri  Kodiyan:
 665.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  720  on  the  9th  March,  4960  and
 state:

 (a)  whether  Government  have
 examined  the  applications  for  permis-
 sion  to  import  printing  machines;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  Printing  machines  of  4  to  6
 colours  are  manufactured  indigenously
 and  hence’  permission  is  not  being
 given  for  their  import.  Machines  for
 printing  more  than  6  colours  have  to
 be  imported  at  present,  but  with  a
 view  to  conserve  foreign  exchange  as
 well  as  to  give  protection  to  the  indi-
 genous  industry,  applications  for
 import  of  such  machines  are  being
 considered  subject  to  certain  conditions
 with  regard  to  past  exports  as  well
 as  future  exports.

 Factory  Building  Layout

 Shri  Rameshwar  Tantia:
 Sardar  Iqbal  Singh:

 l  Shri  Pangarkar:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 zeply  given  to  Unstarred  Question

 Shri  Ram  Krishan  Gupta:
 666,
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 No.  20  on  the  l7th  March,  960  and
 state:

 (a)  whether  Government  have
 received  the  report  of  the  team  sent
 to  study  the  technique  of  factory
 building  layout  and  construction  under
 the  Technical  Co-operation  Mission;

 (b)  if  so,  the  nature  of  the  recom-
 mendations;  and

 (c)  the  decision  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  The
 report  is  expected  shortly.

 Employment  Exchanges

 667.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  cf  Labour  and  Empley-
 ment  be  pleased  to  state:

 (a)  whether  the  private  employers
 have  been  requested  to  give  the
 employment  exchanges  advance  infor-
 mation  regarding  the  individual  pre-
 ferences  of  industrial  units  in  the
 matter  of  training  and  education;  and

 (b)  if  so,  the  reaction  of  private
 employers  in  this  regard?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 Central  Training  Institute  for  Women
 Instructors

 J  Shri  Ram  Krishan  Gupta:
 ”  ‘|  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 668.

 (a)  whether  the  scheme  of  re-
 organisation  and  expansion  of  Central
 Training  Institute  for  Women  Instruc-
 tors  has  been  finalised;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.
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 State  Trading  Corporation

 f  Shri  Ram  Krishan  Gupta:
 |  Shri  A.  M.  Tariq:

 Sardar  Iqbal  Singh:
 |  Shri  D.  C.  Sharma:

 Shri  Pangarkar:

 669.

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  407
 on  the  25th  February,  960  and  state
 at  what  stage  is  the  proposal  for
 amending  the  Articles  of  Association
 of  the  State  Trading  Corporation  of
 India  Ltd.?

 The  Minister  of  Commerce  (Shri
 Kanungo):  The  matter  is  still  under
 consideration.

 Hostel  for  Female  Government
 Employees  in  Delhi

 (Shri  Ram  Krishan  Gupta:
 |  Sardar  Iqbal  Singh:

 670.4  Shri  9.  C.  Sharma:
 Shri  Daljit  Singh:

 ॥  Shri  Ramam:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  523  on  the  l6th  April,  960  and
 state  the  nature  of  progress  made  so
 far  in  construction  of  a  hostel  for
 single  female  Gévernment  employees
 in  Delhi?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  The  revised  plans  and  esti-
 mate  for  the  work  are  yet  to  be
 finalised.

 Nuclear  Tests
 671.  Shri  Shree  Narayan  Das:  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  any  scrutiny  and

 examination  have  been  made  by  any
 United  Nations  authority  or  other  with
 regard  to  the  implementation  of  the
 Indian  resolution  on  the  question  of
 suspension  of  nuclear  and  thermo-
 nuclear  tests  and  the  Irish  resolution
 for  prevention  of  wider  dissemination
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 of  nuclear  weapons  as  passed  by  the
 4th  Session  of  the  United  Nations
 General  Assembly;  and

 (b)  if  so,  the  result  thereof?
 The  Prime  Minister  and  Minist

 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  resolution
 as  adopted  did  not  call  for  any  scru-
 tiny  or  examination  by  any  U.N.
 authority  and,  moreover,  the  resolu-
 tions  adopted  by  the  General  Assem-
 bly  are  of  a  recommendatory  nature.

 The  Three-Power  Geneva  Confer-
 ence  on  Suspension  of  Nuclear  and
 Thermo-nuclear  Tests  is  still  in  session
 and  no  report  has  so  far  been  forward-
 ed  by  it  to  the  General  Assembly  or
 to  the  Disarmament  Commission.

 The  question  of  preventing  the
 wider  dissemination  of  nuclear
 weapons  was  referred  by  the  General
 Assembly  at  its  44  session  to  the
 Ten-Nation  Disarmament  Committee
 for  its  consideration.  The  Committee
 was  invited  to  report  on  this  subject
 to  the  Disarmament  Commission.  Ags
 is  known,  the  Committee  dispersed  on
 27th  June,  960  without  reaching  any
 agreement.

 हिमाचल  प्रदेश  के  बारे  में  फिल्में

 ६७२.  श्री  पद्म  देव  :  कया  सूचना  जौर
 प्रसाश्ण  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 क्या  सरकार  ने  हिमाचल  प्रदेश  के  सुन्दर
 दृश्यों  और  जन  साधारण  के  जीवन  के  बारे
 में अब  तक  कोई  फिल्में  बनाई  हैं  ?

 सूचना  झौर  प्रसारण  मंत्रों  (डा०-फेस
 कर)  :  चित्रपट  विभाग  ने  हिमाचल  प्रदेश  फर
 श्रब  तक  निम्नलिखित  फिल्में  तैयार  की  हैं--

 १.  “हिमाचल  प्रदेश”  (१६५१)

 २.  “हिमाचल”  (१६५६)

 पहली  फिल्‍म  हिमाचल  प्रदेश  के  चम्चा,
 महासु,  सिरमर  भौर  मण्डी  की  जनता  और
 रिवाजों  के  बारे  में  है  t
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 दूसरी  फिल्‍म  जो  कि  रंगीन  है,  हिमाचल
 प्रदेश  की  प्राकृतिक  सुन्दरता,  क्षेत्र  की  जनता
 के  जीवन  और  जनता  के  जीवन  स्तर  को
 सुधारने  के  लिये  आरम्भ  किये  गये  विकास
 पश्योजनाओं  को  विशदता  से  प्रकट  करती  हैं  ।

 National  Productivity  Council
 673.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Commerce  and  Indus-
 tay  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Natiqnal  Productivity  Council  is
 spongoring  a  scheme  to  send  _  its
 neminees  to  France  for  industrial
 traiming  and  is  also  requesting  indus-
 tries.  to  do  so;

 (b)  if  so,  the  nature  of  the  scheme
 and  its  details;  and

 (c)  whether  regions  having  concen-
 ration  of  small  scale  industries  have

 due.  representation  in  having  proper
 training?

 The  Minister  of  Industry  (Shri
 Maaubhai  Shah):  (a)  Under  the  Indo-
 Fremeh  Agreement  for  Economic  and
 Teoknjcal  Co-operation,  the  National
 Preductivity  Cvouncil  will  sponsor  5
 can@id2'cs  fcr  training  in  ‘Production
 Manegerent’  in  France  in  96]  for
 whith  applications  have  been  invited
 by  #he  Cou>cil  t)-ough  advertisement
 in  tle  press.

 (he)  Under  this  scheme  the  expendi-
 ture.  on  trainirg  in  France  and’  one-
 wey  intcrna‘ional  travel  will  be  borne
 by  French  Government.  Period  cf
 traiafng  will  be  six  months  and  train-
 ing  will  start  in  January  96l.  Appli-
 catians  will  be  considered  by  the
 Colfcil  only  where  sponsored  by  the
 ewprfoyers

 (cg  In  muking  the  selection  for
 sim@ar  prczrainmes  the  following
 Primfiples  are  kept  in  view  by  the
 Council  and  these  will  be  observed
 im  selecting  trainees  for  this  pro-
 gramme  also:—

 (a)  that  the  Trainees  must  be
 fully  qualified  and  most  suit-
 able  for  training  in  the  sub-
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 jects  for  which  they  are
 selected;

 (b  LS  that  the  needs  and  interests
 of  all  States  are  fully  taken
 into  account  and  that  the
 widest  possible  represe  "on
 should  be  given  to  ot!  ‘i+
 States;

 (९)  that  no  State  should  have  too.
 excessive  representation,  due
 account  being  given  io  the
 location  and  circumstances  of
 the  industries  concerned;  and

 (d)  that  special  consideration  be
 given  to  the  need  for  training:
 of  labour  representatives.

 Export  of  Cement

 674  Shri  D.  C.  Sharma:
 ]  Shri  Kodiyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  tate:

 (a)  whether  there  has  been  any
 improvement  in  the  expo-:  of  Indian
 cement  to  foreign  courtrics  in  the
 recent  months;  and

 (b)  whether  any  furtiier  sisps  are
 being  taken  to  improve  export  of
 cement  to  foreign  counicics?

 The  Minister  of  Indust-v  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Efforts  are  being  made  to  step
 up  exporis  of  cement  io  selecied
 neighbouring  countries  like  Pakistan,
 Ceylon  and  Pursian  Guil  Forts.

 Speeches  and  Articles  cf  Netaji
 Subhash  Chandra  Bose

 (Shri  D.  6.  Sharm  a
 615.  <  Shri  S.  0.  Samania:

 Shri  Subodh  Hansda:
 Will  the  Minister  of  laformatioa  and

 Broadcasting  be  ,leasej  to  :efer  to
 the  reply  given  to  Starred  Question
 No.  63  on  the  4th  March,  960  and
 state  the  further  progress  mude  in
 regard  to  the  colection  and  ypublica-
 speeches  and  articles  ot  Netaji  SuLhash
 Chandra  Bose?
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 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  scru-
 tiny  and  editing  of  the  material
 already  collected  is  now  practically
 complete.  It  will  be  completed  after
 incorporating  material  expected  to  be
 received  shortly  following  the  appeal
 issued  through  the  press  requesting
 people  in  India  and  the  East  Asian
 countries  to  make  available  all  mate-
 rial  relevant  to  the  publication.

 Hindu  and  Sikh  Trust  Properties  in
 Pakistan

 616.  shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  “..,.irs  be  pleased  to  refer  to  the
 reply  g:ven  te  Starred  Question  No.  627
 on  the  4.h  March,  960  and  state:

 (a)  whether  there  has  been  any
 further  cr  -rssnor  dence  or  negotiation
 aboui  the  Trust  properties  left  in
 Pakistan  Ly  Hindu  and  Sikh  Institu-
 tions;  ant

 (9)  if  on  the  outcome  thereof?

 The  N..sustec  of  Rehabilitation  and
 Mipority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No.

 (b)  Does  not  arise.

 East  Pakistan  Displaced  Persons  in
 UP.

 677.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  how  many  families  of  East
 Pakistan  displaced  persons  have  been
 sent  to  Uttar  Pradesh  for  rehabilita-
 tion  so  far;

 (b)  what  is  the  amount  of  land
 allotted  per  farrily  of  these  refugees;

 (c)  whether  it  is  a  fact  that  main-
 tenance  grants  have  been  discontinued
 before  making  any  alternative  provi-
 sion  for  thc':  subsistence;  and

 (d)  if.  so,  the  reasons  therefor?

 The  “Via  -cr  of  Rehabilitation  and
 Minorit;  Affairs  (Shri  Melr  Chand
 Khanna):  (a)  3,493,

 2348.

 (b)  Land  varying  from  4  to  8  acres
 per  family  has  been  or  will  be  alloi-
 ted  to  the  settlers.

 (c)  Maintenance  grant  was  not  dis-
 continued  in  any  case  before  the
 settler  had  reaped  a  normal  harvest.

 (d)  Does  not  arise.

 Film  on  Tagere

 are  J  Shri  0.  0.  Sharma: 77
 v  Shrimati  Minimata:

 Will  the  Minister  of  Information  and
 Broadcasting  he  plea.  to  refer  te
 the  reply  given  to  Starred  Question
 No.  64  on  the  4th  March,  960  and
 state  the  further  progress  made  in  the
 production  of  a  film  on  the  life  of
 Shri  Rabindranath  Tagore?

 The  Minister  of  Information  and
 Broadcasiing  (Dr.  Keskar):  The  script
 has  been  prepared  and  the  producer
 is  taking  further  steps  regarding  the
 production  of  the  film.

 Bomboo  Prototype  Production  -cum-
 Training  Centre,  Panihati

 679.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  the  audited  accounts
 of  the  Bamboo  Prototype  Training-
 cum-Production  Centre  and  Panihati,
 West  Bengal  have  been  published;

 (b)  if  so,  what  is  the  profit  or  less
 on  the  production  side;

 (c)  how  many  trainees  have  com-
 pleted  their  courses;

 (d)  how  many  are  working  on  the
 production  side;

 (e)  whether  it  is  a  fact  that  some
 trainees  have  been  discharged;  and

 (f)  whether  several  local  employees
 have  also  been  dismissed  from  the
 €entre?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No.
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 (b)  Does  not  arise  as  there  is  no
 production  side  ag  such.  Production
 is  only  incidental  to  training.

 (०)  and  (d).  58  trainees  have
 completed  the  preliminary  training.
 Of  these,  5  have  left  the  Centre  and
 the  remaining  53  are  engaged  in
 advanced  training  and  are  called  pro-
 duction  trainees.

 (e)  No.  Six  trainees  were,  how-
 ‘ever,  discharged  as  they  did  not  take
 interest  in  the  work  and  _  absented
 themselves  frequently  without  prior
 ‘permission.

 (f)  No.  Six  employees  have,  how-
 ever,  left  the  centre,  three  resigned
 of  their  own  accord  and  three  were
 ‘discharged  for  administrative  reasons.

 Trade  with  West  European  Countries

 680.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  reduce  the  imbalance  in  our  trade
 with  West  European  countries  during
 the  year  959  and  first  half  of  1960;

 (9)  whether  as  a  result  of  these
 steps  there  has  been  any  improve-
 ment  in  the  situation;  and

 (c)  if  so,  to  what  extent?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a)  A  Statement  is  laid  on  the  Table.
 [See  Appendix  II,  annexure  No.  7].

 (b)  and  (c).  Exports  to  Western
 Europe  including  the  U.K.  increased.
 from  Rs.  220  crores  in  958  to  Rs.  238
 crores  in  959  and  from  Rs.  79  crores
 in  January-May  959  to  Rs.  90  crores
 in  January—May  1960.  There  has,
 however,  also  been  an  increase  in
 imports,  mostly  of  capital  goods
 financed  through  long-term  credits.

 Industrial  Committee  on  Mines  other
 than  Coal  Mines

 68l.  Shrimati  Reno  Chakravartty:
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question

 AUGUST  12,  960  Written  Answers  2350

 No.  95  on  420  February,  960  and
 state:

 (a)  the  reason  for  delay  in  conven-
 ing  the  next  meeting  of  the  Industrial
 Committee  on  Mines  other  than  Coal
 Mines;

 (b)  the  nature  of  action  taken  for
 implementation  of  the  decisions  taken
 at  the  last  meeting  of  the  Industrial
 Committee;  and

 (c)  whether  all  the  decisions  have
 been  implemented  and  if  not,  which
 are  still  outstanding?

 The  Deputy  Minister  of  Labour
 (Shri  Abiq  Ali):  (a)  No  request  or
 suggestion  has  been’  so  far  received
 for  convening  the  meeting.

 (9)  The  Draft  Metalliferrougs  Mines
 Regulations  have  been  revised  in  the
 light  of  recommendations  of  the  Com-
 mittee,  and  the  same  are  being  fina-
 lised.  The  enactment  of  legislation
 for  constituting  the  Manganese  Mines
 Labour  Welfare  Fund  has  been  defer-
 red  for  sometime,  in  view  of  the  pre-
 vailing  conditions  in  the  industry.  As
 regards  the  extension  of  the  Minimum
 Wages  Act  to  mines  other  than  coal,
 a  phased  programme  has  been  worked
 out  and  it  is  intended  to  cover  iron
 ore,  manganese,  gypsum,  barytes  and
 bauxite  mines  in  the  first  phase.

 (c)  Does  not  arise  in  view  of  (b)
 above.

 National  Productivity  Council
 682.  Shri  Assar:  Will  the  Minister

 of  Commerce  ang  Industry  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  National
 Productivity  Council  has  sent  a  study
 team  abroad  to  study  plant  mainten-
 ance  and  productivity;

 (b)  if  so  which  countries  this  team
 has  visited;

 (c)  whether  they  have  submitted
 their  report;  and

 (d)  if  so,  what  are  the  main
 recommendations?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.  The
 National  Productivity  Council  recent-
 ly  sponsored  a  productivity  team  on
 Industrial  Maintenance.

 (b)  West
 US.A.:

 Germany,  U.K,  and

 (c)  and  (d).  Not  yet.  The  Team
 has  returned  only  recently.  The
 report  is  expected  in  the  next  three
 months.

 “Coromant”  Hard  Steel
 683.  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  has  granted  a  licence  to  the
 Swedish  Steel  Company  for  the
 construction  of  a  factory  to  make
 “Coromant”  hard  steel  at  Poona;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 licence  under  the  Industries  (Develop-
 ment  and  Regulation)  Act,  95l,  has
 been  granted  to  Mls  Sandvikens
 Jernverks  Aktiebolag  of  Sweden  for
 establishing  a  new  industrial  under-
 taking  at  Poona  under  the  name  of
 Sandvik  Asia  Ltd.  for  the  manufac-
 ture  of  “Coromant”  mark  Tungsten
 Carbide  products.  The  capacity  of  the
 undertaking  is  24  tongs  per  annum  of
 Tungsten  Oxide,  Mixed  Tungsten
 Carbide  powder  and  Tungsten  Carbide
 Blanks,  Tungsten  Carbide  tipped  Inte-
 gral  Rock  Drill  Steels,  Detachable  Bits
 and  Extension  Drill  steel  Equipment.

 Indians  in  Burma
 684.  Shri  Pangarkar:  Will  the  Prime

 Minister  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  920  on  7th  March,  4960  and
 state:

 (a)  whether  any  more  applications
 of  Indian  Nationals  for  Burma
 ‘Citizenship  have  since  been  decided;
 and

 (b)  if  so,  the  number  of  applications
 :still  pending?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  300  applications  for
 Burma  Citizenship  have  been  decided.

 (b)  Approximately  000  new  appli-
 cations  have  been  filed  bringing  the
 total  number  of  applications  pending
 disposal  to  approximately  24,700.  The
 exact  figures  are  not  available.

 दिल्ली  नगर  निगम  के  लिये  नियत  शाशि

 ६८५-  श्री  नल  प्रभाकर  :  क्या  योजना
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दूसरी  पंचवर्धीय  योजना  के
 अन्तर्गत  दिल्‍ली  नगर  निगम  के  लिये  कितनी
 राशि  नियत  की  गई  हैं  ;

 (ख)  यह  राशि  किन-किन  मद्दों  के
 अन्तर्गत  दी  गई  है;  और

 (ग)  क्‍या  सब  लक्ष्य  पूरे  हो  गये  हैं  ?

 योजना  उपमंत्री  (थनी  श्या०  नं०  मिथ )
 (क)  १७६  लाख  ३२  हजार  रुपये  |

 (@)  सड़कें,  शिक्षा,  चिकित्सा  तथा
 जन  स्वास्थ्य  जिसमें  मलेरिया  निरोधक  योजना
 भी  शामिल  है  ।

 (ग)  श्रमी  कार्य  चल  रहा  है  इसलिये
 लक्ष्यों  की  पूर्ति  के  विषय  में  दूसरी  पंचवर्षीय
 योजना  की  समाप्ति  पर  ही  कुछ  कहा  जा
 सकता  है  |

 दिल्‍ली  का  उद्योग  सलाहकार  बो

 ६८६-  थमी  नवल  प्रभाकर  :  क्या  वाणिण्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  १६५६-६०  में  दिल्ली  के  उद्योग
 सलाहकार  बो  ने  कितनी  सिफारिशों  कों  :
 भ गर
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 (ख)  उनमें  से  कितनी  सिकारिशें  दिल्ली
 प्रशासन  द्वारा  अन्तिम  रूप  से  स्वीकार  कर
 ली  गई  हें?

 उद्योग  मंत्रों  (श्री  मनुभाई  शाह)
 (क)  ग्यारह  ।

 (ख.)  चार
 Industrial  Estates  in  Maharashtra

 JS  Shri  Pangarkar:
 ‘|  Shri  Kunhan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 687.

 (a)  the  progress  made  so  far  in
 the  different  Industrial  Estates  in
 Maharasthra  and  the  stages  of  their
 development;  and

 (b)  how  far  they  have  contributed
 to  the  increase  in  production  of  con-
 sumer  goods  in  small  scale  industries
 sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table.  [See
 Appendix  II,  annexure  No.  8.]

 Relief  for  Chilean  Quake  Victims

 JS  Shri  9.  C.  Sharma:
 au  Shri  Razhunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  have
 rendereq  any  help  to  the  victims  of
 earth-quakes  and  tidal  waves  in
 Chile;  and

 (b)  if  so,  the  nature  thereof?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  The  Government  of  India  have
 sent  30,000  jute  bags  and  large  quan-
 tities  of  ready  made  germents  and
 blankets  to  the  Government  of  Chile
 as  part  of  relief  supplies  from  India
 for  distribution  among  the  victims  of
 the  recent  terrible  earth-quake.
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 The  Government  of  India  had
 earlier  placed  substantial  quantities
 of  Indian  tea  at  the  disposal  of  the
 Chilean  Government  for  distribution
 in  the  afflicted  areas.

 Rogus  Registration  of  Piots
 659.  Shri  S.  A.  Mehdi:  Will  the

 Minister  of  Rehabilitation  and  Mimori-
 ty  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  333  on  the  22nd  February,  960
 regarding  bogus  registration  of  some
 plots  in  Delhi  and  state:

 (a)  whether  it  is  a  fact  that  the
 official  concerned  instead  of  being
 prosecuted,  has  been  re-employed
 after  retirement;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  it  is  also  a  fact  that  he
 registered  as  Registrar  28  bogus  plots?

 The  Minister  of  Reh  bilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  The  official  held  res-
 ponsible  is  being  prosecuted  in  a  court.
 of  Law  and  his  services  have  been
 terminated.

 (b)  Does  not  arise.
 (c)  No.  The  plots  were  registered

 by  two  other  officers.

 पालना  कोयले  को  सास

 (af  पश्माकाल  बारूपाल  :
 ६६०.<  श्री  रेशा  चन्द्र  व्यास  :

 (शी  दोनवन्चु  परमार  :

 क्या  अमन  और  रोजगार  मंत्रो  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  राजस्थान  में
 बीकानेर  की  पालना  कोदले  की  खान  के
 श्रमिकों  को  रविवार  के  दिल  सबेतन  छटी
 सिलती  थी  !

 (ख)  यह  नी  क्या  स॒  हूँ  Os  राजस्थान
 सरकार  ने  कोयला  खात  के  स्थार्य;  आदेशों  में
 रूपभेद  करने  के  लिये  प्रबन्धकों  से  प्राप्त
 अ्भ्यावेटन  स्वीवर  कर  लि'  हैं  और  रवि-
 वार  की  सबेतन  छड़ी  बन्द  कर  दी  गई  हैं;  और
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 (7)  यदि  हां,  तो  यह  परिवर्तन  किस
 आधार  पर  किया  गया  हैं  ?

 श्रम  उपमंत्रो  (श्री  झाबिद  अली )
 (क)  जी  हां,  १२  श्क्टूबर,  १९५५  से  २६

 जुलाई,  १६५६  तक  I

 (a)  और  (ग)  जबलपुर  के  समझौता
 ग्रफस्तर  (केन्द्रीय),  जो  कि  औद्योगिक  संस्थान
 (  स्थायी  आदेश)  कामून,  १६४६,  के  अधीन
 प्रमाणन  अपर  थे,  ने  खान  प्रबन्धकों  फी
 दरखास्त  पर  सम्बन्धित  स्थयी  आदेश  में
 संशोवत  किया  i  मुह्य  श्रम  कमिश्नर  (  केन्द्रीय
 जो  उपरोकत  कानी  के  श्र्धीन  अश्रपीली  भ्रफसर
 थे,  ने  प्रबन्धनों  और  मजदूरों  के  विचार  सुन
 कर  प्रयाणन  अकसर  के  फ़ैसले  को  कायम
 रखा  ।

 Indian  Traders  in  Tibet

 f  Shri  Hem  Raj:
 69l.  Shri  Rameshwar  Tantia:

 Dr.  Ram  Subhag  Singh:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  the  number  of  Indian  traders
 who  left  for  Tibet  during  the  months
 of  May,  June  and  July,  960  by  differ-
 ent  routes  of  Sikkim,  U.P.  Himachal
 Pradesh  Punjab  and  Jammu  _  and
 Kashmir;  and

 (b)  the  facilities  afforded  by  the
 Indian  Government  for  their  personal
 security  and  for  the  exchange  of  cur-
 rency  and  bringing  of  merchandise?

 The  Prime  Minister  and  Minister  of
 External!  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  According  to  informa-
 tion  so  far  available  358  traders  had
 left  for  Tibet  from  different  routes  of
 Sikkim,  U.P...  Himachal  Pradesh,
 Punjab  &  Jammu  &  Kashmir  during
 the  months  of  May,  June  &  July,  1960.

 (b)  As  would  be  evident  from
 White  Papers  on  relations  with  China
 the  Government  of  India  have  repeat-
 edly  impressed  on  the  Chinese
 authorities  the  need  to  respect  the
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 provisions  of  954  Agreement  which
 envisages  that  customary  traders  will
 be  afforded  due  protection  and  be
 given  necessary  facilities  to  pursue
 their  trade  and  repatriate  their
 earnings.

 Industrial  Extension  Centres
 692.  Shrj  Hem  Raj:  Will  the  Minis-

 ter  of  Commerce  and  Tiffustry  be
 pleased  to  state:

 (a)  the  number  of  Industrial  Exten-
 sion  Centres  and  Common  7  Service
 Facilities  Centres  proposed  to  be
 opened  during  the  remaining  period
 of  the  Second  Five  Year  Plan;

 (b)  whether  any  priority  will  be
 given  to  industrially  backward  dis-
 tricts;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Industry  (Shri

 Manubhaj  Shah):  (a)  to  (c).  Out  of
 the  72  Extension  Centres  approved
 for  the  2nd  plan  period,  5l  have
 started  functioning.  The  remaining
 2l  are  expected  to  start  functioning
 during  the  rest  of  the  plan  period.
 The  Extension  Centres  also  provide
 common  facility  services  wherever
 possible.  They  are  located  in  areas
 where  there  is  concentration  of  a
 particular  industry.  Industrial  back-
 wardness  alone  of  a  district  is  not  a
 ground  for  priority  in  the  matter  of
 location  of  industrial  estates.

 Economic  and  Industrial  Survey  in
 Punjab

 693.  Shri  Hem  Raj:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  with  the  names  of
 the  districts  in  Punjab  in  which
 economic  and_  industrial  surveys
 relating  to  the  heavy,  medium,  small
 scale  and  cottage  industries  have  been
 completed;

 (b)  the  names  of  the  districts  in
 respect  of  which  reports  of  such  sur-
 vey  have  been  printed;  and

 (c)  what,  if  any,  small  scale  and
 cottage  industries  are  proposed  to  be
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 set  up  in  each  district  according  to
 the  recommendations  of  these  reports?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 industrial  survey  of  the  following  8
 districts  of  the  Punjab  State  has  been
 completed  by  the  State  Government:—

 Kangra
 Gurdaspur
 Ferozepur
 Amritsar
 Jullundur
 Hoshiarpur
 Ludhiana
 Ambala
 Karnal
 Rohtak
 Gurgaon
 Hissar
 Simla

 14.  Patiala
 ‘15.  Kapurthala
 16,  Bhatinda
 1.  Sangrur
 18.  Mohindergarh.

 ९
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 Survey  Reports  in  respect  of  the
 first  43  districts  have  been  printed.

 The  Small  Scale  Industries  organi-
 sation  of  the  Government  of  India
 have  also  completed  industrial  survey
 of  Kangra  and  Mohindergarh  districts
 of  the  Punjab  State.  These  survey
 reports  have  been  cyclostyled.

 (c)  The  survey  reports  in  respect
 of  various  districts  indicate  broadly
 the  economic  scope  for  various  small
 scale  and  cottage  industries  which  can
 be  developed  in  different  regions  of
 the  State.  These  industries  are
 suitable  for  development  and  _  the
 initiative  for  setting  them  up  has  to
 come*  from  private  entrepreneurs.
 Government,  however,  provide  neces-
 sary  assistance  to  the  entrepreneurs
 in  developing  these  industries.
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 Industrial  Production
 694.  Shri  Kalika  Singh:  Will  the

 Prime  Minister  be  pleased  io  state:
 (a)  whether  Government  have

 studied  the  British  Census  of  Produc-
 tion  958  published  in  the  British
 Board  of  Trade  Journal  of  75
 January,  4960  with  comparative
 figures  for  1954;

 (b)  whether  the  Government  of
 India  have  any  similar  method  of
 taking  census  of  production  regarding
 industries;  if  so,  the  method  adopted
 in  India  and  how  it  differs  from  the
 British  system;  and

 (c)  whether  Government  will  lay
 on  the  Table  a  statement  showing
 similar  figures  of  industrial  production
 category-wise,  giving  gross  output,
 net  output,  total  employment  and
 capital  expenditure  of  the  industries
 for  the  year  1957-58  and  1958-59  and
 also  the  comparative  figures  of  95l
 or  any  other  year  between  95]  and
 1954?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Yes.

 (b)  Yes.  The  annual  census  con-
 ducted  up  to  the  year  958  was  confi-
 ed  to  28  important  industries  and
 covered  all  factories  registered  under
 the  Factories  Act  employing  20  or
 more  workers  with  power.  The
 census  for  959  and  onwards.  will
 however,  cover  all  industries.  Units
 employing  50  or  more  workers  with
 power,  or  00  or  more  wokers  without
 power  will  be  enumerated  on  a  com-
 plete  count  basis  while  smaller  units
 employing  not  less  than  0  workers
 with  power  or  20  workers  without
 power  will  be  enumerated  on  a
 sample  count  basis.

 The  British  census  extends  to  all
 manufacturing  industries  and  covers
 all  units  employing  25  or  more  per-
 sons.

 (c)  The  required  information  in
 respect  of  the  years  946  to  957  is
 available  in  the  following  published
 reports,  copies  of  which  have  been
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 supplied  te  the  Library  of  the
 House:—

 (i)  Ten  Years  of  Indian  Manufac-
 tures,  1946-1955.

 (ii)  Eleventh  Census  of  Indian
 Manufactures  956  (Summary
 Report).

 (iii)  Twelfth  Census  of  Indian
 Manufactures  957  (Summary
 Report.

 (iv)  National  Sample  Survey
 Reports  of  the  sample  surveys
 of  manufacturing  industries.

 The  statistics  of  the  Census  for  958
 are  under  compilation  at  present.

 Review  of  Urdu  Books  by  AIR
 695.  Shrj  Dinesh  Singh:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  how  many  Urdu  books  were
 reviewed  by  A.LR.  in  1959;  and

 (b)  how  many  of  these  books  were
 by  Indian  authors  and  how  many  by
 Pakistani  authors?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  6l.

 (b)  59  by  Indian  authors  and  2  by
 Pakistani  authors.

 Graphite  in  Andhra  Pradesh
 696.  Shri  Rami  Reddy:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  whether  Geological  Survey  for

 the  deposits  of  Graphite  has  been
 undertaken  or  is  proposed  to  be
 undertaken  in  Bhadrachalam  area  in
 Andhra  Pradesh;

 (b)  the  results  of  the  Survey;  and
 (c)  whether  prospecting  operations

 have  been  commenced?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  No  survey
 specifically  for  graphite  has  been
 made  by  the  Department  of  Atomic
 Bnergy  in  the  Bhadrachalam  area  in
 Andhra  Pradesh.  Ground  and  jeep-
 borne  scintillometer  surveys  for
 uranium  deposits  were  carried  out  in
 the  above  area  during  the  field  seasons

 1957-58  and  1958-59,  but  no  deposits
 of  graphite  have  been  reported  as  a
 result  of  these  surveys.  Veins  of
 graphite  are,  however,  reported  from
 near  Kalthanaur  and  Palikonda  and
 Rochlurk,  Chokkanapalle  and  Pedda-
 konda  by  the  Andhra  Pradesh  Gov-
 ernment  who  has  carried  out  geologi-
 cal  survey  for  graphite  in  the  area.
 Detailed  survey  is  also  proposed  to
 be  undertaken  by  them.

 (c)  No.  prospecting  licence'mining
 lease  for  graphite  has  so  far  been
 granted  in  this  area.

 India-China  Border  Issue

 697.  Shrimatj  Renuka  Ray:  Will
 the  Prime  Minister  be  pleased  to
 state  what  arrangements  have  been
 made  for  the  distribution  of
 broachures  recently  published  by  his
 Ministry  in  Tibetan  and  Nepali
 languages  to  explain  the  India-China.
 Border  issue?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Translations  of  our  brochures
 on  the  India-China  Border  issue  were
 brought  out  by  our  posts  in  Kath-
 mandu,  Gangtok  and  Kalimpong,  and
 distributed  widely  in  Nepal,  Sikkim.
 Bhutan  and  _  Darjeeling-Kalimpong
 area,  especially  among  officials,  non-
 official  organisations,  newspapers,
 leaders  of  public  opinion,  liberaries,
 educational  institutions  and  village:
 mandals.

 खादी  ग्रामोद्योग  एम्पोरियम

 ६९८.  श्री  रामसिह  भाई  वर्मा  :  क्‍या
 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  को
 क्रपा  करेंगे  कि  :

 (क)  खादी  तथा  ग्रामोद्योग  एम्पोरियम,.
 नई  दिल्‍ली  का  जो  सिलाई  विभाग  सिलेसिलाये
 कपड़े  बना  कर  दिया  करता  था  वह  किस  तारीख
 से  बन्द  कर  दिया  गया  हैं  ;

 (ख.)  इस  विभाग  को  बन्द  करने  के
 ब्या  कारण  हैं;
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 (7)  १६५६  की  प्रथम  छप्ाही  में  इस
 विभाग  में  औसतन  कितने  कर्चांरी  काम
 करते  थे;  और

 (घ)  शब  उनके  कार्य  कौत  करता  है  ?

 उद्योग  मंत्रों  (eh  सनुभाई  शाह)  :  (क)
 पहली  अक्तूबर,  १६५६  I

 (@)  आयोग  ते  इस  काम  को  विकेन्द्रित
 करना  वांछतीय  सवझते  हुए  और  सिले-
 सिलाये  कपड़ों  का  जो  स्टाक  जमा  हो  गया  हैं
 उसे  ध्यान  में  रखते  हुए  अपने  भवनों  से  सम्बद्ध
 सिलाई  विभागों  को  बन्द  कर  देने  का  निश्चय
 किया  हूँ  |

 (ग)  शद

 (घ)  अब  यह  काम  समाज  कल्याण
 केन्द्र,  कुछ  महिलाएं  और  ठेकेदार  कर  रहे  हैं

 Coir  Enquiry  Committee
 Shri  Subodh  Hansda:

 699.  Shri  Nek  Ram  Negi:
 Shri  R.  0.  Majhi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  action  has  been  taken
 on  the  recommendations  of  the  Coir
 Enquiry  Committee  by  the  State  Gov-
 ernments,  ‘the  Coir  Board,  National
 ‘Smali  Industries  Corporation  and  the
 State  Trading  Corporation;

 (b)  if  so,  the  nature  of  steps  taken
 ‘by  each  of  the  above  concerns;  and

 (c)  whether  any  progress  has  been
 ‘made  in  the  implementation  of  the
 recommendations?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table.  [See
 Appendix  II,  annexure  No.  9].
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 Stéel  Tapes  for  Telephone  Cable
 (Shri  Subodh  Hansda:

 708,  <  Shri  Nek  Ram  Negi:
 [  Shri  B.C.  Majhi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  Steel  tapes  requir-
 श्ष्ष  for  the  manufacture  of  telephone
 cable  in  our  country  are  imported;

 (b)  if  so,  the  total  quantity  import-
 ed  in  1959-60.  and  its  value;  and

 (c)  the  total  demand  of  this  type
 of  steel  tapes  at  present?

 The  Minister  of  Industry  (Shri
 Mahubhai  Shah):  (a)  Yes;  Sir.

 (b)  400  tons  valued  at  Rs.  3,52,955.
 (c)  The  estimated  demand  for  this

 stee]  tape  during  1960-61  is  1,300  tons.

 Ceylon  Graphite  Lump  and  Plates

 70l.  Shri  A.  हू,  Gopalan:  Will  the
 Minister  of  C  ce  and  Industry
 be  pleased  to  state:  ड़

 (a)  whether  Government  are  aware
 of  the  fact  that  manufacturers  are
 facing  hardship  on  account  of  short-
 age  of  Ceylon  Graphite  Lump  and
 Plaies;

 (b)  whether  Government  have  re-
 ceived  any  petitions  from  the  South
 Indian  Graphite  Crucible  Works,
 Salem;  and

 (c)  if  so,  the  action  taken  to  make
 the  raw  matcrial  available?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  A  request  was  received  by  the
 Development  Wing  for  sponsoring
 their  import  application  to  the  Chief
 Controller  of  Imports  and  Exports  in
 January,  1960.  They  were  advised
 that  since  they  were  not  borne  on  the
 register  of  the  Development  Wing
 they  may  take  up  the  question  of
 imports  through  State  Government
 with  Import  Control  Authorities.
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 (c)  Graphite  of  good  quality  is
 available  indigenously  and  hence  only
 the  shortfall  in  local  supplies  are
 being  allowed  to  be  imported.  Such
 uniis  as  have  been  on  Development
 Wing's  lists  as  early  as  957  are  being
 assisted  by  Development  Wing  while
 new  comers  are  being  advised  to
 approach  respective  State  Govern-
 ments  or  regional  Small  Scale  Indus-
 tries  Organisations  for  necessary
 sponsorship  of  their  applications.

 International  Commission  for
 Viet-Nam

 702.  Shri  Tangamani:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  International  Com-
 mission  for  Supervision  and  Control
 in  Viet-Nam  reported  that  the  U.S.A.
 have  agreed  to  equip  the  South  Viet-
 Nam  forces  with  atomic  weapons;  and

 (b)  if  so,  whether  the  Government
 of  India  as  Chairman  of  the  Commis-
 sion  have  taken  any  steps  in  this
 regard?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  International  Com-
 mission  for  Supervision  and  Control
 in  Viet-Nam  has  made  a  mention  in
 its  Tenth  Interim  Report  regarding  a
 complaint  from  the  Liaison  Mission  of
 the  Democratic  Republic  of  Viet-Nam
 alleging  that  the  Government  of  the
 Republic  of  Vietnam  has  entered  into
 an  agreement  with  the  United  States
 of  America  for  equipping  South  Viet-
 namese  Armed  Forces’  with  atomic
 weapons.

 (b)  The  cSmplaint  is  under  the  con-
 sideration  of  the  Commission.

 Indo-Tibetan  Trade

 (Shri  Tridib  Kumar
 703  J  Chaudhuri:

 ]  Shri  Raghunath  Singh:
 [  Shri  J.  B.  S.  Bist:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  what  is  the  present  position
 regarding  Indo-Tibetan  Trade  from
 755  (Ai)  LSD-4

 Darjeeling  and  Kalimpong  to  Tibetan
 centres  like  Yatung,  Gyantse,  Pnarid-
 zong  etc.,  via  Nathula  Pass;  and

 (b)  whether  the  restrictions  impos-
 ed  on  the  movement  of  Indian
 traders  in  these  Tibetan  trade  centres
 have  been  lifted  and  they  are  enabled
 by  Chinese  authorities  to  get  the
 required  supply  of  silver  dollars  to
 carry  on  their  irade?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  statistics  for  export
 and  import  trade  passing  through
 Nathula  Pass  shows  a  sharp  decline
 in  recent  months.

 (b)  No  Sir.  The  restrictions  on
 movement  of  our  80675  have  not
 diminished  in  any  way.  Chinese
 Yuan  notes  have  replaces  the  silver
 dollar  as  official  currency  but  the
 Chinese  are  not  providing  exchange
 facilities  to  our  traders  for  holdings  of
 silver  dollar  or  yuan  notes.

 Pres  Badges  for  ‘Link’  Magazine
 Reporters

 704,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 than  one  person  representing  Link
 Magazine  were  given  special  Press
 Badge  to  cover  the  visit  of  the
 Chinese  Prime  Minister  in  April,  1960;
 and

 (b)  if  so,  what  was  the  reason  for
 the  PIB.  to  extend  the  unusual
 facility  to  Link  Magazine?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Press
 Badges  were  issued  to  all  Press  cor-
 respondents  accredited  at  the  head-
 quarters  of  the  Government  of  India,
 included  the  correspondent  accredited
 on  behalf  of  Link.  A  Press  badge
 was  also  issued  to  the  present  Editor
 Link  who  has  been  accredited  since
 4957  as  a  journalist  of  long  and  dis-
 tinguished  service  on  the  recommen-
 dations  of  the  Press  Accreditation
 Committee.  This  accreditation  was
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 accorded  to  him  when  he  was  not
 connected  with  the  Link.

 (b)  Does  not  arise.

 Expenditare  cf  Embassies
 105.  Raja  Mahsodra  Pratap:  Wil

 the  Prime  Minister  te  pleased  to
 state:

 (a)  the  total  amount  spent  on  all
 the  embassies,  !egations  and  consu-
 lates  during  195.60;  and

 (b)  whether  there  is  any  difference
 in  the  ways  of  living  of  our  repre-
 eentatives  and  the  representatives  of
 other  countries?

 The  Prime  Minister  and  Minister
 of  External  Affxirs  (Shri  Jawaharlal
 Nehru:  (a)  Tn:  fina!  actual  figures
 for  1959-60.  are  nct  yet  known,  as  the
 accounts  have  not  been  finally  closed.
 As  portions  of  our  missions  are
 financed  and  cortrolisd  by  various
 Ministries,  no  consviidated  figures
 can  be  arrived  at.  in  so  far  as
 Ministry  of  Exvernal  Affairs  is  con-
 cerned,  however,  the  final  estimates
 for  the  year  1959-60  were  kept  as
 under:

 di)  Embassies  255I,23,700
 (ii)  Indian  Delegation  to

 UNO,  New  York  I7,II,300
 (iii)  Other  Legations  and

 Consulates  65,02,700
 (iv)  High  Commissions  &

 Agents  in  Com-
 monwealth  countries  99,565,700

 (श  Charges  in  England,
 High  Commission,
 London  79,596,000

 5512399400

 Against  this,  ‘he  total  expenditure  so
 far  booked  cotnes  to  Rs.  5,06,77,791.
 More  adjustments  are  likely  to  be
 made  in  accounts  before  they  are
 closed.

 (b)  The  policy  of  the  Government
 of  India  is  tu  provide  for  their  offi-
 cers  posted  abroad  approximately
 such  allowances  as  wil  permit  them
 to  maintain  the  same  standard  of
 living  as  they  maintain  in  India.  As
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 the  standard  of  living  in  India  itself
 widely  varies  from  that  in  the  other
 countries,  the  rtandard  of  living  of
 our  officers  posted  abroad  will  also
 vary  as  compared  to  that  of  repre-
 sentatives  of  other  Governments
 posted  in  the  same  city.

 Accident  in  Sreepur  Colliery

 10.  JS  Shri  Raghunath  Singh:
 ‘|  Shri  Subiman  Ghose:

 Will  the  Minister  of  Labour  and.
 Employment  be  pleased  to  state:

 (a)  whether  it  ig-a  fact  that  three
 miners  were  buried  alive  at  No.  9
 Kaitesari  pit  of  the  Sreepur  Colliery
 on  the  night  of  30th  June,  1960;  and

 (b)  if  so,  the  cause  of  the  accident?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  and  (०).  While
 a  gang  of  loaders  was  lwerfing  coal  in
 a  depillaring  area,  a  mass  of  stone
 measuring  about  2l  feet  x  20  feet  and
 6  inches  fell  from  the  roof  at  a  height
 of  84  feet  upon  three  loaders.  One
 died  soon  after  he  was  extricated  and
 the  other  two  died  on  their  way  to
 the  surface.

 Unemployment  in  Andhra  Pradesh,
 Mysore  and  Madras
 Shri  Agadi: 707.

 {  Shri  Sugandhi:
 Will  the  Minister  sf  Labour  and

 Employment  be  pleased  to  state:

 (a)  the  number  of  registered  un-
 employed  during  the  last  twelve
 months  ending  20th  June,  960  in
 Andhra  Pradesh,  Mysore  State  and
 Madras  State;  and

 (b)  the  number  of  un-employed
 Graduates  and  Matriculates  on  the
 Live  Register  during  the  same  period?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  The
 required  information  is  given  ieiow:

 (a)  Number  of  applicants  on  the
 Live  Registers  at  the  end  of  each
 month  from  Juiy,  ¢5¢—June,  4960.
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 Andhra  Mysore  Madras
 Pradesh

 7959

 July.  9%)347  46,968  —,345779
 August  9,100  48,319  —,35,699

 September  90375,  57,586  1,32,621
 October  49530  5,037.  829956
 Nevember  ‘1,02,171  50,627,  28,892.
 December  Y,075144  51,990,  126,306

 उड़

 January  +1,03,698-  51435  “1,24,$12,
 February  99,222  30,486  1,23,718,

 March  98,224  49.492  =  1,26,792,

 April  990137  50445  +1,28,412

 May  99,38I  4,897...  -1,30)120

 une  100,890  55,383,  1,339334

 (०)  Number  of  educated  persoas  on
 the  Live  Register,  which  is  collected
 only  at  the  ant  of  each  quarter  is
 given  below:

 Andhra  Pradesh
 Quarter  Matri-  Inter-  Gradu-  Total

 ended  culates  ~=medi-  ates
 ates

 September,  25,060  3,746  3,514  32,320 7959
 December,  25,558  3477  3,400  32,429 I959

 March,  24,092  3,200  3,064  30,356 I960

 June,  25,784  45746  3,304  33,834 I960

 Mysore  State
 Quarter  Matri-  Inter-  Gradu-  Total ended  culates  medi-  ates

 ates

 September,
 3959

 I6,70§  5543  2,  770  20,358
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 December  17,385  1,581  3,724  20,690
 7959

 March  16,069  1,446  ‘1,657,  79.72 I

 June  38,280  ‘1,956  2,022  22,258
 १960

 Madras  State

 Quarter  Matri-  Inter-  Gradu-  Total
 ended  culates  medi-  ates

 ates

 September,  33,075  1,887,  2,677  37,633
 7959

 »..  30,503,  ४755  2,541  345,799
 7959

 arch  32,578  ‘1,239  2,599  36,356
 3960

 June,  37,742  ‘1525  25730  35397
 960

 Plastic  Industry
 708.  Shri  Kunhan:  Will  the  Minister

 of  Commerce  and  Industry  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  890  on  the  9th
 March,  960  and  state:

 (a)  whether  the  productivity  team
 sent  abroad  to  study  the  Plastic  In-
 dustry  has  since  submitted  its  report
 to  the  National  Productivity  Council;
 and

 (b)  if  not,  the  reasons  for  the
 delay?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Does  not  arise.
 Ambar  Charkha

 709.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  stae:

 (a)  the  number  of  Ambar  Charkha
 training  courses  conducted  during
 1959-60  and  1960-61  so  far  in  Punjab
 State;

 (b)  the  number  of  trainees  that
 took  part;  and

 (c)  the  cost  of  charkhas  distributed
 to  the  trainees?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 (b)  During  1959-60  and  960-6l
 (upto  June  30,  960)  8,479  ang  54
 persons  were  trained  in  various
 courses,  respectively.

 (c)  Ambar  Charkhas  worth  Rs.  2°32
 lakhs  and  Rs.  0°2  lakhs  were  distri-
 buted  during  1959-60  and  960-6l
 (upto  30th  June  1960),  respectively.

 A.IR.  Station  at  Raipur
 710.  Shri  Birendra  Bahadur

 Singhji:  Will  the  Minister  of  Infor-
 mation  and  Broadcasting  be  pleased
 to  state:

 (a)  whether  requests  have  been
 received  from  the  people  of  Raipur  in
 Madhya  Pradesh  for  opening  an  All
 India  Radio  Station  at  Raipur;

 (b)  if  so,  what  action  is  the  Minis-
 try  proposing  to  take  to  provide  a
 Radio  Station  in  that  aboriginal  area
 of  Madhya  Pradesh;  and

 (c)  whether  an  Al  India  Radio
 Station  is  proposed  to  be  built  at  Rai-
 pur  in  the  Third  Five  Year  Plan?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to  (c).
 Requests  for  the  establishment  of  a
 Station  at  Raipur  have  been  received
 and  the  Ministry  of  Information  and
 Broadcasting  are  considering  the
 setting  up  of  medium  wave  trans-
 mitters  at  various  places  in  the  coun-
 try  in  order  to  provide  a_  better
 coverage  of  broadcasting.  The  suit-
 ability  of  Raipur  for  the  location  of
 a  transmitter  is  being  examined  while
 considering  the  scheme  of  coverage
 for  the  Third  Five  Year  Plan.

 Indo-China
 Wl.  Dr.  Ram  Subhag  Singh:  Will

 the  Prime  Minister  be  pleased  to
 stater

 (a)  whether  Government  have  re-
 ceived  any  communication  from  the
 Foreign  Minister  of  North  Viet-Nam
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 regarding  the  situation  in  Indo-China;
 and

 (b)  if  so,  whether  as  Chairman  of
 the  International  Commission  om
 Indo-China,  India  has  taken  any
 action  in  the  matter?

 The  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  Prime
 Minister  received  several  letters  froma
 Mr.  Pham  Van  Dong,  Prime  Minister
 of  North  Vietnam,  during  the  course
 of  this  year.  In  reply  it  was  explain-
 ed  to  the  D.R.V.N.  Prime  Minister
 that  these  complaints  have  been  con-
 sidered  and  dealt  with  by  the  Inter-
 national  Commission  for  Supervision
 and  Control  in  Viet-nam,  in  accord-
 ance  with  the  provisions  of  the
 Geneva  Agreement.

 Foundry  Forge  and  Heavy  Machine
 Building  Plants

 712,  Shri  Achar:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  progress  made  in  setting  up
 the  Foundry  Forge  and  Heavy
 Machine  Building  Plants  at  Hatia  and
 the  Coal  Mining  Machinery  Plant  at
 Durgapur;

 (b)  the  total  amount  of  capital
 required  for  these  projects;  ang

 (c)  the  time  required  for  the  com-
 pletion  of  these  projects?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table.  [See
 Appendix  IT,  annexure  No.  10).

 Rauwolfla  Serpentina

 JS  Shri  A.  K.  Gopalan: 113,
 4  Shri  Kunhan:

 Will  the  Minister  of  Commerce  and
 Industry  be  r245ed  to  rtate:

 (a)  the  qua‘iti‘y  snd  vaiue  uf  ex-
 ports  of  Rauwolfia  Serpentina  (Sar-
 pagandhi)  ducing  each  of  the  rears
 ‘1956,  1957,  ‘1958,  and  ‘1988;  and
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 (b)  how  mitch  of  it  is  exported
 from  Keraia?

 The  Deputy  Minister  of  Cor-merce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Export  sta:istics  of  Rauwolfie  Ser-
 pentina  were  not  revo;ded  separaiely
 prior  to  1957.  Exports  during  1957,
 958  and  959  were  as  follows

 Qry.  in  Cwts.
 Val.  in  Rupees

 Year  Qty.  Val.

 7957  663  109,317
 I958  2,598  44364

 क्प्से
 I959.  23477  #  7359731

 Note.—Figures  relate  to  Serpen-
 tina  roots  State  is  (Serpen-
 tina  and  others  species  of
 rauwolfia)

 (b)  Information  avout  exports
 from  each  State  is  not  available.

 Recovery  of  Arrears  of  Rent  from
 M.Ps.

 Shri  B.  Das  Gupta:
 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2825  on  the  28th  April,  960  and
 state:

 114.

 (a)  whether  any  progress  has  been
 made  in  the  realisation  of  dues  from
 the  Members  of  Parliament;

 (b)  if  so,  what  is  the  amount  still
 unrealised  from  the  M.-Ps.;

 (c)  whether  any  amount  has  been
 realised  from  any  MLP.  at  the  penalty
 rate  for  occupation  of  two  MP.  flats
 at  a  time  in  the  years  1957,  958  and
 1959;  and

 (d)  if  so,  what  is  the  amount  realis-
 ed  so  far  and  from  how  many  MP.s?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  Yes.

 (b)  Out  of  the  amount  of  Rs.  33,73l
 outstanding  on  the  29th  February,
 960  against  the  former  and
 present  Members  of  Parliament
 Rs.  21,353.10  nP.  remained  unrealised
 upto  the  30th  June,  1960.

 (c)  and  (d).  During  the  years  1957,
 958  and  959  two  Members  of  Parlia-
 ment,  who  were  in  occupation  of  two
 flats  each  at  a  time,  were  charged
 rent  under  F.R.  45-B;  the  total
 recovery  from  them  amounted  to
 Rs.  823-96  nP.  This  year  similar
 rent  amounting  to  Rs.  79°84  nP.  has
 been  charged  in  identical  circumstan-
 ces  from  one  Member  of  Parliament.
 Government  Quarters  in  Pinjrapole

 Area,  Delhi
 m5.  Shri  Ramam:  Will  the  Minister

 of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  water  supply  connec-
 tions  and  electricity  have  been  pro- vided  in  the  Government  quarters
 built  in  Pinjrapole  area,  Delhi;

 (b)  the  number  of  quarters  com-
 pleted;

 (c)  the  number  of  quarters  allotted;
 (d)  the  number  of  quarters

 occupied;
 (e)  the  category  of  Government

 employees  to  whom  they  have  been
 allotted;

 (ft)  whether  any  of  the  quarters
 have  been  allotted  to  persons  other
 than  Government  employees;  and

 (g)  whether  there  is  any  provision
 for  a  school  building  there?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  to  (g).  1,032  quarters
 have  been  built  for  Government  em-
 ployees  in  the  General  Pool  in
 Andrews  Gunj  (Pinjrapole)  and  40
 tenements  under  the  Slum  Clearance
 Scheme.  Water  connections  have



 2373  Re:  Motion

 been  provided,  but  electricity  is
 expected  to  be  made  available  by  the
 Delhi  Electricity  Supply  Undertaking
 by  the  end  of  this  month.  As  the
 sewers  in  the  colony  cannot  function
 without  electricity,  the  quarters  can-
 not  be  occupied.  These  have  _  not,
 therefore,  been  allotted  yet.  Sites
 have  been  ear-marked  for  the  con-
 struction  of  school  buildings.

 Fertilizer  Factory  in  Madras
 716.  Shri  Tangamani:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  909  on
 the  8th  April,  960  and  state:

 (a)  the  present  stage  of  the  con-
 struction  of  fertilizer  factory  at
 Ennore  near  Madras;

 (b)  the  amount  of  foreign  exchange
 involved;  and

 (c)  the  nature  of  help  rendered  by
 the  British  firm  Simon-Carves  Ltd.?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  According  to  the  information  so
 far  available,  land  has  been  ‘acquired
 and  levelling  of  the  factory  site  is  in
 progress.

 (b)  Rs.  80  lakhs.
 (c)  Simon  Carves  Ltd.  are  helping

 M/s.  East  India  Distilleries  and  Sugar
 Factories  Ltd.,  Madras  in  designing
 and  fabricating  the  equipment  and
 will  undertake  to  erect  and  commis-
 sion  the  plant.  A  loan  to  meet  a  part
 of  foreign  exchange  expenditure  has
 also  been  promised.

 2  hrs.
 RE:  MOTION  FOR  ADJOURNMENT

 Paar  CenrTraL  Bank
 Shri  Braj  Raj  Singh  (Firozabad):

 Sir,  I  want  to  seek  your  protec-
 tion  in  regard  to  one  thing.  With
 respect  to  my  adjournment  motion  on
 the  closure  of  the  Palai  Central  Bank
 you  have  been  pleassd  to  write  $७
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 me  that  a  Short  Notice  Question  may
 be  tabled.  I  have  no  objection  im
 tabling  a  Short  Notice  Question.  But,
 Sir,  thousands  of  depositors  are  very
 anxious  to  know  what  is  the  exact
 position.  The  statement  made  here
 by  the  Finance  Minister  has  been,
 to  our  knowledge,  contradicted  by  e
 Managing  Director  of  the  Bank  and
 it  has  been  published  in  the  papers.
 That  statement  says  that  liquid  assets
 to  the  extent  of  Rs.  45  crores  are
 available  with  the  bank.  The  Fin-
 ance  Minister  made  another  state-
 ment  here.  We  want  to  know  what
 is  the  truth  in  these  two  contradic-
 tory  statements  and  how  the  interests
 of  the  depositors  are  being  safeguard-
 ed  because  many  middle-class  and
 lower-class  people  have  been  affee-
 ted.

 Mr.  Speaker:  Order,  order.  I  cannos
 allow  the  hon.  Member  to  go  on  like
 this.  He  tabled  an  adjournment  mo-
 tion.  It  was  only  day  before  yester-
 day  or  two  days  ago  that  a  big  state-
 ment  was  made  by  the  hon.  Finance
 Minister.  Some  Managing  Director  or
 some  Director  of  the  Bank  hae
 chosen  to  contradict  it.  I  do  50
 know;  I  have  not  even  got  the
 material  here  on  which  I  can  go.  I
 have  suggested  to  the  hon.  Member
 that  he  may  table  a  Short  Notice
 Question  and  elicit  the  answer  from
 the  hon.  Minister.  I  will  send  it  om
 to  the  hon.  Minister.  In  his  state
 ment  the  hon.  Minister  categorically
 stated  that  the  amount  available  was
 only  a  little  over  Rs.  l  crore  whereas
 the  outstandings  are  about  Rs.  8  cro-
 res.  On  the  other  hand,  if  the  Mana-
 ging  Director  says  that  liquid  assets
 worth  Rs.  4  crores  are  now  available,
 the  hon.  Member  may  table  a  Short
 Notice  Question  and  elicit  the  truth.
 Nobody  is  going  to  take  away  what-
 ever  is  there,  whether  liquid  or  fluid.
 Therefore,  there  is  no  meaning  in  in-
 terrupting  the  proceedings.  I  defini-
 tely  informed  the  hon.  Member  in  my
 letter  that  I  will  allow  him  to  table
 a  Short  Notice  Question.  I  said  that
 it  ie  ७  serious  matter  and  I  will  give
 en  opportunity  s  the  Howe  ts  know
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 what  is  happening  but  that  I  must
 ‘give  notice  to  the  hon.  Minister.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Sir,  my  hon.  colleagues  Sarvashri
 Punnoose  and  Vasudevan  Nair  have
 given  notice  of  a  motion  for  discus-
 sion  on  this  subject.  ‘That  may  be
 taken  up  as  early  as  possible  so  that
 we  can  know  the  correct  position.  I
 find  that  the  directors  are  going  about
 freely  without  being  arrested  when
 such  a  big  crash  has  occurred.  All
 these  things  could  be  discussed  if
 that  motion  is  taken  up.

 Mr.  Speaker:  I  have  not  seen  it.

 Shri  D.  0.  Sharma:  (Gurdaspur):
 Sir,  we  should  have  a  discussion  on
 this  subject.  Over  five  thousand
 families  have  been  affected.

 Mr.  Speaker:  Oral  appeals  are  not
 granted.  If  there  is  a  written  motion
 I  will  look  into  it.

 Shri  Tangamani  (Madurai):  There
 ere  more  than  a  thousand  families
 who  have  got  their  deposits  in  this
 bank.  They  are  all  now......

 Mr.  Speaker:  I  have  not  yet  seen
 that  notice  for  a  discussion.  I  dispo-
 sed  of  all  the  papers  that  I  received
 yesterday.

 Shri  Punnoose  (Ambalapuzha):
 Have  you  not  received  our  notice?

 Mr.  Speaker:  No.  I  disposed  of  all
 the  papers  last  night.

 Shri  Punnoose:  Shri  George  Thomas
 Kottukapally,  a  Member  of  this
 House,  Sir,  is  one  of  the  Directors  of
 the  Bank.  He  has  given  the  informa-
 tion  that  there  are  very  serious  in-
 accuracies  in  the  statement  made  by
 the  hon.  Finance  Minister.  May  I
 know  whether  the  hon.  Finance  Minis-
 ter  is  aware  of  it,  and  what  is  the
 exact  position?

 Mr.  Speaker:  Order,  order.  This  is
 not  the  manner  in  which  these  things
 eould  be  brought  up.  He  says  thet
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 there  are  very  serious  inaccuracies
 and  so  on.  The  hon.  Member  may
 point  them  out  to  the  hon.  Minister
 and  he  will  come  prepared  to  answer
 all  of  them.  No  useful  purpose  will
 be  served  by  asking  questions  like
 this.

 Shri  A.  0.  Guha  (Barasat):  May  I
 make  a  small  submission?  This  is  a
 very  serious  matter  and  it  should  be
 discussed  in  this  House.  Immediate
 action  should  be  taken  so  that  the
 bank  may  be  restored  to  its  normal
 work.  I  think,  Sir,  there  may  be
 some  possibility  yet  to  put  the  bank
 on  some  proper  footing.  There  may
 be  some  proposal  for  amalgamation  or
 reconstruction.

 Mr.  Speaker:  I  am  really  surprised
 that  even  an  ex-Minister  makes  this
 observation  here  in  this  House.

 Shri  A.  C.  Guha:  Yes,  I  know  that
 I  was  in  charge  of  banks  as  Minister
 of  States  in  the  Ministry  of  Finance.

 Mr.  Speaker:  Order,  order.  Will  he
 resume  his  seat  or  not.  Hon.  Mem-
 ber  ought  not  to  have  the  indulgence
 of  standing  while  I  am  on  my  legs.
 The  hon.  Minister  has  said  that  an
 adjudicator  has  been  appointed  and
 the  bank  is  in  liquidation.  That  is
 the  step  that  has  been  taken.  He
 categorically  referred  to  the  various
 opportunities  that  have  been  given  to
 this  bank  by  the  Reserve  Bank  to  set
 it  right  and  the  irregularities  were
 pointed  out.  But  inspite  of  all  this,
 he  said,  nothing  has  been  done.  He
 also  said  that  if  new  money  is  given
 it  will  be  like  throwing  it  into  the
 waste-paper  basket.

 Nobody  denies  it  is  a  serious  mat-
 ter.  Ags  a  matter  of  fact,  the  hon.
 Finance  Minister  was  prepared  to
 answer  questions  there  and  then,  he
 was  not  prepared  to  put  it  off  to  the
 next  day.  Therefore,  nobody  wanw
 to  shirk  the  issue  or  avoid  a  discus
 aion.  But  this  is  not  the  way;  every
 hon.  Member  getting  up  end  askizg
 for  a  discussion.  If  hon.  Membess
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 [Mr.  Speaker]
 want  to  have  a  discussion,  let  them
 give  notice  of  a  proper  motion  and  I
 will  consider  it.

 Shri  T.  B.  Vittal  Rao:  It  has  been
 given.

 Mr.  Speaker:  It  has  not  yet  come
 to  my  notice.  I  will  look  into  it
 today.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  A  liquidator  has  not  yet
 been  appointed;  there  is  only  an
 interim  liquidator.

 Mr.  Speaker:  He  is  a  liquidator  all
 the  same.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Sir,  the  Finance  Minister  has
 made  a  statement,  and  I  think  he
 mentioned  that  day  that  he  would  if
 necessary  make  another  statement.
 The  Governor  of  the  Reserve  Bank  is
 coming  here  today,  I  believe.  This  is
 a  matter  of  importance,  importance
 in  the  human  sense  apart  from  the
 financial  sense,  because  large  numbers
 of  people  are  involved.  Therefore,
 we  beg  hon.  Members,  everybody  pre-
 sent  here,  not  to  say  anything  which
 will  make  matters  more  difficult  from
 that  human  point  of  view.  It  is  all
 very  well  for  us  to  express  our
 sympathy,  but  those  who  express  their
 sympathy  one  way  or  the  other  may
 actually  injure  the  cause  they  may
 have  at  heart,  because  these  are  deli-
 cate  things  when  banks  are  concerned.
 But  all  the  facts  are  here.  There  is
 no  question  of  our  having  to  go  a
 long  distance  to  have  them.  The
 Finance  Minister,  no  doubt,  will  take
 you,  Sir,  and  the  House  into  confi-
 dence  as  to  what  the  position  is  and
 then,  later,  certainly,  it  may  be  dis-
 cussed  in  this  House  fully.

 Shri  T.  B.  Vittal  Rao:  What  about
 the  directors?  (Interruption).

 Shri  Jawaharlal  Nehru:  I  do  sub-
 mit,  Sir  that  even  these  questions  are
 barred  questions,  leading  questions
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 which  affect  the  situation,  and  it  is
 difficult  to  answer  them  because  if
 one  answers  them  it  may  be  bad  for
 the  bank,  it  may  be  bad  for  the
 directors.  How  can  one  deal  with
 them  in  this  casual  way?

 Shri  Tyagi  (Dehra  Dun):  There  is  a
 lot  of  anxiety  and  alarm  in  the  mind
 of  the  people  and  those  who  have
 been  affected  by  this  incident.  May  I
 expect  a  statement  from  the  Govern-
 ment  to  the  effect  that  they  are  doing
 their  very  best  to  safeguarg  the
 interests  of  those  who  have  deposited
 money  and  some  action  is  going  to
 be  taken  soon  so  that  those  people
 may  be  satisfied?

 Mr.  Speaker:  Order,  order.  I  am  not
 going  to  allow  this  to  go  on  in  this
 day.  I  am  really  surprised  at  the
 manner  in  which  this  discussion  ig
 going  on  a  very  serious  subject.  An
 adjournment  motion  was  tabled.  The
 hon.  Minister  did  not  want  to  put
 it  off.  To  give  him  some  time  I
 wanted  to  treat  it  as  a  Calling  Atten-
 tion  Notice.  But  the  hon.  Minister
 was  ready  with  his  information  to
 give  it  then  and  there.  If  other  facts
 have  come  to  the  notice  of  any  hon.
 Member  or  hon.  Members  have  some
 more  questions  to  put,  they  can  table
 a  Short  Notice  Question,  table  a  Call-
 ing  Attention  Notice  or  give  notice
 of  a  motion  for  a  discussion.  These
 are  all  the  various  ways  in  which  the
 matter  can  be  brought  up,  not  imme-
 diately  after  the  Question  Hour  every
 hon.  Member  getting  up  and  making
 a  submission  which  it  is  impossible
 for  any  hon.  Minister  to  reply  to.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  May  I  say,  Sir,  that  it
 is  a  matter  of  very  grave  importance,
 certainly  when  a  bank  has_  been
 taken  into  liquidation  and  many  peo-
 ple  are  affected.  Many  poor  people
 have  been  affected  and  are  in  difficul-
 ties.  All  that  Government  realises
 and  understands.  It  is  therefore  that
 I  am  making  enquiries  into  the  matter
 and  trying  to  see  what  best  can  be
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 done  under  the  circumstances  for  the
 depositors.  And,  may  I  say,  every-
 thing  possible  will  be  done  to  safe-
 guard  as  much  for  the  depositors  as  it
 is  humanly  possible  to  do.  That  is
 being  done.

 As  regards  the  telegram  which  was
 received  by  some  hon.  Members,  a
 copy  of  which  was  sent  to  me,  where
 it  is  said  that  the  figures  given  by  me
 are  contradictory  to,  the  figures  given
 by  him  it  is  not  possible  for  me  to
 give  a  reply  straight  off  saying  that
 these  figures  are  right  or  the  other
 figures  are  right.  The  figures  that  I
 have  given  were  given  from  the  Re-
 serve  Bank’s  report  and  they  related
 to  a  time  before  29th  July.  They  are
 not  upto-date  figures.  It  is  possible
 gome  figures  that  are  now  received
 may  have  some  other  relevance.  But
 I  am  trying  to  tally  all  those  figures.
 But  all  those  figures  do  not  make  any
 difference  to  the  fact  that  there  is  a
 large  amount  of  loans  and  advances
 which  is  irrecoverable,  that  which  is
 sticky  also  comes  to  a  large  amount.
 That  is  the  main  thing.  Therefore,  it
 becomes  a  difficult  problem,  and  that
 is  why  the  bank  had  to  go  into  liqui-
 dation.  Otherwise  the  bank  would
 not  have  gone  into  liquidation.  But
 all  this  is  being  enquired  into  and  I
 am  trying  to  see  what  can  be  done.

 About  the  directors  or  other  people,
 whoever  is  responsible  for  mismana-
 gement  or  for  doing  wrong  things,  we
 will  certainly  try  to  bring  them  to
 book  according  to  law.  I  hope  nobody
 is  interested  in  seeing  that  somebody’s
 head  should  be  cut  off  immediately
 today  because  somebody  is  angry
 about  it.  That  is  not  possible  to  do.
 We  have  got  to  take  the  process
 according  to  law  and  we  will  certainly
 try  to  put  the  law  into  motion  com-
 pletely.

 Shri  T.  B.  Vittal  Rao:  The  only
 thing  is,  delay  shoulq  be  avoided.

 SRAVANA  21,  882  (SAKA)  2380-
 ‘12-12,  hrs.

 RE:  MOTION  OF  PRIVILEGE

 Shri  Vajpayee  (Balrampur):  Sir,
 may  I  know  what  has  been  the  fate-
 of  my  privilege  motion?  I  gave
 Notice  of  that  motion  on  the  8th
 August.  Five  days  nearly  have  pas-
 sed  and  I  fail  to  understand  why  the
 Defence  Minister  should  be..........
 (Interruption).

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  is  impetuous.  I  dispo-
 sed  of  that  privilege  motion.  I  re-
 fused  to  grant  permission.  There  is
 no  question  of  privilege  there.  I
 ascertained  from  the  hon.  Minister.
 What  was  given  was  a  very  small
 statement  without  being  verified  and
 with  this  material  some  privilege
 motion  is  brought  and  immediately
 the  demand  is  made  that  the  hon.
 Minister  must  answer  it.  It  is  rather
 curious.  How  can  we  get  along  with
 the  work  in  this  House?  I  passed
 orders  yesterday  refusing  to  grant
 permission,  and  I  askeq  my  Office  to
 show  the  papers  to  him.

 Shrj  Vajpayee:  I  was  not
 the  papers.

 shown

 Mr.  Speaker:  The  Question  Hour  is
 not  the  time  for  such  things!  He  can
 see  all  the  papers  at  l  O’clock.  If
 he  had  come  at  0  O’clock  this  morn-
 ing  he  could  have  made  enquiries  and
 got  the  information.

 Shri  Vajpayee:  I  was  here.

 Mr.  Speaker:  Then  he  might  have
 asked  the  Secretary  instead  of  asking
 me  now  here.  Once  again,  I  repeat
 for  the  information  of  hon.  Members
 that  there  js  a  Notice  Office  and  there
 is  an  Enquiry  Office.  There  is  a
 separate  Superintendent  in  charge  of
 it.  Any  hon.  Member  who  wants  any
 information  regarding  the  Secretariat’s
 work  here  may  please  go  there  and
 get  the  information.  It  is  in  the
 threshold  there.  They  can  make
 enquiries.  If  any  hon.  Member  is  not
 satisfied  with  the  information,  I  am.



 23873  Papers  Laid  on  the  Table

 {Mr.  Speaker]
 prepared  to  give  him  further  infor-
 mation,  but  he  must  ask  the  Notice
 Office  before  raising  it  here.

 Shri  Vajpayee:  On  a  point  of  per-
 sonal  clarification.  I  did  go  to  the
 Notice  Office.  But  I  was  informed
 that  the  question  of  privilege  was
 with  the  Speaker.  You  are  to  decide
 ‘about  the  question  of  privilege.  They
 had  no  information.  That  is  why  I
 raised  the  question  here.

 Mr.  Speaker:  He  might  have  told
 me  earlier.

 12:14  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ‘REPoRT  oF  INDIAN  DELEGATION  OW
 GATT  Session

 ‘The  Minister  of  Commerce  (Shri
 ‘Kanungo):  I  beg  to  lay.  on  the  Table
 a  copy  of  the  Report  of  the  Indian
 Delegation  to  the  l6th  Session  of  the
 ‘Contracting  Parties  to  the  General
 Agreement  on  Tariffs  and  Trade  held
 in  Geneva  in  May-June,  1960.  [Placed
 in  Library.  See  No.  LT-2274|60}.

 ‘NOTIFICATIONS  ISSUED  UNDER  CENTRAL
 Excises  aND  867  Act

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  On  behalf  of  Dr.
 B.  Gopala  Reddi,  I  beg  to  lay  on  the
 Table  a  copy  of  each  of  the  following
 Notifications  under  Section  38  of  the
 Central  Excises  and  Salt  Act,  ‘1944,
 making  certain  further  amendments
 to  the  Central  Excise  Rules,  944:—

 (i)  G.S.R.  693  dated  the  l4ta
 June,  1960.

 (ii)  G.S.R.  857  dated  the  30th
 July,  1960,

 (iii)  GSR.  898  dated  the  Oth
 August  1960,  [Placed  in  Lib-
 rary.  See  No.  LT-3278(60).

 AUGUST  12,  960  2382

 12-15  hrs.

 MESSAGES  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  97  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am_  directed
 to  enclose  a  copy  of  the
 Evacuee  Interest  (Separation)
 Amendment  Bill,  1960,  which
 has  been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  om
 the  9th  August,  1960.”

 “In  accordance  with  the  Pre
 visions  of  rule  97  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am_  directed
 to  enclose  a  copy  of  the
 Agricultural  Produce  (Grad-
 ing  and  Marking)  Amend-
 ment  Bill,  ‘1960,  which  has
 been  passed  by  the  Rajya
 Sabha  at  its  sitting  held  om
 the  9th  August,  1960.”

 no) (ii

 (iii)  “In  accordance  with  the  pro-
 visiong  of  rule  97  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am_  directed
 to  enclose  a  copy  of  the
 Drugs  (Amendment)  Bill,
 1960,  which  has  been  passed
 by  the  Rajya  Sabha  at  its
 sitting  held  on  the  l0th
 August,  960.7

 (iv)  “In  accordance  with  the  pro-
 visions  of  rule  97  of  the
 Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am_  directed
 to  enclose  a  copy  of  the
 Press  and  Registration  of
 Books  (Amendment)  Bill,
 1960,  which  has  been  passed
 by  the  Rajya  Sabha  ab  its
 sitting  held  om  the  Sth
 August,  960.7
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 (v)  “In  accordance  with  the  pro-
 vision  of  sub-rule  (6)  of  rule
 62  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direc-
 ted  to  return  herewith  the
 Rubber  (Amendment)  Bill,
 1960,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting
 held  on  the  5th  August,  1960,
 and  transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  eaid
 Bill.”

 12-10  hrs.

 BILLS  PASSED  BY  RAJYA  SABHA
 LAID  ON  THE  TABLE

 Secretary:  Sir,  I  lay  on  the  Table
 of  the  House  the  following  Bills,  as
 passed  by  Rajya  Sabha:

 (i)  The  Evacuee  Interest  (Sepa-
 ration)  Amendment  छा,
 1960.

 (ii)  The  Agricultural  Produce
 (Grading  and  Marking)
 Amendment  Bill,  1960.

 (iii)  The  Drugs  (Amendment)
 Bill,  1960.

 (ir)  The  Press  and  Registration  of
 Books  (Amendment)  छा,
 1960.

 12-164  bre.  a
 PUBLIC  ACCOUNTS  COMMITTEE

 TTWENTY-NINTH  REPORT

 Shri  Radha  Raman  (Chandni
 Chowk):  I  beg  to  present  the  Twenty-
 ninth  Report  of  the  Public  Accounts
 Committee  on  the  Appropriation
 Accounts  (Defence  Services),  1936-87
 ang  1957-58  and  Audit  Reports
 (Defence  Services),  1958-69.

 2.64  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 ACCIDENT  IN  HINDUSTAN  COAL  MINE,
 TALCHER

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Under  Rule  197,  I  beg  to
 call  the  attention  of  the  Minister  of
 Labour  and  Employment  to  the
 following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “The  accident  in  the  Hindus-
 tan  Coal  Mine,  Talcher,  result-
 ing  in  the  death  of  one  labourer
 and  injuries  to  many  others.”

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  An  officer  of  the
 inspectorate  of  mines  has  proceeded
 to  the  mine  to  make  enquiries  and
 his  report  is  awaited.

 Shri  Surendranath  Dwivedy:  Notice
 was  given  on  the  3rd.  It  is  now  more
 than  ten  days.  I  do  not  know  why
 there  is  so  much  delay  in  getting
 the  information.

 Mr,  Speaker:  Was  not  the  Minister
 able  to  get  the  information?

 Shri  Abid  Ali;  As  soon  as  the
 report  is  received,  it  will  be  placed
 here.

 Shri  Surendranath  Dwivedy:  Sir,
 I  want  to  know  why  there  is  this
 delay.  It  was  a  Calling  Attention
 Notice.  For  ordinary  questions,  ten
 days’  notice  is  required,  but  even
 for  this  notice,  there  was  a  notice  of
 ten  days.  I  want  to  know  the  reason
 for  the  delay  in  getting  information.

 Shri  Panigrahi  (Puri):  I  would  like
 to  know  whether  this  coal  mine
 belongs  to  the  Nationa]  Coal  Develop-
 ment  Corporation  or  to  any  other
 body.

 ‘Shri  Abid  Ali:  I  do  not  think  it
 belongs  te  the  NCDC.
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 Mr.  Speaker:  He  does  not  believe  it
 belongs  to  the  National  Coal  Deve-
 lopment  Corporation.  Now,  how
 long  will  the  Minister  take  to  get  the
 information?

 Shri  Abid  Ali:  Early  next  week.

 Shri  S.  M.  Banerjee  (Kanpur):  Is
 there  not  a  rule  or  a  convention  that
 whenever  there  is  any  accident  in
 coal  mines,  actually  the  Labour  Min-
 ister  is  informed?  Are  we  to  take  it
 that  every  time  we  have  to  move  a
 Calling  Attention  Notice  and  even
 then  we  do  not  get  any  information?

 Mr.  Speaker:  Hon..Members  want
 to  know  about  it.  Has  not  the  Min-
 ister  received  any  information?

 Shri  Abid  Ali:  As  I  have  submitted
 earlier,  the  inspector  of  the  Mines  De-
 partment  has  gone  there  to  make
 enquiries.  It  is  not  that  hon.  Mem-
 bers  want  me  to  say  that  one  man  has
 died.  They  want  to  know  the  details;
 what  was  the  nature  of  the  accident
 and  all  that.  About  that,  I  will  give
 the  information  as  soon  ag  the  report
 is  received.

 Shri  S.  M.  Banerjee  rose—

 Mr.  Speaker:  Order,  order.  Hon.
 Members  look  into  the  newspapers
 and  from  the  newspapers’  report,  put
 a  question.  If  it  is  a  question  of  the
 news  contained  in  the  newspaper  only,
 the  same  information  has  to  be  given
 once  again  to  the  House,  and  hon.
 Members  may  have  it.  But  if  an
 enquiry  has  to  be  made,  if  details
 have  to  be  given,  by  their  waiting
 there  is  nothing  lost.  They  may  wait.
 Today  is  Friday.  The  hon.  Minister
 promises  to  give  the  information  in
 two  or  three  days  or  early  next  week.
 The  House  only  wants  correct  infor-
 mation  regarding  this  incident  with
 proper  details.

 Shri  Surendranath  Dwivedy:  What
 we  are  surprised  at  is  this.  This
 happened  in  a  particular  mine,  and
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 the  information  may  be  given  by  the
 regional  coal  mines  inspector.  But
 was  not  this  fact  reported  to  the
 Labour  Ministry?  This  is  a  serious
 thing.  The  Deputy  Minister  gays
 there  is  no  information  now.  He  is
 sending  a  person  only  now!  An
 inspector  is  going  to  get  the  informa-
 tion!  (Interruptions.)

 Mr.  Speaker:  I  do  not  know  what
 to  say  in  regard  to  this  matter.
 Sometime  ago,  the  hon.  Railway  Min-
 ister  and  the  Defence  Minister  had  all
 agreed  to  this  procedure:  wherever
 there  is  an  accident,  of  their  own
 accord,  they  will  report  to  the  House.
 As  soon  as  an  accident  takes  place,  the
 House  is  anxious  to  know  about  the
 details;  apart  from  what  appears  in
 the  newspapers,  the  House  would  like
 to  know  what  exactly  the  position  is.
 To  the  best  of  knowledge  and  infor-
 mation,  the  Minister  will  place  the
 details  before  the  House.  The  House
 of  course  will  not  be  insisting  that  all
 the  details  must  be  given  to  the  House
 immediately,  if  further  enquiries  are
 to  be  made,  and  if  the  Government  are
 not  in  possession  of  full  informa-
 tion.  In  that  case,  the  House  will
 certainly  say  that  an  enquiry  may  be
 made  and  then  the  Minister  will  place
 the  details  before  the  House.  On  this
 matter  in  question,  a  notice  was  given.
 Even  a  question  has  been  admitted.
 The  question  will  have  to  be  answer-
 ed.  The  Minister  says,  “I  have  sent
 a  man  and  in  due  course  the  report
 will  come”.  The  inspector  goes  there
 and  makes  enquiries  with  respect  to
 the  accident,  whether  a  railway  acci-
 dent  or  other  accident.  That  is
 another  matter.  But  a  Minister  never
 comes  forward  and  says,  “I  have  sent
 my  inspector  and  he  will  make  a
 leisurely  investigation.”  Immediately,
 whatever  information  is  in  the  posses-
 sion  of  the  Minister,  it  must  be  given
 to  the  House.  Why  should  there  be
 any  delay  in  this  matter?

 Shri  Abid  Ali:  I  may  submit  that
 there  are  more  than  800  mines  working
 here,  and  we  have  not  got  separate
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 staff,  particularly  for  this  purpose  as
 other  departments  have  got.
 (Laughter).  For  this  particular  pur-
 pose  we  have  not  got  any  separate
 staff.  The  Inspectorate  of  Mines  has
 to  attend  to  other  matters  also.  The
 authorities  concerned  have  ordered
 the  Inspector  in  Charge  to  go  there
 and,  as  I  have  said  earlier,  as  soon  as
 the  details  are  received,  they  will  be
 placed  here.  Hon.  Members  do  not
 obviously  want  the  information  that
 one  person  has  died  in  the  accident.

 Acharya  Kripalani  (Sitamarhi):  I
 may  suggest  that  the  Ministers  may
 inform  their  departments  that  when-
 ever  there  is  an  accident  result  in
 death,  the  information  must  be  sent
 to  the  Ministers  immediately.

 Mr.  Speaker:  Here,  I  would  request
 the  hon.  Minister  of  Labour  also  to
 follow  the  same  procedure  which  the
 other  hon.  Ministers  have  been  follow-
 ing  and  have  undertaken  to  follow.

 Shri  Abid  Ali:  That  is  what  I  have
 done.

 Mr.  Speaker:  Then  why  did  he  not
 immediately  report  on  this?  He  must
 get  information  automatically  from
 any  mine-owner.  I  suppose  he  will
 issue  instructions  hereafter  that  when-
 ever  an  accident  occurs,  immediately
 the  accident  must  be  reported  to  him
 and  he  must  report  it  here.  The
 Minister  may,  thereafter  sent  the
 authorities  concerned  to  examine  it
 and  get  fuller  details.

 Let  us  proceed  to  the  next  item.

 2.20  hrs,

 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  with  your  permission,  I  rise  to
 announce  that  Government  business
 for  the  week  commencing  l6th
 August,  1960,  will  consist  of:

 qd)  Consideration  of  any  item  of
 Government  business  carried  over
 from  today’s  Order  Paper;
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 (2)  Discussion  and  voting  of  the
 Demands  for  Excess  Grant  (General)
 for  1957-58;

 (3)  Consideration  and  passing  of—

 The  International  Development
 Association  (Status,  Immunities
 and  Privileges)  Bill,  1960.

 The  Press  and  Registration  of
 Books  (Amendment)  Bill,  1960,
 as  passed  by  Rajya  Sabha.

 The  Agriculture  Produce  (Grad-
 ing  and  Marking)  Amendment
 Bill,  1960,  as  passed  by  Rajya
 Sabha.

 The  Evacuee  Interest  (Separation)
 Amendment  Bill,  1960,  as  passed
 by  Rajya  Sabha.

 The  Drugs  (Amendment)  Bill,
 1960,  as  passed  by  Rajya  Sabha.

 The  Legal  Practitioner  Bill,  1959,
 as  reported  by  the  Joint  Com-

 mittee.

 (4)  Discussion  on  the  Annual  Re-
 port  of  the  National  Coal  Develop-
 ment  Corporation  Limited  for  the
 year  1958-59,  along  with  the  Auditor
 Accounts  and  comments  of  the  Com-
 ptroller  and  Auditor  General  thereon,
 on  a  motion  to  be  moved  by  Shri  S.
 Ahmed  Medi  and  others  on  i7th
 August  at  3  p.m.

 (5)  Discussion  on  the  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 year  1958-59,  on  a  motion  to  be  moved
 by  the  Deputy  Minister  of  Home
 Affairs  on  8th  August  after  disposal
 of  questions.

 (6)  Discussion  on  the  oil  policy  ef
 the  Government  of  India  with  special
 reference  to  the  import  of  crude  oil
 from  abroad  on  a  motion  to  be  moved
 by  Shri  Badakumar  Pratap  Ganga
 Deb  Bamra  on  20th  August,  at  3  p.m.
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 Shri  Vajpayee  (Balrampur):  I  find
 that  no  time  has  been  allotted  to  my
 motion  in  regard  to  the  creation  of  the
 Nagaland.

 Mr.  Speaker:  I  believe  I  have  ad-
 mitted  as  a  No-Day-Yet-Named
 Motion.

 Shri  Satya  Narayan  Sinha:  There
 are  so  many  No-Day-Yet-Named
 Motions.

 Mr.  Speaker:  I  will  find  out.  A  No-
 Day-Yet-Named  Motion  would  be
 given  two  hours.  If  it  is  admitted—I
 believe  I  have  admitted  it—I  will  fix
 up  some  time,  apart  from  what  the
 hon.  Minister  might  say.

 Shri  Vajpayee:  I  was  given  to
 understand  that  the  motion  will  be
 taken  up  on  the  8th  August.

 Mr.  Speaker:  I  do  not  know  who
 gave  the  information.

 Shri  Vajpayee:  It  will  not  be  proper
 to  say.  I  got  the  information  from
 the  Leader  of  the  House.

 Mr.  Speaker:  I  shall  find  out  if  I
 have  already  admitted  it  as  a  No-Day-
 Yet-Named  Motion.  I  remember  to
 have  done  so.  I  will  see.  It  was  sug-
 gested  that  because  a  Bill  is  going  to
 come  here,  it  may  not  be  necessary  to
 have  a  discussion.  But  I  thought  a
 discussion  may  be  useful  before  a  Bill
 is  brought.  Therefore,  I  believe  I
 have  admitted  it.

 As  soon  as  I  reject  or  admit  a
 motion  of  this  kind,  I  shall  consider
 the  desirability  of  announcing  it  in  the
 Notice  Board,  so  that  hon.  Members
 may  know.  If  I  admit  it  as  a  No-
 Day-Yet-Named  Motion,  immediately
 that  very  day  I  will  have  it  put  up  on
 the  Notice  Board,  so  that  hon.  Mem-
 bers  may  know  definitely.

 Shri  T.  B.  Vittal  Rao  (Khammum):
 It  is  mentioned  in  the  bulletin.

 Mr.  Speaker:  The  next  day  in  the
 bulletin,  it  is  mentioned.  If  it  is  a
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 No-Day-Yet-Named  Motion,  the  date
 has  to  be  filed  later  on.

 So  far  as  Shri  Vajpayee’s  motion  is
 concerned,  I  understand  that  has  been
 referred  to  the  Minister  and  we  have
 not  yet  received  any  reply.  As  soon
 as  I  get  a  reply,  I  will  pass  on  the
 information.  A  number  of  motions
 come  to  me.  I  first  of  all  ask  the
 Minister  what  he  has  to  say.  Then
 we  take  it  up  before  the  Business  Ad-
 visory  Committee.

 ‘2234  hrs.

 ELECTION  TO  COMMITTEES
 Corres  BoarD

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  beg  to  move:

 “That  in  pursuance  of  clause
 (xiv)  of  sub-section  (2)  of  Sec-
 tion  4  of  the  Coffee  Act,  1942,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Coffee
 Board  for  a  term  of  three  years
 subject  to  the  other  provisions  of
 the  said  Act  and  the  Coffee  Rules,
 1955.”"
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 (xiv)  of  sub-section  (2)  of  Sec-
 tion  4  of  the  Coffee  Act,  1942,
 the  members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the  Coffee
 Board  for  a  term  of  three  years
 subject  to  the  other  provisions  of
 the  said  Act  and  the  Coffee  Rules,
 1955.”"

 The  motion  was  adopted.
 RusBer  80870

 Shri  Kanungo:  I  beg  to  move:
 “That  in  pursuance  of  clause

 (e)  of  sub-section  (3)  of  Section
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 4  of  the  Rubber  Act,  1947,  the
 members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  _  the
 Rubber  Board  for  a  term  of
 three  years  subject  to  the  other
 provisions  of  the  said  Act  and  the
 Rubber  Rules,  1985.”"

 Mr.  Speaker:  The  question  is:

 ‘That  in  pursuance  of  clause
 (e)  of  sub-section  (3)  of  Section

 4  of  the  Rubber  Act,  ‘1947,  the
 members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  _  direct,  two
 members  from  among  themselves
 to  serve  as  members  of  the
 Rubber  Board  for  a  term  of
 three  years  subject  to  the  other
 provisions  of  the  said  Act  and  the
 Rubber  Rules,  1955.”"

 The  motion  was  adopted.

 2.25  hrs.

 MOTION  Re:  REPORT  OF  UNIVER-
 SITY  GRANTS  COMMISSION—
 contd.

 Mr.  Speaker:  The  House  will  take
 up  further  consideration  of  the  fol-
 lowing  motion  moved  by  Dr.
 K.  L.  Shrimali,  namely:

 “That  this  House  takes  note  of
 the  Report  of  the  University
 Grants  Commission  for  the  period
 April,  958—March,  1959,  laid  on
 the  Table  of  the  House  on  the
 24th  February,  1960.”

 Shri  Harish  Chandra  Mathur  may
 kindly  continue  his  speech.

 The  time  already  taken  by  him  is
 9  minutes.

 Shri  N.  R.  Muniswamy  (Vellore):
 ‘We  were  told  that  the  time  will  be
 extended  by  I  hour.

 SRAVANA  21,  882  (SAKA)  Report  of  2392.
 University  Grants

 Commission
 Mr,  Speaker:  3  hours  tave  been

 given  for  this  and  time  taken  is  55
 minutes.  Is  one  more  hour  neces-
 sary?

 Shri  Radha  Raman  (Chandni
 Chowk):  Yes,  Sir;

 Mr.  Speaker:  What  does  the  hon.
 Minister  say?

 An  Hon.  Member:  He  has  agreed.
 Mr.  Speaker:  We  have  still  two

 hours.  We  will  have  half  an  hour
 more.  Let  us  see.  But  no_  hon.
 Member  need  take  more  than  45
 minutes.  They  will  try  to  conclude
 in  0  minutes.  (Interruptions).  I  will
 allow  one  hour  more  for  this  discus-
 sion  and  in  all  we  will  have  four
 hours.  But  let  the  House  be  agree-
 able  to  sit  one  more  hour.  Let  us
 finish  this  business.  Now  it  is  12.30,
 We  have  extended  the  time  by  2
 hour;  so  we  have  3  hours  more  today.
 ‘At  3.30  this  discussion  will  conclude..
 Private  Members’  business  will  start
 at  3.30  and  go  on  till  6.

 Shri  Harish  Chandra  Mathur.
 Shri  Harish  Chandra  Mathur  (Pali):

 Sir,  I  was  submitting  that  the  Uni-
 versity  Grants  Commission  should  be
 reconstituted  and  a  sense  of  efficiency
 and  urgency  should  be  introduced  in
 its  work.  I  said  yesterday  and  would
 like  to  repeat  that  I  am  not  against
 age;  I  do  repect  age,  but  I  do  maintain
 that  it  should  not  be  the  privilege
 and  reserve  of  only  those  above  60.
 There  are  brilliant  people,  with  ideas
 of  imagination  and  vigour  in  the  age
 group  45—50.  I  do  hope  the  Minister
 will  take  into  consideration  this  as-
 pect.  My  feeling  is  it  is  this  attitude
 against  the  younger  generation  which
 is  responsible  for  many  of  our  diffi-
 culties  and  ills.

 I  will  immediately  pass  on  to  the
 administrative  lapses  and  difficulties
 which  have  crept  into  the  universities.
 It  is  the  general  feeling  and  general
 complaint  that  without  any  proper
 planning  and  without  any  prepara-
 tion,  we  have  switched  on  to  these
 new  reforms  and  the  results  have
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 {Shri  Harish  Chandra  Mathur]
 been  absolutely  disastrous.  You  know
 that  we  have  got  pre-university
 classes.  In  the  pre-university  classes
 in  Rajasthan,  the  House  would
 be  amazed  to  know,  the  result
 was  about  ll  per  cent  passes.  By
 certain  manipulation  the  university
 authorities  have  raised  it  to  about
 17  per  cent.  Still  the  unfortu-
 nate  fact  remains  that  83  per
 cent  of  the  boys  have  failed,  their  en-
 tire  career  has  been  ruined,  they  do
 not  know  where  to  go  and  all  doors
 have  been  shut  and  slammed  against
 them.  It  would  be  of  interest  for  the
 House  to  know  that  in  one  college  out
 of  70  students  only  one  student  passed
 in  the  examination.  For  these  state
 of  affairs,  may  I  know  if  you  are  to
 blame  the  students?  Or  are  you  to
 blame  their  parents  are  you  to
 blame  the  politicians?  Or  are  the  lap;
 ses  or  failures  in  the  administrative
 machinery,  their  ill-thought  out  plans
 and  much  worn  out  reforms  that  are
 responsible  for  the  complete  ruination
 of  the  life  of  these  teenagers  and
 young  people?  This  is  a  state  of  aff-
 airs  which,  I  am  afraid,  cannot  at  all
 be  excused.

 I  venture  to  submit  that  I  am  terri-
 bly  afraid  of  the  various  reforms  which
 ‘are  being  introduced  in  such  a_  half
 backed  manner.  Now  we  hear  of  the
 national  service  scheme  which  is  com-
 ing  up,  another  fad.  I  can  say  that  it
 will  spell  nothing  but  ruination  if  it
 ig  introduced  jn  the  form  in  which  it
 is  proposed.  It  will  create  such  chaos
 and  clash  in  the  minds  of  the  students
 that  the  discipline  which  you  want  to
 inculcate  will  be  completely  wiped
 ‘out.  You  do  not  realise  that  you  are
 playing  with  the  youth  of  the  coun-
 ‘try.  I  wish  the  hon.  Minister  to  take
 note  of  the  fact  that  there  is  a  simmer-
 ing  discontent  in  the  youth  of  the
 country  and  we  are  sitting  on  the  top
 of  a  volcano,  You  do  not  know  what
 is  happening  to  the  boys  who  are
 ‘passing  out  of  the  schools.  One  day
 ‘you  do  one  thing,  another  day  you  do
 another  thing  and  at  the  time  of
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 switch  over  there  is  no  complete  pre-
 paration.  The  University  Grants  Com-
 mission  was  set  up  to  bring  about  a
 certain  coordination  and  to  raise  the
 standard  of  education.  But  the  obvious
 fact  is  that  the  standards  are  deterio-
 rating  and  the  discipline  is  getting
 worse.  Who  can  deny  this  fact  that
 the  standards  have  gone  down?  Who
 can  deny  the  fact  that  there  is  dete-
 rioration  in  standards  of  discipline?  It
 is  also  obvious  from  he  report  tself
 that  there  is  no  proper  adjustment
 and  understanding  between  the  Uni-
 versity  Grants  Commission  and  the
 State  administration  on  the  one  hand,
 and  there  is  no  proper  adjustment  and
 understanding  between  the  University
 Grants  Commission  and  the  various
 universities  on  the  other.  I  wish  that
 the  University  Grants  Commission
 should  inspire  that  respect  and  confi-
 dence  in  the  minds  of  the  university
 organisations  that  they  will  seek  their
 advice  and  they  will  accept  their
 advice.  But  the  present  position  is
 that  they  have  the  power  simply  be-
 cause  of  the  money  that  we  are  plac-
 ing  in  their  hands  for  disbursement;
 nothing  beyond  that.

 I  will  now  pass  on  to  a  very  delicate
 and  difficult  point  in  which,  most  un-
 fortunately,  I  find  myself  possibly  in
 a  hopeless  minority  even  in  this  House.
 But  with  the  conviction  of  my  consci-
 ence  I  feel  that  we  are  going  ahead
 to  have  a  big  crash  in  this  matter  of
 the  medium  of  instruction  in  the  uni-
 versities.  There  are  very  capable
 persons,  leading  educationists  for
 whom  I  have  nothing  but  respect,  but
 it  is  really  unfortunate  that  I  have  not
 been  able  to  reconcile  myself  with
 their  view  that  university  education
 should  be  through  these  regional  lan-
 guages.  I  do  not  think  it  is  correct
 and  I  do  not  think  it  is  in  our  national
 interest  to  have  regional  languages  89
 the  medium  of  instruction  in  the  uni-
 versities.  I  would  be  willing  to  have
 English  continued  for  such  time  as  we
 come  to  some  agreement  and  till  we
 are  fully  prepared  to  have  some  na-
 tional  language  as  the  medium  of  ins-
 truction  in  the  universities.  I  think
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 that  is  the  only  way  or  our  national
 unity.  I  think  that  is  the  only  way  to
 take  this  sting  out  of  the  formation  of
 linguistic  States.  I  hope  that  we  will
 give  calm  and  dispassionate  considera-
 tion  to  this  matter,  because  I  think  we
 are  just  going  head  long  for  a_  big
 crash,  as  happened  in  the  case  of  the
 strike  leaders  recently,  without  rea-
 lising  that  we  must  have  certain  pa-
 tience  in  introducing  our  regional
 languages.  What  I.  suggest  is  that
 whatever  be  the  national  language,
 that  should  be  the  medium  of  instruc-
 tion  for  every  student  and  one  compul-
 sory  subject  should  be  the  regional
 language.  Every  student  must  have  a
 free  choice  in  selecting  the  regional
 language;  it  should  be  an  individual’s
 choice.  If  you  make  it  an  jndividual’s
 choice  all  this  trouble  about  regional
 languages  will  go.  It  should  be  the
 individual’s  choice  but  it  should  be
 made  compulsory  that  he  will  have  to
 learn  one  language  which  he  likes,  I
 hope  proper  attention  will  be  given
 to  this  very  important  matter  as  this
 is  the  only  way  of  forging  our  na-
 tional  unity  and  taking  away  the
 sting  out  of  the  formation  of  linguistic
 States.  I  do  not  expect  that  the  hon.
 Minister  would  accept  my  proposition
 straightaway  but  I  only  appeal  to  him
 to  think  over  this  matter  calmly  and
 dispassionately.

 Another  point  to  which  I  would
 refer  is  student  indiscipline.  Here
 again,  I  am  not  at  all  in  agreement
 with  what  the  university  Grants  Com-
 mission  says.  I  am  not  in  agreement
 with  the  view  that  most  of  the  blame
 should  be  placed  on  the  shoulders  of
 the  students  and  politicians,  who  are
 possibly  the  least  to  blame  in  this
 matter.  I  have  stated  only  just  now
 the  state  of  affairs  prevailing  in  our
 administration  in  the  sphere  of  educa-
 tion.  As  I  said,  in  one  college  out  of
 70  boys  only  one  passed.  Who  is  to
 blame?  Is  the  politician  to  be  blamed
 or  is  the  student  to  be  blamed?  Or  is
 it  mainly  the  failure  of  the  adminis-
 tration  at  all  levels?  The  Centre,
 from  where  the  reforms  are  institut-
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 ed,  the  University  Grants  Commission
 which  is  implementing  those  reforms,
 the  State  Governments  and  the  mana-
 gement  of  those  institutions  are  the
 main  persons  who  are  primarily  res-
 ponsible  for  all  these  troubles  in  the
 student  world  and  for  bringing  about
 complete  frustration  in  their  lives  and
 ruining  their  careers.

 I  have  asked  the  Research  and  Re-
 ference  Section  of  Parliament  for  in-
 formation  as  to  what  the  various  edu-
 cationists  have  been  saying,  right
 from  the  President  of  India  to  any
 number  of  eminent  educationists  who
 have  expressed  themselves  _  dispassio-
 nately,  who  are  not,  mind  you,  direc-
 tly  concerned  with  the  administra-
 tion  of  universities,  who  are  prepared
 to  take  a  dispassionate  view—I  have
 called  them  together  and  this  is  what
 I  find—and  I  find  that  they  are  defi-
 nitely  of  the  opinion  that  the  primary
 causes  are  maladministration,  ap-
 pointment  of  unqualified  teachers  on
 grounds  other  than  merit,  wrong  deci-
 sions  by  Government  at  all  levels,
 (Central,  State  and  management
 level),  partial  treatment  of  claims,
 favouritism  in  granting  concessions
 and  so  on.  These  are  the  common
 factors  to  which  an  accusing  finger
 has  been  raised  by  most  of  the  people
 who  have  given  dispassionate  thought
 to  this  matter.

 How  have  the  politicians  decided,  I
 wish  to  ask  you,  the  over-loaded,  un-
 balanced  curriculum  and  syllabus
 which  you  have  drawn  up.  Where
 does  he  come  into  the  picture?  The
 students  are  taught  5  subjects  to  8
 subjects  and  some  of  these  subjects
 are  absolutely  such  which  are  beyond
 the  conception  of  the  student  who  has
 come  right  from  the  high  school.
 There  is  absolutely  no  coordination
 between  the  school  education  and  the
 university  education  and  the  poor  boy
 is  thrown  into  trouble.  He  has  not  got
 the  ability  to  express  himself  because
 up  to  the  tenth  class  he  is  learning
 something  in  Hindi  and  then  straight-
 away  he  has  got  to  do  everything  in
 English.  It  is  primarily  the  adminis-
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 tration  that  is  responsible,  people  who
 are  making  the  rules  that  are  respon-
 sible,  people  who  have  not  made  any
 preparations  and  taken  into  conside-
 ration  all  these  aspects.  How  is  the
 politician  responsible  for  lack  of  plans
 and  programmes?  How  is  the  politi-
 cian  responsible  for  the  colossal
 failure  of  the  students?  Teachers  with
 out  character  and  standing,  teachers
 who  command  no  respect  and  a  weak
 administration  which  interferes  and
 yields  are  mainly  responsible  for  this
 peculiar  state  of  affairs.

 Universities,  unfortunately,  are
 leading  centres  of  group  rivalries.
 Where  does  the  politician  come  in?
 They  want  to  wrest  power.  There  are
 group  rivalries  among  the  _  teachers
 themselves.  There  are  certain  ap-
 pointments  made  with  certain  ulterior
 motives.  I  understand  the  universi-
 ties  are  autonomous.  We  must  give
 the  fullest  freedom  to  the  universities
 so  far  as  their  academical  pursuit  is
 concerned.  But  this  freedom  is  not  for
 corruption,  malpractices  and  intrigues.
 If  anything,  I  had  fully  supported  on
 the  floor  of  this  House  and  I  reiterate
 the  very  strong  action  that  has  been
 taken  by  the  hon.  Minister  of  Educa-
 tion  in  respect  of  the  Banaras  Hindu
 University.  In  spite  of  the  fact  that
 there  was  a  cry  to  the  contrary  from
 many  a  quarter  I  supported  him.  It  is
 really  very  distressing  when  I  find
 that  there  is  a  sense  of  trade  unionism
 among  the  teachers  who  are  _  also
 wanting  to  speak  against  the  action
 taken  against  the  defaulting  teachers
 of  the  Banaras  Hindu  University.  I
 strongly  appreciate  the  action  which
 is  being  taken  to  put  down  this  sort
 of  rowdyism  all  over  as  also  the  in-
 trigue  and  to  see  that  for  these  defal-
 cations  of  money  and  misappropria-
 tions  which  have  been  taking  place
 in  most  of  the  universities  strong  ac-
 tion  is  taken.  I  wish  to  assure  the
 hon.  Minister  that  there  would  be
 many  hon.  Members  in  this  House
 who  will  give  him  the  fullest  support
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 in  any  strong  action  that  he  might
 take  in  the  matter.

 Mr.  Speaker:  The  hon.  Member’s
 time  is  up.

 Shri  Harish  Chandra  Mathur:  I
 shall  finish  in  about  two  minutes  time.

 I  have  just  reiterated  the  entire
 position.  I  think  that  this  cheap  ac-
 cusation  against  the  politicians  is
 utier  nonsense.  It  is  just  intended  to
 cover  the  failures  and  the  lapses  of  the
 administration  and  of  the  university
 authorities  and  nothing  else.  There  is
 nothing  more  dangerous’  than  to
 malign  the  politicians.  As  a  matter
 of  fact,  you  are  digging  the  grave  of
 democracy  if  you  go  on  just  malign-
 ing  the  political  unnecessarily  and
 try  to  throw  your  own  faults  in  his
 face.

 I  think  the  students  must  take  a
 healthy  part  in  the  nation’s  activities.
 They  do  so  all  over  the  world,  in  UK
 in  particular  where  they  have  very
 healthy  traditions.  I  can  understand
 that  the  students  must  themselves
 evolve  a  code  of  conduct  for  them-
 selves.  There  are  certain  limitations
 under  which  they  have  to  function.

 I  shall  make  the  last  point  and
 finish.  I  sharply  disagree  with  the
 University  Grants  Commission  and
 the  administration  in  their  slamming
 the  doors  of  universities  against  the
 students  for  whom  no  other  purpose-
 ful  and  gainful  avenues  are  open.  I
 hope  the  hon.  Minister  will  take  full
 note  of  the  fact  as  to  what  reaction
 was  created  in  this  House  when  he
 made  a  statement  about  admission  of
 students  in  the  colleges  here.  I  hope
 it  will  not  need  many  speeches  in  this
 House  to  convince  him  that  this  whole
 House  feels  strongly  against  this  atti-
 tude  taken  by  the  University  Grants
 Commission  as  was  also  pointed  out
 yesterday  by  the  first  speaker.  I  do
 reapeat  that.  As  a  matter  of  fact,  you
 must  give  the  choice  to  a  youngman
 in  this  country.  Give  him  an  oppor-
 tunity  to  prove  himself,  It  is  only  by
 opening  various  avenues  fitting  with
 the  economy  and  the  develoomental
 plants  of  the  country  that  you  will
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 attract  the  students  to  diversified
 trades.  It  is  not  the  correct  thing  to
 say,  “Nothing  doing  here.  We  slam
 the  door  against  you.  No  entry  in  the
 university  because  you  have  not  secu-
 red  this  percentage  of’  marks.”  I
 know  of  hundreds  of  cases  to  show
 how  defective  your  systems  are  and
 how  boys,  who  fared  badly  in  these
 examinations  and  had  a  very  low  posi-
 tion  in  the  lists,  have  proved  them-
 selves  absolutely  different  when  they
 have  joined  the  universities  and
 have  out  shone  many  a  people.  I
 therefore  think  that  now  when  a
 student  finds  no  other  avenue  you
 should  try  to  diversify.  I  am  quite
 prepared  to  accept  that  you  have
 polytechnics,  technical  colleges,  trade,
 industry  and  many  other  things.  We
 can  try  to  do  that.  But  unfortunately
 what  is  being  done  is  just  the  other
 way  round.  You  are  just  slamming
 the  door  against  them  and  are  breed-
 ing  more  indiscipline.

 I  shall  give  just  one  small  instance
 which  will  clarify  that.  In  Jodhpur
 we  have  got  a  Jaswant  College.  There
 discipline  was  as  good  or  as  bad  as  it
 is  all  over  the  country.  But  last  year
 we  got  as  Principal  one  gentleman
 who  entirely  changed  the  atmosphere
 of  the  college.  He  is  a  very  deserving
 person.  He  entirely  changed  the  at-
 mosphere.  The  students  became  ebso-
 lutely  disciplined  and  all  the  teachers
 began  giving  him  the  best  of  co-
 operation.  I  donot  know  why  politi-
 cians  could  go  and  do  any  damn  thing
 there.  Because  there  was  a  right  type
 of  man  at  the  head  of  the  institution
 everything  went  right.  Now  what
 have  you  done  with  this  Principal?

 Mr.  Sveaker:  Does  the  hon.  Mem-
 ber  want  politicians  to  interfere  with
 the  students?  The  whole  burden  of
 his  song  seems  to  be  that  politicians
 should  enter  into  the  university
 affairs.

 Shri  Harish  Chandra  Mathur:  I  do
 not  sav  that.  They  are  unnecessarily
 being  auestioned.  It  is  not  the  politi-
 cians  who  are  responsible  for  it.  Un-
 fortunatelv,  we  are  not  knowing  the
 actual  state  of  affairs.  I  may  just
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 give  one  example.  In  this  particular
 college  all  sorts  of  indiscipline  was
 there.  But  when  we  had  the  right
 type  of  man  as  Principal  everything
 was  perfectly  okay.

 My  second  point  in  this  connection
 is  this.  What  has  happened  to  this
 Principal?  He  was  transferred  just
 after  one  year.  Now  the  State  Gov-
 ernment  has  recommended  him  to  be
 taken  in  the  LAS.

 Mr.  Speaker:  IAS?
 Shri  Harish  Chandra  Mathur:  Yes,

 in  the  IAS.  There  are  certain  people
 from  various  branches  of  the  adminis.
 tration  who  are  recommended  by  the
 State  Government,  not  by  any  selec-
 tion,  to  be  taken  in  the  IAS  because
 it  is  a  prized  job.  Now  this  man  has
 been  recommended.  He  will  be  in  the
 IAS  and  will  be  a  Collector  or  some-
 one.  Now  how  can  you  expect  your
 education  to  be  in  proper  health  if
 this  is  the  state  of  affairs?  If  there
 is  such  an  attraction  in  the  IAS,  why
 can  you  not,  at  least  for  such  people
 whom  you  think  must  be  sent  to  the
 IAS,  provide  something  in  the  Educa-
 tion  Department  itself?

 What  are  the  grades  which  have
 been  provided  about  which  so  many
 people  talk  and  about  which  the  hon.
 Minister  was  taking  pride  saying.  “We
 have  done  something  wonderful  about
 the  teachers.”?  Rs.  .200  is  the
 maximum  which  is  less  than  what  an
 Under  Secretary  gets  in  this  Govern-
 ment  and  which  is  something  which
 most  of  the  Section  Superintendents
 get.  Anybody  who  is  in  the  IAS  in
 the  fifth  year  of  his  career  gets  into
 the  grade  of  Rs.  800  to  Rs.  1,800,
 while  here  in  education  a  man  after
 putting  in  a  brilliant  career  of  20  years
 in  a  university  may  not  find  himself
 in  that  grade.  There  is  no  grade  going
 up  to  Rs.  1,800.  He  will  be  in  the
 grade  with  a  maximum  of  Rs.  .200
 after  20  vears.  I  hope  the  hon.  Minis-
 ter  will  do  a  little  bit  of  rethinking
 and  instead  of  onlv  accusing  here  and
 there  will  trv  to  have  a  little  intros-
 pection  and  take  note  of  the  valuable
 point  which  I  have  made.



 2407  Motion  re:

 Mr.  Speaker:  Dr.  Krishnaswamy.
 I  shall  be  calling  Shri  Ranga  next.

 Dr.  Krishnaswami  (Chingleput):
 Mr.  Speaker,  Sir,  the  University
 Grants  Commission  in  its  report  has
 not  only  summarised  its  achievements
 during  the  past  year,  but  has  also
 stimulated  us  to  think  by  bringing
 before  us  manv  problems  of  interest
 pertaining  to  higher  learning.  At  the
 outset  I  should  like  to  point  out  that
 all  of  us  irrespective  of  the  political
 opinions  that  we  profess  should  agree
 with  what  the  University  Grants  Com.
 mission  has  said  on  this  subject  of
 grants.  I  think  they  have  taken  a
 valuable  quotation  from  the  report  of
 the  Universities  Commission  over
 which  our  Vice-President  presided  and
 I  think  it  is  worth  while  that  this
 House  should  bear  in  mind  these
 words:

 “In  a  democratic  country,  the
 decision  of  how  much  public
 money  can  be  spent  on  _  universi-
 ties  can  be  made,  and  ought  to  be
 made,  only  by  the  Government;  it
 is  a  political  decision  and  a  part
 of  their  yearly  budgetary  propo-
 sals.  But  once  that  decision  is
 made,  the  detailed  allocation  of
 the  money  must  be  left  to  an  ex-
 pert  body,  not  merely  non-politi-
 eal,  but  as  rigidly  protected  from
 political  or  personal  lobbying  and
 pressure  as  the  constitution  of  the
 country  can  make  them.”

 I  hope  that  the  Ministry  of  Education
 will  give  up  the  dispensing  of  grants
 on  its  own  and  that  all  grants  would
 be  channelised  through  the  University
 Grants  Commission.  That  would  be  a
 very  great  safety.

 But  then  I  should  like  to  join  issue
 with  the  University  Grants  Commis-
 sion.

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  But  the  Ministry  of
 Education  have  already  placed  all
 those  funds  at  the  disposal  of  the  Uni-
 versity  Grants  Commission.
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 Shri  Ranga  (Tenali):  But  they  com-

 plained  of  certain  grants  being  made.
 Dr.  K.  L,  Shrimali:  There  is  no

 complaint  aganist  the  Ministry  of
 Education.

 Dr.  Krishnaswami:  I  am  not  talk-
 ing  of  the

 Shri  A.  C.  Guha  (Barasat):  A  sister
 Ministry  is  distributing  money  them-
 selves.

 Dr.  K.  L.  Shrimali:  No.
 Shri  A,  0.  Guha:  But  that  sister

 Ministry  is  also  equally  interested
 with  the  University  Grants  Commis-
 sion.

 Dr.  Krishnaswami:  I  should  like  to
 say  that  I  join  issue  with  the  Univer-
 sity  Grants  Commission  on  the  sub-
 ject  of  collegiate  education.

 It  is  true  that  the  University  Grants
 Commission  has  rightly  emphasised
 the  role  of  ihe  teacher  in  our  life,  and
 not  only  the  salary  of  the  teacher
 should  be  raised  but  his  status  also
 should  be  improved—a  point  which
 has  been  left  out  of  account  by  many
 of  us  who  have  given  thought  to  edu-
 cation  and  a  point  which  we  ought  to
 bear  in  mind.

 Education,  let  us  realise,  is  not  only
 for  building  a  higher  standard  of
 living  and  providing  opportunities  to
 people  but  also  for  having  higher
 standards  in  life;  moral  and  material
 progress  has  to  be  taken  into  account
 by  any  educational  reformer.  But
 what  does  the  University  Grants
 Commission  say  about  collegiate
 education?  Collegiate  education  in
 India  has  been  largely  sustain-
 ed  by  private  enterprise,  and  pri-
 vate  managements  have  in  the  past
 borne  a  large  part  of  the  burden  of
 raising  funds  for  higher  education  in
 this  country.  But  it  has  also  to  be
 borne  in  mind  that  collegiate  educa-
 tion  by  private  initiative  and  manage-
 ment  was  throughout  on  a  system  of
 low  paid  teachers.  What  is  the  impli-
 cation?  It  seems  to  suggest  that  the
 teachers  in  the  past  were  not  up  to
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 the  mark.  But  let  us  realise  that  in
 the  absence  of  adequate  educational
 facilities  with  high  paid  teachers,  it
 was  a  good  thing  to  have  had  these
 poor  men  to  teach  our  ‘people.  Not
 that  our  academic  standards  were
 worse  off  than  what  they  are  today;
 in  fact  they  were  better  in  the  past,
 according  to  some.

 I  agree  that  teachers’  salaries  must
 be  raised.  I  am  one  with  the  Univer-
 sity  Grants  Commission  when  it  sug-
 gests  that  local  initiative  must  be  en-
 cecuraged,  that  there  is  a  great  deal  of
 scope  for  freedom  in  the  realm  of
 education  and  that  regimentation
 should  be  avoided  at  all  costs.  But
 let  us  proceed  to  consider  the  other
 constructive  proposals  which  the
 University  Grants  Commission  has
 made.

 My  hon.  friend  raised  a  storm  the
 other  day  by  suggesting  that  universi-
 ties  will  have  to  restrict  admission  to
 students.  What  is  the  truth  of  the
 matter?  Universities  will  certainly
 have  to  respond  to  the  growing  de-
 mands  for  higher  education.  But  it  is
 rather  depressing  to  be  told  that  a
 university  is  not  a  waiting  room  for
 people  to  find  jobs  or  entry  into
 avenues  of  life.  The  principle  that
 university  education  cannot  be  made
 available  to  every  one,  that  it  would
 involve  a  wastage  of  resources  and
 that  rigorous  methods  should  be
 adopted  to  admit  students,  while  it  is
 Jaudable  in  certain  respects,  is  not  an
 absolute  principle.  And  I  should  like
 to  suggest  to  the  Minister  for  Educa-
 tion  and  to  the  learned  Members  of
 the  University  Grants  Commission
 that  there  are  other  factors  that  they
 have  to  take  into  account.

 We  have  to  realise  that  the  prin-
 ciple  of  admission  on  merit  has  to  be
 tempered  by  considerations  for  the
 under  privileged  sections  of  our
 people.  We  cannot  have  a  political
 democracy  which  is  stable,  in  which
 the  fortunate  few  alone  continue  to
 have  a  decided  advantage  because  of
 historic  circumstances.  The  problem,
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 in  my  opinion,  is  much  more  deep-
 seated  than  what  the  University
 Grants  Commission  has  made  it  out  to
 be.

 Let  us  realise  that  it  is  only  one
 per  cent  of  our  adult  population  that
 obtain  universities.  Even  if  there  be
 an  expansion  of  university  facilities,
 we  would  not  have  more  than  2  or  3
 per  cent  of  our  people  obtaining  edu-
 cational  facilities.  Those  who  do  not
 obtain  the  benefits  of  university  edu-
 cation—and  my  hon.  friend  who  pre-
 ceded  me  pointed  it  out  very  feelingly
 —must  not  get  the  impression  that
 they  have  no  more  opportunities  for
 higher  education.  We  have  to  realise
 that  some  persons  mature  late.  Some
 persons  do  not  fare  as  well  as  they
 would  have  done,  in  examinations,
 due  to  certain  accidents.  There  is  an
 element  of  chance  or  luck  about  exa-
 minations.  And  while  I  am  not  one
 of  those  who  would  ever  support  the
 shirkers  of  academic  discipline,  I  can-
 not  shut  my  eyes  to  the  fact  that
 there  have  been  many  of  my  contem-
 poraries  in  life  who  would  have  done
 better  than  many  of  us  if  they  had
 had  opportunities  of  university  educa-
 tion.

 What  is  really  so  heart-rending
 about  the  present  situation  is  that
 even  if  we  do  not  allow  them  to  enter
 universities,  we  can  at  least  provide
 facilities  for  their  having  higher  edu-
 cation  by  opening  up  correspondence
 courses,  by  giving  them  chances  to
 appear  at  examinations  and  to  qualify
 for  degrees,  so  that  in  the  battle  for
 life  they  might  not  have  a  feeling  that
 they  are  left  behind  and  that  they
 cannot  contribute  their  quota  to
 society.  Society  itself  will  become
 more  democratic,  more  vigorous  if
 there  is  an  infiltration  of  such  person-
 nel  even  at  a  later  stage.

 I  am  only  putting  this  before  the
 Minister  of  Education  and  I  know
 that  he  is  fully  aware  of  what  I  am
 speaking,  especially  as  he  must  have
 contributed  his  quoia  of  wisdom  ४०
 the  decision  that  was  taken  at  the
 Colombo  Conference  on  the  Australian
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 Correspondence  Course  which  is  so
 popular  among  students  in  Malaya
 and  Singapore.  But  I  do  want  the
 University  Grants  Commission  to  go
 into  these  matters  more  thoroughly.
 This  is  a  matter  on  which  we  cannot
 come  to  a  definite  decision  as  to  how
 we  are  going  to  order  its  course  with-
 out  the  University  Grants  Commission
 and  other  expert  bodies  considering
 curricula  and  standards  of  proficiency,

 Well,  Sir,  we  have  been  talking  of
 improving  the  lot  of  the  teachers.
 The  University  Grants  Commission
 has  pointed  out  that  the  ratio  of
 teachers  to  pupils  must  increase.  Un-
 doubtedly,  if  you  wish  to  increase
 respect  for  the  teacher,  he  must  be
 one  who  is  able  to  inspire  confid-
 ence  in  the  minds  of  his  pupils,  un-
 derstand  their  longings  and  aspira-
 tions,  find  out  what  is  wrong  with
 them  and  be  an  influence  for  moral
 good  even  in  their  extra-academic
 hours.  How  is  it  possible  in  the
 schools,  whether  of  fifty,  fifty-five,
 sometimes  forty  or  forty-five,  for  a
 teacher  to  understand  what  the
 minds  of  his  pupils  are?

 Quite  apart  from  the  educational
 reforms,  many  of  which  were  mis-
 taken,  which  were  carried  out  by
 our  Ministries  in  different  States,  I
 venture  to  think  that  this  is  a  major
 problem  for  us.  The  teacher  unfor-
 tunately  is  not  able  to  understand
 how  his  pupils’  minds  function  and
 is  therefore  not  able  to  guide  them.
 The  result  is  that  we  are  having  a
 sort  of  modified  tutorial  school
 which,  instead  of  having  an  ethos,  a
 character  and  an  individuality  of  its
 own  and  which  makes  students  proud of  belonging  to  the  school,  at  best
 specialises  in  cramming  knowleage. It  is  the  same  story  in  colleges.  The
 University  Grants  Commission  is  per-
 fectly  right  in  emphasising  the  need
 for  altering  the  teacher-pupil  ratio.

 But  I  do  suggest  that  there  is
 another  aspect  of  the  question  which
 even  the  University  Grants  Commis-
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 sion  has  not  taken  into  account.  In
 a  sense,  I  must  point  out  that  we
 have  been  extremely  unfair  to  the
 universities  in  our  country.  We  have
 been  denuding  them  of  the  _  best
 scientists,  economists  and  professors.
 Governments  as  well  as  _  industry
 have  made  very  many  demands  on
 the  best  personnel  in  our  universi-
 ties.  To  some  extent  this  is  unavoid-
 able,  In  a  developing  economy  there
 are  bound  to  be  competing  claims
 and,  naturally,  there  is  a  moving
 away  of  personnel  from  universities
 to  Governments  and  industries.  What
 is  to  be  done?

 The  University  Grants  Commission,
 in  my  humble  opinion—and  I  am
 throwing  forward  this  suggestion—,
 should  act  as  a  grand  liaison  between
 Government,  private  industry  and  the
 universities  for  having  a  sort  of  tem-,
 porary  transference  of  people  from
 Government  and  industry  to  univer-
 sities.  What  is  it  that  I  have  in  view?
 I  am  aware  of  the  administrative
 difficulties  of  universities.  I  am
 aware  that  it  would  be  very  difficult
 to  mix  up  people  who  come  from
 other  branches  for  a  temporary
 period.  But  I  should  like  to  point
 out  to  my  hon.  friend  the  Minister  of
 Education  that  in  the  London  School
 of  Economics,  where  we  studied, there  were  visiting  lecturers.  There
 was  for  instance  Dr.  Paul  Einzig,  a
 great  authority  on  the  subject  and
 who  was  certainly  not  considered  to
 be  an  academic  individual,  but  who
 came  over  to  the  Schoo]  of  Economics
 practically  four  days  in  the  week
 and  gave  us  lectures  on  the  subject of  Forward  Exchanges  and  partici- pated  in  seminars,  As  a  result  of
 this  close  co-operation  there  was
 cross-fertilisation  of  ideas  and  there was  certainly  a  possibility  of  people
 exchanging  more  thoughts  and  being of  influence  in  their  appreciation  of different  problems.  What  I  do  suggest is  that,  in  the  present  circumstances, the  University  Grants  Commission and  the  Inter-University  Boarg  should consider  the  advisability  of  drawing Panels  whereby  those  who  are  willing
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 to  go  over  to  Universities  and  other
 affiliated  colleges  and  academic  insti-
 tutions,  could  go  out  there  for  three
 months  or  six  months  and  give  lec-
 tures  and  hold  seminars  and_  thus
 help  incidentally  to  break  down  the
 great  barriers  that  are  growing  bet-
 ween  those  who  are  in  the  academic
 world  and  those  who  are  in  _  the
 administrative  and  industrial  spheres.
 What  a  great  gain  it  would  be  to  the
 Universities  if  a  man  like
 Shri  Kothari,  one  of  our  leading
 scientific  Advisers,  could  go  and  give
 a  course  of  lectures,  not  only  in
 Delhi  University—we  always  have  our
 eyes  riveted  on  the  Delhi  University
 since  it  happens  to  be  located  in
 Delhi—but  in  other  Universities  for
 three  or  six  months  on  some  subject
 of  specialisation,  have  discourses  with
 students  and  find  out  how  talent  is
 maturing  and  also  give  a  fillip  to  re-
 search  in  colleges!  We  should  have
 greater  mobility,  greater  movement
 of  talent  between  administration,  the
 University  and  industry.  I  can  men-
 tion  to  this  House  many  people  who
 would  be  able  to  do  quite  a  lot  for
 the  Universities  and  who  would  be
 in  a  position  to  make  them  much
 more  popular.

 3  hrs.

 We  have  also  to  realise  that  the
 one  great  defect  which  my  hon,
 friend  the  Minister  for  Education  has
 complained  about  students  is  that,  at
 present,  there  is  a  deep-seated  apathy
 to  their  learning  anything.  There  is
 absence  of  intellectual  curiosity,  he
 says.  Deep-seated  apathy  to  learning
 is  considered  by  the  theologian  to  be
 one  of  the  seven  deadliest  sins  that
 can  afflict  an  individual.  But,  this
 intellectual  curiosity  would  be  roused
 if  there  is  a  greater  amount  of  crogs-
 fertilisation  of  ideas,  if  there  are
 chances  for  people  really  to  come
 over  to  the  Universities  and  speak  on
 these  matters.  Incidentally,  it  would
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 help  to  give  the  teacher’s  profession
 a  better  status.  Because,  when  it  is
 felt  that  administrators  and  some  of
 those  scientists  who  have  made  of  life
 a  success,  still  think  that  it  is  worth
 their  while  to  be  humble  in  the  por-
 tals  of  a  University,  the  University
 teacher  will  have  a  much  _  bigger
 status.  It  is  not  only  bread  that
 matters.  It  is  also  things  of  the
 spirit  that  matter,  The  Univers.ty
 teacher,  when  he  finds  that  society
 gives  him  greater  recognition,  wil
 not  only  teach  better,  he  will  aiso
 give  education  a  better  status.

 There  is  a  crisis  in  the  world  of
 education  to  which  I  would  like  to
 invite  the  attention  of  my  hon.  friend
 the  Minister  for  Education.  If  we
 do  not  attend  to  this  problem  of
 teachers  and  increasing  their  status
 in  time,  in  the  next  five  or  ten  years,
 we  would  be  faced  with  a  crisis  in  the
 sense  that  the  teaching  profession
 will  not  attract  enough  number  of
 people  of  adequate  taient  to  teach
 our  students.  Problems  of  how  they
 are  going  to  deal  with  in  tiscip'ine
 among  students  will  arise.  Whatever
 be  the  type  of  grants  we  give  io  cons-
 truct  fine  laboratories  which,  i  thu:k,
 are  necessary  in  his  world  of  tech-
 nology  and  science,  unless  we  have
 the  proper  human  material  to  guide
 the  students,  we  would  be  facing  a
 disaster.

 My  hon.  friend  spoke  of  national
 service,  I  do  not  propose  to  deal
 with  it  at  length.  But,  I  do  wish  to
 point  out  to  my  hon.  friend  the  Minis-
 ter  for  Education  that  the  national
 service  that  be  is  envisaging  already
 Present  in  certain  schools.  He  should
 take  count  of  the  experience  of  volun-
 tary  _  organisaticns,  What,  for
 instance,  is  the  Hindustan  Scouts
 movement  but  an  attempt  to  promote
 community  life)  to  break  down  the
 barriers  that  divide  our  students,  to
 make  people  feel  that  they  are  class-



 2409  Motion  re:

 (Dr.  Krishnaswami]
 less  and  casteless,  to  make  them
 realise  that  they  belong  to  one  coun-
 try  and  that  their  duty  is  to  be
 emotionally  integrated.  I  suggest  that
 we  should  take  stock  of  this  experi-
 ence  and  utilise  it  when  we  think  it  fit
 to  introduce  some  scheme  of  national
 service  for  our  students.  It  is  betttr
 to  depend  on  the  experience  of  volun-
 tary  organisations  rather  than  on
 edicts  issued  from  administrative
 departments.

 The  University  Grants  Commission
 has,  of  course,  stimulated  our  interest
 in  other  problems;  such  as  how  we  are
 to  have  better  laboratories  and  other
 facilities  for  making  our  _  students
 better  scientists.  I  hope  and  trust
 that  the  other  departments  will  not
 look  down  ता  education  as  the
 Cinderella  of  our  system.  Indeed,
 if  our  country  is  to  make  commenda-
 ble  progress,  we  will  have  to  devote
 much  more  attention  -to  education;
 and  in  the  implementation  of  plans,
 not  as  it  has  been  drawn  up  in  the
 plans,  I  hope  education  will  receive
 the  highest  priority.

 Shri  Ranga:  Mr.  Speaker,  I  am
 very  glad  that  my  hon,  friend  Dr.
 Krishnaswami  has  taken  part  in  this
 debate.  On  most  of  the  points  he  had
 made,  I  am  in  complete  agreement.  I
 would  like  to  draw  the  aitention  of
 the  House  to  a  few  of  the  points  that
 are  raised  in  this  report  of  the
 University  Grants  Commission.

 My  fear  is  that  the  U.G.C.  tends  to
 go  to  the  extreme  of  reaction  and  ask
 for  more  and  more  power  for  itself  in
 order  to  introduce  more  and  more  of
 the  element  of  the  spirit  of  bureau-
 cratisation  in  the  development  of  our
 Universities  and  colleges  and  univer-
 sity  and  college  life.  Otherwise,  they
 need  not  have  bewailed  the  fact  that
 some  State  Governments  have  taken
 the  initiative  in  starting  new  Univer-
 sities  without  consulting  them  first
 and  also  in  giving  birth  to  certain
 Universities  with  a  single  purpose,
 Universities  without  sufficient  funds,
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 and  such  other  objections.  If  there  is
 initiative  to  be  given  to  the  State
 Governments  as  well  as  the  Union
 Government  in  any  respect  at  all  so
 far  83  education  is  concerned,  it  is  in
 the  freedom  that  they  should  have  in
 taking  decisions  whether  they  should
 have  single  purpose  Universities  or
 multi-purpose  Universities  or  double
 purpose  Universities  or  anything  like
 that,  whether  they  should  have  a
 University  or  more  of  them  in  any  one
 place,  for  any  particular  purpose,  and
 so  on.  Therefore,  I  think  the  U.G.C.
 has  been  reactionary  instead  of  being
 progressive.  I  would  like  the  Gov-
 ernments  at  the  State  level  as  well  as
 at  the  Union  leve]  to  continue  to
 exercise  their  freedom  which  they
 have  been  exercising  ever  since  we
 have  become  free.  If,  on  the  other
 hand,  we  were  to  follow  the  line  sug-
 gested  by  the  U.G.C.,  I  am  sure  not
 even  half  the  new  Universities  that
 have  come  into  existence  ever  since
 we  have  become  free,  would  have  been
 allowed  to  take  their  birth  and  thus
 make  their  contribution.

 Secondly,  I  am  all  in  favour  of  the
 general  principle  that  there  should
 not  be  too  many  students  attached  to
 any  one  lecturer  or  teacher.  At  the
 same  time,  in  the  special  circums-
 tances  in  which  we  are  placed  in  our
 country,  we  will  have  to  give  fresh
 thought  to  this  particular  matter,  and
 be  agreeable  to  an  increase  in  the
 number  of  students  to  be  attached  to
 a  lecturer  and  also  to  a  teacher.

 It  is  necessary  that  we  should  be
 unorthodox  in  regard  to  our  ideas  of
 High  schools  and  Colleges  having
 only  one  session  and  not  to  think  in
 terms  of  shifts.  There  is  some  trouble
 in  one  of  the  Universities  on  this
 particular  matter.  I  begin  to  wonder
 why  the  University  authorities  should
 have  been  so  reactionary  or  orthodox
 as  to  frown  upon  having  these  shifts
 and  in  that  way  give  so  much  trouble
 and  annoyance  to  the  students  and  to
 give  room  to  these  people  to  go  into
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 various  exhibitions  of  dissatisfaction
 and  discontent.  We  have  not  reached
 the  stage  when  we  can  have  Univer-
 sities  like  Oxford  and  Cambridge
 where  you  do  not  have  more  than
 6000  students  at  a  time  in  any  one
 year,  and  the  freshers  coming  in
 would  not  be  more  than  2000  in  any
 one  year.  We  are  yet  ina_  stage
 where,  as  the  U.G.C.  itself  has  said,  a
 college  has  on  its  rolls  as  many  85
 4000  students  and  some  other  college
 has  as  many  as  6000  students.  Under
 these  circumstances,  it  is  best  for  us
 not  to  put  too  low  a  limit  upon  the
 maximum  number  of  students  that
 any  college  could  have.  We  must  be
 prepared  to  encourage  colleges  and
 universities  to  have  the  shift  system.
 Thirdly,  we  must  also  encourage  them
 to  develop  correspondence  courses  and
 help  _  people  obtain  university
 guidance,  Fourthly,  we  would  have
 to  relax  the  conditions  subject  to
 which  people  would  be  allowed  to
 study  privately  and  appear  for
 examinations.  At  present  I  think  only
 some  of  those  who  have  been  in  Gov-
 ernment  or  teaching  service  over  a
 period  of  years  are  allowed  to  appear
 as  private  students  for  these  examina-
 tions.  I  would  like  people  in  indus-
 tries,  agriculture  and  various  other
 avocations  to  be  permitted  to  appear
 for  university  examinations  provided
 they,  first  of  all,  pass  a  preliminary
 examination  qualifying  themselves  to
 continue  study  at  university  level  in
 their  own  homes  with  the  help  of
 correspondence  course.

 I  am  in  favour  of  the  cross-fertilisa-
 tion  suggested  by  Dr.  Krishnaswami
 and  Shri  Mukerjee,  but,  in  addition
 to  that,  it  is  mecessary  that  the
 University  Grants  Commission  should
 not  lay  so  much  stress  on  the  worldly
 equipment  of  colleges,  ho:tels  and
 playgrounds  on  a_  grand  scale.  If
 people  who  are  anxious  to  organise
 colleges  with  their  own  private  initia-
 tive  were  to  satisfy  their  conditions,
 it  would  become  really  impossible  for
 a  large  number  of  _  colleges  to  be
 brought  into  existence,  and  for  a  Jarge
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 number  of  existing  colleges  to  continue
 to  function  as  they  have  been  doing
 so  far.

 After  all,  we  are  a  poor  country.  In
 spite  of  this  planning  and  all  the  rest
 of  it,  so  far  as  education  is  concerned,
 most  of  our  educationa]  effort  ha;  got
 to  depend  upon  private  charity  and
 initiative,  and  therefore  we  should  be
 prepared  not  to  insist  upon  the  strin-
 gent  conditions  of  equipment  and  all
 the  other  appurtenances  suggested  by
 the  University  Grants  Commission.

 Coming  to  the  question  of  admis-
 sion,  I  think  it  is  wrong  to  deplore  the
 anxiety  of  more  and  more  of  our
 people  to  send  their  children  to  the
 universities.  I  think  we  should
 encourage  more  amd  more  of  our
 young  people  to  go  to  the  universities
 and  colleges  and  qualify  themselves
 for  B.A.,  B.  Sc.,  ete.  I  am  also  anxious
 that  the  UGC  should  relax  its  condi-
 tions  and  terms.  of  recognition,
 especially  of  technical  colleges,  poly-
 technics,  engineering  and  medical
 colleges  and  so  on,  At  present  they
 make  it  very  difficult  indeed  for  pri-
 vate  enterprise  to  come  into  it.  It  was
 a  very  good  thing  indeed  that  the
 Government  of  Mysore  and  _  the
 University  there  had  done  in  en-
 couraging  some  private  benefactors  to
 start  medical  and  engineering  colleges
 on  a  contributory  basis.  They  were
 able  to  get  only  very  small  assistance
 from  the  local  Government  and
 University,  and  they  themselves  were
 able  to  contribute  only  a  very  small
 sum,  but  at  the  same  time  they  did
 encourage  the  parents  of  young  peo-
 ple  to  contribute  Rs.  3,000  or  Rs.  4,000
 by  way  of  benefaction  or  donation  for
 admitting  their  children  and  thus
 eontribute  towards  the  development
 of  these  technological  colleges.  The
 whole  of  Andhra  and  Tami]  Nad  were
 able  to  take  advantage  of  such
 colleges  started  in  Bangalore,  Mysore
 and  Udipi.  I  would  like  the  Educa-
 tion  Minister  and  the  UGC  to  give
 encouragement  to  such  people  all
 over  India,  so  that,  in  addition  to
 whatever  colleges  the  Government
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 and  Univer-ities  are  able  to  establish
 directly,  private  ‘benefactors  would
 be  able  to  come  forward,  in  co-opera-
 tion  with  parents  of  students  interest-
 ed  in  such  studies,  to  start  these
 colleges  and  run  them  and  help  them
 to  grow.

 Dr.  K.  L.  Shrimali:  Is  the  hon.
 Member  aware  that  in  Udipi  admis-
 sion  is  entirely  on  the  bais  of
 wealth?  <A  person  can  contribute  so
 much  towards  donation  or  fees,  and
 his  son  i;  eligible  for  admission  even
 though  he  has__  secured  only  third
 class.

 Shri  Ranga:  I  have  mentioned  it
 myself.  I  want  that  sytem.

 Mr.  Speaker:  Where  is  it?

 Dr.  K.  L.  Shrimali:  It  is  in  Udipi.
 Shri  K.  C.  Sharma  (Hapur):  That

 is  a  bad  practice.  He  supports  it.
 Shri  Ranga:  It  is  not  a  bad  practice

 at  all.  I  cannot  go  into  detail;  and
 justify  it,  but  I  have  only  stated  the
 need  of  the  people  and  the  country
 also,  If  I  were  to  go  into  it,  my  time
 would  be  exhausted.

 I  would  like  to  congratulate  the
 Minister  on  having  persuaded  the
 Chairman  of  the  UGC  to  continue  to
 serve  the  UGC  for  some  more  year:.
 He  was  talking  about  age  and  not  all
 the  rent  of  it.  If  any  one  is  competent
 to  be  the  Chairman  of  the  UGC,  if
 any  one  has  raised  the  status  of  the
 UGC  and  has_  placed  it  entirely
 beyond  the  pale  of  partisan  interests
 and  politics  ,  it  is  our  erstwhile
 colleague  in  this  House  and  ex-Fin-
 ance  Minister,  Shri  C.  D.  Deshmukh,
 and  I  am  very  glad  indeed  that  he
 has  agreed  to  continue  to  be  the
 Chairman  of  the  UGC.

 Mr.  Speaker:  What  is  the  normal
 term  of  any  Member?

 Dr.  K.  L.  Shrimali:  The  Act  pro-
 vides  that  the  Chairman  of  the  UGC
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 should  continue  up  to  the  age  of  65
 unless  there  is  a  contract  otherwise.
 In  the  case  of  Dr.  Deshmukh,  we  are
 getting  the  matter  examined.  I  think
 there  was  a  contractual  situation.  In
 that  ca.e,  he  is  being  requested  to
 continue  for  another  year.

 Shri  Ranga:  Another  year  only?
 That  would  be  a  very  great  pity.

 Dr.  K.  L.  Shrimali:  That  is  accor-
 ding  to  the  Act  itself.

 Shri  Ranga:  Then  I  come  to  the
 question  of  student  discipline  and  the
 part  to  be  played  by  politics  and
 politicians.  I  have  no  objection  to
 the  students  taking  active  interest  in
 the  study  of  politics,  and  in  taking
 sides  also  as  a  matter  of  preference  so
 far  a;  they  are  concerned—  not  to
 Participate  but  to  think  about  the
 ideologies  of  the  various  political
 parties.  But  I  am  certainly  not  in  fav-
 our  of  their  participation  politics.  Now
 that  we  have  had  ten  years  experi-
 ence  in  independent  India  and  we
 have  also  had  the  experience  of  what
 is  known  as  che  growing  phase  of
 student  as  well  as  teacher  indiscipline
 and  the  incompetence  of  the  State  and
 Union  Governments  to  deal  with  it  in
 a  satisfactory  manner,  I  have  come  to
 the  conclusion  that  it  would  be  best
 for  political  parties  not  to  have  any-
 thing  to  do  with  students  and  their
 affairs.  My  leader—and  I  am  sure
 most  of  us  would  _  be  agreeable  to
 ealling  him  one  of  our  national  lea-
 ders—Rajaji  has  placed  before  not
 only  my  party,  but  also  the  whole
 of  the  country  this  particular  axiom
 that  it  is  best  and  in  the  interests  of
 students,  parents,  education  and  the
 culture  of  our  country,  that  political
 parties  should  take  the  view  that  they
 should  not  take  part  in  students’
 affairs  so  far  as  their  own  discipline
 and  their  co'lege  and  high  school
 educational  carrer  are  concerned.  He
 was  hold  enough  to  face  the  students
 of  Calcutta  and  tell  them,  at  their
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 own  invitation,  that  it  would  be  best
 for  them  not  to  invite  politicians  to
 deal  with  their  problems  in  a  politi-
 cal  manner.  We  have  :aken  that  deci-
 sion  unilaterally  and  I  ‘would  like  to
 offer  it  as  an  example  to  be  accepted
 by  all  political  parties  and  groups
 within  those  political  parties  also.  I
 am  glad  that  .he  UGC  has  laid  stress
 on  this  particular  matter.  I  am  also
 glad  that  this  national  leader,  Rajaji,
 has  led  the  way  in  this  particular  re-
 gard  in  a  manner  which  would  be
 found  satisfac.ory  by  all  the  political
 parties  concerned,

 Shri  K.  C.  Sharma:  He  could  not
 do  otherwise.

 Dr.  M.  S.  Aney  (Nagpur):  May  I
 ask  the  hon,  Member  a  ~  question?
 Would  he  regard  Ministers  addressing
 shool  boys  and  asking  them  to  interest
 themselves  in  certain  activi.ies  uf  a
 political  nature  as  politicians  interfer-
 ing  with  students  and  asking  them  to
 take  to  politics?

 Shri  Ranga:  After  all,  we  were  all
 parties  to  such  activitits  which  had
 taken  place  in  the  past,  and  how  they
 are  also  likely  to  take  part.  There
 are  certain  occasions  when  emo.ions
 are  so  great  and  so  universally  shared
 by  all  that  the  students  themselves,
 in  a  spontaneous  manner  and  of  their
 own  acord,  begin  to  join  a  particular
 demonstra.ion  or  movement  or  a  cry
 for  a  particular  demand.  Nobody
 can  take  any  objection  to  that  kind  of
 thing,  but  if  the  Swatantra  Party  or
 the  Communist  or  the  Congress  Party
 or  a  minority  or  majority  within  the
 Congress  Party  makes  it  its  special
 business  to  go  and  incite  those  people
 and  excite  them  and  make  them  pur-
 sue  a  particular  line  in  order  that  it
 would  benefit  primarily  its  own
 political  interests,  then  it  would  be  a
 wrong  thing  to  do,  and  therefore  I
 have  made  this  suggestion.

 I  have  alredy  quoted  our  leader
 Rajaji  in  regard  to  this  particular
 matter.

 Then,  there  is  the  question  of  rais-
 ing  the  salaries  of  these  teachers  and
 lecturers.  There,  I  think,  we  all  have
 to  agree  with  the  University  Grants
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 Commission,  but  there  is  one  small
 suggestion  that  I  would  like  to  make,
 in  certain  cases  where  the  local  Gov-
 ernments  or  the  local  universi.ies  or
 even  the  local  managements  are  not
 in  a  position  to  make  their  local  con-
 tributions,  I  do  not  see  any  reason
 why  the  teachers  and  .he  lecturers
 should  be  denied  the  benefit  of  what-
 ever  assistance  the  Union  Government
 can  possibly  give,  I  would  :ike  some
 thought  to  be  given  to  this  particular
 ma.ter  by  both  the  University  Grants
 Commission  as  well  as  Government.

 In  regard  to  the  relations  between
 the  Government  and  the  edu-
 cational  institutions  I  am  entire-
 ly  in  agreement  with  the  Univer-
 sity  Grants  Commission  when  it  says
 that  education  has  got  to  be  complete-
 ly  free  from  the  day-to-day  interfer-
 ence  of  Governmtnt  a:  the  State  level
 as  well  as  at  the  Union  level.  In
 regard  to  the  distribution  of  funds
 etc.,  the  stand  taken  by  the  Union
 Government  in  establishing  this  Uni-
 versity  Grants  Commission  and  in
 having  given  them  sufficient  freedom
 is  a  right  thing,  and,  therefore,  I
 agree  with  the  present  position.  But
 at  the  same  time.  I  would  like  to  en-
 dorse  the  suggestion  made  by  the  Uni-
 versity  Grants  Commission  that  the
 Other  departmen.s  of  Government,
 apart  from  the  Education  Department,
 which  would  like  to  distribute  some
 moneys  for  certain  educational  insti-
 tutions  should  also  show  the  curtesy
 of  consulting  the  University  Grants
 Commission  before  they  make  their
 own  decisions.  I  am  not  prepared
 here  and  now  to  say  that  all  other
 departments  should  place  all  their
 funds  at  the  disposal  of  the  University
 Grants  Commission,  but  at  the  same
 time  the  University  Gran.s  Commis-
 sion  should  also  be  kept  in  the  know
 of  things  and  their  advice  also  should
 be  sought,  and  thereafter,  if  found
 necessary,  the  concerned  departments
 of  the  State  may  make  their  own
 independent  decisions  and  distribute
 their  additional  funds.  Whatever  they
 may  distribute,  let  it  not  be  a  waste-
 ful  thing.  In  other  words,  where
 already  the  University  Grants  Com-
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 mission  has  been  assisting  a  particular
 institution,  let  no  other  department
 of  Government  also  waste  their  money
 by  adding  something  more  to  the
 assistance  which  is  already  been
 enjoyed  by  that  particular  educational
 insitution,

 In  conclusion,  I  would  like  to  say
 that  the  example  set  by  the  University
 Grants  Commission  should  also  be
 followed  by  Government  in  this  Min-
 istry  as  well  as  in  other  Ministries  in
 seeing  to  it  that  in  as  many  aspects
 of  administrative  contacts  with  the
 people  as  possible,  such  non-political,
 ngn-partisan,  impartial  and  almos:
 quasi-judicia’  institutions  should  be
 brought  into  existence  to  aid  the  Gov-
 ernment  in  the  distribu.ion  of  these
 favours.

 This  is  a  phase  of  planning,  and
 this  is  a  period  of  planned  expendi-
 true.  I  would  like  that  this  expendi-
 ture  should  come  to  be  distributed
 between  the  various  social,  economic
 and  educational  institutions  not  as
 political  favours  from  one  ruling
 party  or  from  a  ruling  group
 to  some  particular  institution
 of  a  par.icular  area  or  a  particular
 group  of  people  in  the  social  or  eco-
 nomic  field,  but  as  coming  from  the
 State  which  is  comon  to  everybody;
 and  that  wou'd  be  possible  only  when
 we  extend  the  example  of  the  Univer-
 sity  Gran.s  Commission  to  other
 aspects  also  where  Government  assist-
 ance  has  got  to  be  distributed  between
 various  educational  institutions,

 श्रो  राधा  रमण  :  अ्रध्यक्ष  महोदय,
 महाविद्यालय  भ्रनुदान  श्रायोग  की  तीसरी
 सालाना  रिपोर्ट  को  पढ़  कर,  जे,  कि  झमी
 सदन  के  सामने  रखी  गई  है  श्र  जिस  पर
 विचार  विमर्श  हो  रहा  है,  कुछ  संतोष  हुआ
 झौर  कुछ  असन्‍्तोष  |

 Mr.  Speaker:  Hon.  Members  will
 kindly  see  thai  they  do  not  in  any
 case  exceed  5  minutes;  if  possible,
 they  may  confine  their  remarks  to
 ten  minutes  each,  because  there  are
 a  number  of  hon.  Members  who  want
 to  participate  in  the  discussion.
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 Pandit  K.  C.  Sharma:  Not  more

 than  40  minutes  may  be  given  to  each
 Member.

 Mr.  Speaker:  Hon.  Members  may
 just  state  the  points  and  give  their
 suggestions.

 Shri  Radha  Raman:  I  am  just  com-
 ing  to  them;  I  shall  try  to  restrict
 myself  to  the  fifteen  minutes’  time
 which  you  have  allowed.

 यह  कहना  मुनासिब  न  होगा  कि  विद्व
 महाविद्यालय  अनुदान  श्रायोग  ने  जो  कुछ  भी
 काम  पिछले  साल  किया  है,  वह  सब  बेकार  या
 व्यर्थ  है  |  इसमें  सन्देह  नहीं  कि  जब  से  यह
 आयोग  नियत  किया  गया  है,  तब  से  हमारे
 देश  की  यूनिवर्सिटी  की  शिक्षा  में  काफी  परि-
 वर्तन  हुये  हैं  भौर  उसमें  ऐसे  सुधार  भी  हुये  हैं,
 जो  कि  होने  चाहिये  थे  श्र  जिन  से  सन्तोष
 होता  है  ।  लेकिन  यह  भी  हकीकत  है  श्रौर
 मानने  योग्य  है  कि जितनी  इस  तरफ  तवज्जह
 दी  जानी  चाहिये  थी  भौर  जितना  इस  में  सुधार
 होना  चाहिये  था,  वह  नहीं  हो  पाया  है  और
 बहुत  सी  कमियां  ऐसी  नजर  आती  हैं,  जिनको
 अ्रगर  जल्दी  दूर  न  किया  गया,  तो  वे  हमारे
 शिक्षा  के  काम  में  रुकावट  बनी  रहेंगी  और
 उसके  वे  नतीजे  नहीं  निकलेंगे,  जो  कि  हम
 सोच  रहे  हैं  ।

 इस  संबंध  में  में  सदन  के  सामने  कुछ
 सुझाव  रखना  चाहता  हूं  ।  में  उन  बातों  पर
 अधिक  विचार  न  करूंगा,  जो  अन्य  मित्रों  ने
 यहां  सदन  के  सामने  रखे  हैं  ।

 13°27  hrs.

 [Panpit  THAKUR  DAs  BHARGAVA  in  the
 Chair.]

 झायोग  ने  इस  बात  की  चर्चा  की  है  कि
 अगर  एक  विश्व  महाविद्यालय  का  क्षेत्र  एक
 इलाके  में  हो,  वह  कम्पेक्ट  हो  और  उसमें  छात्रों
 की  संख्या  पांच  हजार  तक  हो,  तो  वह  बहुत
 आइडियल  श्लौर  श्रादश  समझा  जायेगा  ।
 मैं  इस  चीज  को  बिल्कुल  मुनासिब  मानता
 हूं,  लेकिन  इसके  साथ  साथ  में  यह  भी  कहूंगा
 कि  झाज  के  वातावरण  में  और  श्राज  की
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 हमारी  तकलीफों  को  देखते  हुए  यह  नामुमकिन
 मालूम  होता  है,  क्योंकि  हमारे  देश  में  छात्रों  की
 संख्या  हर  साल  बढ़ती  जा  रही  है  ।  हमारी
 यूनिवर्सिटियों  में  विद्याथियों  की  संख्या  हर
 साल  पचास  हजार  के  हिसाब  से  बढ़  रही  है  ।
 ऐसी  आका  की  जाती  है  कि  यह  संख्या  बहुत
 जल्दी  ही  ्  लाख  के  करीब  पहुंचेगी  ।  इसके
 मुकाबले  में  हमारे  विश्व  महाविद्यालयों
 श्रौर  कालेजों  की  संख्या  बहुत  कम  है  और
 इसलिये  हमें  कोई  न  कोई  ऐसा  तरीका
 अख्तियार  करना  चाहिये  कि  जो  विद्यार्थी
 इन  महाविद्यालयों  में  जाते  हैं, उनको  हर
 किस्म  की  सहूलियत  मिले  और  उसमें  किसी
 किस्म  की  रुकावट  न  हो  ।  मेरा  ख्याल  है  कि
 इस  समय  आयोग  का  यह  विचार  कुछ  मुना-
 सिब  नहीं  है  कि  एक  विश्व  विद्यालय  में  पढ़ने
 वाले  छात्रों  की  संख्या  को  पांच  हजार  तक  सीमित
 रखा  जाये  शौर  उनको  केन्द्रित  रखा  जाये
 हमने  देखा  है  कि  दिल्ली  यूनिवर्सिटी  में  इस
 वक्‍त  तेरह  चौदह  हजार  विद्यार्थी  हैं  शौर
 उनकी  संख्या  दिनों  दिन  बढ़ती  जा  रही  है  1
 आयोग  के  इस  ख्याल  को  लेकर  एक  इलाके  में
 वे  तमाम  कालेजिज़  आबाद  किये  गये  ।  लेकिन
 आज  उसका  यह  नतीजा  देखने  को  मिल
 रहा  है  कि  बहुत  से  विद्यार्थी  पांच  पांच  छः-
 छः,  सात-सात,  श्राठ-आठ,  मील  की  दूरी  से
 आते  हैं  और  उनको  वहां  पहुंचने  में  बहुत
 कष्ट  उठाना  पड़ता  है।  वे  समय  पर  नहीं  पहुंच
 पाते  हैं  और  उनको  खर्च  बहुत  ज्यादा  होता
 है  ।  उनको  तरह-तरह  की  और  भी  दिक्‍कतें
 उठानी  पड़ती  हैं।  मेरी  राय  यह  है  कि  अगर
 आयोग  इस  प्रकार  के  झादर्श  महाविद्या-
 लयों  की  स्थापना  करना  चाहता  है,  तो  भले
 ही  वह  करे,  लेकिन  एक  ही  शहर  में,  या
 एक  ही  इलाके  में  उन  महाविद्यालयों  को  ऐसे
 कई  केन्द्रों  में  रखना  चाहिये,  जहां  से  विद्या-
 थियों  की  ज्यादा  संख्या  आती  हो,  ताकि  उनको
 आने  जाने  की  असुविधा  न  हो  ।  आयोग  का
 विचार  यह  है  कि  इन  विश्व  विद्यालयों
 को  हम  एक  जगह  केन्द्रित  करें  और  लड़के-
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 लड़कियों  के  कालेजों  को  एक  जगह  इकट्ठा
 रखा  जाये  ।  में  लड़कों  और  लड़कियों  के
 कालेजों  को  अलग-भ्रलग  करने  के  पक्ष  में  नहीं
 हूं,  लेकिन  में  यह  समझता  हूं  कि  हमारी  आज
 की  स्थिति  में  यह  ज्यादा  मुनासिब  नहीं  होगा
 कि  अगर  लड़कों  के  कालेज  ज्यादा  दूर  रखे
 जायें,  तो  लड़कियों  के  कालेजों  को  भी  वहां
 जाने  पर  बाध्य  किया  जाये  ।  हमें  इस  बात  का
 ख्याल  रखना  चाहिये  कि  हम  लड़कियों  के
 कालेज  ऐसी  जगह  रखें  कि  उनको  आमदो-
 रफ्त  में  दिक्कत  न  हो  1  मैं  लड़कों  श्रौर  लड़-
 कियों  के  कालेजों  को  किसी  दूर  जगह  पर
 रखने  श्रौर  उन्हें  केन्द्रित  करने  के  पक्ष  में
 नहीं  हूं

 में  श्रायोग  के  इस  विचार  का  बहुत  पक्ष-
 पाती  नहीं  हूं  कि एफिलिएटिड  कालेजिज  की
 तरफ  ज्यादा  ध्यान  न  दिया  जाये  और  वे  रेजि-
 डेंशियल  कालेज  हों  ।  मैं  समझता  हूं  कि  इसमें
 बहुत  आपत्तियां  आयेंगी  और  उनको  श्राज  के
 वातावरण  में  हम  हल  करने  में  असमर्थ  होंगे
 अगर  हमने  एफिलिएटिड  कालेजिज  की  तरफ
 तवज्जह  न  दी  और  उनको  प्रोत्साहन  न  दिया,
 तो  शिक्षा  के  काम  को  बहुत  क्षति  पहुंचेगी  ।
 जैसा  कि  आयोग  ने  भी  माना  है,  हमारे  देश
 में  बहुत  काफी  प्राइवेट  कालेज  हैं  |  जहां  तक
 प्राइवेट  कालेजिज  की  आर्थिक  दशा,  उनके
 चलाने,  उनकी  एफिशेंसी  और  उनकी  एजू-
 केशन  के स्टैंडडें  का  संबंध  है,  उससे  बहुत
 ज्यादा  सन्तोष  नहीं  है,  लेकिन  में  कह  सकता  हूं
 कि  आज  भी  हमारे  देश  में  ऐसे  कालेज  हैं,  जो
 प्राइवेट  हंड्ज  में  हैं  शौर  सरकार  के  द्वारा
 चलाये  जा  रहे  कालेजों  का  मुकाबला  कर  सकते
 हैं,  बल्कि  मुकाबले  में  वे  कुछ  अच्छे  भ्रौर  बेहतर
 भी  साबित  होते  हैं  ।  इसलिये  मेरी  प्रार्थना  है  कि
 हमें  इस  तरफ  किसी  किस्म  का  कोई  पक्षपात
 नहीं  रखना  चाहिये,  बल्कि  इस  बात  को
 प्रोत्साहन  देना  चाहिये  कि  जहां  तक  हो  सके,
 हम  कालेजिज  को  एफिलिएट  करें  v  अ्रगर  वे
 दूर-दूर  बसते  हैं,  जहां  छात्रों  के  आने  जाने  की
 सुविधा  होती  है,  तो उनको  एफिलिएट  कर  ने  में
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 किसी  किस्म  की  दिक्कत  या  झिझक  नहीं
 होती  चाहिये  और  उनको  हर  प्रकार  से  एन-
 करेजमेंट  मिलना  चाहिये

 जहां  तक  इन  विद्व  महाविद्यालयों  के
 स्थित  होने  का  ताल्लुक़  है,  में  समझता  हूं  कि
 इस  बात  फी  आवश्यकता  है--जिसफों  हम  ने
 अभी  तक  नजर  अन्दाज  किया  है  --कि  उनके
 आस-पास  कुछ  ऐस।  वातावरण  होना  चाहिये
 जिस  में  छात्र-छात्राओं  को  भ्रवकाश  के  वक्त
 खेल-कूद  या  सांस्कृतिक  प्रोग्राम,  या  इस  प्रकार
 एक्ट्ट्रानारिकुलर  या  एक्टट्रा-एकडेमिक
 शिक्षा  मिले  और  बजाये  इसके  कि  वे  ऐसे  वक्‍त
 को  खराब  करें  और  इधर  उधर  गप-हप  लड़ाने
 में  बरबाद  करें,  उन  को  इस  किस्म  की  सुवि-
 धायें  हों  कि  वे  अपने  वक्‍त  का  अच्छा  इस्तेमाल
 कर  सके  ।  भारतीय  विश्व  महाविद्यालयों  में
 ऐसा  कुछ  आयोजन  हुआ  है,  लेकिन  वह  बहुत
 ही  कम  है  और  इस  तरफ  हमारी  सरकार  और
 यूनिवर्सिटी  ग्रांट्स  कमीशन  को  ध्यान  देने  की
 ग्रावश्यकता  है  ।  मैं  इस  बात  को  भी  मुनासिब
 समझूंगा  कि  आज  कल  की  हमारे  देश  की  प्रवृ-
 त्तियों  को  देखते  हुए  उनको  किसी  काम  की
 तरफ  प्रेरित  किया  जाये,  उनकी  प्रवृत्ति  ऐसे
 कामों  में  डाली  जाये,  जो  कि  आम  जनता  फे
 फायदे  के  काम  हों  ।  जैसा  कि  डा०  क्रृष्ण-
 स्वामी  ने  कहा  है,  ब्वाय  स्काउट  और  गर्ल
 गाइड  मूवमेंट  में  उनको  लगाया  जा  सकता
 है  ।  ऐसे  और  भी  काम  हैं  जिन  में  इन  नौज-
 वानों  को  लगाया  जाना  चाहिये  -  वे  एक्ट्ट्रा-
 करिकुलर  एक्टिविटीज़  में  हिस्सा  लें  और
 ऐसे  प्रोफेशंज  में  प्राफिशिएन्सी  हासिल  करें,
 जोकि  उनके  रोजाना  के  काम  में  आ  सकते  हैं  ।
 मसलत  हम  उनको  स्विमिंग  की  शिक्षा  दे
 सकते  हैं  या  यह  भी  हो  सकता  है  कि  कभी
 कभी  पोस्ट  आफिस  के  अन्दर  मशीन  चलाने
 का  जो  काम  है,  वह  उनको  सिखा  सकते  हैं
 या  टेलीफोन  आपरेटर  का  काम  सिखा  सकते
 हैं  या  इलैक्ट्रिसिटी  को  कायम  रखने  के  जो
 काम  हैं  वह  सिखा  सकते  हैं  और  ये  सब  काम
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 उनके  लिये  और  हमारे  लिये  भो  बहुत  फायदे-
 मन्द  साबित  होंगे  ।  इस  तरह  से  अगर  हर  एक
 विद्यार्थी  को  इस  प्रकार  का  कोई  एक्स्ट्रा  वर्क
 करने  के  लिये  बताया  जाये  तो  यह  उन  नौज-
 वानों  की  अपनी  जिन्दगी  में  काम  देगा  और
 साथ  ही  जब  कभी  देश  के  ऊपर  कोई  आपत्ति
 ग्रायेगी  तो  उस  आपत्ति  को  टालने  में  भी  वे

 सहायक  हो  सकेगा  |

 अभी  एक  मित्र  ने  कहा  है  कि  जो  यह
 कमिशन  है  इसकी  स्थायी  नियुक्तित  होती  है
 और  इसमें  जो  लोग  हैं  वे  ज्यादा  तर  ऐसे  हैं
 जो  बड़ी  उम्र  के  हैं।  जब  ऐसी  बात  है  तो
 मैं  समझता  हूं  कि  इसमें  कुछ  नौजवानों  को  भी
 लिया  जाना  चाहिये,  उन्हें  बैन  नहीं  करना

 चाहिये  ।  मैं  इस  मत  का  हूं  कि  इसकी  जो
 सदस्य  संख्या  है  वह  भले  ही  इतनी  ही  रहे
 लेकिन  इसमें  तबदीली  होती  रहनी  चाहिये  ।
 अगर  इसमें  रोटेशन  के  जरिये  हर  दो  साल  के
 बाद  हम  नये  व्यक्तियों  की  निय्रुक्ति  करें  और

 पुराने  झ्रादमियों  को  जिन  के  तजुर्बे  से  हमने
 फायदा  उठा  लिया  है  हटाते  जायें  तो  यह  एक
 अच्छी  प्रथा  होगी।  चूंकि  एक  बहुत  बड़ी
 रकम  आयोग  के  लिये  पालियामेंट  से  मंजूर
 होती  है,  इस  वास्ते  यह  बहुत  मुनासिब  होगा
 अगर  पालियामेंट  के  सदस्य  भी  इसके  भन्दर

 एक  कायदे  कानून  के  साथ  रखे  जायें

 Dr.  K.  L.  Shrimali:  It  is  not  a  perma-
 nent  Commissions.  It  goes  on  chang-
 ing.  It  is  already  provided  in  the
 Constitution.

 श्री  राधा  रमण  :  I  was  just  referring
 कि  जो  इसकी  सदस्य  संख्या  है  यह  बाई
 रोटेशन  आटोमैंटिकली  चेंज  होनी  चाहिये  ।

 Dr.  K.  L.  Shrimali:  That  is  provid-
 ed  in  the  Constitution.

 Shri  Radha  Raman:  That  is  ail
 right.  I  am  glad  to  learn  of  it.

 मैं  अज़  करना  चाहता  हूं  कि  इसके  श्रन्दर
 एक  या  दो  पालिमेंट  के  मेम्बर  भी  होने
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 चाहियें  7  वैसे  तो  अ्रभी  भी  उनको  इसके
 अन्दर  रखा  जाता  है  लेकिन  वे  बाई  नोमि-
 नेशन  होते  हैं  7  मैं  समझता  हूं  कि  उन  सदस्यों
 की  पालियामेंट  की  तरफ  से.  नियुक्ति  होनी
 चाहिये  जैसे  कि  यूनिवर्स्टी  कोट्स  में  या  और
 जगहों  पर  होती  है  1

 एक  बात  जिसके  बारे  में  मेरे  मित्रों  ने
 काफी  कुछ  कहा  है,  मैं  कहना  चाहता  हूं  और
 वह  टैक्नीकल  एजुकेशन  के  बारे  में  है  ।  इसमें
 दक  नहीं  कि  हमारी  सरकार  टेक्‍्तीकल
 एजुकेशन  की  तरफ  ज्यादा  से  ज्यादा  ध्यान
 दे  रही  है  और  बहुत  से  कलेज  जो  टैक्वीकल
 शिक्षा  के  लिये  इस  वक्‍त  बने  हैं  या  चल  रहे हैं,
 उनको  काफी  प्रोत्साहन  दे  रही  है  ।  मगर  में
 चाहता  हूं  कि  जो  छात्र  और  छात्रायें  दसवीं
 पास  कर  चुकने  के  वाद  टेक्‍्तीकल  लाइन  को
 अपनायें  और  यूनिवर्स्टीज़  के  ऊपर  बोझ  न
 बनें,  उनके  लिये  कुछ  खास  इंड्पूसमेंट  होनी
 चाहिये  |  अभी  फिलहाल  यह  बात  नहीं  है  ।
 कालेजों  के  अन्दर  जो  इस  किस्म  की  टैक्नीकल
 लाइन  पसन्द  करते  हैं,  उन  लड़के  लड़कियों  को
 कोई  सरकार  की  तरफ  से  खास  इंड्पूसमेंट
 मिला  हो,  ऐसी  बात  नहीं  है  ny  और  मुल्कीों  में
 कई  जगह  ऐसा  है  कि  जो  लड़के  लड़कियां
 दसवीं  या  ग्यारहवीं  पास  कर  चुकते  हें,  हायर
 सैकैंडरी  पास  कर  चुकते  हें  उनमें  से  हर  एक
 को  दस  रुपये  या  पन्द्रह  रुपये  का  स्टाइपेंड
 दिया  जाता  है,  यह  हर  लड़के  लड़को  को
 दिया  जाता  है  -  बजाय  इसफे  कि  छात्र  छात्रायें
 यूनिवर्स्टी  में  to  ए०  और  एम०  ए०  में  जाने
 का  विचार  करें,  यह  श्रच्छा  होगा  अगर  वे
 किसी  टैकक्‍्तीकल  लाइन  में  चले  जायें,  चाहे  वह
 पालीटैक्नीक  हो,या  दूसरी  हो  ।  यह  डीके  है
 कि  आज  कल  हमारे  मुल्क  में  इतने  स्कूल  नहीं
 हैं  कि  वे  टेक्लीकल  लाइन  में  जाने  वाले  छात्रों
 को  प्रवेश  दे  सके  लेकिन  फिर  भी  विद्या-
 थियों  का  रुझान  इस  तरह  से  इस  तरफ  ज्यादा
 करने  के  लिये  इस  किस्म  का  इंड्यूसमेंट
 दिया  जाना  चाहिये  ।
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 चुंकि  समय  नहीं  है,  इस  वास्ते  मैं  अन्त  में
 यही  प्रार्थना  करना  चाहता  हूं  कि  जो  चन्द
 बातें  मैंने  कही  हैं  उनकी  तरफ  माननीय  मंत्री
 महोदय  ध्यान  देंगे  और  उनको  अमल  में  लाने
 का  प्रयत्न  करेंगे  ।

 Shri  N.  BR.  Muniswamy:  I  have
 heard  the  speeches  of  the  previous
 speakers.  They  have  covered  almost
 all  points.  But  let  me  state  some
 points  in  respect  of  a  few  items  and
 make  some  observations  thereon.

 As  regards  indiscipline  among  stu-
 dents,  various  reasons  have  been  assig-
 ned  by  the  previous  speakers.  I  wish
 to  state  emphatically  that  we  cannot
 ascribe  it  to  politicians  or  anybody
 working  at  it.  I  would  say  that  there
 is  a  good  deal  of  mismanagement  and
 bungling  in  the  University  administra-
 tions  also.  Otherwise,  I  am  unable  to
 understand  how  a  Professor  who  is
 stated  to  have  misbehaved  with  a  girl
 has  afterwards  been  elevated  to  the
 post  of  Vice-Chancellor—I  am  refer-
 ring  to  Lucknow  University.  The  boys
 get  somewhat  agitated  over  this  mis-
 behaviour,  and  that  is  one  of  the  rea-
 sons  for  their  being  indisciplined.

 Again,  the  teachers,  as  a  matter  of
 fact,  do  not  do  their  duty  properly.
 They  are  not  happy  over  the  salary
 question.  Even  if  the  salaries  are  in-
 creased,  they  are  not  satisfied  because
 there  is  still  some  invidious  distinc-
 tion  made  in  the  various  grades  of
 salaries;  20  per  cent.  of  teachers  who
 have  got  previous  experience  are  also
 given  extra  payment.  So  it  is  creat-
 ing  classes  and  classes  as  a  result  of
 which  even  the  teachers  are  not  satis-
 fied.  Then  again,  some  of  the  tea-
 chers  take  up  side  business;  they
 write  bazar  notes  or  some  _  other
 notes.  They  do  business,  banami,  in
 the  names  of  their  wives  or  brothers-
 in-law.  In  this  way,  those  teachers
 are  having  extra  activities,  as  a  result
 of  which  they  cannot  concentrate
 their  attention  on  giving  tuition  to
 the  boys.  As  these  teachers  are  in
 the  lecture  rooms,  they  think  of  their
 own  affairs  and  do  not  do  full  justice.
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 (Shri  N  R.  Muniswamy]
 So  the  emoluments  given  to  the

 teachers  are  not  enough;  they  have  to
 supplement  them  by  extra  activities
 which  are  in  the  form  of  giving  tui-
 tion  to  other  boys  in  leisure  hours  or
 writing  some  notes  to  make  it  easy
 for  students  to  mug  up  and  pass  in
 the  examinations  or  doing  business  in
 the  names  of  their  wives  or  brothers-
 in-law  or  with  somebody  in  a  banami
 way.  These  are  things  which  the  Uni-
 versities  should  take  into  account  be-
 cause  if  these  are  cgntinued,  they
 jeopardise  the  progress  of  education.
 Therefore,  the  University  has  to  put  a
 stop  to  that.

 As  regards  central  universities  we
 are  having  4  such  universities.  The
 two  important  are  the  Banaras  and
 the  Aligarh  Universities  into  the
 affairs  of  which  some  enquiry  has  been
 held,  the  reason  being  that  there  have
 been  certain  irregularities,  may  be
 financial  or  something  like  that.  The
 officer  of  the  University  Grants  Com-
 mission,  the  Secretary,  is  also  suppos-
 ed  to  be  a  member  of  the  finance
 committee.  They  have  been  going  an
 attending  the  meetings  of  the  finance
 committees;  but  they  have  been  going
 there  and  sitting,  simply  enjoying  the
 hospitality  of  the  universities.  They
 must  report  about  the  real  work  to
 the  University  Grants  Commission.
 If  they  had  done  so  in  time  and  if
 proper  action  had  been  taken  in  time,
 I  am  sure,  the  enquiries  would  not
 have  been  held.  The  University
 Grants  Commission  is  not  a  formal
 body;  it  is  a  body  that  must  go  into
 the  affairs  of  the  Universities.  So  far
 as  the  central  universities  are  concern-
 ed,  they  should  set  an  example  to
 other  universities  to  follow.  If  in  50
 per  cent  of  these  central  universities
 you  have  to  hold  enquiries,  then,  how
 can  the  other  universities  work  pro-
 perly?  Therefore,  I  suggest  that  the
 officers  of  the  Commission  who  go  as
 members  of  the  finance  committees
 must  report  to  the  authorities  of  the
 Commission  about  the  defects  which
 they  have  found.  They  should  send  a
 report  after  every  meeting  they
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 attend.  It  is  most  unhappy  that  these
 officers  who  have  such  facilities  have
 not  done  their  job  properly;  but,  in-
 stead,  have  enjoyed  their  hospitality.
 Therefore,  I  would  request  the  Uni-
 versity  Grants  Commission  and  the
 Ministry  in  charge  to  attend  to  this
 properly.

 In  every  State  we  have  universities.
 The  States  are  starting  new  universi-
 ties.  The  University  Grants  Commis-
 sion  is  supposed  to  be  a  coordinating
 body  and  whenever  new  universities
 have  to  be  started  the  Commission
 have  to  be  consulted.  But  are  they
 consulted?  What  happens  is  that  they
 are  not  consulted  but  they  are  asked
 to  give  their  concurrence,  because
 they  have  no  control  over  it.

 What  is  the  position  of  the  State
 Government  vis-a-vis  the  State  uni-
 versities?  I  am  referring  to  my  own
 State  of  Madras.  When  they  wanted
 to  switch  over  from  English  to  the
 regional  language,  what  happened?
 They  must  have  at  least  consulted  the
 Madras  University.  But  they  did  not
 do  it.  Just  as  the  University  Grants
 Commission  has  to  give  ifs  concur-
 rence  when  the  State  Governments
 take  some  decision,  these  universities
 have  simple  to  concur  in  what  the
 State  Government  does.  There  is  no
 question  of  consultation.  This  has
 been  nicely  stated  by  Dr.  Lakshmana-
 swamy  Mudaliar  in  one  of  his  spee-
 ches  when  the  matter  car:e  up  before
 the  State  Legislature.  Therefore,  I
 have  to  repeat  the  same  thing,  that
 what  consultation  is  there  in  the  State
 is  the  same  as  it  is  here  in  the  Univer-
 sity  Grants  Commission.  We  have  no
 proper  control  and  even  if  we  have
 proper  control  it  cannot  be  implement-
 ed  because  it  is  a  State  subject.  Other-
 wise,  it  must  be  a  central  subject;  and
 all  the  universitie:  must  come  to  the
 University  Grants  Commission  or
 there  is  no  question  of  co-ordination.
 They  can  evolve  a  policy  and  that
 policy  will  have  to  be  foJlowed  up.
 These  things  are  happening  and  Gov-
 ernment  should  give  thought  to  it—
 as  to  what  to  do  in  this  respect.



 2427  Motion  re:

 As  regards  the  central  universities
 I  would  only  request  that  we  should
 have  one  central  university  at  Pondi-
 cherry.  Government  can  start  a  cen-
 tral  university  there.  Pondicherry
 has  got  its  own  culture  and  tradition.
 We  have  got  the  defacto  administra-
 tion  and  the  de  jure  jurisdiction  is
 likely  to  come  soon.  The  Prime
 Minister  has  also  said  that  the  culture
 and  tradition  of  that  place  will  be
 maintained  and  encouragement  would
 also  be  given.  So,  I  would  request
 the  University  Grants  Commission  to
 see,  that  as  soon  as  de  jure  transfer
 is  made,  that  a  central]  university  is
 started  there.

 Regarding  the  activities  of  certain
 officers  of  the  University  Grants  Com-
 mission  I  may  be  permitted  to  say  a
 few  words.  These  officers  are  sent
 abroad.  They  go  abroad  with  a  view
 to  studying  the  educational  activities
 in  those  countries.  But  I  do  not  know
 whether  they  have  produced  any
 report  or  literature,  I  have  yet  to
 See  any  report  submitted  by  those
 who  have  already  gone  abroad  and
 come  back.  I  do  not  know  how  far
 those  materials  have  been  utilised  for
 the  welfare  of  our  country.  There-
 fore,  I  would  say  that  the  object  of
 sending  these  officers  abroad  is  not
 for  them  to  go  and  see  the  tamasha
 but  to  get  valuable  material  with
 regard  to  education  and  to  see  that
 that  is  implemented.

 ‘The  Secretary  seems  to  be  a  very
 cultured  and  highly  qualified  man.
 But  I  would  respectfuly  say  that  he
 does  not  stay  in  office  quite  often.  He
 takes  to  a  good  deal  of  touring.  I  think
 it  is  quite  inevitable.  During  his
 absence  his  duties  are  discharged  by
 this  assistants.  But  why  should  he  be
 absent  from  headquarters  quite  so
 often?  Vice-Chancellors  and  _  big
 ‘officers  from  States  come  for  consul-
 tation.  If  the  Secretary  is  absent  and
 ‘on  tour,  I  do  not  think  that  any  subs-
 titute  would  be  as  good  as  the  Secre-
 tary  himself.  I  would  only  request
 that  he  should  minimise  his  tours  and
 ado  his  job  at  headquarters.
 755  (Ai)  LSD—6
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 A  booklet  has  been  published  at  the

 cost  of  the  University  Grants  Commis-
 sion,  “In  the  Portals  of  the  Univer-
 sity.”  The  Chairman  has  _  delivered
 a  number  of  lectures  in  convocations
 and  outside  convocations  also.  It  is
 a  very  fine  booklet  that  has  been  pub-
 lished.  The  ‘Foreword’  happens  to
 be  from  his  own  subordinate.  Here
 he  says  that  the  views  expressed  in
 this  do  not  reflect  the  official  view  of
 the  Commission.  If  they  do  not
 reflect  the  views  of  the  Commission
 there  is  no  reason  why  it  should  be
 published  at  the  cost  of  the  Commis-
 sion.  Therefore,  I  say,  this  is  a  matter
 which  has  to  be  looked  into.

 Some  suggestions  have  been  made
 by  previous  speakers.  One  was
 regarding  the  appointment  of  a  com-
 mittee  for  the  welfare  of  the  students.
 My  hon.  friend  has  suggested  that  the
 composition  of  the  committe  should
 be  of  some  age  group.

 Mr.  Chairman:  The  hon.  Member
 should  conclude  soon.

 Shri  N.  R.  Muniswamy:  Just  a
 minute,  Sir.

 As  regards  the  appointment  of  a
 commitee  to  look  into  the  affairs  of
 the  students,  I  would  respectfully
 state  that  there  is  no  need  as  such.
 As  regards  the  composition  I  de
 not  know  why  we  should  prescribe
 certain  age  limits—between  45  and
 55,  I  would  say  that  even  if  the
 members  range  from  45  to  55,  still
 there  will  be  some  grievances.  So
 far  as  the  present  composition  is  con-
 cerned,  it  is  quite  all  right.  To  have
 a  different  age  group  is  not  a  good
 advice  and  the  House  should  not
 adopt  it.

 Mr,  Chairman:  The  hon.  Member
 must  now  conclude.

 Shri  N.  R.  Muniswamy:  I  am  finish-
 ing,  Sir.

 As  regards  the  admission  of  students
 to  colleges,  if  the  boys  are  denied
 admission,  it  will  be  creating  dis-
 appointment  and  frustration.  In  U.K.
 and  USA  so  many  universities  are
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 started  to  give  accommodation  and
 facilities  to  students.  It  they  are
 denied  admission  then  there  would  be
 frustration  and  disappointment  and
 something  would  happen  _  thereafter.
 We  have  a  historical  background.  Our
 leaders  stated  at  one  time  that  if  we
 wanted  to  drive  the  British  we  should
 develop  contempt  of  established
 authorities.  So  these  students  would
 also  start  developing  a  contempt  for
 established  authority  if  they  are
 denied  admission.  I  would  suggest
 that  instead  of  denying  them  admis-
 sion  we  should  have  some  more  uni-
 versities,  at  the  instance  of  private
 persons  or  Government.  If  they  do
 not  have  the  money  they  should  find
 the  money  for  it;  just  as  we  are  in-
 vesting  money  for  the  development  of
 industries  we  must  find  money  also  for
 mental  development  by  establishing
 more  universities.  We  should  find
 the  money  borrowing  or  getting  grants
 from  other  countries.  Therefore,  I
 would  suggest  that  instead  of  denying
 admission  to  the  students  attempts
 should  be  made  to  give  all  the  stu-
 dents  the  necessary  facilities  for
 higher  education.

 Shri  B.  K.  Gaikwad  (Nasik):  Mr.
 Chairman,  Sir,  in  support  of  my
 amendment  I  will  just  say  a  few
 words.  The  University  Grants  Com-
 mission  has  said  in  their  report  on
 page  13:

 “It  is  necessary  to  determine
 the  principles  on  which  admissions
 are  to  be  made  into  a  university,
 so  that  unnecessary  wastage  of
 national  resources  and  of  the  time
 and  energy  of  students  and  tea-
 chers  may  be  avoided  as  far  as
 practicable.  There  is  much  to  be
 said  in  favour  of  the  principle  that
 university  education  should  be
 restricted,  by  and  large  to  those
 who,  by  any  accepable  test,  have
 the  necessary  aptitudes  and  from
 amongst  whom  the  nation  may
 draw  385  many  as  may  be  needed
 to  fill  the  various  professions  and
 services  in  which  persons  with
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 higher  education.  are  needed,  and
 that  secondary  education  of  a
 diversified  nature  as  well  as  edu-
 cation  of  a  technical  character
 might  be  expanded  and  made
 easily  available  for  the  ordinary
 students.

 “The  progress  that  we  make  in.
 giving  university  education  of  the
 best  type  to  persons  competent  to
 benefit  by  the  instruction  impart-
 ed  to  them  in  the  fields  of  higher
 scientific  knowledge  and  in  the
 humanities  and  social  sciences.
 will  ultimately  determine  the:
 character  of  our  democracy  and.
 the  standard  of  our  national
 development.  Every  effort  should’
 therefore  be  made  to  prevent  the
 tremendous  wastage  that  now
 takes  place  at  various  levels  of
 our  system  of  higher  education.”

 We  find  that  the  UGC  wants  to  pre-
 vent  the  tremendous  wastage  that
 now  takes  place  at  various  levels  of
 our  system  of  higher  education.

 While  replying  to  a  short.  notice
 question,  the  hon.  Minister  of  Edu-
 cation,  Dr.  K.  L.  Shrimali,  said  that
 Government  could  not  make  any
 arrangement  to  give  university  edu-
 cation  to  all.  In  no  country  in  this
 world,  he  said,  was  it  being  done.
 In  other  words,  higher  education  will
 not  be  given  to  all  irrespective  of
 the  percentage  of  marks  obtained  by
 the  students.  In  this  connection  it  is
 needless  to  bring  to  the  notice  of  the
 house  that  in  India  there  is  one  class
 which  is  called  the  backward  class;
 they  are  in  a  big  majority.  I  do  not
 know  whether  they  are—in  my  opi-
 nion  they  are  not—responsible  for
 their  backwardness.  Due  to  certain
 customs  and  religious  teachings,  they
 were  kept  behind  and  they  are  back-
 ward.  If  today  the  backward  class
 Students  are  compared  with  the
 students  of  the  advanced  classes,  you
 will  find  that  the  former  are  very
 inferior  and  if  the  university  educa-
 tion  is  kept  open  only  40  those  who
 obtain  a  higher  percentage  of  marks,
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 the  doors  of  the  university  education
 would  be  closed  to  them,  Then  _  it
 will  be  the  monopoly  of  the  few  so-
 called  advanced  class  of  veople  and
 the  backward  class  students  will  be
 prevented  from  receiving  this  educa-
 tion.  So,  I  request  that  it  should  be
 the  bounden  duty  of  the  Government
 to  see  that  the  higher  university  edu-
 cation  is  also  given  to  the  so-called
 backward  class  of  people  in  India.

 Article  46  of  the  Constitution
 clearly  states  that  the  Government
 should  take  care  to  give  education  to
 the  weaker  sections  of  the  people
 belonging  to  the  Scheduled  Castes  and
 Tribes.  I  request  the  hon.  Education
 Minister  to  take  necessary  precau-
 tions  to  see  that  this  higher  educa-
 tion  is  also  thrown  open  to  the  back-
 ward  class  of  people.  I  received
 several  complaints  this  year  from  the
 students  of  the  Scheduled  Castes  and
 Tribes  that  they  were  not  admitted
 in  the  colleges  because  they  obtained
 less  percentage  of  marks  and  if  that
 goes  on  the  backward  class  people
 will  suffer  a  great  deal.  Particularly
 the  criterion  about  the  percentage  of
 marks  should  not  be  applied  to  these
 backward  classes  for  giving  higher
 education.

 My  other  point  is  this.  Several
 scholarships  have  been  awarded  for
 higher  education  by  the  UGC.  Some
 students  from  the  Scheduled  Castes
 and  Tribes  applied  to  get  these
 scholarships.  I  was  told  that  these
 were  merit  scholarships.  There  was
 one  Scheduled  Caste  candidate  for  a
 Ph.D,  degree,  Mr.  Shahare,  and  he
 was  not  given  that  scholarship  of
 Rs.  200  because  he  obtained  half  per
 cent  less  mark  than  necessary.  These
 scholarships  are  awarded  to  the  so-
 called  advanced  class  boys  because
 naturally  they  obtain  a_  higher  per-
 centage  of  marks.  It  has  become  the
 monopoly  of  the  advance  class  people.
 A  particular  percentage  has  been
 reserved  in  the  Government  service
 for  the  Scheduled  Castes  and
 Scheduled  Tribes  people  in  the  same
 way  a  certain  number  out  of  these
 scholarships  should  be  reserved  for
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 these  classes  also.  That  is  my  sub-
 mission.

 श्री  वाजपेयी  (बलरामपुर)  :  सभा-
 पति  महोदय,  यूनिवर्स्टी  ग्रान्ट्स  कमिशन
 के  प्रतिवेदन  पर  विचार  करते  समय
 यह  स्वाभाविक  है  कि  हमारा  ध्यान  उन
 समस्याओं  की  ओर  आकर्षित  हों  जो  आज
 विश्वविद्यालय  की  शिक्षा  से  सम्बन्धित
 हैं  -  मेने  एक  संशोधन  के  द्वारा  आयोग
 के  इस  मंतव्य  की  ओर  सदन  का  ध्यान
 ग्राकषित  करने  का  प्रयत्न  किया  है  जिस  के
 अनुसार  कालेजों  और  विज्वविद्यालयों  में
 विद्याथियों  का  प्रवेश  मर्यादित  करने  का
 प्रयत्न  किया  जा  रहा  है।  अनेक  मान-
 नीय  सदस्यों  ने  इस  सम्बन्ध  में  अपने
 विचार  व्यक्त  किए  हैं।  मैं  समझता  हूं
 आज  की  स्थिति  में  उच्च  शिक्षा  मर्यादित
 करने  का  प्रयत्न  या  कोई  भी  कदम  जबकि
 विद्याथियों  के  लिये  और  कोई  मार्ग  नहीं
 है  शिक्षा  प्राप्त  करने  का  या  किसी
 प्रकार  की  ट्रेनिग  हासिल  करने  का,
 देश  में  सामाजिक  और  राजनीतिक
 असन्तोष  को  ही  जन्म  देगा।  यदि  सरकार
 ऐसे  विद्यार्थियों  के  लिये  जो  विश्वविद्यालयों
 में  प्रवेश  नहीं  पर-“सकते  कुछ  और  प्रशिक्षण
 ककी  व्यक्टथ्था  कर  दे  तब  इस  सम्बन्ध
 में  विचार  किया  जाना  चाहिये  कि  हम  प्रवेश
 पर  प्रतिबन्ध  लगायें

 जब  इस  सदन  में  दिल्ली  विश्व-
 विद्यालय  में  प्रवेश  न  पा  सकने  वाले  छात्रों
 के  सम्बन्ध  में  एक  प्रइन  किया  गया  तो  शिक्षा
 मंत्री  जी  ने  कहा  कि  हम  चिट्ठी  पत्नी  द्वारा
 परीक्षा  लेने  का  प्रबन्ध  करने  की  योजना
 बनाने  पर  विचार  कर  रहे  हैं।  योजना  कब
 बनेगी,  यह  कहना  कठिन  है  मगर  प्रवेश
 आज  रोक  दिया  गया  है।  यह  कहा  जाता

 'है  कि  हम  देश  के  सभी  व्यक्तियों  को  शिक्षित
 करना  चाहते  हैं  और  स्वभावत:  लोकतंत्र
 को  अगर  हमें  सफल  करना  है  तो  प्रत्येक



 2433  Motion  re:

 [श्री  वाजपेयी]
 नागरिक  के  लिये  ऊंची  से  ऊंची  शिक्षा  हमें
 सुलभ  करनी  पड़ेगी  ।  यदि  इसके  लिए
 कालेज  खोलने  की  आ्रावश्यकता  है  तो  सर-
 कार  अपने  कतंब्य  का,  अपने  दायित्व  का
 पालन  करे  और  जनता  को  भी  इस  सम्बन्ध
 में  आगे  बढ़ने  के  लिए  प्रेरित  किया  जा
 सकता  है।  लेकिन  मेरा  निवेदन  है  कि  जब
 तक  विद्याियों  के  लिये  अन्य  मार्ग  खुले
 हुए  नहीं  है  और  शासत  अन्य  किसी  प्रकार
 का  प्रशिक्षण  या  नौकरी  देने  का  प्रबन्ध  नहीं
 कर  सकता,  तत्र  तक  विश्वविद्यालयों  में
 प्रवेश  न  देता  देश  में  ऐसा  कच्चा  माल
 तेयार  करना  है  कि  छोटी  सी  चिनगारी
 लगने  से  ही  वह  असनन्‍्तोब  के  रूप  में  प्रकट
 हो  सकता  है  ।

 एक  ओर  तो  यह  कहा  जाता  है  कि  जो
 परीक्षायें  होती  हैं  ये  कोई  ज्ञान  की  कसौटी
 नहीं  है,  उनके  द्वारा  सच्ची  परख  नहीं  हो
 सकती  श्र  परीक्षात्ों  को  व्यवस्था  में
 परिवतेन  करने  का  प्रश्न  भी  शासन  के  विचारा-
 घीन  है  और  दूसरी  ओर  उन्हीं  परीक्षांग्रों
 में  यदि  कोई  विद्यार्थी  दुर्भाग्य  से किसी  एक
 वर्ष  में  एक  निश्चित  मर्यादा  के  अंक  प्राप्त
 करने  में  असफल  हो  जाता  है  तो  उसे  सम्पूर्ण
 जोवत  के  लिये  उच्च  शिक्षा  से  वंचित  रहना
 पड़ेगा,  इस  प्रकार  की  व्यवस्था  की  जा  रही
 है  7  मेरा  निवेदन  है  कि  यह  दुष्टिकोग
 अजोकतंत्रीवः  है.  आज  की  देश  की  परि-
 स्थितियों  में  इसके  भयावह  दुष्परिणाम  होंगे
 और  यूनिवर्सिटी  ग्रांस  कमिशन  को  इस
 सम्बन्ध  में  कोई  निर्गय  करने  से  पहले
 इसके  परिणामों  पर  गम्भीरता  से  विचार
 कर  लेना  चाहिये।

 4  hrs.

 समापति  महोदय,  यूनिवर्स्टी  ग्रांद्स
 कमिशन  ने  विश्वविद्यालय  की  शिक्षा  के
 माध्यम  के  सम्बन्ध  में  जो  नीति  अपनाई  है,
 मैं  समझता  हुं  कि  उस  पर  पुनविचार  करने  की
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 आवश्यकता  है  a  कमिशन  का  गठन  ऐसा
 है  कि  उसमें  भारतीय  भाषाओं  के  माध्यम
 से  ऊंची  से  ऊंवी  शिक्षा  दी  जाए,  इस
 प्रकार  का  दृष्टिकोण  रखने  वाले  लोग
 बहुत  कम  हैं  ।  जो  भी  हैं  पुरने  वातावरण
 में,  पुरानी  परस्पराओं  में  पले  हुए  हैं  ।
 आज  राष्ट्र  के  सामने  जो  नई  समस्‍यायें
 हैं.  उनका  नया  हल  खोज  कर,  नई  दिशा
 देने  में  वे  समर्थ  नहीं  हैं।  और  यह  प्रद्न
 केवल  यूनिवर्सिटी  ग्रांट्स  कमिशन  पर  नहीं
 छोड़ा  जा  सकता  है,  यह  तो  सम्पूर्ण  राष्ट्र
 के  जीवन  से  सम्बन्धित  प्रश्न  है  एक
 यह  शिकायत  की  जाती  है  कि  अंग्रेजी  का
 स्तर  गिर  रहा  है  ।  यूनिवर्स्टी  ग्रांट्स
 कमिशन  ही  यह  शिकायत  करता  है।  मेरे
 विचार  में  अंग्रेजी  का  स्तर  गिरने  से  कोई
 रोक  नहीं  सकता  है,  अंग्रेज़ी  की  आयु
 समाप्त  हो  गई,  देश  में  अंग्रेजी  भाषा  फले
 फूले,  इसके  लिये  लिये  वातावरण  नहीं
 है.

 डा०  मा०  श्रो०  द्णे :  भाषण  से  नहीं
 होता

 श्री  वाजपेयी  :  मेरा  निवेदन  है  कि
 शीघ्र  से  गीघत्र  भारतीय  भाषाओं  के  माव्यम
 से  उच्च  से  उच्च  शिक्षा  देने  का  प्रयत्न  होना
 चाहिये  ।  और  मैं  उस  सुझाव  का  समर्यन
 करता  हूं  कि  यूनिवर्सिटी  ग्रांट्स  कमिशन  को
 प्रादेशिक  भाषाग्रों  में  जो  प्राविधिक  विबय
 हैं  उनकी  पुस्तकों  उनके  ग्रन्थों  को  प्रकाशित
 कराने  का  प्रयत्न  करना  चाहिये  ।  एक  ओर
 प्रदेशिक  भाबायें  शिक्षा  का  माध्यम  नहीं
 बनाई  जातीं  और  जब  मांग  की  जाती  है
 कि  भारतीय  भाषायें  शिक्षा  का  माध्यव
 होनी  चाहिये  तो  कहा  जाता  है  कि  ग्रंय
 नही  हैं।  अब  अगर  बाजार  में  ग्रंथों  की
 मांग  नहीं  होगी  तो  कोई  भी  स्वान्त:  सुखाय
 म्रंयों  की  रचना  नहीं  करेगा  ।  गोस्वामी
 तुलसीदास  राम/यण  की  रचना  स्वान्त:

 सुखाय  कर  सकते  थे,  लेकिन  र्थ,  राज-
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 नीति  और  वाणिज्य  के  सम्बन्ध  में  जब  तक
 उन  पुस्तकों  की  मांग  नहीं  होगी,  कोई  लेखक
 लिखने  के  लिये  प्रस्तुत  नहीं  होगा,  जब  तक
 प्रकाशक  छापने  के  लिये  तैयार  नहीं  होगा
 और  विद्यार्थी  पढ़ने  के  लिये  तैयार  नहीं
 होंगे,  तब  तक  ऐसे  ग्रंथों  की  रचना  नहीं
 होगी  ।  इसलिये  चूंकि  ग्रेथ  नहीं  हैं
 इस  कारण  से  प्रदेशिक  भाषायें  माध्यम
 न  बनें,  यह  मेरा  निवेदन  है,  शीर्षासन  करना
 है,  जो  कि  समस्या  का  हल  नहीं  हो  सकता  ।
 युनिवर्सिटी  ग्रांट्स  कमिशन  को  इस  सम्बन्ध
 में  भी  अपने  दायित्व  का  निर्वाह  करना
 चाहिये  ।

 तीसरी  बात  यह  है  कि  देश  में  विश्व-
 विध्लालय  जितनी  बड़ी  संख्या  में  स्थापित  हो
 रहे  हैं  उस  के  सम्बन्ध  में  मेरा  एक  निवदन
 है।  देश  की  परिस्थिति  ऐसी  है  कि  हम
 सम्बद्ध  करने  वाले  विद्वविद्यालयय  अधिक
 स्थापित  करें,  मगर  पास  ही  पास  नेक
 यूनिवर्सिटियाँ  खुल  जायें  और  उन  में  हम  ऊंचा
 स्तर  स्थापित  न  कर  सकें,  मेरा  निवेदन
 है  कि  इस  सम्बन्ध  में  यूनिवर्सिटी  ग्रांट्स  कमिशन
 को  जो  करना  चाहिये  था  वह  नहीं  कर  सका।
 खेरागढ़  में  एक  इंद्रा  विश्वविद्यालय  स्थापित
 हो  गया  संगीत  का  शिक्षण  देने  के  लिये।
 मगर  उस  के  लिये  जो  घनराशि  चाहिये  वह
 घनराशि  नहीं  है,  जैसा  भवन  चाहिये  वैसा
 भवन  नहीं  है,  किसी  प्रकार  का  स्तर  नहीं  है
 यद्यपि  यूनिवर्सिटी  ग्रांटसस  कमीशन  ने  मध्य
 प्रदेश  सरकार  से  कहा  था  कि  यह  विश्वविद्यालय
 नहीं  होना  चाहिये,  मगर  वह  विश्वविद्यालय
 खेंरागढ़  में  स्थापित  हो  गया  1  शायद  कोई
 मध्य  प्रदेश  की  मंत्रिणी  महोदया  उस  में  रुचि
 रखती  भी  झौर  इसलिये  श्रीमती  इंद्रा  गाघी  के
 नाम  पर  उस  विश्वविद्यालय  की  स्थापना  कर
 दी  गई।  इस  प्रकार  के  विश्वविद्यालय
 जो  कंब  स्तर  को  कायम  नहीं  रख  सकते
 स्थापित  हों,  यह  ठीक  नहीं  है,  श्रौर  यह  भी
 आवश्यक  है  कि  यूनिवर्सिटी  ग्रांट्स  कमिशन
 विभिन्न  विश्वविद्यालयों  में  होने  वाले  जो
 खोज  के  कार्य  हैं  उन  का  स्तर  ऊंचा  उठाने
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 का  प्रयत्न  करे।  मेरा  निवेदन  है  कि  कई
 एक  विश्वविद्यालय  एक  ही  विषय  पर  खोज
 करते  हैं  भ्रौर  ऐसा  देखा  जाता:  है  कि  डाक्टरेट्स
 बांटी  जा  रही  है,  पी०एच०डी०  और  डी०लिट०
 आप  हो  सकते  हैं।  उन  के  लिये  विभिन्न
 विद्ववविद्यालयों  के  विषयों  का  कोई  वर्गीकरण
 किया  जाय  श्र  देश  में  सचमुच  ज्ञान  की
 खोज  में  कोई  ठोस  काम  किया  जाय ।
 इस  सम्बन्ध  में  यूनिवर्सिटी  ग्रांट्स  कमिशन  को
 प्रयत्तनशील  होना  चाहिये।  अगर  सभी
 विद्विद्यालय  एक  ही  दिशा  में  खोज  करेंगे
 और  एक  ही  विषय  में  अन्वेषण  करेंगे  तो  हैं
 इस  सम्बन्ध  में  जितनी  प्रगति  करनी  चाहिये
 उतनी  हम  नहीं  कर  सकेंगे  1

 श्री  प्रकाश  वीर  शास्त्रों  (गुड़गांव):
 सभापति  जी,  मैं  विश्वविद्यालय  अनुदान  झ्रायोग
 के  सम्बन्ध  में  अपने  कुछ  सुझाव  रखना  चाहता
 हूं।  पहला  सुझाव में  केन्द्रीय  विश्वविद्यालयों
 के  सम्बन्ध  में  देना  चाहता  हूं।  जैसा  शिक्षा
 मंत्री  जी  ने  परसों  अपने  भाषण  में  कहा
 था,  चार  विश्वविद्यालय  इस  प्रकार  के  हैं
 जो  केन्द्रीय  सरकार  के  संरक्षण  में  चलते  हैं।
 मेरा  श्रपना  विचार  इस  प्रकार  का  है  कि  इन
 विश्वविद्यालयों  का  स्तर  इतना  उंचा  हो  सके
 कि  देश  में  जो  दूसरे  विश्वविद्यालय  विद्यमान
 हैं  उनका  मार्गदर्शन  कर  सकें  तो  बहुत  अच्छा
 हो।  इन  केन्द्रीय  विश्वविद्यालयों  में  से
 जो  केन्द्रीय  सरकार  के  संरक्षण  में  चल  रहे
 हैं,  एक  अलीगढ़  मुसलिम  विव्वविद्यालय
 भी  है।  भ्रलीगढ़  मुसलिम  विश्वविद्यालय
 के  सम्बन्ध  में  इस  सदन  में  भी  कुछ  चर्चा  चली
 शी,  वहां  की  वित्तीय  भ्ननियमितताओं  के
 सम्बन्ध  में,  प्रवश  के  सम्बन्ध  में  और  परीक्षाग्रों
 के  सम्बन्ध  में।  मुझे  सन्तोष  है  कि  उन  की
 जांच  के  लिय  सरकार  ने  एक  समिति  निर्धारित
 की  है।  उस  समिति  ने  श्रपना  कार्य  भी
 आरम्भ  किया।  लेकिन  साथ  ही  साथ
 श्रसन्तोष  इस  बात  पर  है  कि  शिक्षा  मंत्री
 जी  ने  इस  सदन  में  आश्वासन  देते  हुए  कहा
 था,  जब  वह  भांग  इस  सदन  में  की  गई  थी  कि
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 [at  प्रकाश  वीर  शास्त्री]
 राष्ट्रपति  जी  की  ओर  से  एक  कमेटी  निर्घारित
 की  जाय  जो  विश्वविद्यालय  के  सम्बन्ध  में
 उन  बातों  की  जांच  करे...

 श्री  Ro  मु  तारिक  (जम्मू  तथा
 काश्मीर)  :  जनाब  वाला,  में  यह  कहना  चाहता
 हें  (कि  चूंकि  इस  वक्‍त  अलीगढ़  मुसलिम  यूनि-
 वर्सिटी  के  बारे  में  बाकायदा  जांच  हो  रही
 रही  है,  रोज  'एन्क्वायरी  हो  रही  है.

 3  Ure)  9  l=  et  ist
 48  5४8  थ  Iy  UR  (pga

 Bxfale  ०3)  Cpl  ge  <  (०  ५००
 BOM  ue  aye  ८  Sweet  plane

 we)  १  srl eI  iy)  *  sty  gm  Gia
 +t  2

 श्रो  बाज  क्यो  :  क्‍या  यह  कोई  प्वांइंट  आफ
 झाडर  है?

 श्री  Fo  मु०  तारक  :  में  प्वाइंट  आफ
 आर्डर  रेज़  नहीं  कर  रहा  हूं,  लेकिन  गाइडेंस
 चाहता  हूं।  चूंकि  इस  वक्‍त  अलीगढ़
 मुसलिम  यूनिवर्सिटी  के  बारे  में  जिस  का
 श्रानरेबल  मेम्बर  तजकिरा  कर  रहे  हैं  आलरेडी
 एन्कक्‍्वायरी  हो  रही  है,  सुबह  शाम  होती  है,  क्या
 यह  जरूरी  नहीं  है  कि जब  तक  उस  की  एन्क्‍्वा-.

 यरी  खत्म  नहीं  होती,  उसका  तजकिरा  न  किया
 जाय,  क्योंकि  इस  पर  यहां  बहस  भी  हो  चुकी
 है।

 रली  Gite  l=  et  ०
 ~  09  bey  #  0  ted  ्य  HT  eailye

 बिन  Lyd  lila  BS  Sd

 34485  bey  t  6  wee  थि  ie  yu

 rll  sey  लोकी  a)  ys  8  S35
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 2  ि  P  at  em
 Mr.  Chairman:  What  is  the  point?

 What  is  the  objection?  What  did  Shri
 Prakash  Vir  Shastri  say?  It  is  quite
 right  that  when  the  proceedings  are
 going  on  no  hon.  Member  should
 speak  anything  about  the  proceedings.
 At  the  same  time,  there  is  no  bar  to
 a  mere  mention  that  proceedings  are
 going  on.  I  am  unable  to  understand
 the  point  of  objection.  What  did
 Shri  Shastri  say  about  those  proceed-
 ings?

 Shri  Vajpayee:  He  has  said  nothing
 so  far.

 श्री  ण  मु०  तारिक:  ठीक  ह्।

 Sid  ale  pl  «|  gril]
 [eo

 Mr.  Chairman:  Did  he  say  anything
 which  would  prejudice  those  proceed-
 ings.  If  he  says  anything  like  that  I
 will  certainly  stop  him.  A  2९6
 reference  that  the  proceedings  are
 going  on  is  not  objectionable.

 att  प्रकाश  वो?  ज्ञास्त्री :  सभापति  जी,
 में  जो  कहने  जा  रहा  था  अगर  मेरे  माननीय
 मित्र  उसे  पूरा  होने  देते  तो  उन  को  आपत्ति
 न  होती

 श्री  वाजपेथी:  उन  को  इतना  सर
 नहीं  है।

 श्रो  प्रकाश  वी  :  शास्त्री  :  में  जांच  कार्य
 के  सम्बन्ध  में  कुछ  कहने  नहीं  जा  रहा  था  ।
 मैं  कह  रहा  था  कि  शिक्षा  मंत्री  जी  ने
 आश्वासन  देते  हुए  कहा  था  कि  ग्रगर  राष्ट्र-
 पति  जी  की  ओर  से  कोई  कमेटी  निर्वारित
 की  गई  तो  भी  वह  जो  चार  उ्पवित  हैं  वे
 इतने  विश्वस्त  हैं,  उन  पर  हमारा  इतना
 भरोसा  है,  कि  उन्हीं  चार  व्यक्तियों  को  उस
 समिति  में  निय॒कत  किया  जायेगा  .  लेकिन



 2439  Motion  re:

 waite  की  भाषा  में  जो  में  कहना  चाहत।
 हुं  वह  यह  है  कि  जब  इन  चार  सदस्यों  पर
 आपको  इतना  भरोवा  था  तो  क्या  ऐसी
 आवश्यकता  आ  गई  कि  इन  चार  सदस्यों  के
 अलावा  दो  सदस्यों  को  इस  समिति  के
 अन्दर  रक्‍वा  गया  lO  इस  का  परिणाम
 यह  हुप्रा  है  कि यह  जो  दो  सदस्य  चार  सदस्यों
 बालो  समिति  में  और  लिये  गये  हैं  उन  में  एक
 सो  उक्त  विश्वविद्यालय  के  एग्जिक्यूटिव
 कौंसिल  बे  सदस्य  हैं।  दूसरी  बात  यह  कि
 माननीय  शिक्षा  मंत्री  जी  ने  सदन  में  अाइवासन
 देते  हुए  यह  कहां  था  कि  यदि  इस  प्रकार
 को  कोई  चीज  ्ायेगी  जो  कि  विश्वविद्यालय
 को  उन  कुलपति से  सम्बन्धित  होगी  तो  वे
 उतके  परामश्न॑  देंगे  कि  वे  उन  बेठकों  में
 भाग  नलें।  लेकित  अब  जी  कार्य  चल
 रह।  है,  मुझे  सन्देह  है  कि  वह  जांच  कार्य
 डुस  तरह  से  निः्पक्ष  हो  सकगा,  ऐमी  दृष्टि
 सेकि

 Mr.  Chairman:  May  I  just  remind  the
 Thon.  Member  that  we  are  only  con-
 ‘sidering  the  Report  of  the  University
 ‘Grants  Commission?  To  express  an
 apprehension  about  the  proceedings

 ‘of  the  Committee  on  Aligarh  Uni-
 versity  is  not  right.  It  will  not  be
 ‘proper  at  this  stage.  It  would  be
 better  if  only  the  Report  is  discussed
 and  no  mention  is  made  of  the  pro-
 ‘ceedings  of  the  Committee  and  no
 -aspersion  about  want  of  confidence  is
 ‘east  so  far  as  the  Members  of  the
 Committee  are  concerned.

 Dr.  K.  L.  Shrimali:  I  would  like  to
 add  that  the  two  members  who  have
 been  added  to  this  Committee  have
 ‘been  added  with  my  approval.

 श्री  प्रकाश वो!  शास्त्री  :  में  यह
 जानना  कचाहिता  था  कि  ऐसी  क्‍या  विशेष
 स्थिति  उत्पन्न  हों  गई  है  जिस  के  कारण
 शिक्षा  मंत्री  जो  को  यह  विशेत्र  अनुमति
 देनी  हुपड़ी  ।

 इस  के  बाद  जो  बात  मैं  विशेष  रूप
 से  कहना  चाता  हूं  वह  यह  है  कि  'केन्द्रीय
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 विश्वविद्यालय  जो  हमारे  हैं  वे  दूसरे
 विश्वविद्यालयों  के  लिये  एक  प्रकार  से
 आदर्श  उपस्थित  करें  ।  मेरी  हादिक
 अभिलाबा  है  कि  हमारे  देश  में  जो  एक
 दूसरी  शिक्षा  प्रणाली  भी  प्रवलित  है,
 जिसे  गुरुकुन  शिक्षा  प्रगाली  कहा  जाता  है
 वह  बढ़े  ।  यह  हमारे  लिये  सौभाग्य  की
 बात  है  कि  देश  7४  #द्वीव  शिक्षा  विभाग
 में  इत  गुहकुलों  की  ओर  धौरे  धीरे  ध्यान
 देना  आरम्भ  किया  है।  मैं  चाहता  हुं  कि
 हमारे  देश  में  जितने  गुहकुल  हैं  उन  का
 केन्द्रीकण  हों  जाय  और  एक  गुरुकुल
 विश्वविद्यालय  स्थापित  किया  जाय  जो
 केन्द्रीय  सरकार  के  तत्वावधान  में  ही  अपनी
 शिक्षा  प्रगानी  इस  इंग  पर  चलाये  तो
 मेरा  अपना  अनुमान  है  कि  वह  दूसरे  विश्व-
 विद्यालयों  के  लिये  एक  बड़ा  भारी  आदर्श
 प्रस्तुत  कर  सकंगा  क्‍योंकि  अब  तक  जो
 स्थिति  है  वह  इम  बात  की  साक्षी  है  कि  गुरु-
 कुलों  के जों  स्नातक  निकलते  हैं  उन  का
 पायुयक्रप,  दैनिक  चर्या  छात्रों  की  दूसरी  संस्थाओं
 के  लिये  भी  आदर्श  प्रस्तुत  करता  है  |  हमारे
 शिक्षा  मंत्री  ने,  भारत  के  राष्ट्रपति  जी  ने,
 भारत  के  प्रधान  मंत्री  जी  ने  ग्रभी  कुछ  समय
 पहले  गुरुक्ुल  शिक्षा  प्रणाली  की  भूरि  भूरि
 सराहना  की  थी  तो  इस  तरह  की
 प्राचीन  प्रगाली  को,  जो  आज  के  यूथ  में
 अत्यन्त  उपयोगी  हो  सकती  है,  में  चाहता
 हूं  उसे  और  थोड़ा  सा  प्रोत्साहन  दिया
 जाय  ।  और  एक  गुरुक्रुज  विश्वविद्यालय
 की  स्थापना  इस  देश  में  केन्द्रीय  सरकार
 के  तत्वावधान  में  होनी  चाहिये  ॥

 दूसरी  बात  के  सम्बन्ध  में  भी,  जिस
 के  सम्बन्ध  में  अभी  हमारे  मित्र  श्री  वाजपेयी
 ने  संकते  रूप  में  कहा,  में  कुछ  कुछ  सुझाव
 देना  चाहता  हूं  वह  उन  छात्रों  के
 सम्बन्ध  में  है  जो  तृतीय  श्रेगी  में  उत्तीर्ण
 होते  हैं।  सही  है  कि  उन  में  इस  प्रकार
 के  विद्यार्थी  भी  होते  हैं  जो  शिक्षा  के  कॉदि
 में  ऐसी  बातों  का  सहारा  लेते  हैं  जिस  से
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 [श्री  प्रकाश  वीर  शास्त्री]
 वे  अच्छी  श्रेणी  प्राप्त  नहीं  कर  सकते,
 लेकिन  आय  को  शायद  यह  भी  ध्यान
 होगा  कि  हमारे  देश  में  विद्यार्थियों  क।  एक
 बहुत  बड़ा  वर्ग  ऐसा  भी  है  जो  अच्छे
 साधनों  के  अभाव  में  अच्छी  श्रेणी  प्राप्त  नहीं
 कर  पाता  ।  आज  इस  देश  की  स्थिति
 इस  प्रकार  की  है  कि  कितने  ही  विद्यार्थी
 इस  प्रकार  के  हैं  जिन्हें  शिक्षण  प्राप्त  करने
 के  लिये  बिजली  के  प्रकाश  की  सुविघ।
 नहीं  है,  छात्रावासों  की  सुविधा  नहीं  है,
 पुस्तकों  की  पूरी  सुविधा  नहीं  है।  ऐसे
 बहुत  से  विद्यार्थी  तृतीय  श्रेणी  में  उत्तीर्ण
 हो  रहे  हैं  जिन  के  पास  इन  साधनों  का
 अभाव  है।  ऐसे  विद्याथियों  फ  लिये  विश्व-
 विद्यालयों  फे  द्वार  बन्द  कर  देना  उनके
 साथ  बहुत  बड़ा  अन्याय  होगा  ।  मेरा
 इस  सम्बन्ध  में  सुझाव  यह  है  कि  यदि  आप
 इस  प्रकार  फी  शिक्षा  से  उनको  वंचित
 करते  हैं  तो  ऐंसे  विद्याथियों  क ेलिये  टैकनिकल
 शिक्षा  का  प्रबन्ध  किया  जाए  और  टैकनीकल
 विद्यालयों  फ  द्वार  उनके  लिए  खुले  रहें
 जिससे  कि  वे  अपने  लिए  और  राष्ट्र  के
 लिये  उपयोगी  सिद्ध  हो  सकें  1

 तीसरी  बात  जो  कि  इस  यूनिवरसिटी
 ग्रांस  कमिशन  की  रिपोर्ट  में  आयी  है  वह
 विद्यार्थियों  की  अनुशासनहीनता  के  सम्बन्ध
 में  है।  में  इस  सम्बन्ध  में  शिक्षा  मंत्री  जी
 से  निवेदन  करना  चाहता  हूं,  और  मेरा
 अपना  अनुमान  है  कि  बहुत  कुछ  अंश  में  उनको
 इसका  ज्ञान  भी  होगा,  कि  जो  विश्वविद्यालयों
 &  छात्रों  को  अनुशासनहीनता  का  दोबी
 ठहराया  जाता  है,  उसमें  बहुत  दोष  उन
 विश्वविद्यालयों  के  अ्रध्यपकों  का  भी  है  जिन
 विश्वविद्यालयों  में  इस  प्रकार  की  गड़-
 बड़ियां  होती  हैं।  यदि  शिक्षा  मंत्रालय
 ते  और  प्रान्तों  की  सरकारों  ने  इसका
 सम्भीरता  से  .अ्रध्ययन  किया  होगा  तो  वे
 गेरी  इस  बात  की  सत्यता  की  साक्षी  देंगे।
 इसलिये  जहां  विद्याथियों  को  इसके  लिए
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 दोषी  ठहराया  जाता  है  वहां  अध्यापकों  पर
 भी  इसके  लिये  कड़ी  निगाह  रखी  जाए  ॥
 इस  सम्बन्ध  में  में  एक  सुझाव  देना  चाहता  हूं
 फि  इस  सभय  जो  छात्र  संघ  विश्वविद्यालयों
 में  और  कालिजों  में  चल  रहे  हैं  उनको  बन्द  तो
 न  किया  जाए,  लेकिन  उन  पर  इस  प्रकार
 प्रतिबन्ध  लगाया  जाए  कि  वे  छात्र  संघ
 राजनीतिक  दलबन्दी  की  कठपुतली  बन  कर
 न  रहें  ।  इसी  कारण  से  विश्वविद्यालयों  में
 अ्नुशासनहीनता  का  दोब  दिन  प्रति  दिन
 बढ़ता  चला  जा  रहा  है।

 अन्त  में  में  श्रपनी  बात  विश्व  विद्यालयों  की
 भाषा  के  माध्यम  के  सम्बन्ध  में  कह  कर  समाप्त
 करूंग।  ।  श्र  इस  दृष्टि  से  में  कुछ  कहना
 चाहता  हूं  ।  सम्भव  है  कि  आपको  याद  होगा
 कि  जब  बनारस  विश्वविद्यालय  का  रजत
 जयन्ती  श्रधिवेशन  हुआ  था  तो  स्वयं  महात्मा
 गांधी  उसमें  सम्मिलित  हुए  थे  और  उस  समय
 उन्होंने  इस  विषय  में  एक  संकेत  दिया  था  ॥
 जब  गांधी  जी  बनारस  स्टेशन  पर  उतरे  तो
 तांगे  वले  और  रिक्शे  वाले  और  जोर  जोर
 से  चिलड्ठ  रहे  थे--हिन्दू  यूनिवरसिटी,
 बनारस  यूनिवरसिटी  ।  गांधी  जी  ने  अपने
 भाषण  में  कहा  कि  यह  सुन  कर  मेरे  कान
 खड़े  हो  गये  जब  मैंने  तांगे  वालों  और  रिक्शों
 वालों  को  सीधी  सदी  भाषा  में---विश्व  विद्या
 लय--त  कह  कर  उनको--पूनीवरसिटी---
 कहते  सुना  ।  लेकिन  गांधी  जी  ने  कहा  कि  जब
 में  बनारस  विश्वविद्यालय  के  द्वार  पर  पहुंचा
 तो  मुझे  समझ  में श्रा  गया  कि  इसका  क्‍या
 कारण  है  ।  वहां  पर  मैंने  देखा  कि--बैलकम---
 ऊपर  हैं  और--स्वागतम--तीचे  लिखा  गया
 है  ।  इसे  देख  कर  गांधी  जी  को  अनुमान  हो
 गया  कि  किस  प्रकार  का  विष  वहां  बैद  हो
 चुका  है  ।  फिर  गांघी  जी  ने  झागे  कहा  है  कि
 जब  में  सभा  में  गया  तो  मैंने  श्री  तेज  बहादुर
 सू  का  भाषण  सुना  |  उसको  सुन  कर  मुझे
 ऐसा  लगा  जैसे  कि  ब्रिटेन  की  पालियामेंट  में
 कोई  वकील  बहस  कर  रहा  हैं  ।  जब:
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 हुआ  कि  जैसे  शैक्सपियर  दूसरा  जन्म  लेकर
 भारत  में  आ  गया  हो  ।  गांधी  जी  ने  अपने
 भाषण  में  बनारस  वालों  से'  कहा  कि  भाइयों
 मैं  तो  हजारों  मील  की  यात्रा  करके  इसलिये
 बनारस  आया  था  कि  संस्कृत  और  हिन्दी  के
 भाषण  सुन  कर  अपने  कानों  को  तृप्त  करूं
 लेकिन  यहां  तो  ऐसा  लगता  है  कि  गंगा  के
 किनारे  बैठ  कर  आपने  इन  बच्चों  को  टेम्स
 का  पानी  पिला  दिया  है  |  मैंने  यह  घटना  आप
 को  इसलिये  स्मरण  कराई  कि  इस  विषय  में
 उन  महापुरुषों  के  क्या  विचार  थे  जिनके
 चरण  चिह्नों  पर  चल  कर  हमने  अपने  राष्ट्र
 को  स्वतन्त्र  कराया  और  श्रपनी  शिक्षा  की

 पद्धति  को  पवित्र  करना  चाहते  हैं  |

 इसी  सम्बन्ध  में  में  श्रापो  बतलाना
 चाहता  हुं  कि  भाषा  की  समस्या  के  कारण
 ही  गुजरात  विश्वविद्यालय  के  उपकुलपति
 श्री  देसाई  ने  त्याग  पत्र  दिया  शर  यह
 समस्या  केवल  गुजरात  में  ही  नहीं  है  ।  श्रौर
 जगह  भी  यह  समस्या  है  t  श्री  देसाई  ने  आज
 के  समाचार  पत्रों  में  श्रपना  एक  वक्तव्य  दिया
 है  जिसमें  उन्होंने  बताया  है  कि  गुजरात  में
 ७६  प्रतिशत  विद्यार्थी  क्षेत्रीय  भाषा  के  द्वारा
 अध्ययन  करते  हैं  श्रौर  २१  प्रतिशत  विद्यार्थी
 हैं  जो  अंप्रेजी  के  माध्यम  से  अध्ययन  कर  रहे
 हैं  ।  आप  देखें  कि  विश्वविद्यालय  के  उपकुलपति
 इस  प्रकार  के  विवरण  दे  रहे  हैं  -  कुछ  और
 प्रान्त  हें  जैसे  उत्तर  प्रदेश,  बिहार,  राजस्थान,
 मध्य  प्रदेश  कि  जहां  पर  मातृभाषा  और
 राष्ट्रभाषा  के  द्वारा  शिक्षा  बड़ी  सुगमता  से
 दी  जा  सकती  है  ।  ऐसी  स्थिति  में  विश्वविद्यालय
 अनुदान  आयोग  ने  इस  चीज  को  कोई  विशेष
 चर्चा  का  विषय  नहीं  बनाया  हैं  इसका  मुझे
 खेद  हैँ  ।  में  चाहता  हूं  कि  शिक्षा  मंत्रालय
 इस  सम्बन्ध  में  दृढ़ता  से  काम  ले  ny

 श्री  ब्रजराज  सिह  (फिरोजाबाद)
 वह  तो  खुद  विषैला  हो  गया  है
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 श्री  प्रकाश  बोर  दास्त्री :  इसी  विषले--

 पन  को  तो  हमें  दूर  करना  है  t  तो  में  यह  कहना
 चाहता  हुं  कि  शिक्षा  मन्त्रालय  को  इस  सम्बन्ध
 में  दृढ़ता  से  निर्णय  लेना  चाहिये  और  राष्ट्र
 भाषा  को  शौर  दूसरी  क्षेत्रीय  भाषायों  को
 उद्बोधन  देने  के  लिये  प्रयत्न  करना  चाहिये  ।

 एक  बात  और  कह  कर  में  समाप्त  करूंगा  a
 और  इस  चीज  के  वियय  में  मुझे  थोड़ा  सा
 कष्ट  है  ।  मैं  चाहता  हुं  कि  हमारे  देश  में
 विश्वविद्यालय  स्तर  की  शिक्षा  खूब  बढ़े  |
 इसके  साथ  ही  मे  यह  भी  चाहता  हुं  विश्व
 विद्यालयों  के  ऊपर  सरकार  का  एक  प्रकार
 का  नियन्त्रण  भी  होना  चाहिये  ।  कोई  प्रान्त
 किस  स्थिति  में  विश्वविद्यालय  स्थापित  कर
 सकता  है  इस  बारे  में  कुछ  नियन्त्रण  होना
 चाहिये  ।  अभी  कल  परसों  ही  मैंने  पत्रों  में
 देखा  कि  पंजाब  में  एक  पंजाबी  भाषा  का
 विश्वविद्यालय  स्थापित  होने  जा  रहा  हैं  ।
 जिस  पृष्ठभूमि  में  यह  विश्वविद्यालय  स्थापित
 होने  जा  रहा  हैं  वह  एक  बहुत  हो  दृषित
 पृष्ठभूमि  है  और  ऐसे  समय  में  जबकि  पंजाब
 में  एक  साम्प्रदायिक  आन्दोलन  चल  रहा  है
 म॑  नहीं  समझता  कि  किस  प्रकार  केन्द्रीय
 सरकार  ने  इस  विश्वविद्यालय  को  स्थापित
 करने  की  अनुमति  दे  दी  ।  और  अगर  इसके
 लिये  श्रनुमति  नहीं  ली  गयी  है  और  पंजाब
 सरकार  इसको  स्थापित  करने  जा  रही  है
 तो  में  चाहुंगा  कि  केन्द्रीय  सरकार  का  इस
 प्रकार  के  कामों  पर  नियन्त्रण  भ्रवश्य  रहना
 चाहिये,  जिससे  कि  राज्य  इस  प्रकार  के
 विश्वविद्यालयों  की  स्थापना  में  हाथ  रोक  कर

 क.ये  करें।  इस  प्रकार  के  विश्वविद्यालय  स्थापित
 होने  से  जहां  पंजाब  की  स्थिति  पर  प्रभाव
 पड़ेगा  वहां  यह  दूसरे  प्रान्तों  के  लिये  भी
 विपरीत  श्रादर्श  उपस्थित  करेगा

 इन  शब्दों  के  साथ  शाप  से  निवेदन  हैं
 कि  केन्द्रीय  विश्वविद्यालय  भ्रनुदान  आयोग
 ने  जो  झपना  यह  प्रतिवेदन  प्रस्तुत  फिया  हैं
 उसको  इन  बातों  को  ध्यान  में  रखते  हुए
 कार्यान्वित  करने  का  प्रयत्न  करें



 Motion  re: 2445

 Shri  Hem  Barua  (Gauhati):  Mr.
 ‘Chairman,  Sir,  in  spite  of  the  anxiety
 of  the  University  Grants  Commission,
 higher  education  in  this  country
 sprawls  in  an  unplanned  way  and
 new  universities  are  being  born,  it  is
 a  fact  in  a  very  haphazard  way
 possibly  to  satisfy  the  region-
 al  egoes.  The  lamentable  thing
 is,  while  the  University  Grants  Com-
 mission’s  report  always  makes  a
 reference  to  this,  on  the  other  hand,
 it  has  not  been  able  to  establish  any
 ‘co-ordinated  pattern  for  the  establish-
 ment  of  universities  in  this  country.
 This  haphazard  establishment  of
 universities  in  an  unplanned  way,
 without  any  plan  or  without  an  eye
 to  the  national  needs  of  the  people,
 will,  I  am  confident,  lead  to  a  sort  of
 chaotic  condition  in  the  field  of  higher
 education.  Therefore,  I  say  that  the
 University  Grants  Commission  must
 have  a  co-ordinated  pattern  and,  if
 necessary,  must  make  a  survey  of  the
 educational  and  socio-economic  needs

 -of  the  country  and  plan  ‘he  establish-
 ment  of  universities  in  that  particular
 way.

 This  is  also  true:  that  university
 education  must  have  certain  aims

 ‘and  these  aims  cannot  be  achieved
 if  we  throw  open  the  portals  of  the
 universities  to  students  of  indifferent
 aptitude  or  of  indifferent  merit.  This
 is  a  fact.  This  has  been  mentioned
 in  the  report.  What  happens  in  this
 country?  The  universities  are  a  sort
 of  caravanserai,  over-populated,  of
 course  and  the  students,  after  comp-
 letion  of  their  secondary  education,
 gate-crash  into  the  universities  only
 because  of  the  fact  that  they  do  not
 have  anything  else  to  do.  They  do
 not  have  any  pre-occupation  and  our
 education  at  the  post-secondary  level
 is  not  planned.  So,  the  university  is
 the  only  waiting  place  for  him.
 This  has  led  to  very  dangerous  results
 and  lowering  of  standards.  The
 determination  of  standards  is  almost
 an  ‘impossibility.  The  University
 Grants  Commission  has  not  planned
 out  any  determination  of  standards
 and  it  has  not  adopted  any  concrete

 :and  effective  methods  for  the  raising

 AUGUST  12,  960  Report  of  2446
 University  Grants

 Commission
 of  standards.

 For  instance,  Dr.  Deshmukh,  the
 Chairman  of  the  UGC,  recently
 addressed  a  Vice-Chancellors  con-
 ference  at  Poona.  He  said  the  Indian
 universities  are  of  a  lower  standard
 and  they  are  inadequate,  Inadequate
 they  are  not,  but  the  lower  standard
 is  a  fact.  But  I  do  not  want  people  at
 the  helm  of  affairs  telling  the  country
 that  university  education  is  poor
 without  adopting  any  measures  to
 improve  educational  standards  in  the
 country.  That  is  one  thing  I  do
 not  particularly  like.

 Another  thing  pains  me  very  much
 in  this  respect.  Since  independence,
 we  have  seen  that  we  have  appointed
 so  many  committees  and  commissions
 in  order  to  suggest  ways  and  means
 for  a  radical  change  of  the  educational
 pattern  in  this  country  and  we  have
 also  sent  delegations  abroad  in  order
 to  study  educational  systems  in  foreign
 countries,  so  that  our  educational
 system  might  profit  and  benefit  by  it.
 But  the  unhappy  thing  is,  in  spite  of
 these  committees  and  commissions,
 our  education  has  not  advanced  the
 least.  It  is  in  the  same  old  ruts  that  it
 used  to  be.  This  also  makes  us  appre-
 hensive.  We  talk  of  improvement  of
 education;  we  appoint  committees  and
 commissions;  yet,  our  education  is  in
 the  old  standard  and  enjoys  the  old
 status.  It  is  a  very  painful  experi-
 ence.

 There  is  a  proposal  to  have  admis-
 sion  tests  for  the  universities.  The-
 oretically  it  is  a  very  good  principle
 and  commendable.  But  is  it  possible
 in  the  country  in  the  context  of  con-
 ditions  obtaining  here?  What  hap.
 pens  after  the  post-secondary  stage?
 After  they  complete  the  secondary
 stage,  the  students  do  not  have  any
 other  avenues  of  occupation,  There-
 fore,  my  suggestion  is,  avenues  of
 occupation  in  the  post-secondary  stage
 must  be  made.  Attempts  must  be
 made  to  absorb  the  students  in  tech-
 nical,  industrial  and  polytechnic  ins-
 titutes,  so  that  the  rush  or  overcrowd-
 ing  in  the  universities  can  be  resolv-
 ed  in  the  interest  of  the  universities
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 themselves  and  in  the  interests  of
 university  education  and  the  main-
 tenance  of  university  standards.

 Unless  education  is  linked  up  with
 the  social  needs  of  the  nation,  it  is
 bound  to  be  haphazard  and  slipshod.
 Education  must  have  a  pole  star  to
 guide  its  destiny.  But  when  I  read
 the  UGC’s  report,  I  do  not  find  a  pole
 star  guiding  university  education.  So
 far  as  the  UGC  is  concerned,  where
 is  that  pole  star?  Where  do  they
 ‘want  to  take  the  country?  What  type
 or  standard  of  education  they  want  to
 Bive  to  this  country?

 Another  point  I  want  to  mention  is
 this.  The  responsibility  of  providing
 higher  education  as  such  rests  on  the
 shoulders  of  the  Government  no
 doubt.  But  this  country  has  a  history
 of  voluntary  organisations,  people
 ‘coming  forward  with  financial  help;
 they  come  forward  with  finances  in
 -organising  institutions.  But  the  lot  of
 ‘the  teachers  belonging  to  these  insti-
 tutions  is  a  very  poor  and  hard  lot.
 I  must  congratulate  the  University
 Grants  Commission  for  drawing  up
 an  increased  salary  scale  for  teachers
 of  these  institutions  and  for  coming
 forward  to  share  50  per  cent  of  the
 financial  responsibility  with  the  State
 Governments.  This  is  a  very  com-
 mendable  thing  that  the  UGC  pro-
 poses  to  do.  But  the  pity  is,  thus  far
 only  one  State  Government  has  come
 forward  to  comply  with  this  proposal
 of  the  UGC.  This  proposal  of  the
 UGC  was  in  cold  storage  for  the  last
 four  years  or  so  and  it  is  only  the
 ‘West  Bengal  Government  that  has
 come  forward  to  comply  with  this
 proposal.

 Two  other  States—Andhra  and
 ‘Mysore—have  also  come  up  with  their
 proposals,  but  what  are  their  pro-
 posals?  They  do  not  want  to  ‘share
 the  responsibility  of  the  other  50  per
 cent  of  the  financial  allocation  entire-
 ly.  They  want  to  share  it  with  the
 colleges.  But  these  are  colleges  run
 ‘or  organised  by  the  people  themselv-
 es.  These  institutions  are  invariably
 poor.  Their  fund  position  is  poor.
 Now  for  the  State  Government  to  say
 like  this  is  a  very  difficult  thing.
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 There  is  another  thing.  There  are

 certain  State  Governments  and  you
 will  be  taken  aback  to  hear  that  they
 want  to  superimpose  conditions  on
 the  teachers  for  making  the  50  per
 cent  contribution  towards  the  increas-
 ed  salary  scale  of  the  teachers.  I
 know  of  a  particular  State  Govern-
 ment  that  wants  to  superimpose
 conditions  like  this.  The  State  Gov-
 ernment  say,  “If  you  want  to  enjoy
 the  benefit  of  the  UGC  pay  scale  and
 if  we  have  to  make  50  per  cent  con-
 tribution,  you  must  allow  yourselves
 to  be  governed  by  the  Government
 servants  conduct  rules.”  The  teacher
 is  the  fly-wheel  of  the  educational
 machinery  and  education  can  flourish
 only  in  an  atmosphere  of  freedom.
 Once  conditions  are  sought  to  be
 imposed  on  the  teachers,  these  people
 try  to  sap  the  vitality  of  the  free  at-
 mosphere  of  education.  Education
 cannot  flourish  in  a  dissipated  atmos-
 phere  like  that.  I  do  not  want  to
 dilate  on  this  point  any  longer.

 In  the  report  of  the  UGC  on  stu-
 dent  indiscipline,  I  find  there  is  an
 over-simplification  of  the  problem.
 An  attempt  is  made  to  lay  the  blame
 entirely  at  the  door  of  the  political
 parties.  I  do  not  want  political  par-
 ties  to  intervene  in  educational  insti-
 tutions.  I  do  not  want  political  par-
 ties  to  consider  that  universities  and
 colleges  are  the  recruiting  grounds
 for  them  for  future  membership  of
 the  party.  But  at  the  same  time,
 there  is  another  thing,  a  dissipating
 influence,  as  a  result.  This  has  gone
 so  much  into  the  heads  of  the  stu-
 dents  that  they  have  rather  given  up
 taking  interest  even  in  the  political
 currents  and  cross-currents  of  the
 country.

 I  think  a  man  can  love  his  country
 and  be  a  real  patriot  only  if  he  is
 affiliated  to  a  political  party.  No
 man  without  affiliation  to  any  politi-
 cal  party  is  a  real  patriot.  I  have
 found  that  the  politically  conscious
 students  are  the  most  disciplined  stu-
 dents  also.  I  admit  that  treating  uni-
 versities  as  recruiting  grounds  for
 future  membership  of  political  parties
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 the  students  must  lose  interest  in  the
 political  currents  and  cross-currents
 of  the  country;  they  must  live  as  pat-
 riots.  That  is  what  I  feel.

 Another  thing  I  want  to  mention  is
 the  largeness  or  bigness  of  the  col-
 leges.  For  instance,  in  Calcutta,
 there  are  colleges  with  6,000  students
 on  the  rolls.  There  is  one  particular
 college  with  15,000  students  on  its
 rolls.  Because  of  this  rather  huge
 size  of  these  institutions,  students  do
 not  have  loyalty  to  the  institutions
 and  loyalty  to  the  teachers  as  such.
 Unless  and  until  the  students  have
 loyalty  to  the  institutions  and  to  the
 teachers,  this  lack  of  loyalty  cuts  at
 the  roots  of  university  education.
 Therefore,  there  is  an  attempt  on  the
 part  of  the  UGC  to  provide  physical
 amenities  to  the  students.  But  that  is
 not  enough.  There  must  be  physical
 amenities,  moral  amenities  and  at  the
 same  time,  social  conditions  must
 improve,

 In  undeveloped  countries  like  India,
 the  youth  is  bound  to  be  impassioned,
 because  he  wants  speedy  progress  in
 the  country  and  when  he  finds  there
 is  no  speedy  progress  in  the  country,
 there  is  indiscipline.  This  indisci-
 pline  among  students  is  a  world-hap-
 nomenon  in  the  sense  that  it  is  a  phe-
 nomenon  in  every  undeveloped  coun-
 try  as  much  as  it  is  a  phenomenon  in
 India.  He  wants  progress  to  be  rapid
 and  when  he  sees  that  it  is  not  so,  he
 loses  confidence  in  the  people  at  the
 helm  of  affairs.  That  is  why  there  is
 so  much  of  indiscipline  among
 students,  Of  course  this  is  not  the  only
 factor;  there  are  so  many  factors.  All
 these  factors  have  to  be  considered,  a
 proper  analysis  made  and  planning
 done,  so  that  standards  and  discipline
 may  improve  among  the  students  of
 our  country.

 श्री  ब्रजराज  सिह  :  सभापति  महोदय,
 यह  रिपोर्ट  यूनिवर्सिटी  ब्ान्ट्स  कमीशन
 एक्ट  के  मातहत  दी  जाती  है  7  इस  एक्ट  की
 घारा  १२  में  उन  कतंव्यों  भौर  श्रधिकारों
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 की  चर्चा  की  गई  है,  जो  यूनिवर्सिटी  ग्रान्ट्स
 कमीशन  को  प्राप्त  हें  ।  इस  घारा  की  सारी
 व्यवस्थायें  पढ़ने  के  बाद  में  इस  परिणाम  पर
 पहुचा  हूं  कि  यूनिवर्सिटी  ग्रान्टूस  कमीशन
 ने  जो  दो  सिफारिशें  की  हैं,  जोकि  हिन्दुस्तान
 के  भविष्य  के  लिये  बहुत  ही  महत्वपूर्ण  हैं,
 उसे  उन  का  कतई  अधिकार  नहीं  हैँ  ।  एक
 सिफ़ारिश  यह  हँ  कि  विश्वविद्यालयों  में
 प्रवेश  को  रोका  जाये-प्रवेश  उन  लोगों  का
 किया  जाये,  जो  किसी  एक  खास  स्तर  के
 लोग  हैं  पढ़ाई-बिखाई  में,  जिन  के  एक
 विशेष  स्तर  तक  माक्‍्स  आये  हैं  और  बाकी
 लोगों  को  विश्वविद्यालय  में  प्रवेश  न  दिया
 जाये  ।  दूसरी  सिक़ारिश  में  यूनिवर्सिटी  ग्रांट्स
 कमीशन  ने  यह  कहते  हुए  कि  वह  राजनैतिक
 समस्या  नहीं  उ,  उस  को  एक  राजनैतिक
 समस्या  बनाने  की  कोशिश  की  हूँ  ।  पेज  १६
 पर  कहा  गया  है--

 “We  should  like  to  emphasise
 that  the  medium  of  instruction  is
 an  academic  and  not  a  political
 question  and  that  any  change
 that  may  be  considered  necessary
 should  be  introduced  only  after
 full  accord  on  the  matter  with
 the  universities.”

 मेरा  निवेदन  हूँ  कि  ये  दोनों  सिफ़ारिशें
 यूनिवर्सिटी  ग्रा  टूस  कमीशन  अपने  अधिक,  र-
 क्षेत्र  से  बहर  जा  कर  कर  रहा  ह  ।  इस
 एक्ट  के  मातहत,  जो  इस  माननीय  सदन  ने
 बनाया,  यूनिवर्सिटी  ग्रान्ट्स  कमीशन  को  इन
 दोनों  समस्याओं  में  से  किसी  समस्या  पर  भी
 कोई  इस  तरह  के  निश्चय  लेने  का  या  सिंफ़ा-
 रिश  करने  का  अधिकार  नहीं  है  ।  दफ़ा  १२
 में,  जिस  में  यूनिवर्सिटी  ग्रान्ट्स  कमोशन  के
 फंक्यान्ज  का  ज़िक्र  किया  गया  है,  पहले  यह
 कहा  गया  है--

 ‘It  shall  be-the  general  duty
 of  the  Commission  to  take  in  con-
 sultation  with  the  universities  or
 other  bodies  concerned  all  such
 steps  as  it  may  think  fit  for  the:
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 promotion  and  co-ordination  of
 university  education  and  for  the
 determination  and  maintenance  of
 standards  of  teaching,  examina-
 tion  and  research  in  universities
 and  for  the  purpose  of  perform-
 ing  its  functions  under  this  Act.
 The  Commission  may.....,

 ge  के  बाद  ही  ग्रांट  दी  जा  सकतो  है,  जांच
 पड़ताल  कर  सकते  हें  ।  ये  सब  बातें  उस  में
 आती  हैं  ।  और  श्रन्त  में  आता  है  :--

 ,..perform  such  other  func-
 tions  as  may  be  prescribed  or  as
 may  be  deemed  by  the  Commis-
 sion  for  advancing  the  cause  of
 higher  education  in  India  or  as
 may  be  incidental  or  conducive
 to  the  discharge  of  other  func-
 tions.”

 कहीं  पर  भी  निश्चित  रूप  से  यह  नहीं
 कहा  गया  है  कि  यूनिवर्सिटी  ग्रांट्स  कमिशन
 मीडियम  आफ  कंस्ट्रक्शन  के  बारे  में,  शिक्षण
 के  माध्यम  के  बारे  में  कोई  निश्चय  लेगा  ।
 न  ही  कहीं  यह  बताया  गया  है  कि  यह  कमिशन
 यह  तय  करेगा  कि  हिन्दुस्तान  के  किन  लोगों
 को  यूनिवर्सिटी  शिक्षा  पाने  का  हक  है,  किन
 लोगों  को  नहीं  है  ।  मेरा  निवेदन  है  कि कमिशन
 अपने  अधिकार  क्षेत्र  क ेबाहर  जा  कर  यह  सब
 कुछ  कर  रहा  है  ।  में  समझता  हुं  कि  इस  सब
 चीज़  के  पीछे  निहित  स्वार्थ  है,  और  उन
 को  कायम  रखने  की  कोशिश  की  जा  रही  है  ।

 अभी  हाल  ही  में  आप  जानते  हैं  कि
 गुजरात  विश्वविद्यालय  के  उपकुलपति  ने
 अपने  पद  से  इस्तीफा  दे  दिया  है  ।  मैं  शिक्षा
 मंत्री  से  जानना  चाहता  हूं  कि  इस  इस्तीफे
 के  पीछे  क्‍या  रहस्य  है,  क्यों  उन्होंने  त्यामपत्र
 दिया  है  ?  कहा  यह  जाता  है  और  वहां  के  जो
 मुख्य  मंत्री  हैं  उन्होंने  भी  इस  की  पुष्टि  की
 है,  इस  की  व्याख्या  की  है  कि  दस  साल  उस
 विश्वविद्यालय  को  स्थापित  हुए  हो  गये  हैं
 और  इस  को  स्थापित  करने  का  मुख्य  उद्देश्य
 यही  था.  कि  वहां  पर  शिक्षा  गुजराती  के
 माध्यम  से  दी  जायगी  लेकिन  .अभो  तक  भी
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 ऐसा  सम्भव  नहीं  हो  सका  है  श्रौर  श्रब  जब  वह
 उपकुलपति  गुजराती  लाना  चाहते  थे  तो

 ऐसा  न  कर  सकने  के  विरोध  में  उन  को
 इस्तीफा  देना  पड़ा  है  ।  आज  भी  यह  कहा
 जाता  है  कि  गुजराती  भाषा  के  अन्दर  पुस्तकें
 प्रकाशित  नहीं  की  जा  सकी  हैं,  इस  वास्ते

 वहां  पर  अंग्रेजी  को  शिक्षा  का  माध्यम
 कायम  रखना  जरूरी  है  ।  में  समझता  हुं  कि

 यह  एक  ऐसी  दलील  है,  यह  एक  ऐसी  परिधि

 है  जिस  में  पड़  कर  हम  कभी  भी  बाहर  नहीं
 निकल  सकते  हैं  ।  जब  तक  किसी  भाषा  को
 शिक्षा  का  माध्यम  घोषित  नहीं  किया  जाता

 है  तब  तक  उस  में  पुस्तकें  प्रकाशित  होने  का
 सवाल  ही  नहीं  उठता  है  1  कोई  लेखक,  कोई
 विचारक  उस  में  पुस्तकें  लिखना  नहीं  चाहेगा
 क्योंकि  आखिर  उपदेश  देने  मात्र  के  लिये  ही
 तो  पुस्तकें  नहीं  लिखी  जाती  हैं,  उस  का  पेट

 होता  है  जिसे  उसे  भरना  होता  है,  उस  को
 रोटी  की  जरूरत  होती  है  ।  में  पूछना  चाहता
 हूं  कि  दस  साल  के  अन्दर  जब  से  यूनिवर्सिटी
 ग्रांट्स  कमिशन  नियुक्त  हुमा  है,  उस  ने

 गुजरात  विश्वविद्यालय  को  कोई  ग्रांट  इस
 काम  के  लिये  दी  है  कि  वह  गुजराती  भाषा
 में  पुस्तकें  प्रकाशित  करवाये  ।

 सभापति  महोदय,  पिछले  साल  में  ने
 आप  का  ध्यान  इस  ओर  आकर्षित  किया
 था  और  शिक्षा  मंत्री  की  सेवा  में  निवेदन  किया
 था  कि  गुजरात  विश्वविद्यालय  और  सागर
 विश्वविद्यालय,  ये  दो  ही  ऐसे  विश्वविद्यालय
 हैं  जिन  को  कि  बहुत  कम  ग्रांट  दी  गई  है  श्र
 यह  इसलिये  कि  इन  दोनों  में  हिन्दुस्तान  की
 भाषाओं  को  शिक्षा  का  माध्यम  रखने  का
 विचार  व्याप्त  है  ।  दस  साल  तक  कोई  ग्रांट
 नहीं  दी  जाती  है  इस  के  लिये  कि  वह  गुजराती
 भाषा  में  पुस्तकें  प्रकाशित  करवा  सके  और
 आज  यह  कह  कर  कि  क्योंकि  गुजराती
 भाषा  में  पुस्तकें  नहीं  हैं  इसलिये  हम  वहां  पर
 गुजराती  भाषा  को  माध्यम  नहीं  बना  सकते
 हें,  अ्रंग्रेज़ी  को  माध्यम  बनाये  रखा  जा  रहा  है
 जब  किसी  विश्वविद्यालय  के  उपकुलप
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 [at  अजराज  सिंह]
 इस  के  विरोब  में  इस्तीफा  देना  पड़ता  है
 तो  मे  समझता  हुं  कि  यह  एक  बड़े  ही  खेद
 की  बात  हो  जाती  है  1  में  समझता  हूं  कि  जो
 कतंव्य  इस  यूनिवर्सिटी  ग्रांट्स  कमिशन
 का  होना  चाहिये  था  उस  को  इस  ने  नहीं
 निभाया  है,  उस  में  यह  बहुत  बुरी  तरह
 से  विफल  रहा  है  t

 इस  ने  एक  बात  ऐसी  की  है  जिस  का
 सभी  को  स्वागत  करना  चाहिये  और  सभी
 स्वागत  करते  हैं  ।  इस  का  ज़िक्र  भी  किया
 गया  है  और  कहा  गया  है  कि  .उत्तर  भारत
 में  दक्षिण  भारत  की  भाषाओं  का  अध्ययन
 करने  के  लिये  उस  ने  व्यवस्था  कर  दी  है।
 साथ  ही  यह  भी  कहा  गया  है  और  भी  दूसरे
 विश्वविद्यालयों  में  दक्षिण  भारत  की  भाषाओं
 का  अध्ययन  करने  की  व्यवस्था  की  जा  रही
 है  ।  यह  ऐसी  चीज़  है  जिस  का  स्वागत  किया
 जाना  चाहिये  क्प्रोंकि  हिन्दुस्तान  की  एकता
 कायम  रखने  का  इस  के  अलावा  दूसरा  कोई
 साधन  नहीं  हो  सकता  है  1  यह  जरूरी  है  कि
 हिन्दुस्तान  की  जितनी  भी  भाषायें  हैं  उन  के
 प्रति  हर  हिन्दुस्तानी  को  प्रेम  हो,  चाहे  वह
 तमिल  हो,  चाहे  मलयालम  हो,  चाहे  कन्नड़
 हो,  चाहे  बंगला  हो  चाहे  कोई  और  भाषा
 हो,  पंजाबी  हो,  उड़िया  हो,  असभी  हो  हर
 एक  भारतीय  भाषा  का  विकास  करना  हमारा
 प्रमुख  कर्तव्य  है  |

 मुझे  अफसोस  के  साथ  कहना  पड़ता  है
 कि  सिर्फ  एक  बात  को  छोड़  कर  इस  कमिशन
 ने  जो  कोई  कार्य  भी  किये  हैं,  जो!  कोई  कार्र-
 वाइयां  भी  की  हैं  ऐसी  की  हैं  जो  हिन्दुस्तान  की
 भाषाओं  को  पीछे  खदेड़ने  में  ही  सहायक  होती
 हैं,  आगे  ले  जाने  में  सहायक  नहीं  होती  हैं  ।
 यह  दलील  नहीं  दी  जा  रुकती  है  कि  हम  भारतीय
 भाषाओं  में  इसलिए  शिक्षा  नहीं  दे  सकते  हैं
 कि  उनमें  किताबें  नहीं  हैं  -  इस  दलील  को  में
 मानने  के  लिए  तैयार  नहीं  हूं  ।  यह  खराब  प्रवृत्ति
 है।  जो  अध्यापक  हैं,  जो  प्रोफेसर  हैं,  वे  कौन  हैं  ?
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 वे  यहीं  के  लोग  तो  हैं  ।  वे  अंग्रेज़ी  भाषा  वेः  बजाय
 देशी  भाषाओं  में  आसानी  से  लड़फों  को  पढ़ा
 सकते  हैं  a  प्रश्न  आज  यह  नहीं  है  कि  पुस्तकें
 नहीं  हैं  ।  प्रश्न  तो  यह  है  कि  कुछ  निहित  स्वार्थ

 हैं  हिन्दुस्तान  में  जो  हिन्दुस्तान  में  एक  ऐसी  भाषा
 को  कायम  रखना  चाहते  हैं  जो  आज  भी
 हिन्दुस्तान  में  एक  फी  सदी  से  ज्याद।  लोग  न
 जानते  हैं  और  न  ही  पढ़  सकते  हैं  .  यह  भी  तब
 जबकि  इसको  पढ़ाते  हुए  डेढ़  सौ  साल  हो
 गये  हैं  -  मुझे  अफसोस  होता  है  श्राज  भी  यह
 देख  कर  कि  आज  से  ३६  साल  पहले  गांधी  जी
 ने  जो  बात  कही  थी,  उनके  पद-चिह्नों  पर
 चलने  वाले  लोग  ही  उसको  भूल  गये  हैं  ।  शिक्षा
 मंत्री  महोदय  को  तो  अंग्रेजी  से  इतना  प्रेम  है
 कि  इस  सदन  में  अगर  कोई  हिन्दी  में  सवाल
 पूछा  जाता  है  तब  भी  उसका  जवाब  वह  अंग्रेजी
 में  ही  देते  हैं

 डा०  ब०  लाग  श्रीमाली  :  मैने  उसका
 जवाब  हमेद्या  हिन्दी  में  दिया  है  -  आप  बिल्कुल
 गलत  बात  कहते  हैं  !

 श्री  ब्रज ताज  सिह  :  आज  की  ही  बात  है
 आपने  जवाब  अंग्रेजी  में  दिया  है  ।  श्राज  की
 कारंवाई  को  ही  अगर  आप  देख  लें  तो  आपको
 इसका  पता  चल  जायेगा  ।

 थी  दाजपंयो  :  आगे  हिन्दी  में  देंगे  ।

 श्री  ब्रज जज  सिंह  :  यह  कोई  बड़ी  शिकायत
 नहीं  है,  यह  तो  एक  बहुत  छोटी  सी  शिकायत
 है  ।  इस  पर  फोई  एतराज़  नहीं  करता  कि
 आप  अंग्रेजी  में  देते  हैं।  लेकिन  में  कहना  चाहता
 हं  वि  एव  दृप्टिकोंग  बन  गया  है  और  वह
 दृष्टिफोग  यह  है  कि  अगर  हम  भ्रंग्रेजी  में  हो
 बोजेंगे  तो  समझा  जायेगा  कि  हम  पढ़े  लिखे  हैं,
 हम  सम्प  हैं  हम  ज्यादा  जानते  हैं  ओर  ग्रगर
 भारतोय  भाषाओं  में  बोला  जायेगा  तो  समझा
 जायेगा  कि  हम  पढ़े  लिखे  नहीं  हैं,  सम्य  नहीं  हैं,
 समझदार  नहीं  हैं  ।  मैं  निवेदन  करता  हूं  कि
 सारी  रिपोर्ट  से  यह  बू  टपकती  है  कि  अंग्रेजी
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 हमेशा  के!  लिए  कायम  रखना  वे  चाहते  हैं  ।
 इस  कमिशन  को  यह  कहने  की  तब  हिम्मत  होती
 है  जबकि  टाप  के  लोग,  चोटी  ८7  लोग  यह  आवाज
 उठाते  हैं  कि  अंग्रेजी  तब  तक  बनी  रहेगी  जब
 तक  कि  एक  भी  झादमी  हिन्दुस्तान  का  चाहेगा
 कि  अंग्रेजी  बनी  रहनी  चाहिये  ।  मुझे  पूरा
 विश्वास  है  कि  श्री  फ्रैंक  एन्थनी  जब  तक  रहेंगे
 या  जब  तक  उन+  जैसे  लोग  रहेंगे,  वह  हमेशा
 यह  चाहते  रहेंगे  कि  हिन्दुस्तान  से  कभी  अंग्रेजी
 न  जाये  ।  मैं  कहना  चाहता  हूं  कि  इस  तरह  का
 यूनिवर्स्टी  ग्रांटुन  कॉमिदान  जोकि  हिन्दुस्तान
 की  भावनाश्रों  का  निरादर  करता  है,  उसको
 डिसाल्व  किया  जाना  चाहिये,  उसको  भंग
 किया  जाना  चाहिये  ।  आज  वक्‍त  आ  गया  है
 जबकि  डिन्दुस्तान  की  परिस्थितियों  को  देखते

 हुए,  हिन्दुस्तान  की  पृष्ठभूमि  को  देखते  हुए
 हम  इस  कमिशन  का  निर्माण  करें  ।  ऐसे  कमिशन
 की  हमें  जरूरत  नहीं  है  जो  कि  प्रतिक्रियावादी
 नीतियों  को  ले  कर  चलता  हो  ।  ऐसी  बातों  से
 हिन्दुस्तान  में  विश्वविद्यालयों  की  शिक्षा  को
 हानि  पहुंचती  है,  उसफों  भ्रवनति  होतो  है  ।
 इससे  उन्नति  नहीं  होंगी  ।

 दूसरी  एक  और  बात  है  जिसको  में  संक्षेप
 में  कहना  चाहता  हूं  |  यह  विश्वविद्यालयों  में
 प्रवेश  वे  सम्बन्ध  में  है  |  शिक्षा  मंत्री  ने उस  दिन'
 यकायक  यह  एलान  कर  दिया  कि  वह  इसके
 बारे  में  एक  निश्चय  पर  पहुंच  रहे  हैं  -  में  निवेदन
 करना  चाहता  हूं  कि  उस  निश्चय  पर  पहुंचने  से
 पहले  इस  पर  दस  बार  गम्भीरता  से  विचार
 कर  लिया  जाना  चांहिये  और  तब  निर्णय  किया
 जाना  चाहिये  कि  आप  क्या  करना  चाहते  हैं  ।
 आप  नहीं  चाहते  कि  सर्भी  को  यूनिवर्स्टीज  में
 दाखिले  दे  दिये  जायें  |  अगर  आप  दाखिला  नहीं
 देंगे  तो उनके  लिए  आप  ने  कोई  दूसरी  व्यवस्था
 कर  ली  है  ?  क्‍या  आप  उनको  टेक्‍्नीकल

 एजु  :शन  देंगे,  पेशेवर  'एजु शन  देंगे  या  जो
 बेकार  लोग  हैं  उनको  आप  काम  दिलायेंगे  ?
 इन  की  व्यवस्था  न  करके  आप  यह  कहना
 चाहते  हैं  कि  हम  उनको  विश्वविद्यालयी
 शिक्षा  नहीं  देंगे,  विश्वविद्यालयों  में  प्रवेश  नहीं
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 देंगे  ।  इस  तरह  की  नीति  प्रतिक्रियावादी  नीति
 होगी  इसस  एक  ही  वर्ग  वे;  विद्याथियों  को आप
 पढ़ा  सकेंगे  ।  मेरे  मित्र  श्री  गायकवाड़  ने  कहा  है
 कि  इससे  पिछड़ी  जातियों  वे!  लोग  आगे  नहीं
 आरा  सकेंगे  और  में  उनक  साथ  बिल्कुल  इसमें
 सहमत  हूं  ।  जो  पिछड़े  हुए  लोग  हैं.  जो
 परम्पराओं  से  पीछे  रहे  हैं  व ेइस  तरह  की  नीति
 अपनाने  से  कभी  भी  उन  लोगों  के  बराबर  नहीं
 पहुंच  सकते  हैं  जोकि  परम्पराओं  से  आगे  रदे  हैं
 ऐसे  विद्याथियों  को  कभी  भी  विश्वविद्यालयों
 में  प्रवेश  पने  का  मौका  नहीं  मिलेगा  1  अगर
 आप  हिन्दुस्तान  में  धमता  लाना  चाहते  हैं,
 अगर  आप  चाहते  है  कि  बराबरी  कायम  हो.
 अगर  आप  चाहते  हैं  कि  सोशलिस्टिक  पैठने
 आफ  सोसाइटी  कायम  हो  तो  आपको  इस
 नीति  को  बदलना  होगा  ।  इससे  हानि  पहुंचेगी,
 अवनति  होगी  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  यूनिवर्सिटी
 ग्रांट्स  कमिशन  की  नीति,  उसका  अमल,
 उसकी  कारंवाइयां  जो  रही  हैं  उनकी  ग्रच्छी
 तरह  से  जांच  पड़ताल  होनी  चाहिये,  छानबीन
 होनी  चाहिये  और  में  चाहता  हूं  कि सदन  अपनी
 यह  राय  प्रकट  करे  कि  इस  तरह  के  कमिशन  की
 जोकि  प्रतिक्रियावादी  नीतियों  को  ले  कर
 चलता  है,  उसकी  उसको  जरूरत  नहीं  है ।
 हमारे  माथुर  साहब  ने  कहा  कि  इसमें  ६०  साल
 के  ऊपर  के  लोग  हैं  ।  ऊपर  के  लोग  हैं  या  नीचे
 के  लोग  हैं,  अगर  वे  प्रतिक्रियावादी  लोग  है
 तो  उनसे  हमारा  काम  नहीं  चल  सकता  है  !
 आज  के  हिन्दुस्तान  की  पृष्ठभूमि  के  खिलाफ
 यह  कमिशन  जाता  है  और  इस  तरह  के  कमिशन
 को  भंग  किया  जाना  चाहिये,  तभी  हमारी  शिक्षा
 की  उन्नति  हो  सकती  है,  तभी  यूनिवर्सिटी  एजु-
 केशन  का  जो  सवाल  है,  वह  हल  हो  सकता  है  t

 स्वामी  "मानन्द  तं.र्थ  (औरंगाबाद)  :
 सभापति  महोदय,  यूनिवर्स्टी  ग्रांट्स  कमिशन
 की  रिपोर्ट  के  बारे  में  दो  तीन  बातें  में  सदन  के
 सामने  रखना  चाहता  हूं  ।  भ्रभी  हमारे  दोस्त
 श्री  ब्जराज  सिंह  ने  कुछ  एसी  बातें  कहीं
 जिनको  सुन  कर  में  हैरान  रह  गया  ।  वह  कहते
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 [स्वामी  रामानन्द  तीर्थ]
 हैं  कि इस  कमिशन  को  डिसाल्व  ही  कर  दिया
 जाय  ।  में  नहीं  समझता  कि  यह  कमिशन
 कौन  सी  एसी  गलती  कर  बैठा  है  कि  इसको
 डिसाल्व  ही  कर  दिया  जाय  और  आगे  चल
 कर  उसकी  उपयुक्तता  कोई  नई  रहने  वाली  है  ।
 मैं  बड़े  गम्भीर  शब्दों  में  कहना  चाहता  हूं  कि
 इस  कमिशन  ने  पिछले  चन्द  सालों  में  अपनी
 सूचनाओं  से,  अपने  विचारों  से,  जो  चालना
 शैक्षणिक  क्षेत्र  में  भारत  में  उन्होंने  दी  है,
 उससे  मैं  समझता  हूं  कि  उसने  बहुत  अच्छा
 काम  किया  है  और  उस  सब  के  लिए  यूनिवर्सिटी
 ांट्स  कमिशन  के  सदस्य  और  विशबकर
 उसके  जो  चेयरमैन  हैं,  वे  बधाई  के  पात्र  हैं  ।
 इसलिए  ऐसी  बात  कहना  कि  इसको  खत्म
 कर  दिया  जाय  ठीक  नहीं  है।  आखिर  कुछ
 संचालन  करने  वाली,  चालना  देने  वाली,
 प्ररणा  देने  वाली  कोई  न  कोई  बाडी  तो  होनी
 चाहिये  ।  आप  यह  कह  सकते  हैं  कि  उसमें
 एक  आदमी  ठीक  काम  नहीं  कर  रहा  है  तो
 उसे  हटा  देने  का  सवाल  उठ  सकता  है,  लेकिन
 यूनिवर्सिटी  नट्स  कमिशन  को  रद  किया
 जाय,  यह  एक  अजीब  सी  बात  है।  मैं  इतना
 ही  कहना  चाहता  हूं  ।

 श्री  बज  उज  सिह  :  में  एक  व्याख्या  कर
 दूं  ।  मैं  वर्तमान  कमिशन  को  भंग  करने  की
 बात  कह  रहा  हूं,  पूरी  संस्था  को  खत्म  करने
 की  बात  नहीं  कह  रहा  हूं  ।

 स्वानों  रामान-द  तोय :  दूसरी  बात  में
 माध्यम  के  बारे  में  कहना  चाहता  हूं  ।  यह
 सवाल  श्री  ब्रजराज  सिंह  ने  उठाया  कि  यूनि-
 वसिटी  ग्रान्द्स  कमिशन  को  यह  अधिकार
 नहीं  था  कि  वह  माध्यम  के  बारे  में  कुछ  कहे  ।
 मैं  समझत।  हुं  कि  यूनिवर्सिटी  ग्रान्ट्स  कमिशन
 को  क्री  शिक्षा  खास  कर  विश्वविद्यालयों
 की  जो  शिक्षा  है  उस  के  बारे  में  सोचने  का
 और  सूचना  देने  का  अधिकार  है  ।  माध्यम
 का  सवाल  भी  उस  में  उठता  है  इस  बारे  में
 मैं  अपना  निजी  अनुभव  भी  कहना  चाहता  हूं  ।

 क्षा  मंत्रालय  से  विनती  करना  चाहता
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 हूं  कि  जहां  तक  शिक्षा  के  माध्यम  का  सवाल  है,
 वह  अपनी  जिम्मेदारी  पर  पूरी  यूनिवर्सिटीज
 के  लिय  कोई  निश्चित  नीति  निर्धारित  करे  ।
 मैं  यह  इसलिये  कहता  हूं  कि  आटोनमी  के
 नाम  पर  हर  एक  यूनिवर्सिटी  अपने  अपने
 लिहाज  से,  जो  वाइस-चांसलर  जिस  वक्‍त  है,
 उस  के  दिमाग  में  जो  बात  आती  है,  वह  उस
 पर  जोर  देता  है।  इस  तरह  से  मीडियम  आफ
 इंस्ट्रक्शन  का  सवाल  हल  होने  वाला  नहीं  है  ।
 अगर  इस  तरह  से  यह  किया  जायेगा  तो
 केओस  के  सिवाय  कोई  और  चीज  पैदा  नहीं
 होगी  ।  आप  को  निश्चित  पालिसी  बना  कर
 इस  सम्बन्ध  में  तमाम  यूनिवर्सिटीज  का
 मार्गदर्शन  करना  है  |  यह  नहीं  हो  सकता  कि
 हर  एक  यूनिवर्सिटी  मनमाने  ढंग  पर  अपनी
 नीति  निर्धारित  करे  1  अभी  हाल  में  इस  मामले
 को  ले  कर  गुजरात  के  भ्रन्दर  एक  चीज  हो  गई  I
 मैं  किसी  खास  यूनिवर्सिटी  के  लिये  या  किसी
 खास  व्यक्ति  के  लिये  इशारा  नहीं  कर  रहा
 हूं  ।  लेकिन  इस  बारे  में  एक  निश्चित  बात  होनी
 चाहिये  ।  इस  सम्बन्ध  में  जो  प्रैक्टिकल  भ्रनुभव
 की  बात  है  वह  में  आप  के  सामने  रखना  चाहता
 हूं  ।  शिक्षा  मंत्री  जी  जानते  हैं  कि  मेरा  सम्बन्ध
 एक  इन्स्टिट्यूशन  से  है,  उन्होंने  उस  इन्स्टि-
 ट्यूशन  को  विजिट  भी  किया  है,  कई  सालों  से
 मैं  उस  से  करीब  का  सम्बन्ध  रखता  हूं  हायर
 एजुकेशन  के  मामले  में  v  मेरा  यह  अनुभव  है
 कि  जब  मातृ  भाषा  में  या  प्रादेशिक  भाषा  में
 शिक्षा  पा  कर,  सेकेन्डरी  स्टेज  पूरा  कर  के
 विद्यार्थी  यूनिवर्सिटी  में  श्राता  है  और  इंग्लिश
 मीडियम  से  उसे  पढ़ाया  जाता  है  तब  अंग्रेजी
 भाषा  को  समझने  के  लिये  उस  को  छ:  महीने
 से  ८५  महीने  लगते  हैं  ।  में  इस  में  कोई  एग्जैज-
 रेशन  नहीं  कर  रहा  हूं।  इस  के  लिये  मे  ने
 अपने  इन्स्टिट्यूशन  में  खास  प्रबन्ध  किया  है,
 ट्यूटर्स  रक्खे  हैं,  वह  उन  से  सम्भाषण  करते  हैं,
 तब  कहीं  जा  कर  वह  समझता  है  कि  प्रोफेसर
 क्या  कहरहा  है  ।  फिर  उस  को  अंग्रेज़ी  में  उत्तर
 देना  पड़ता  है  इम्तहान  में  ।  उस  के  लिये
 उस  को  दो  साल  चाहियें  ।  तो  जब  कि  पूरी
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 शिक्षा  प्रादेशिक  या  मातृ  भाषा  में

 हुई  तो  यूनिवर्सिटी  एजुकेशन  अंग्रज़ी  में
 ज्यादा  दिन  नहीं  चल  सकती  -।  में  समझता
 हूं  कि  जहां  तक  यूनिवर्सिटी  ग्रान्ट्स  कमिशन
 के  चेयरमैन  और  यूनिवर्सिटी  ग्रान्सट्‌  कमिशन
 के  खयाल  का  सवाल  है,  वह  यह  कहते  हैं
 कि  कुछ  मुद्दत  के  लिये  अंग्रज़ी  रहनी  चाहिये  ।
 एसा  जन्हों  ने  कभी  नहीं  कहा  कि  अंग्रज़ी
 यावच्चंद्र  दिवाकरो'  रहेगी  ।  यह  तो  हो  ही
 नहीं  सकता  ।  प्रैक्टिकल  तौर  पर  में  कहुंगा
 कि  आप  को  हा  मैनिटीज़  और  सायंस  को
 अलग  करना  पड़ेगा  |  अलग  अलग  ढंग  से
 श्राप  को  पालिसी  अख्त्यार  करनी  पड़गी
 और  चन्द  रोज  के  लिय  सायंस  के  बारे  में
 अंग्रज़ी  का  मीडियम  रखना  पड़ेगा  ।  इस
 में  कोई  हुज्जत  की  बात  नहीं  है  ।जो  चीज
 आवश्यक  फायदे  की  है  उसे  हमें  रखना
 चाहिय  a  हां,  ह्यू  मैनिटीज़  के  बारे  में  हमें
 नीति  दूसरी  रखनी  पड़गी  ।  मेरी  साफ  राय
 यह  है  कि  जब  मीडियम  श्राफ  इंस्ट्रक्शन
 प्रादेशिक  थाषा  है  सेकेन्डरी  स्टेज  में,  तो
 यूनिवर्सिटी  स्टेज  में  भी  जल्दी  से  जल्दी
 प्रादेशिक  भाषा  को  होना  चाहिये  ।  हिन्दी
 उस  की  जगह  नहीं  ले  सकती  क्योंकि  वह
 आफिशल  लैंग्वज  है,  यह  में  बड़ी  नम्रता
 से  कहना  चाहता  हूं  ।

 यहां  पर  एडमिशन्स  के  बारे  में  बहुत
 कुछ  कहा  गया  है  ।  में  भी  इस  खयाल  का  हूं
 कि  एडमिशन्स  के  ऊपर  इस  तरह  से  रोक
 नहीं  लगानी  चाहिये  ।  लेकिन  यूनिवर्सिटी
 ऑआान्ट्स  कमिशन  के  सामने  पेंच  यह  है  कि  उस
 को  स्टैन्डड्स  मेनटन  करना  है।  अगर  स्टैन्डड्स
 मेनटन  करना  है  तो  चीप  एडमिशन्स  नहीं  हो
 सकते,  हम  को  इस  को  भी  मानना  चाहिये  कि
 कहीं  न  कहीं  उसे  बैलेन्स  निश्चित  रूप  से
 करना  पड़ेगा  ।  इस  में  यूनिवर्सिटी  ग्रान्ट्स
 कमिशन  को  दोष  देने  की  जरूरत  नहीं  है,
 अगर  नहों  ने  इस  पर  पाबन्दी  लगाने  का
 सुझाव  दिया  है  तो  ।
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 तीसरी  बात  में  यूनियन्स  के  बारे  में

 कहना  चाहता  हूं  ॥  पोलिटिकल  पार्टीज
 के  बारे  में  श्री  हेम  बरुझा  ने  कहा  |  स्टडेन्टस
 यूनियनस  में  जब  तक  एलेक्शन्स  की  हवा
 चलती  है,  में  समझता  हूं  कि  वहां  डिसिप्लिन
 रखने  की  सम्भावना  कम  रह  जाती  है  ।  मेरा
 निजी  श्रनुभव  है  कि  पोलिटिकल  पार्टज़ि
 झ्ाज  कल  सब  जगह  काम  कर  रही  हैं  ।  यह
 एक  अजीब  बात  है  कि  जो  श्री  हेम  बरुआ  ने
 कहा  कि  विद्यार्थी  तब  तक  पैट्रियाटिक  नहीं
 हो  सकते  जब  तक  व  किसी  न  किसी  पोलि-
 टिकल  पार्टी  से  सम्बन्धित  न  हों  ।  यह  एक
 झजीब  सा  खयाल  है  ।  जब  कभी  पोलिटिकल
 पार्टीज  स्टूडन्ट्स  में  घुसती  हैं  तो  वह  पैट्रिया-
 टिक  नहीं,  केआटिक  और  सबवर्सिव  एलिमेंट
 बन  जाते  हैं  ।  आज  एक  ज्वायेंट  एग्रिमेंट
 होना  चाहिये  कि  कोई  पोलिटिकल  पार्टी
 की  हैसियत  से  स्टूडेन्ट्स  के  साथ  कोई
 सम्बन्ध  नहीं  'रक्‍्खेगी  ।  पोलिटिकल  पार्टीज़
 के  आफिसजुं  हमारे  होस्टलों  में  फंक्शन  करते
 हैं  तो  वहां  डिसिप्लिन  कसे  रह  सकती  है  ?
 यह  बात  तो  सभी  पोलिटिकल  पार्टीज्ञ  को
 माननी  चाहिये  कि  जहां  तक  स्टूडेंट  वर्ल्ड
 का  सम्बन्ध  है,  उस  से  किसी  को  कोई  वास्ता
 न  रहे  ।  आज  पोलिटिकल  कांशसनेस  बढ़
 रही  है,  डिबेट  होते  हैं,  डिस्कशन  होते  हैं,
 प्रोफेसर्स  रहते  हैं  -  में  अपने  इन्स्टिट्यूशन  की
 बात  कहता  हूं,  वहां  पर  में  ने  यह  नियम
 बनाया,  कोई  भी  जा  कर  वहां  देख  सकता
 है,  वहां  फ्रीडम  आफ  स्पींच  है,  फ्रीडम  आफ
 एक्स्प्रशन  है  और  जो  भी  पोलिटिकल  आइ-
 डियालोजीज़  हैं  व  बहुत  साइंटिफिकली  वहां
 बतलाई  जाती  हैं  और  स्टूडेंट्स  को  आजादी
 रहती  है  कि  जब  वें  मैच्योर  हो  जायें  तो
 अपनी  अपनी  इच्छा  के  अनुसार  वह  अपनी
 झ्ाइडियालोजी  को  चूज  कर  सकते  हैं  ।

 अभी  एफिलिएटड  कालेजेज़  के  बारे  में
 एक  दोस्त  ने  कहा  कि  उन  की  माली  हालत
 बड़ी  भ्रसमाघानकारक  है,  प्ननसैटिस्फैक्टरी
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 है  ।  उन  पर  ज्यादा  बोझ  नहीं  डालना  चाहिये  |
 वहां  पर  वेलपेड  स्टाफ  हो,  इस  में  कोई  श्ापत्ति
 नहीं  हो  सकती,  लेकिन  शिक्षण  के  लिय  जब
 भाप  हायर  एजुकेशन,  सेकेन्डरी  एजुकेशन
 को  नान-आफिशल या  प्राइवट  एफर्ट  में  दाखिल
 करना  चाहते  हैं  तो  हमेशा  सम्पत्ति  और  घन
 की  बात  आने  वाली  है  में  एसा  समझता
 हूं  कि  शिक्षा  के  क्षत्र  में  जो  काम  करते  हैं,
 देश  के  विकास  में  उन  की  मेन्टेलिटी  एसी
 होनी  चाहिये  कि  उन  के  अन्दर  कुछ  मर्यादा
 में  त्याग  की  भावना  हो  ।  अगर  उन  को
 अनलिमिटेड  तन्ख्वाह  देने  का  स्टेन्डड  रक्खा
 जाय  तो  यह  एक  ग्रसम्भव  बात  है  और  गवर्नमेंट
 इस  में  किसी  हद  तक  हाथ  बटा  सकेगी,  इस
 में  मुझ  सन्देह  है  ।

 आखिर  में  में  संस्कृत  के  बारे  में  कहना
 चाहता  हूं  कि  हमारे  पाठ्यक्रम  में  उस  को
 झचइंय  स्थान  मिलना  चाहिय  |  जब  तक  यह
 नहीं  होता  तब  तक  हम  अपनी  भारतीयता
 को  कायम  नहीं  रख  सकते  ।  इसलिय  आज  भी
 झावश्यक  है  और  कल  भी  आवश्यक  रहेगा  कि
 संस्कृत  एक  आवश्यक  भाषा  की  तरह  भारत
 में  रहे  ।  में  यह  नहीं  कहता  कि  मुसलिम  भाई
 जो  हैं  वें  भी  इस  को  पढ़ें,  लेकिन  मैं  निजी
 अनुभव  से  कहता  हूं  कि  में  जब  विद्यार्थी  था
 हाई  स्कूल  में  तो  मेरे  क्लास  में  एक  मुसलिम
 विद्यार्थी  था  जिस  की  सेकेन्ड  लैंग्वेज  संस्कृत
 थी  और  इम्तहान  में  वह  फस्ट  आता  था  ।
 इसलिय  संस्कृत  भाषा  की  शिक्षा  अनिवार्य
 कर  दी  जाय  तो  अच्छा  है  ।
 Shri  Kalika  Singh  (Azamgarh):

 -Sir,  I  want.  five  mtnutes.
 Mr.  Chairman:  Shri  Achar.

 Shri  Achar  (Mangalore):  Mr.  Chair-
 man,  Sir,  at  the  outset  I  would  like
 to  draw  the  attention  of  the  hon.
 Minister  and  also  of  the  University
 Grants  Commission  to  a  particular
 Point  relating  to  my  State  which
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 affects  higher  education  in  Sanskrit.
 It  has  reached  a  stage  where  we  fear
 that  two  of  the  three  Sanskrit  Col-
 leges  are  about  to  be  closed.  These
 colleges  were  there  even  before  Inde-
 pendence.  They  were  started  entirely
 by  private  enterprise.  They  were
 recognised  by  Madras  _  University
 when  we  were  in  that  State.  After
 integration  the  jurisdiction  of  the
 University  of  Mysore  came  in.  A
 portion  of  our  district  is  in  Mysore
 State  and  another  portion  is  in  Kerala
 State.  There  were  in  all  three  col-
 leges,  as  I  mentioned.  They  were
 started  more  than  30  or  40  years  ago.
 One  college  was  started  at.  Udipi,  the
 centre  of  Madhwa  culture  and  Mad-
 hwa  philosophy.  It  was  establish-
 ed  by  the  eight  Mathadhipatis.  There
 is  another  college.  I  would  say  there
 was  because  I  do  not  know  whether
 it  would  continue  or  not  in  the  pre-
 sent  situation.  There  was  another
 college  at  Karkal,  another  Taluk
 centre,  which  was  _  started  by.  the
 munificence  of  an_  individual  and
 subsequent  donations  by  liberal  Sans-
 krit-minded  individuals.  There  was
 another  college  at  Perdal.  That  .hap-
 pens  to  be  in  Kasergod  Taluk.  Now
 it  is  in  Kerala  State  and  comes  within
 the  jurisdiction  of  Kerala  University.
 On  many  occasions  we  differ;  our
 points  of  view  are  different.  But  so
 far  as  higher  education  in  Sanskrit  is
 concerned,  I  am_  really  thankful  to
 the  Communist  Government  of  Kerala
 because  so  far  as  the  Perdal  Sanskrit
 College  is  concerned,  the  Kerala  Gov-
 ernment  of  Shri  Namboodiripad.....

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  Shri  Achar  is  making
 history.

 Shri  Achar:  I  am  only  stating  a
 fact.  I  am  not  prejudiced  against
 any  party.  So  far  as_  educational
 matters  at  least  are  concerned,  we
 should  make  such  approaches......
 (Interruption).  Please  allow  me  to

 speak.  I  have  got  only  ten  minutes
 and  I  have  to  state  a  few  facts.  I
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 am  not  quite  sure  whether  these  facts
 have  come  to  the  notice  of  the  hon.
 Minister.

 So  far  as  the  Sanskrit  College  at
 Perdal  is  concerned—a  college  which
 was  established  by  tha  munificence
 ef  a  particular  family  and  a  few  indi-
 viduals—the  Kerala  University  and
 the  Kerala  Government  come  to  a
 conclusion  and  have  affiliated  that
 college  to  the  Kerala  University.
 This  was  done  by  Shri  Namboodiri-
 pad’s  Government.  So,  so  far  as  that
 college  is  concerned,  which  is  not  in
 Mysore  State,  fhere  is  no  problem.
 But  so  far  as  the  other  two  colleges
 are  concerned,  one  at  Udipi  and  the
 ether  at  Karkal,  a  very  serious  situa-
 tion  has  arisen.  I  do  not  know  whe-
 there  the  facts  have  come  to  the
 notice  of  the  hon.  Minister  but  the
 situation  is  this.  They  have  come  to
 the  conculsion  that  this  year  they  will
 not  admit  any  more  students  to
 the  higher  course  of  the  Shiro-
 mani  classes  in  these  Sanskrit
 colleges.  Up  to  the  Sixth  Form,
 that  is,  up  to  matriculation,
 specialised  teaching  in  Sanskrit
 in  these  institutions  shall  continue.
 But  so  far  as  classes  after  the  matri-
 culation,  that  is,  Shiromani  or  higher
 education  in  Sanskrit,  are  concerned,
 both  at  Udipi  and  at  Karkal,  they
 have  come  to  the  conclusion  that
 they  will  not  admit  any  more  stu-
 dents.  It  is  as  good  as  coming  to  the
 conclusion  that  these  institutions  are
 going  to  be  closed  so  far  as  higher
 education  is  concerned.

 The  situation  has  arisen  because
 the  Mysore  Government  and  the
 Mysore,  University  both  of  them,
 have  come  to  the  conclusion—
 I  do  not  know  why  they  have
 come  to  that  conclusion—that
 they  would  not  affiliate  these
 collegas.  Madras  University  had
 affiliated  them  and  Madras  Govern-
 ment  were  giving  them  aid.  But
 Mysore  University  and  Mysore  Gov-
 ernment  say  that,—I  do  not  know
 what  exactly  their  contention  is.  But
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 whatever  it  be,  the  conclusion  and
 the  final  result  are  that  these  col-
 leges  are  going  to  be  closed  for
 higher  education  in  Sanskrit.

 So  far  as  the  Central  Government
 is  concerned,  of  course  we  know
 what  great  importance  it  attaches  to
 Sanskrit  literature  and  culture.  We
 had  a  Commission.  We  had  an  ela-
 borate—I  would  say,  a  long-debate
 on  this  Sanskrit  Commission’s  report.
 Tributes  were  paid  from  all  sides  of
 the  House  and  every  hon.  Member
 who  partook  in  the  debate  almost
 every  one  stated  that  Sanskrit  edu-
 cation  must  be  encouraged.  But  here
 it  is.  I  want  the  Government,  the
 hon.  Minister  and  the  University
 Grants  Commission,  all  of  them  to
 consider  this  aspect  of  the  question.
 Even  the  institutions  which  were
 flourising  during  British  days  and
 even  after  that,  even  such  institutions
 are  to  be  closed  down.  Can  you  not
 find  some  remedy  for  this?  Can  the
 University  Grants  Commission  not
 give  some  aid  to  these  colleges?  Can
 we  not  find  some  way  to  get  them
 affiliated  to  some  university  if  Mysore
 does  not  do  that.  Of  course,  it  is  my
 own  State,  but  the  situation  fhere  is
 such  that  I  do  not  know  what  to  say
 about  this.  These  colleges  are  in  @
 very  bad  position.  I  appeal  to  the
 hon.  Minister  to  look  into  this  matter
 and  see  whether  we  cannot  find  some
 way  to  run  fhese  colleges  hereafter
 also  as  they  were  being  done  up  till
 now.

 =
 Shri  Narayanankutty  Menon:  For

 what  reasons  are  these  colleges  not
 being  affiliated?

 Shri  Achar:  As  I  have  stated,  F
 have  not  been  able  to  find  out  what
 exactly  their  contention  is.  They
 say,  “So  far  as  the  Madras  University
 is  concerned  they  have  made  some
 provision  for  the  set-up,  the  curri-
 cula  or  whatever  it  be,  but  so  far  as
 we  are  concerned  under  our  Univer-
 sity  regulations  we  have  not  got  such
 colleges  and  we  cannot  make  special

 arrangements  for  these  colleges.”



 2465  Motion  re:

 {Shri  Achar]
 That  seems  to  be  the  position  though
 I  do  not  know  exactly  what  the  posi-
 tion  is.  It  is  for  the  Central  Govern-
 ment  and  the  University  Grants  Com-
 mission  to  look  into  this  matter  and
 see  that  they  do  not  close.
 5  hrs.

 I  wanted  to  refer  to  some  of  the
 broader  aspects  of  the  question,  es-
 pecially  with  regard  to  this  problem
 of  admission  to  colleges,  Prof.  Ranga
 Teferred  to  one  aspect  of  the  ques-
 tion.  He  said  that  by  private  enter-
 prise,  by  collecting  donations  from
 individuals,  colleges  like  medical  col-
 leges  and  engineering  colleges  could
 be  opened.  And  he  also  referred  to
 the  college  in  my  constituency.  No
 doubt  we  welcome  this  idea  of  col-
 lecting  donations  and  running  colle-
 ges  both  with  government  aid  and
 with  amounts  collected  from  the
 public.  But  this  has  set  some  of  us
 thinking.  We  see  some  of  the  insti-
 tutions  being  managed  like  this.
 But  the  point  is  this.  It  is  not  a  ques-
 tion  of  mere  collection  of  donation
 only.  When  we  see  that  to  get  admis-
 sion  into  a  college  like  the  medical
 college  the  so  called  donation  is  reach-
 ing  the  high  level  of  ten  or  twelve
 thousand  rupees  for  a  seat...

 Shri  Narayanankutty  Menon:
 Seventeen  thousand  rupees  in  that
 college.

 Shri  Achar:  I  mentioned  the
 figure  so  far  as  I  am  aware.  It  is
 difficult  to  say  what  exactly  the  figure
 is.  I  cannot  say  that  absolutely
 from  my  personal  knowledge.  But
 whatever  it  is,  there  is  no  doubt  that
 large  amounts  are  being  collected.
 Is  it  proper?  If  the  institution  is
 entirely  run  from  those  donations  of
 the  parents  of  the  boys  attending  a
 college,  it  is  a  different  matter.  Public
 money  also  is  used  for  upgrading  the
 hospital.  Unless  the  hospital  is  up-
 graded  you  cannot  have  a  medical
 college.  Whatever  it  may  be  so  far
 as  engineering  colleges  are  concerned,
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 —when  amounts  are  collected  to  that
 extent,  and  when  it  is  said  that  to  a
 donor  who  had  paid  a  lakh  of  rupees
 or  So  sOme  ten  seats  are  given,  and
 when  that  donor  says,  “you  must  pay
 such  and  such  amount,  otherwise  I
 cannot  part  with  my  seat”,  can  we
 go  to  that  extent?

 When  Prof.  Ranga  says  that  you
 must  collect  donations  and  you  can
 start  institutions  and  all  that,  it  is
 very  good.  But  I  want  him  also  to
 remember  this  aspect  of  the  question,
 that  in  regard  to  the  students  that  are
 admitted  it  is  not  a  question  of  merit
 or  marks  obtained.  It  only  happens
 that  their  parents  are  rich  and  can
 pay  eight,  ten  or  twelve  thousand
 rupees.  The  student  would  probably
 have  passed  in  third-class.  But  he
 is  given  a  seat.  But  I  understand
 that  the  University  Grants  Commis-
 sion  or  the  university  had  made  some
 rules  that  a  certain  percentage  of
 marks  must  be  obtained  by  the  stu-
 dent,  otherwise  he  would  not  get  a
 seat.  All  the  same  it  amounts  to  what
 I  have  said.  Better  students  who
 have  passed  in  first  class  or  with  a
 higher  percentage  of  marks  may  not
 get  a  chance,  but  students  with  ordi-
 nary  capacities  and  with  40  or  45
 per  cent  marks  are  given  seats  on
 account  of  this  consideration.

 So  I  would  only  submit  for  the
 consideration  of  the  Government  whe-
 ther  this  system  of  donation  to  the
 extent  that  it  is  going  on  now  could
 be  allowed.  Government  has  to  con-
 sider  this  aspect.  I  have  drawn  atten-
 tion  to  this  because  some  of  the  insti-
 tutions  that  are  run  on  this  basis
 happen  to  be  in  my  constituency.

 Dr.  K.  L.  Shrimali:  Sir,  I  am
 grateful  to  the  Members  who  have
 participated  in  this  debate.  During
 the  short  time  at  my  disposal  it  will
 not  be  possible  for  me  to  cover  all
 the  points  that  have  been  raised.  I
 should  however  like  to  touch  a  few
 basic  points  which  have  been  raised
 during  the  course  of  the  debate.
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 The  first  is  with  regard  to  the
 Tegional  languages,  what  should  be  the
 media  of  instruction  in  the  universi-
 ties?  This  House  and  the  country  as
 a  whole  have  naturally  been  concern-
 ed  with  the  media  of  instruction  at
 the  university  stage.  So  on  various
 occasions,  not  only  in  this  House  but
 in  other  places,  we  have  made  our
 policy  very  clear.  And  the  policy  is
 that  the  regional  languages  should
 become  the  media  of  _  instruction.
 Nobody  can  turn  the  tide.  For  a  long
 time  in  our  country  the  regional
 languages  have  remained  suppressed
 on  account  of  various  reasons.  They
 are  now  re-asserting  themselves,  and
 it  would  be  a  great  mistake  on  the
 part  of  anybody  to  deny  the  cultural
 urges  of  the  people  and  not  to  restore
 these  languages  to  their  proper  piace.

 The  University  Grants  Commission
 has  not  said  anywhere,  nor  have  the
 Government  of  India  said  anywhere,
 that  English  for  ever  should  continue
 to  be  the  medium  of  instruction  in  the
 universities.  I  do  not  know  how  my
 hon.  friend  Shri  Braj  Raj  Singh  got
 this  impression.  All  that  the
 University  Grants  Commission  has
 said  is:

 “The  questions  of  the  medium
 of  instruction  in  universities  and
 a  switch  over  from  English  to  an
 Indian  language  have  engaged  the
 constant  attention  of  the  Univer-
 sity  Grants  Commission.  We  still
 adhere  to  the  view  that  the
 change-over  from  English  to  an
 Indian  language  should  be  care-
 fully  prepared  for  and  should  be
 made  only  gradually,  i.e,  with
 regard  primarily  to  the  effective-
 ness  of  teaching  and  learning.”
 The  University  Grants  Commission

 is  concerned  with  the  standards,  and
 therefore  thev  are  anxious  that
 language  should  become  an  adequate
 medium  of  teaching  and  learning.

 Shri  Braj  Raj  Singh:  How  would
 it  become?

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  should  give  me  time.

 Shri  M.  C.  Jain:  (Kaithal):  What
 has  the  University  Grants  Commission
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 done  with  regard  to  the  preparation
 in  this  regard?

 Dr.  K.  L.  Shrimali:
 to  that  point.

 Iam  coming

 Therefore,  it  is  not  right  to  say  that
 the  University  Grants  Commission  ov
 the  Government  of  India  are  opposed
 in  any  way  to.  the  introduction  of
 regional  languages  as  media  of  inst-
 ruction.  I  re-state  on  the  floor  of
 this  House  that  it  is  the  policy  of  the
 Government  of  India  to  put  the
 regional  languages  in  their  proper
 place,  and  regional  languages  will  be-
 come  the  media  of  instruction  in
 course  of  time.  In  fact  there  are
 several  universities  which  have  ak
 ready  taken  a  decision  in  this  respect.
 The  universities  in  Uttar  Pradesh,
 Bihar,  the  Delhi  University  in  the
 Centre  and  several  other  universities
 have  already  decided  to  switch  over
 to  the  regional  language.  Therefore,
 there  is  no  question  of  stemming  this
 tide  in  any  way.  The  University
 Grants  Commission  and  the  Govern-
 ment  of  India  will  help  in  speeding
 up  this  progress.

 Now,  as  to  what  the  Governmest
 of  India  are  doing  about  this  matter,
 I  should  like  to  inform  the  House  that
 the  Ministry  of  Education  has  recently
 worked  out  a  scheme  for  the  transla-
 tion  of  standard  books  into  Hindi.  A
 beginning  has  been  made  with  the
 translation  of  three  hundred  books.
 But  we  will  not  limit  ourselves  to  these
 books  only.  We  will  continously  move
 forwards  in  this  direction.  It  is  pra-
 posed  to  have  the  translation  of  stan-
 dard  works  into  Hindi,  and  the
 universities  have  been  entrusted  with
 this  work.  The  Government  of  India
 will  give  cent  per  cent  assistance  to
 the  universities  for  the  translation  of
 these  books.  The  first  book  under
 this  series  entitled  शासन  पर  दो  निबंध
 has  already  been  brought  out,  and  I
 hope  the  other  books  also  will  come
 into  production  in  the  near  future.

 The  University  Grants  Commission
 has  alsosetupa  WorkingGroup.  The
 Working  Group  has  worked  outa
 schem=  as  to  how  the  University
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 Grants  Commission  could  assist  in  the
 development  of  regional  languages,  so
 that  they  might  become  the  media  of
 instruction.  The  University  Grants
 ‘Commission  is  opposed  to  the  develop-
 ‘ment  of  regional  languages,  but  they
 are  worried  about  the  lowering  of
 standards.  Without  adequate  prepara-
 tion,  and  suitable  textbooks,  you  would
 agree  that  the  standard  will  go  down.

 Im  the  fields  of  science,  technology
 and  other  professional  subjects,  how-
 ever  enthusiastic  we  may  be,  I  feel
 ‘that  it  is  not  possible  to  make  the  re-
 ‘gional  languages  the  media  of  instruc-
 tion  at  once.  It  will  take  time.  We
 have  to  make  adequate  preparation.
 Here  is  the  scheme  I  have  put  forward
 before  the  Universities.  Let  them
 come  forward  and  do  some  work.  Why
 did  the  Gujerat  University  fail  in  this
 matter?  As  the  Chief  Minister  of  the
 State  pointed  out,  that  University  has
 been  in  existence  for  nearly  0  years.
 Even  when  the  University  was  set  up,
 a  decision  was  taken  that  Gujerati  will
 become  the  medium  of  instruction.
 How  is  it  to  become  the  medium  of
 instruction  without  any  books,  with-
 out  any  literature?  After  all,  it  is  not
 fair  to  the  boys.  We  cannot  play  with
 their  lives.  Therefore,  if  we  are
 really  earmest  about  this  matter,  we
 create  a  consciousness  among  the  uni-
 versity  men  that  they  must  make  ade-
 quate  preparation.

 Shri  Braj  Raj  Singh:  May  I  ask  a
 question?  What  did  the  Government
 of  India  do  or  the  University  Grants
 Commission  do  about  helping  the
 Gujerat  University  in  preparing  books
 in  Gujerati?

 Dr.  K.  L.  Shrimali:  I  have  already
 said  what  the  Government  of  India
 has  done.

 Shri  Braj  Raj  Singh:  About  the
 Gujerat  University.  Did  you  make
 any  grant  to  the  Gujerat  University
 to  prepare  books  in  Guijerati?

 Dr.  K.  L.  Shrimali:  If  they  would
 ask,  we  will  consider  the  scheme.
 But,  the  initiative  must  come  from
 the  University  which  has  taken  a
 decision  in  the  matter.  As  far  as
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 Hindi  is  concerned,  the  Government
 of  India  has  a  certain  responsibility
 in  the  matter.

 Shri  Thanu  Pillai  (Tirunelveli):
 May  I  ask  whether  these  facilities  for
 translation  will  be  given  to  all  the
 other  languages?

 Dr.  K.  L.  Shrimali:  At  present,
 translations  are  being  done  in  Hindi.

 Shri  Braj  Raj  Singh:  That  is  not
 proper.

 Dr.  K.  L.  Shrimali:  It  is  proper
 because  the  Government  of  India  has
 a  direct  responsibility  for  Hindi.  I
 am  surprised  at  what  the  hon.  Mem-
 ber  is  saying.  On  the  one  hand,  he
 says  that  we  have  not  helped  Hindi.
 On  the  other  hand,  the  hon.  Member
 says  that  it  is  improper  that  we
 should  work  out  a  scheme  to  develop
 Hindi.  This  is  something  which  I
 cannot  understand.  What  is  his  argu-
 ment?

 Shri  Braj  Raj  Singh:  I  am  submit-
 ting  that  every  language  should  be
 helped.  I  have  not  said  a  word
 about  Hindi.  I  have  said,  Gujerati,
 Tamil,  Telugu,  Malayalam,  Kannada,
 Oriya,  Bengali  should  be  helped.

 Dr.  K.  L.  Shrimali:  As  I  have  said,
 all  the  languages  will  be  helped.  The
 University  Grants  Commission  is
 working  out  a  scheme.  They  have
 appointed  a  working  group.  The
 working  group’s  report  is  almost
 ready.  The  University  Grants  Com-
 mission  is  going  to  consider  it.  Since
 they  are  concerned  about  standards,
 they  will  certainly  consider  this
 matter,  We  have  a  special  responsi-
 bility  with  regard  to  Hindi.  There-
 fore,  we  have  worked  out  a  scheme
 for  translation  in  Hindi.

 Shri  Thanu  Pillai:  Hindi  is  also
 the  language  of  a  region.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  The  only  point  that  we  would
 like  to  know  is  whether  this  00  per
 cent  grant  which  the  hon.  Minister
 referred  to  as  being  made  available
 by  the  Centre,  will  be  made  avail-
 able  to  other  Universities,  when,  say,
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 the  Madras  University  translates  them
 into  Tamil.  Will  this  00  per  cent
 grant  be  available?

 Dr.  K.  L.  Shrimali:  The  Govern-
 ment  of  India  have  a  special  respon-
 sibility  for  Hindi  under  the  Constitu-
 tion.  As  far  as  other  regional  lan-
 guages  are  concerned,  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs  is  dealing  with  the  matter.
 The  University  Grants  Commission  is
 seized  of  the  problem.  They  have
 appointed  a  working  group  which  has
 submitted  the  report.  They  are  going
 to  consider  it  as  to  what  the  form  and
 basis  of  assistance  should  be.  There
 is  no  reason  why  the  State  Govern-
 ment  should  not  come  into  the
 picture  in  this  matter.  I  think  hon.
 Members  here  should  insist  that.  their
 States  should  also  participate  in  this
 scheme  of  translation.  Why  should
 the  State  Governments  think  that  for
 every  little  scheme,  the  Government
 of  India  should  give  cent  per  cent
 grant.

 Shri  Thanu  Pillai:  I  want  the  hon.
 Minister  to  say  whether  other  lan-
 guages  will  be  treated  on  a  par  with
 Hindi  or  not.

 Mr.  Chairman:  The  hon.  Minister
 has  to  reply  to  the  entire  discussion
 which  has  taken  place  with  regard  to
 this  report.  If  on  one  point,  so  many
 hon.  Members  rise  and  put  questions,
 he  will  not  be  able  to  touch  any  other
 point.  I  would  request  hon.  Members
 to  let  him  proceed  to  make  a  full
 reply  to  the  debate.  He  has  only  5
 minutes  left.

 Shri  Thanu  Pillai:  This  is  a  point
 of  clarification.

 Mr.  Chairman:  He  has  replied  to
 two  or  three  Members.  If  all  the
 Members  stand  up  like  this,  there  will
 be  no  time  for  him  to  reply  to  other
 matters.  I  request  hon.  Members  not
 to  go  on  interrupting.

 Shri  Thanu  Pillai:  All  points  con-
 verge  on  one  point,

 Dr.  K.  L.  Shrimali:  The  point  is
 very  clear.  The  point  is  that  the
 Government  of  India  have  a  certain
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 obligation  as  far  as  Hindi  is  concerm-—
 ed  and  they  are  going  to.  discharge
 that  obligation.  As  far  as  the  other
 regional  languages  are  also  concerned,
 the  Government  of  India  are  equally
 concerned.  But,  my  feeling  is  that  in
 that  matter,  both  the  State  Govern-
 ments  and  the  Central  Government
 should  participate  and  they  should
 play  as  equal  partners.  It  would  not
 be  fair  for  the  State  Governments  to
 throw  the  whole  burden  on  the  Cent-
 ral  Government.  This  is  a  very
 simple  matter.  I  think  the  House
 should  welcome  this  instead  of
 making  any  kind  of  objection.

 Shri  Narayanankutty  Menon:  This
 is  quite  unfair.

 Dr.  K.  L.  Shrimali:  About  the
 regional  languages,  I  think  the  posi-
 tion  is  very  clear.  I  have  stated  it
 several  times  and  I  would  like  to  say
 again  that  it  is  the  policy  of  the  Gov-
 ernment  of  India  to  encourage  the
 regional  languages.  We  would  like  to
 see  the  day  when  regional  languuges
 would  become  the  media  of  instruc-
 tion  and  the  highest  education  weuld
 be  imparted  through  the  regional  lan-
 guages.

 Shri  Braj  Raj  Singh:  Will  the  day
 come  in  your  life?

 Dr.  K.  L.  Shrimali:  It  will  come  in
 my  life-time  and  it  will  also  come  in
 your  life-time  if  we  all  work  towards
 that  end.  It  will  not  come  merely  by
 talking.

 Shri  M.  0.  Jain:  The  University
 Grants  Commission  itself  has  said
 that  the  rate  of  preparation  is  so  slow
 that  it  will  never  be  completed.

 Dr.  K.  L.  Shrimali:  The  University
 Grants  Commission  has  not  said  that.
 They  only  say:

 “We  still  adhere  to  the  view
 that  the  change  over  from  Eng-
 lish  to  an  Indian  language  shouid
 be  carefully  prepared  for  and
 shouldbe  made  only  gradually...
 They  are  only  giving  a  warning
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 “should  be  made  only  gra-

 dually,  ic,  with  regard  to  pri-
 marily  to  the  effectiveness  of
 teaching  and  learning.

 Shri  M.  C.  Jain:  I  am  reading  on
 page  15,  6th  line  from  the  bottom.

 Shri  Ranga:  If  they  want  to  com-
 mit  suicide,  why  don’t  you  allow
 them?

 Shri  M.  C.  Jain:  They  say:

 “It  would  appear  that  the  rate
 at  which  reading  materia]  at  the
 University  level  is  prepared  in
 India  is  so  slow  that,  left  to  its
 natural  course,  this  preparation
 will  never  be  completed.”
 See  third  line  from  the  bottom.
 Dr.  K.  L.  Shrimali:  He  does  not  go

 forward.  It  is  said:
 ‘It  has  been  suggested  to  us

 that  we  should  now  eamine  this
 question  and  assist  universities  to
 bring  about  an  orderly  change.”
 This  is  what  they  are  examining.

 Let  the  hon.  Member  read  the  whole
 thing.

 Shri  M.  C.  Jain:  I  have  read  the
 whole  para.  They  say  that  this  pre-
 paration  will  never  be  completed.

 Mr.  Chairman:  Order,  order  This
 is  not  question  hour.  Unless  hon.
 Members  allow  him  to  proceed,  how
 can  he  reply  to  the  whole  discussion?

 Dr.  K.  L.  Shrimali:  If  after  each
 statement,  they  put  questions,  it  is
 very  difficult  to  deal  with  them.

 Shri  Narayanankutty  Menon:  He  is
 not  replying  to  the  questions.  He  is
 answering  in  the  air.

 Dr.  K.  L.  Shrimali:  There  is  a  run-
 ning  commentary.  Another  issue
 which  has  naturally  agitated  the  minds
 of  Members  is  with  regard  to  admis-
 sions.  The  other  day,  I  made  a  state-
 ment  and  it  created  an  uproar.  I  can-
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 not  understand  what  is  the  uproar
 about  that.  We  should  examine  this
 whole  question  very  fully—objectively
 and  dispassionately.  The  facts  are  that
 at  present  there  is  a  tragic  wastage  in
 our  University  education,  I  am
 placing  figures  before  hon.  Members.
 These  are  the  figures  for  95]  to  1955-
 56.  The  results  in  I.A.  have  been,
 ‘47-8,  42°8,  42:3,  45°8,  43°5.  It  varies
 between  42  to  47.  In  Sc.  it  is,
 4i:l,  43°7,  42°3,  46°7  and  44°5.  It
 does  not  reach  50.  In  B.A.  it  is  a  lit-
 tle  better:  52°2,  50°2,  47°8,  49°6,  45,
 It  does  not  go  beyond  52.  In  B.Sc.
 it  is  worse.  The  results  improve  a
 little  bit  if  we  go  up,  in  M.A.,  M.Sc.
 and  other  professional  subjects.  They
 go  up  to  77,  over  75.  These  are  ihe
 figures  before  us.  What  does  this
 mean  in  terms  of  finance?  In  terma
 of  finance,  it  means,  we  are  wasting
 all  this  money  on  these  students  who
 do  not  deserve  to  be  in  the  Universi-
 ties.  This  is  a  very  clear  picture
 before  us.  Let  us  examine  it  dispas-
 sionately.  Why  is  the  large  number
 of  failures  at  every  stage?  The  main
 reason  is  that  the  Universities  are
 not  making  a  proper  selection.  As
 you  go  to  the  professional  colleges,
 Scientific  and  technological  colleges,
 the  results  are  much  better.  In  arts,
 the  results  are  disastrous,  and  the
 main  reason  is  that  proper  selection
 is  not  being  made.  Unless  we  say
 that  our  students  and  teachers  and
 everybody  in  the  universities  are  all
 incompetent  people,  somebody  must
 take  the  responsibility  for  these
 Tesults.  Either  the  students  are  in-
 competent  or  the  teachers.  How  else
 ean  we  explain  this  tragic  failure
 year  after  year,  of  hundreds  and
 thousands  of  students  spending  large
 amounts  of  money,  their  parents  sel-
 ling  away  all  that  they  have  some-
 times  in  order  to  finance  the  educa-
 tion  of  their  children?  This  is  a  situ-
 ation  which  we  must  examine  care-
 fully.

 In  our  country,  resources  are  limit-
 ed.  If  I  have  more  funds  at  my  dis-
 posal,—we  asked  for  Rs.  1,000  crores,
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 and  we  are  being  given  only  about
 Rs.  370  crores  in  the  Third  Plan—
 J  would  saw  let  us  open  200  universi-
 ties  more.  But  we  have  to  take  into
 account  the  economic  situation  of  the
 country.  Education  has  continuously
 to  take  into  account  the  social  and
 economic  situation.  In  ‘this  matter  I
 fully  agree  with  Shri  Barua  who
 said  that  the  economic  situation  of
 the  country  mus.  be  the  pole  star
 which  must  guide  the  destiny  of
 education.

 What  is  our  economic  situation?
 As  our  economy  epands,  as  indust-
 rial  development  takes  place,  we  will
 have  more  jobs  and  more  opportuni-
 ties  for  educated  people,  but  do  we
 have  adequate  opportunities  at  the
 present  moment,  or  in  the  next  five
 or  ten  years?  Some  kind  of  expan-
 sion  is  bound  to  take  place  under  the
 Third  Plan  and  provision  has  been
 made  for  that,  but  the  question  is
 whether  there  should  be  planning  in
 education  or  not.  That  is  the  whole
 crux  of  the  problem.  Should  we
 allow  a  sort  of  complete  cnaos  in
 higher  education?  Should  we  admit
 everybody  who  wants  admission  to  the
 universities?  That,  I  think,  is  the
 question  which  the  House  must
 answer.  And  those  who  ave  aware  of
 the  economic  situation,  who  are
 interested  in  the  welfare  cf  the
 future  generation,  can  have  no  other
 conclusion  except  that  some  kind  of
 screening  and  selection  wiil  have  to
 take  place  in  the  universities.  We
 cannot  allow  development  in  a
 haphazard  manner.  We  should  not
 exploit  the  misery  of  these  young
 men  and  women.  They  go  to  the
 universities,  they  cannot  pass.  the
 examinations,  they  fail  year  after
 year,  they  become  disgruntled  and
 frustrated  and  bring  ruin.  to  their
 families.  Is  that  a  very  happy  situa-
 tion,  I  ask  this  House?  Should  we  not
 examine  the  situation  in  a  dispassion-
 ate  manner?  Let  us  not  create  an
 uproar  on  this  matter.  These  are  not
 Political  issues.  These  are  issues
 which  concern  the  whole  country.  I
 beg  every  Member  of  the  House  to
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 consider  this  dispassionately  and  work
 out  a  solution  which  would  lead  the
 country  forward.

 I  am  in  full  agreement  with  the
 Members  when  they  say  that  we  must
 find  alternative  solutions  for  the  large
 number  of  boys  who  are  not  fit  for
 university  education,  or  who  cannot
 find  entrance  to  the  university,  That,
 I  think,  is  the  right  approach  to  the
 whole  problem.  That  has  not  been
 tackled  because  the  whole  trouble  at
 the  present  moment  is  that  our  eco-
 nomy  is  not  developed.  Weare
 expanding  our  economy  and  as  we
 move  with  the  third,  fourth  and  fifth
 Plans,  there  will  be  more  and  more
 opportunties  for  educated  young
 people.  But  we  have  to  look  the
 situation  as  it  exists  today,  and  in
 the  near  future.  I  have  stated  in  my
 statement  that  it  is  not  our  intention
 that  we  should  deny  opportunities  of
 higher  education  to  people  who  are
 anxious  to  have  it,  but  it  is  not
 necessary  for  them  to  go  to  the  uni-
 versities.  Let  us  have  correspondence
 courses.

 Even  in  the  highly  developed  States
 like  Soviet  Russia  and  United  States
 there  are  large  numbers  of  students
 taking  advantage  of  correspcndence
 courses  and  evening  colleges.  In
 USSR  about  one  million  students  get
 education  through  correspondence
 courses.  They  do  not  go  to  regular
 colleges.

 Shrimati  Renu  Chakravartty:  They
 are  generally  workers  or  apprentices
 who  are  already  employed  in  some
 establishment  or  factory.  But  what
 are  our  boys  to  do  who  have  neither
 jobs  nor  opportunity  for  further
 education,  technical  or  otherwise?

 Dr.  K,  L.  Shrimali:  The  hon.  Mem-
 ber  is  aware  that  in  Delhi  the  question
 arose  with  regard  to  the  large  num-
 ber  of  boys  who  are  employed  and
 who  want  educational  facilities.  I  am
 suggesting  this  for  those  people.

 In  USA  about  15  million  people
 are  being  educated  through  home
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 lessons  and  correspondence  lessons.
 In  the  Third  Plan,  we  have  made  a
 provision  for  this  purpose,  and  it  is
 expected  that  about  1,000  degree-
 holders  and  5,000  diploma-holders
 will  be  trained  by  the  system  of  part-
 time  and  corrzspondence  courses.
 This  is  one  of  the  solutions.

 Then,  we  should  have  more  of
 technical  institutions  and  apprentice-
 ship  courses  for  various  trades  and
 industries.  These  are  the  various
 ways  in  which  this  problem  should
 be  tackled.  It  is  no  use  saying:  since
 you  have  no  alternative,  allow  all  the
 boys  to  go  to  the  universities.  It  will
 be  a  sheer  wastage  of  our  money.
 What  is  the  use  of  sending  them  to
 the  university?  Let  us  be  honest  with
 these  people  and  with  ourselves,  and
 give  proper  guidance  to  these  young
 men  and  women  so  that  they  become
 productive  members  of  the  society.

 I  do  not  want  the  House  to  mis-
 understand  me.  Our  aim  is  to  raise
 our  standards.  How  are  ihe  standards
 to  be  raised?  At  the  present  moment
 there  is  a  lot  of  talent  in  the  country
 which  we  are  not  able  to  _  utilise
 because  of  lack  of  adequate  oppor-
 tunities.

 Shri  Gaikwad,  I  think,  raised  a
 point  with  regard  to  the  backward
 classes.  I  wish  he  had  said  a  word
 of  appreciation  for  what  the  Govern-
 ment  have  done  for  the  Scheduled
 Castes,  Scheduled  Tribes  and  back-
 ward  classes.  I  feel  proud  that  during
 the  last  ten  years  we  have  developed
 a  scheme  of  scholarships  under  which
 every  boy  and  girl  belonging  to  the
 Scheduled  Castes  and  Scheduled
 Tribes  who  is  eligible  for  scholarship
 gets  it.  We  have  also  asked  the  uni-
 versities  to  reserve  seats  for  them.
 First  class  students  of  the  backward
 classes  in  most  of  the  States  get
 scholarships.  This  is  an  achievement
 of  which  we  should  be  proud.  Let  us
 not  say  we  have  not  done  anything
 for  the  depressed  or  backward  classes.

 Shri  B.  हू,  Gaikwad:  You  should
 continue  it,  that  is  my  point.
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 Dr.  K.  L.  Shrimali:  That  is  continu-
 ing.

 I  think  the  greatest  need  is  that  we
 should  have  a  system  of  scholarship for  the  poor  and  deserving  students, and  I  am  glad  to  inform  tne  House
 that  in  the  Third  Plan  we  are  mak-
 ing  a  provision  of  Rs.  5.0  crores  for
 this,  including  Rs.  ]  crore  reserved
 for  encouraging  women’s  education.
 This  amount  is  being  allocated
 especially  for  giving  scholarships  to
 poor  and  deserving  students.  It  ie
 the  duty  of  the  State  to  ensure  that
 nobody  with  talent  and  -nerit  is  deni-
 ed  opportunities  of  higher  education.
 This  is  only  a  beginning  and  I  hope in  course  of  time  economic  barriers
 will  not  stand  in  the  way  of  anyone with  talent  and  merit  getting  oppor- tunities  of  higher  education.  The  State
 will  take  the  responsibility  of  educat-
 ing  these  people  up  to  the  highest stage.

 I  am  afraid  I  have  reached  my  time-
 limit,  but  there  are  one  or  two  points which  I  would  like  to  touch.  One  is
 with  regard  to  students  and  ‘politics.
 This  is  a  cumbersome  and  _  difficult
 question,  but  we  have  to  face  and
 solve  it.  If  we  do  not  solve  it,  we  will
 ruin  our  universities.  No  sensible
 Person  would  say  that  students  should
 not  study  politics.  In  fact,  it  is  one
 of  the  functions  of  the  universities
 to  create  a  spirit  of  enquiry  among
 students.  They  should  study  politics,
 there  can  be  no  doubt  about  it.  I
 would  even  go  to  the  extent  of  saying
 that  they  should  have  their  own
 societies  inside  the  university  campus
 in  order  that  they  might  get  them-
 selves  acquainted  with  the  political
 ideologies.  There  is  no  harm  in  it.
 In  fact,  a  democratic  society  should
 welcome  it.  It  is  only  in  totalitarian
 societies  that  students  are  taught  a
 particular  political  ideology.  In  our
 universities,  I  would  like  the  students
 to  study  politics,  in  a  free  and  an
 academic  atmosphere.

 But  what  is  happening  in  the  uni-
 versities  today?  It  is  not  politics.  It
 is  the  degeneration  of  politics.  If  the
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 reports  of  the  inspector-general  of
 police  are  correct,  students  below  the
 age  of  thirteen  or  fourteen  are
 brought  out  with  flags  in  their  hands;
 they  make  demonstrations  and  throw
 stones  at  the  police.  Is  that  the  kind
 of  education  that  we  want  to  give  to
 our  future  generation?  What  is  hap-
 pening  in  the  universities?  They  use
 microphones  and  use  all  kinds  of
 abusive  language  in  the  universities.
 In  one  of  the  universities,  they  dragged
 out  a  professor  from  the  class-room.
 Is  that  the  kind  of  education  that  we
 want  to  give  in  our  universities?  And
 I  say  that  some  of  our  people  en-
 courage  these  people  to  do  that.

 Shri  Yadav  Narayan  Jadhav  (Male-
 gaon):  Who  is  responsible?

 Dr.  K.  L.  Shrimali:  We  are  all  res-
 ponsible.

 Shri  Tangamani  (Madurai):  The
 hon,  Minister  cannot  generalise.

 Dr.  K.  L.  Shrimali:  Let  us  share  that
 responsibility  and  let  use  come  to  an
 agreement  about  this  matter  that  we
 shall  not  encourage  these  activities  in
 the  university  campus;  otherwise,  we
 shall  ruin  our  universities,  and  if  we
 ruin  our  universities,  we  shall  ruin
 our  country,  because  the  future  of
 our  country  depends  upon  the  future
 of  our  universities.  Therefore,  we
 should  do  everything  that  is  possible
 to  encourage  and  to  develop  a  proper
 academic  atmosphere  in  our  universi-
 ties.

 Shri  Rajendra  Singh
 Who  set  the  ball  rolling?

 Dr.  K.  L.  Shrimali:  We  all  set  the
 ball  rolling;  you  and  I,  both  of  us,
 have  set  the  ball  rolling,  together.

 Mr.  Chairman:  Is  the  hon.  Minister
 likely  to  take  more  time?

 Dr,  K.  L.  Shrimali:  I  would  not
 take  more  than  two  or  three  minutes.

 (Chapra):

 ‘When,  I  would  like  to  answer  one  or
 two  points  which  were  raised  by  my

 hon.  friend  Shri  Harish  Chandra
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 Mathur.  He  objected  to  the  composi-
 tion  of  the  University  Grants  Com-
 mission.  He  said  that  most  of  the
 non-official  members  were  over  sixty
 in  age.  My  hon.  friend  is  not  present
 here  at  the  moment,  but  I  do  not
 know  what  he  expects  us  to  do.  Does
 he  expect  people  of  the  age  of  25  or
 30  or  40  to  become  members  of  the
 University  Grants  Commission?  The
 average  age  of  a  professor  in  a  uni-
 versity  is  50.  We  have  now  increased
 it  to  60,  and  I  would  like  to  see  the
 day  when  it  is  increased  up  to  65.  A
 university  professor  becomes  mature
 only  when  he  attains  a  certain  age.
 Is  it  right,  therefore,  for  anybody  to
 suggest  that  people  within  the  age  of
 40  or  35  or  25,  that  is,  young  men,
 should  become  members  of  the  Uni-
 versity  Grants  Commission?

 I  should  also  like  to  take  this  oppor-
 tunity  to  tell  the  House  that  those
 members  of  the  University  Grants
 Commission  who  are  there  today  are
 men  of  great  eminence,  ability
 and  devotion,  and  under  the  leader-
 ship  of  the  Chairman  Dr.  C.  D.  Desh-
 mukh,  they  have  rendered  a  great  ser-
 vice  to  the  country.  Therefore,  let
 us  not  make  any  _insinuation  which
 would  discourage  these  people  in  any
 way.

 Shri  D.  C.  Sharma  (Gurdaspur):
 How  old  is  Dr.  C.  D,  Deshmukh?

 Dr.  K.  L,  Shrimali:  He  will  be  65
 in  January  next.

 Shri  D.  C.  Sharma:  Then,  it  is  all
 right.

 Dr,  K.  L.  Shrimali:  One  Member
 also  said  that  the  University  Grants
 Commission  has  become  bureaucratic.
 But  he  has  not  given  me  any  example.
 The  only  example  which  Shri  Ranga
 gave  to  me  was  that  the  State  Govern-
 ments  are  being  asked  to  consult  the
 University  Grants  Commission  with
 regard  to  the  setting  up  of  new  uni-
 versities.  I  would  like  to  ask  the
 House  this  question:  How  is  the  Uni-
 versity  Grants  Commission  to  dis-
 charge  its  statutory  obligations,  and

 how  is  it  to  maintain  standards  and
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 determine  standards,  if  the  State
 Governments  do  not  corsult  it?  Do
 we  expect  the  University  Grants  Cum-
 mission  just  to  foot  the  bill  after  the
 State  Governments  set  up  the  univer-
 sity?  There  is  the  University  cf
 Khairagrah;  then,  there  is  théeUni-
 versity  of  Kurukshetra  which  is  sup-
 posed  to  be  a  Sanskrit  University,  but
 I  do  not  think  there  is  much  of  Sans-
 krit  teaching  in  the  Kurukshetra  Uni-
 versity.  Do  we  expect  the  University
 Grants  Commission  just  to  foot  the
 bill  after  the  universities  have  been
 set  up?

 In  fact,  it  was  made  quite  clear
 when  we  passed  this  Bill  that  the  Uni-
 versity  Grants  Commission  be
 consulted  and  its  advice  should  be
 taken  by  the  State  Governments  so
 that  proper  standards  might  be  laid
 down.  Higher  education  is  expensive,
 and  it  is  very  essential  that  there
 should  be  proper  co-ordination.  It  is
 not  possible  for  the  universities  to
 have  all  the  faculties  in  all  the  sub-
 jects.  For  example,  take  nuclear
 physics.  Is  it  possible  for  every  uni-
 versity  to  have  a  department  of  nu-
 clear  physics?  Some  kind  of  co-ordi-
 nation  will  have  to  be  brought  about
 there,  and  unless  the  State  Govern-
 ments  and  the  universities  consult  the
 University  Grants  Commission,  that
 kind  of  co-ordination  cannot  be
 brought  about.  It  is  in  the  interests  of
 our  country  that  proper  consultation
 should  take  place.

 The  State  Governments  are  quite
 free  to  take  action;  they  are  free  to
 set  up  as  many  universities  as  they
 like,  but  it  is  not  right  for  them  to
 expect  the  University  Grants  Com-
 mission  to  foot  the  bill  after  the
 universities  have  been  set  up.  If
 they  want  assistance  from  the  Uni-
 versity  Grants  Commission,  it  is  only
 proper  and  right  that  the  University
 Grants  Cgmmission  should  be  con-
 sulted.  Is  that  bureaucratisation?  I
 ask  my  hon.  friend  Shri  Ranga  who
 is  sitting  here.  He  said  that  the
 University  Grants  Commission  was
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 becoming  bureaucratic  because  it
 wanted  consultation  from  the  State
 Governments.

 Shri  Ranga:  My  hon.  friend  has
 very  little  time,  and,  therefore,  I  do
 not  wish  to  interrupt  him  now.

 Dr.  K.  L.  Shrimali:  The  University
 Grants  Commission  should  be  consul-
 ted,  and  if  I  have  any  power  in  my
 hands,  I  shall  do  everything  that  is
 possible  to  strengthen  the  University
 Grants  Commission,  so  that  it  may
 Play  the  due  role  which  has  been
 assigned  to  it,  namely  co-ordination,
 determination  ang  maintenance  of
 proper  standards.

 There  were  some  other  points,  but
 I  do  not  want  to  take  more  of  the
 time  of  the  House.

 Shri  Narayanankutty  Menon:  What
 about  the  donation  to  the  colleges,
 which  is  made  compulsory?

 Dr.  K.  L.  Shrimali:  I  do  not  sup-
 port  that  practice  at  all,  namely  the
 practice  or  the  system  of  collecting
 donations.

 Shri  Narayanankutty  Menon:  What
 is  my  hon.  friend  going  to  do  about
 it?  A  new.  engineering  college  is
 going  to  be  started  in  Kerala,  and
 there,  it  has  been  made  a  compul-
 sory  rule  that  every  student  who
 seeks  admission  should  pay  Rs.  5,000;
 And  they  have  advertised  it  also.

 Dr.  K.  L.  Shrimali:  My  hon.  friend
 may  write  to  me,  and  I  would  look
 into  that  matter.

 I  would  request  hon.  Members  not
 to  press  any  of  the  amendments  be-
 cause  they  have  no  force  in  them,
 after  what  I  have  said.

 Shri  Achar:  What  about  the  Sans-
 krit  colleges,  to  which  I  made  a
 reference?

 Dr.  K.  L.  Shrimali:  There  is  the
 Sanskrit  Committee......
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 Mr.  Chairman:  Order,  order.  After
 the  discussion  is  over,  no  questions
 can  be  there.  I  shall  now  put  the
 amendments  to  the  vote  of  the  House.

 Shri  Vajpayee:  I  do  not  press  my
 amendment.
 The  amendment  No.  |  was,  by  leave,

 withdrawn
 Mr.  Chairman:  Then,  there  is  Shri

 B.  K.  Gaikwad’s  amendment.  Does
 he  want  to  press  it?

 Shri  B.  K,  Gaikwad:  I  want  to  know
 from  the  hon.  Minister  whether  he  is
 going  to  continue  the  facilities  to  the
 backward  classes?

 Mr.  Chairman:  Should  I  put  his
 amendment  to  vote?

 Shri  B.  K.  Gaikwad:  Yes.
 Mr.  Chairman:  I  shall  now  put

 amendment  No.  2  to  vote.
 The  amendment  No.  2  was  put  and

 negatived.

 Mr.  Chairman:  Then,  there  are  two
 amendments  in  the  name  of  Shri
 Braj  Raj  Singh.  Does  he  want  to
 press  them?

 Shri  Bra}  Raj  Singh:  Yes.

 Mr.  Chairman:  I  _  shall  now  put
 amendments  Nos.  3  and  4  to  the  vote
 of  the  House.

 The  amendments  Nos.  3  and  4  put  and
 negatived.

 Mr.  Chairman:  The  question  is

 “That  this  House  takes  note  of
 the  Report  of  the  University
 Grants  Commission  for  the  period
 April,  958—March,  1959,  laid  on
 the  Table  of  the  House  on  the
 24th  February,  1960.",.

 The  motion  was  adopted.
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 Commission
 5°37  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Srxty-SrxtH  Report
 Sardar  A.  S.  Saigal  (Janjgir):  I  beg

 to  move:
 “That  this  House  agrees  with

 the  Sixty-sixth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  l0th  August,
 1960.".
 Mr.  Chairman:  The  question  is:

 “That  this  House  agrees  with
 the  Sixty-sixth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  l0th  August,
 1960.”.

 The  motion  was  adopted.

 Mr.  Chairman:  Now,  we  shall  take
 up  Bills  to  be  introduced.  The  first
 three  Bills  are  in  the  names  of  Shri
 Jhulan  Sinha,  Shri  Hem  Raj  and
 Shri  Shree  Narayan  Das  respectively.
 All  these  three  hon.  Members  are
 absent.

 Then  there  are  two  Bills  in  the
 name  of  Shri  Ram  Krishan  Gupta  and
 one  Bill  in  the  name  of  Shri  Ajit
 Singh  Sarhadi.  Both  the  hon.  Mem-
 bers  are  absent.

 15-40  hrs.
 NATIONAL  MONUMENTS  COMMIS-

 SION  BILL*
 by  Shri  Narasimhan

 Shri  Narasimhan  (Krishnagiri):  I
 beg  to  move  for  ‘leave  to  introduce  a
 Bill  to  provide  for  the  constitution
 of  a  National  Monuments  Commis-
 sion  for  the  conservation  of  ancient
 monuments  and  objects  of  archaeologi-
 cal,  historical  or  artistic  interest.

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to

 introduce  a  Bill  to  provide  for  the
 *Published  in  the  Gazette  of  India,Extraordinary  Part
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 (Mr.  Chairman]
 constitution  of  a  National  Monu-
 ments  Commission  for  the  conser-
 vation  of  ancient  monuments  and
 objects  of  archaeological,  histori-
 cal  or  artistic  interest”.

 The  motion  was  adopted.
 Shri  Narasimhan:  I  introduce  the

 Bill.

 Mr.  Chairman:  There  are  two  Bills
 in  the  name  of  Shri  Ajit  Singh
 Sarhadi.  He  is  absent.

 15:40}  hrs.
 CONVERTS  MARRIAGE  DISSOLU-

 TION  BILL*

 by  Shri  Prakash  Vir  Shastri

 at  प्रकाश  वोर  शास्त्री  (गुड़गांव)
 मैं  प्रस्ताव  करता  हूं  कि  एक  घर्म  छोड़  कर
 दूसरा  धर्म  ग्रहण  करने  वालों  के  कुछ  परि-
 स्थितियों  में  विवाह  विच्छेद  करने  का  उपबन्ध
 करने  वाले  बिल  को  पेश  करने  की  अनुमति
 दी  जाय  ।

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to

 introduce  a  Bill  to  make  provision
 for  dissolution  of  marriages  under
 certain  circumstances  of  converts
 from  one  religion  to  another”.

 The  motion  was  adopted.

 tt  प्रकाश  बोर  शास्त्री  :  में  बिल  को
 प्रस्तुत  करता  हूं  ।

 5.403  hrs.
 RESTRICTIONS  ON  EDIBLE  OILS

 (FOR  MANUFACTURE  OF  SOAP)
 BILL*

 by  Shri  Jhulan  Sinha
 Shri  Jhulan  Sinha  (Siwan):  I  beg

 to  move  for  leave  to  introduce  a  Bill

 Religious  Worship  Bill

 to  impose  certain  restrictions  on  the
 use  of  edible  oils  for  the  manufac-
 ture  of  soap  in  India.

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  impose  certain
 restrictions  on  the  use  of  edible
 oils  for  the  manufacture  of  soap
 in  India.”

 The  motion  was  adopted.
 Shri  Jhulan  Sinha:  I  introduce  the

 Bill.

 45.4l  hrs.
 DEFENCE  FORCES  PROVISIONS

 BILL*
 by  Shri  Jhulan  Sinha

 Shri  Jhulan  Sinha  (Siwan):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  supply  of  more
 wholesome  articles  of  food  for  the
 Defence  Forces.

 Mr.  Chairman:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  provide  for  the
 supply  of  more  wholesome  arti-
 cles  of  food  for  the  Defence
 Forces”.

 The  motion  was  adopted.
 Shri  Jhulan  Sinha:  I  introduce  the

 Bill.

 5.43  hrs.
 RESTORATION  OF  PLACES  OF  RE-

 LIGIOUS  WORSHIP  BILL*
 by  Shri  Prakash  Vir  Shastri

 श्री  प्रकाश  बोर  शास्त्री  :  (गुड़गांव)
 में  प्रस्ताव  करता  हूं  कि  कुछ  व्यक्तियों  श्रथवा
 जायिों  के  कबजे  में  विद्यमान  धामिक  पूजा
 के  स्थानों  को  उनके  मूल  स्वामियों  को  लौटने
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 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 restoration  of  places  of  religious
 worship  in  the  possession  of  cer-
 tain  persons  or  communities  to
 the  original  rightful  owners  there-
 of”

 The  motion  was  adopted.

 श्री  प्रकाश  बोर  श्रास्त्री  :  में  विलको

 प्रस्तुत  करता

 Mr.  Chairman:  As_  regards  the
 next  item,  Shri  Ajit  Singh  Sarhadi
 is  absent.

 5.44  hrs.
 INDIAN  INSTITUTE  OF  ARCHAEO-

 LOGY  BILL*
 by  Shri  Narasimhan

 Shri  Narasimhan  (Krishnagiri):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  constitution  of
 an  Indian  Institute  df  Archaeology
 for  imparting  training  in  _  scientific
 methods  of  archaeology  and  in  the
 conservation  of  historic  and  artistic
 works,  including  research  in  various
 branches  of  Archaeology.

 Mr.  Chairman:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 constitution  of  an  Indian  Institute
 of  Archaeology  for  imparting
 training  in  scientific  methods  of
 archaeology  and  in  the  conserva-
 tion  of  historic  and  artistic
 works,  including  research  in
 various  branches  of  Archaeology”.

 The  motion  was  adopted.
 Shri  Narasimhan:  I  introduce  the

 Bill.

 5.42  hrs.

 CEILINGS  ON  SALARY  (IN  PRIVA-
 TE  SECTOR)  BILL—contd.

 by  Shri  A.  M.  Tariq.

 Mr.  Chairman:  The  House  will  now
 resume  further  discussion  on  the
 motion  moved  by  Shri  A.  M.  Tariq
 on  the  29th  April  1960,  namely:—

 “That  the  Bill  to  provide  for
 ceiling  on  salaries  in  private
 employment  be  circulated  for  the
 purpose  of  eliciting  opinion  there-
 on  by  the  l5th  September  1960”.

 Out  of  23  hours  allotted  for  dis-
 cussion  of  this  Bill,  25  minutes  were
 taken  up  on  the  29th  April  1960,  and
 2  hours  and  5  minutes  are  now  availa-
 ble.

 Shri  Keshava  may  now  continue  his
 speech.

 Shri  Keshava  (Bangalore  City):
 Last  time  while  I  was  on  my  legs  in
 connection  with  this  Bill,  I  was  just
 bringing  to  the  notice  of  this  House
 the  contentS  of  the  Estimates  Com-
 mittee’s  Ninth  Report  (First  Lok
 Sabha).  Of  course,  they  mentioned
 in  the  Report  that  ours  is  a  Welfare
 State  and  the  people  in  our  country
 evaluate  service  in  terms  of  money
 and  if  any  more  attractive  offers  are
 made  by  the  private  sector,  our  talen-
 ted  young  men  in  the  public  sector
 simply  rush  into  that  sector.  Natu-
 rally,  to  whatever  extent  it  may  be,
 there  is  a  depletion  of  competent  and
 experienced  men  in  the  public  sector.
 They  have  also  mentioned  in  the  Re-
 port  that  there  are  no  principles  on
 which  the  private  sector  gives  em-
 ployment  to  its  employees.  It  is  a
 matter  for  examination.  There  must
 be  a  rationalisation  of  salaries  in  the
 private  sector  and  some  sort  of  quali-
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 {Shri  Keshava]
 fication  has  got  to  be  prescribed.  No
 doubt,  all  this  is  true  and  my  good
 triend,  ‘Shri  A.  M.  Tariq,  has  got  his
 inspiration  for  sponsoring  this  Bill
 trom  that  Report.

 But  let  us  be  realistic  over  this
 matter.  In  fact,  it  is  a  very  very
 complicated  matter,  Salaries  are
 different  even  from  State  to  State  and
 from  Centre  to  State.  Even  in  one
 service,  there  are  umpteen  grades  of
 salaries  and  we  have  not  been  able
 to  bring  about  a  uniform’  kind  of
 salary  for  a  particular  kind  of  work
 even  in  one  State.  I  know  it  for  a
 fact  that  in  the  integrated  Mysore
 State,  they  have  come  to  know  how
 salaries  in  different  States  differ.  The
 salaries  of  officials  in  the  Bombay
 State,  the  salaries  of  the  same  type
 of  officials  doing  the  same  kind  of
 work  in  the  State  of  Andhra  and  the
 salaries  of  identical  officials  doing  the
 same  kind  of  work  in  Madras  are
 entirely  different  from  one  another.
 In  that  way,  it  was  such  an  enour-
 mous,  onerous  and_  responsible  task
 for  the  Mysore  Government  to  bring
 about  even  a  sort  of  uniformity  in
 the  matter  of  salaries  of  any  particu-
 lar  service.

 The  principle  on  which  my  _  hon.
 ‘friend  wants  to  have  this  Bill  is  that
 of  equal  pay  for  equal  work  and
 things  of  that  kind.  It  is  a  very  com-
 plicated  problem;  much  more  so  is  it
 in  the  private  sector.  In  fact,  it  is
 an  accepted  truth,  if  I  can  say  so,
 that  the  private  sector  is  to  a  very
 great  extent  responsible  for  the  great
 production  that  we  are  proud  of  in
 ‘our  country.  We  evaluate  things  in
 terms  of  money  and  that  is  why  the
 salaries  that  are  offered  in  the  pri-
 vate  sector  give  encouragement  and
 initiative  for  the  young  men;  it  gives
 a  sort  of  incentive  for  those  talented
 youngters  to  put  their  whole  heart
 into  their  efforts.  That  may  be  one
 of  the-reasons  why  the  private  sector
 has  been  able  to  contribute  more.
 In  fact,  our  leader  was  pleased  to
 say  that  it  has  contributed  tremen-
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 dously  to  the
 country.

 Taking  into  consideration  all  these
 factors,  it  looks  as  though  it  is  a  mat-
 ter  which  cannot  be  done  in  a  day.
 Of  course,  for  going  into  it,  a  Com-
 mittee  may  be  appointed.  But  no
 doubt,  it  does  in  a  way  contradict
 even  the  policy  of  our  Government
 of  mixed  economy.  The  private  sec-
 tor  also  has  its  place  in  our  country.
 We  have  ourselves  given  it  a  place
 and  such  being  the  case,  how  can  we
 at  once  say  that  we  should  wipe  out
 all  the  distinctions  in  respect  of
 salaries  of  people  in  the  public
 sector  in  the  private  sector  and
 bring  about  a  sort  of  uniformity:
 it  is  a  sort  of  restriction  that
 we  are  trying  to  impose  by
 means  of  this  Bill.  It  is  a  restriction
 on  our  activities  and  as  such,  it  is  not
 a  very  wholesome  feature  just  at
 this  stage  of  development  in  our
 country.

 Shri  Harish  Chandra  Mathur  (Pali):
 At  no  stage.

 Shri  Keshava:  Let  the  country
 develop.  In  fact,  anomalies  are  there.
 We  are  born  with  anomalies.  We
 cannot,  in  fact,  wipe  out  all  distinc-
 tions  in  life.  Even  so  far  as  Shri
 Tariq  is  concerned,  he  is  short  and  I
 am  tall;  he  is  thick  and  I  am  thin.
 Anomalies  exist  everywhere.  What
 we  have  got  to  bring  about  now
 is  a  sort  of  harmony  and  we  have  to
 mitigate  the  difficulties  due  to  these
 anomalies.  But  what  does  this  Bill
 contemplate?  It  contemplates  bring-
 ing  about  a  sort  of  uniformity.  In
 clause  2,  it  says:

 “The  monthly  salary  paid  to  an
 employee  in  any  private  concern
 or  firm,  or  industry  shall  not  be
 more  than  the  maximum  and  less
 than  the  minimum  fixed  for  the
 Government  employees.”
 I  do  not  know  how  at  all  this  matter

 can  be  worked  out.  In  fact,  there  are
 a  number  of  concerns;  there  are  a
 variety  of  industries,  the  small-scale
 industries,  the  large-scale  industries,

 production  of  this



 (2491  Ceiling  on

 the  medium-scale  industries.  All  kinds
 of  efforts  are  being  put  forward  by
 the  people  of  our  country  in  order  to
 pull  up  the  country  and  industrialise
 our  country  and  to  increase  produc-
 tion.  At  this  period  of  development
 in  our  country,  this  is  something  very
 much  impossible,  even  to  attempt.

 There  is  the  penal  clause  in  which
 he  says:

 “Any  employer  who  contravenes
 provisions  of  this  Act  shall  be
 punishable  with  a  fine  of  rupees
 10,000.”

 Pandit  K.  0.  Sharma  (Hapur):  Why
 not  imprisonment?

 Shri  Keshava:  Somehow  he  _  has
 avoided  imprisonment.

 Shri  A.  M.  Tariq  (Jammu  and  Kash
 mir):  They  will  have  special  treat-
 ment  there;  so  I  have  avoided  that.

 Shri  Keshava:  It  is  a  very  imprac-
 ticable  proposition  that  is  being  put
 forward.  L-t  us  be  realistic  over  this
 matter.  It  looks  as  though  there  is  a
 phobia  for  ceilings  everywhere.  In
 fact,  the  Planning  Commission  wants
 us  to  put  a  ceiling  even  on  the  rela-
 tionship  between  husband  and  wife.
 What  is  family  planning?  It  is  not-
 hing  but  a  ceiling  on  the  relationship
 between  husband  and  wife.

 Shri  A.  M.  Tariq:  No,  no;  it  is  a
 ceiling  on  production.

 Shri  Keshava:  Whatever  it  is,  there
 ‘must  be  a  ceiling  everywhere.  But,
 this  is  not  the  time  for  this.  I  think
 my  hon.  friend  can  confine  himself  to
 the  salutary  feature  in  this  Bill.  The
 only  salutary  feature  is  this.  ‘The
 salary  shall  not  be  less  than  the  mini-
 mum  fixed  for  Government  em-
 ployees’.  I  would  welcome  that  fea-
 ture.  Let  us  have  a  floor  and  not  a
 ceiling.  That  should  be  the  way  in
 which  we  should  help  the  develop-
 755(Ai)  LSD.—8.
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 ment  of  the  country.  I  think  you  will
 be  killing  all  initiative  if  only  you
 bring  about  this  kind  of  uniformity
 everywhere.

 No  doubt  our  State  is  a  Welfare
 State.  It  is  certainly  true  that  the
 Estimates  Committee  report  says  that
 the  employment  of  persons  will  be  im-
 proved.  I  wonder.  how  the  employ-
 ment  will  be  improved.  Talent  has
 got  to  be  given  its  due,  and  we  are
 judging  our  services  only  by  the
 money  standard.  Why  should  we  de-
 priv:  our  young  of  what  is  legitimate-
 ly  their  dues  for  their  brilliant  talents
 in  contributing  their  quota  of  service
 to  the  development  of  the  country-
 All  thes:  circumstances  have  to  be
 carefully  considered.  I  think  my  hon.
 friend  would  do  well  to  withdraw  this
 Bill.  It  is  not  necessary  even  to  send
 it  for  eliciting  opinion.

 Shri  S.  M.  Banerjee  (Kanpur):  Mr.
 Chairman,  I  rise  to  support  the  spirit
 of  this  Bill.  When  Shri  Tariq  brought
 this  Bill  I  thought  he  had  in  his  mind
 the  fixation  of  a  minimum  wage  in  the
 country.

 Shri  Keshava:  He  wants  the  ‘maxi-
 mum  also.

 Shri  S.  M.  Banerjee:  It  is  true  that
 some  of  the  private  employers  are
 paying  such  a  meagre  salary  that  it  is
 impossible  for  any  one  to  exist  on  that
 salary.  My  friends  who  oppose  this
 Bill  may  oppose  it  in  principle.  But
 I  do  not  see  any  reason  why  initiative
 should  be  lost.  After  all  this  country,
 if  it  is  really  moving  towards  socia-
 lism,  has  to  decide  about  the  minimum
 and  the  maximum.

 I  have  read  the  report  of  the  Pay
 Commission,  which  is  pertinent  on  this
 matter,  to  see  whether  they  have  said
 anything  about  the  maximum.  The
 previous  Pay  Commission,  that  is  the
 Varadachari  Commission,  mentioned
 that  the  maximum  should  be  Rs.  2,000.
 This  second  Pay  Commission  headed
 by  Justice  Jagannath  Das  did  not  say
 that.  They  said  that  there  had  been
 erosion  in  this  particular  category  of
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 employees  getting  Rs.  3,000  to  Rs.
 4,000,  and,  as  such,  they  never  wanted
 any  ceiling  to  come.  If  erosion  has
 taken  place  in  those  categories  of  em-
 ployees  getting  more  than  Rs.  3000—
 Rs.  4,000  it  must  be  seen.  I  think  there
 is  not  erosion.  But,  on  the  other  hand,
 there  has  been  a  landslide  in  those
 categories  of  employees  who  are  gett-
 ing  less.

 Shri  Tariq  wants  that  no  private
 employee  should  pay  less  than  what  is
 being  paid  by  Government.  Let  us
 analyse  what  the  Government  is  pay-
 ing.  The  Central  Government  is  the
 model  employer.  I  may  bring  to  your
 notice  certain  figures  given  to  me  in
 this  House.  I  put  a  question  as  to  how
 many  employees  are  getting  Rs.  250
 and  more,  how  many  are  getting  Rs.
 00  to  Rs.  250  and  how  many  are  gett-
 ing  less  than  Rs.  100.  The  figures  are
 revealing.  The  answer  was,  if  I  am
 correct......

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Is  the  hon.
 Member  talking  of  the  Government
 or  the  private  sector.  The  question  is
 that  the  private  sector  should  be
 equated  with  the  public  sector.

 Shri  S.  M.  Banerjee:  I  thing  the
 hon.  Minister  will  read  the  Bill  care-
 tully.

 If  the  private  employers  are  asked
 to  pay  as  minimum  what  is  being  paid
 in  the  public  sector,  it  is  not  asking
 too  much.  In  the  public  sector,  if  sup-
 posing,  there  are  8  lakhs  of  em-
 ployees,  then  more  than  4  lakhs—
 14,76,000  people—are  getting  less  than
 Rs.  100.  The  salary  which  is  given  to
 the  Central  Government  employee—at
 least  the  minimum  wage—should  be
 paid  by  the  private  employer.

 The:  Textile  Wage  Board  has  sub-
 mitted  its  report.  Now,  a  Wage  Board
 is  being  appointed  for  the  jute  indus-
 try  and  the  plantation  industry.  The
 Sugar  Wage  Board  is  submitting  its
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 report  next  month,  I  believe.  What  is
 needed  now?  We  cannot  possibly  bring
 this  kind  of  legislation.  But,  certain-
 ly,  this  matter  has  to  be  seriously
 thought  of—whether  the  employees  or
 workers  working  in  the  private  sector
 are  also  entitled  to  get  the  same  hig-
 her  salaries  comparable  to  the  Central
 Government  employees.  The  difference
 is  too  much.

 Take  the  case  of  the  ordinary  tan-
 nery  worker.  I  come  from  the  city  of
 Kanpur  where  there  are  6,000  to  7,000
 tannery  workers.  In  these  days,  when
 the  Government  has  failed  miserably
 to  hold  the  price  line,  they  are  getting
 Re.  l  a  day.  They  do  not  get  salary;
 they  are  paid  on  ‘no  work  no  pay
 basis.’  That  is,  they  are  getting  hard-
 ly  Rs.  26  per  month.  How  can  worker
 exist  today  on  Rs.  26?

 The  Labour  Minister  Shri  Nanda
 went  to  see  the  appalling  conditions  of
 the  workers—these  tannery  workers—
 there;  and  he  was  of  the  opinion  that
 something  should  be  done  to  these
 workers.

 In  the  same  way,  there  are  the
 construction  workers,  people  who  are
 engaged  in  constructing  big  build-
 ings.  What  are  they  getting  today?
 Even  the  minimum  wages  under  the
 Minimum  Wages  Act  are  not  made
 applicable  to  them.  In  the  whole
 country,  whatever  a  worker  is  enti-
 tled  to  under  the  Minimum  Wages
 Act,  is  not  paid  to  him,  This  Bill,
 will,  certainly,  focus  the  attention  of
 Government  to  this.

 Now  let  us  take  the  big  employers
 like  the  Tatas,  Birlas  and_  others,
 private  employers  whose  capacity  to
 pay  is  not  challenged.  At  least  I  do
 not  challenge  that.  What  is  being
 paid  in  those  concerns?  Take  the
 ordinary  sugar  factory  under  Shri
 Birla.  What  is  the  salary  that  the
 worker  is  getting  there  today?  The
 general  feeling  in  the  country  is  that
 the  Tatas  are  paying  much.  But  a
 strike  in  958  clearly  revealed  that
 the  salaries  paid  to  the  permanent
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 employees  are  different.  The  service
 conditions  of  temporary  employees
 even  in  TISCO  are  far  less  favour-
 able.  Take  IISCO—the  Indian  Iron
 and  Steel  Company—and  compare  the
 wages  paid  there,  I  submit  that  wage
 boards  have  to  be  appointed’  for  every
 industry.  I  am  thankful  to  the
 Labour  Minister  and  the  Government
 because  they  appointed  wage  boards
 in  many  industries.  They  did  it  in
 textiles,  they  are  doing  it  in  jute  and
 probably  in  plantations  also.  It  is
 time  that  wage  boards  are  appointed
 in  every  industry.  That  is  the  only
 solution  to  the  problem.  The  mini-
 mum  wage  has  to  be  accepted.

 6  hrs.

 We  have  seen  what  has  happened
 to  the  unanimous  recommendations  of
 the  5th  Labour  Conference,  The
 other  day  I  was  putting  a  question:
 what  should  be  our  minimum  wage?
 The  principle  should  be  accepted
 whether  we  are  in  a  position  to  pay
 or  not—that  is  a_  different  matter.
 When  the  attitude  of  the  Govern-
 ment  was  made  known,  Mr.  Naval
 Tata  came  out  with  a  statement  that
 the  Government  cannot  respect  this
 decision  and  that  it  was  not  binding.
 The  Mill-owners  of  the  textile  mills
 have  brought  out  a  pamphlet  saying
 that  if  Government  could  not  accept
 that  decision,  why  should  it  be  made
 to  bind  them?
 thing.  Government  must  see  that  the
 minimum  wage  formula  is  accepted
 because  all  the  private  employers
 headed  by  Tata  and  others  were  a
 party  to  this  decision.  If  the  Central
 Government  has  not  actually  accepted
 that  recommendation,  I  do  not  think
 the  time  is  far  off  when  all  the  pri-
 vate  employers  will  be  flouting  that
 decision.

 I  disagree  with  my  hon.  friend  Shri
 Keshava  when  he  said  that  the  initia-
 tive  would  be  lost,  After  all  there
 should  be  some  limit  to  the  maximum.
 There  should  be  some  difference  bet-
 ween  the  unskilled,  semi-skilled,
 skilled  and  highly  skilled.  The
 wage  differential  should  be  there.

 That  is  a  dangerous-
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 But  what  should  it  be?  It  should
 be  considered  by  us.  Can  it  be
 Rs.  30  for  the  unskilled  and
 nearly  300  or  400  for  the  skilled  and
 Rs.  3000  for  the  engineer?  It  cannot
 be  so.  We  have  to  consider  that  the
 wage  differential  is  properly  main-
 tained,  The  minimum  and  the  maxi-
 mum  should  be  there.  In  no  country
 you  will  find  that  there  is  no  ceiling
 to  the  maximum  income  of  any
 worker  or  engineer  or  technician.
 There  is  some  maximum  as  there  is
 also  a  minimum.  It  has  been  said
 here  that  the  monthly  salary  paid  to
 an  employee  of  a  private  concern  or
 firm  shall  not  be  more  than  the  maxi-
 mum  or  less  than  the  minimum  fixed
 for  the  Government  employee.  It
 may  not  be  like  this.  Supposing  the
 Government  is  so  rigid  that  it  does
 not  want  to  pay  its  employees  more?
 should  it  stop  the  private  employer
 from  paying  his  employees  more?
 That  should  not  be.  IY  think  Shri
 ‘Tariq  actually  means  that  there
 should  be  a  ceiling  on  the  maximum.
 The  Pay  Commission  formula  of  a
 minimum  wage  which  has  become
 today  the  ideal  before  the  others
 should  not  be  accepted.  I  want  to
 know  from  the  hon,  Minister  whether
 56  nP.  theory  is  really  correct  and
 realistic.  Can  we  possibly  purchase
 32  ounces  of  food  out  of  it—5  ounces
 of  cereals,  8  ounces  of  pulses,  six
 ounces  of  green  vegetables,  $  ounces
 of  ghee  or  butter—they  do  not  men-
 tion  dalda  but  pure  ghee  or  butter—
 l$  ounces  of  sugar  or  gur  and  4
 ounces  of  milk  and  one  ounce  of
 groundnut.  This  is  the  Pay  Commis-
 sion  formula.  They  wanted  to  give
 the  employees  some  sort  of  a  fruit!
 So,  they  went  out  of  their  Way  to
 suggest  that  this  was  the  proper
 fruit.  They  searched  for  a  _  fruit
 which  could  contain  all  the  food
 values  from  A  to  Z  and  they  found
 that  groundnut  was  the  only  thing
 that  was  good!

 Shri  B.  R.  Bhagat:  Is  it  a  fruit?

 Shri  S.  M.  Banerjee:  I  do  _  not
 know,  I  am  only  saying  that  in  56
 nP.  32  ounces  cannot  be  purchased.
 That  is  my  honest  submission.  In
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 [Shri  8.  M.  Banerjee]
 thoery  it  may  be  correct.  But  if  this
 56  nP.  is  applicable  to  all  the  private
 employees,  it  will  be  difficult  for
 any  wage  board  to  take  a  decision.  He
 says  that  this  Bill  should  be  circulat-
 ed.  Let  the  opinion  of  all  people  be
 sought  and  let  us  see  whether  some-
 thing  could  be  done  for  the  private
 employees  also.

 I  also  suggest  that  a  commission
 should  be  appointed  to  see  the  condi-
 tion  of  all  these  employees  where  the
 wage  boards  have  not  been  appoint-
 ed.  According  to  the  decision  of  the
 Labour  Conferences,  wage  boardg  will
 be  appointed  only  in  some  industries
 but  the  vast  majority  of  these  work-
 ers  who  are  not  getting  even  a  mini-
 mum  wage  will  not  be  _  benefited,
 What  will  happen  to  them?  A  survey
 should  be  made  to  ascertain  whether
 the  wages  are  being  paid  correctly
 and  what  is  the  wage.  Is  it  not  a  fact
 that  today  in  our  country  even  the
 minimum  wage  is  not  being  paid?  It
 is  a  very  serious  matter  to  be  consi-
 dered  by  this  Government.  I  support
 the  spirit  of  this  Bill.  It  should  be
 circulated  to  elicit  public  opinion  so
 that  we  may  get  the  expert  opinion
 of  the  veteran  trade  unionists  from
 this  and  that  side  or  even  from  out-
 side.  I  congratulate  Shri  Tariq  for
 saying  this  despite  the  opposition  from
 his  own  Party  Members.

 Pandit  K.  C.  Sharma:  Sir,  I  do  not
 find  much  of  logic  in  this  Bill,  There
 are  two  questions  here.  One  is  that
 the  private  employees’  salaries  should
 not  be  higher  than  those  paid  to  the
 Government  servants;  the  other  is
 that  it  should  not  be  less  than  salaries
 paid  to  the  Government  servants.  So
 far  as  the  former  question  is  con-
 cerned,  it  is  the  philosophy  of  the
 private  sector  that  a  few  people  climb
 up.  They  pave  he  way  to  others  who
 stand  down  and  the  facilities  and  the
 luxuries  that  the  few  get  in  course  of
 time  are  available  to  those  standing
 down  below  as  soon  as  those  stand-
 ing  down  below  climb  up.  The  few
 that  were  on  the  ladder  climb  fur-
 ther  and  further  up.  To  the  extent

 AUGUST  i2,  960  Salary  (In  Private  2498
 Sector)  Bill

 that  a  community  is  developed,  to
 that  extent  all  members  of  the  com-
 munity  enjoy  the  comfort  and  luxury.
 For  instance  you  have  to  analyse  the
 development  and  progress  of  the  USA.
 A  few  people  get  the  benefit  of  indus-
 trial  development,  They  got  cars  and
 palaces  and  many  comforts  which  the
 other  people  could  not  even  dream  of
 at  first.  The  few  were  on  the  top.
 The  people  down  below  climbed  up.
 It  is  as  if  the  man  is  on  the  top  of
 the  tree  and  he  sends  down  the  rope
 and  the  man  standing  down  below
 climbs  up  again  and  the  man  who  is
 already  on  the  top  climbs  further  up.
 This  is  the  philosophy  of  the  private
 sector.  To  limit  it  to  the  Govern-
 ment  organisation  level  is  to  deny  the
 Tule  of  progress  in  the  private  sector
 and  to  do  away  with  the  role  of  the
 initiative.  The  psychological  incen-
 tive  goes  away.  In  the  State  the
 priciple  of  recruitment  is  different
 because  State  services  are  manned  on
 the  basis  of  merit  and  fitness,  and
 fitness  includes  character  and  loyalty
 to  the  State,  In  the  case  of  private
 sector,  loyalty  to  the  private  sector
 does  not  arise.  There  the  moving
 motive  is  profit,  luxury  in  life.  That
 profit  and  luxury  are  not  available  by
 providing  salaries  on  a  par  with  those
 of  government  servants,  because  the
 basis  itself  is  different.  In  every
 Constitution  a  citizen  has  a  liability
 and  obligation  to  accept  State  service
 in  preference  to  the  much  more  lucra-
 tive  private  job  because  he  being  a
 citizen  enjoys  certain  fundamental
 rights.  As  I  said,  the  basis  of  govern-
 ment  service  is  quite  different  from
 the  basis  of  service  in  a  _  private
 concern.  Therefore,  the  rule  does  not
 apply  in  the  same  degree  and  in  the
 same  way  in  both  the  sectors.

 So  far  as  the  question  that  these
 fat  emoluments  and  fat  salaries  are
 paid  to  evade  payment  of  income-tax
 to  the  State  is  concerned,  well,  this
 is  a  question  of  social  consciousness
 and  sense  of  social  responsibility.  For
 this  we  have  to  wait  patiently  till
 that  social  consciousness  and  sense  of
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 social  responsibility  is  developed  to
 that  stage  when  all  citizens  in  the
 country  realise  their  responsibility  to
 the  land  of  their  birth,  No  law  can
 help  it,  only  a  development  of  social
 consciousness  can  help  it.

 So  far  as  lower  services  are  con-
 cerned,  well,  it  is  a  very  good  thing
 that  none  should  be  paid  so  low
 as  to  make  him  not  work  the  next
 morning  to  the  best  of  his  capacity.
 But  there  is  a  stage  in  the  develop-
 ment  of  a  country  where  under-em-
 ployment  and  unemployment  is  so
 much  that  it  is  perhaps  much  more  in
 accord  with  the  social  good  that  half
 a  bread  is  better  than  no  bread  at
 all.  We  are  at  a  stage  where  we  have
 not  got  full  employment,  and  by  law
 we  cannot  stop  people  running  after
 even  half  a  bread.  You  cannot  force
 people  not  to  work  when  they  want
 to  work  and  get.  half  a  loaf  of  bread.
 You  cannot  ask  them  to  go  starving
 and  not  work  and  get  half  a  loaf  of
 bread.  Because  there  is  not  enough
 of  employment,  this  rule  is  impracti-
 cable,  and  whatever  is  impracticable
 should  not  be  put  down  in  a  statute.

 With  these  words,  Sir,  I  submit  that
 it  is  useless  and  because  it  is  useless
 it  should  not  be  pushed  further.

 श्री  म्‌०.  wo  जेन  (कंयल)  :  चेयरमंन
 साहव,  में  इस  बिल  की  हिमायत  करने  के
 लिये  खड़ा  हुआ  हुं।  में  समझता  हुं  कि  श्री
 तारिक  ने  इस  बिल  को  लाकर  हमारे  सारे  देश
 की  और  देश  को  नुमायन्दगी  करने  वाली
 हमारी  इस  सरकार  की  तवज्जह  देश  की
 एक  बहुत  बड़ी  समस्या  की  तरफ  खींची  हैंश्ौर
 इसलिये  में  तारिक  साहब  को  इस  बिल  को
 हाउस  में  लाने  के  लिये  बधाई  देता  हूं  ।

 इस  बिल  में  क्या  बात  है  ?  श्रभी  अभी  मेरे
 बुजुर्ग  साथी,  पंडित  कृष्णा  चन्द्र  शर्मा  इस
 बिल  की  मुखालिफत  में  बोल  रहे  थे  और  में

 हैरान  था  कि  किस  तरीके  से  बह  इस  कल  को
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 एक  युजलेस  बिल  कह  सके  ।  इस  दिल  का
 उसूल  क्‍या  है  हो  सकता  है  कि  इस  बिल  की
 भाजा  में  कुछ  रहोवदल  को  जहरतक  हो  |
 पर  अभी  तो  श्री  तारिक  यही  चाहते  हे  कि
 यह  विल  पब्लिक  ओवयी  नियन  जानने  के  लिये
 सरकूलेट  किया  जाये  ।इस  पर  राय  आम्मा
 श्रायेगी  और  लोग इस  पर  अपने  अपने  संजेशन
 देगे  7  तो  इसमें  अभी  देर  होगी  और  इसकी
 भाषा  में  श्रागे  सुवार  हो  सकता  हेै।
 लेकिन  जो  इस  बिल  का  सिद्दान्त  है  उसको  शर्मा
 साहब  या  और  कोई  सदस्य  कैसे  मु  वालिकत
 कर  सकते  हैं  ।  और  अगर  कोई  मुवालिफत
 करेगा  तो  में  उस  मुबालिकृत  को  समझने
 की  कोशिश  करुंगा  ।

 whe,  Som

 जहां  तक  में  इस  बिल  को  समझा  हूं
 .

 यह  दो  बातें  चाहता  है  ।  एक  बात  तो  यह  है
 कि  आज जो  प्राइब्रेट  सेक्टर  में  ततरुताहें  है
 वे  पबलिक  सेक्टर  के  मुकाबले  में  बहुत  ज्यादा
 हैं  ।  यह  चीज  न  हो  ।  इसी  तरह  से  जो
 प्राइवेट  सेक्टर  वाले  छोटी  तनख्वाह  वालों
 को,  जिनका  काम  कि  उसी  स्तर  के  सरकारी
 कम  वारियों  के  समान  है,  वेतन  देते  हैं  वह
 उतना  ही  होता  चाहिये  जो  कि  उसी  स्तर
 के  सरकारी  कमंचारियों  को  दिया  जाता
 है  ।  इन  दोनों  बातों  के  नीचे  जो  सिंद्दान्त  है
 उसको  मानने  में  शर्मा  साहब  को  या  किसी
 अन्य  मेम्बर  को  क्‍या  ऐपराज  हो  सकता  है  t
 अगर  इस  उसुल  को  हम  न  माने  जेसा  कि  अभी
 हो  रहा  है  तो  इसका  क्‍या  नतीजा
 हो  सकता  है  वैसे  तो  'एस्टी-
 मेद्स  कमेटी  की  रिपोर्ट  में  इन  नतीजों  को
 दिया  गया  है,  लेकिन  में  उनको  फिर  हाउस
 के  सामने  रखना  चाहता  हूं  कि  इसके  क्‍या
 क्या  नतीजे  निकल  रहे  शौर  क्या  क्‍या  नतीजे
 निकले ंगे  एक  तरफ  हम  एक  झादमी  को  पबलिक
 सेक्टर  में  दो  हजार  रूपया  तनख्वाह  देते  हूँ
 शर  उसी  लियाकत  के  आदमी  को  उसी  तरह
 के  काम  के  लिये  प्राइब्वेट  में  पांच  हजार  रुफ्या
 दिया  जाता  है  1  ऐती  हालत  में  जो  आदमी
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 [at  म्‌०  चं०  जैन]
 पबलिक  सेक्टर  में  काम  कर  रहा  है  उसके
 मन  में  यह  भावना  पैदा  होगी  कि  मुझे
 कम  तनख्वाह  मिल  रही  है  ।  हमने
 झपने  संविधान  में  यह  बात  लिखी  है
 कि  एक  जैसे  काम  के  लिये  एक  जैसा
 ही  वेतन  मिलना  चाहिये  ।  श्राप  देखें  कि  वही
 काम  टाटा  के  स्टील  प्लांट  में  होता  है  शौर
 वही  काम  हमारे  दुर्गापुर  या  भिलाई  बगैरह
 के  कारखानों  में  भी  होता  है  ।  लेकिन  टाटा
 के  फारखाने  के  जनरल  मैनेजर  को  दस  हजार
 रूपया  मिलता  है  भौर  दुर्गापुर  के
 कारखाने  के  जनरल  मैनेजर  [को
 उसी  काम  के  लिये  तीन  हजार  दिया
 जाता  है  t  इस  विषमता  को  श्राप  कैसे  हक-
 बजानिव  करार  दे  सकते  हैं।  इसका  लाजिमी
 नतीजा  यह  होगा.  कि  जो  झादमी  पबलिक
 सेक्टर  में  काम  कर  रहा  हैं,  उसको  जरा  भी

 गूंजाइश  हीगी  वह  प्राइवेट  सेक्टर  में  चला
 जायेगा  ।  और  इस  तरह  से  पबलिक  सेक्टर
 की  एफोशेंसी  कम  होगी  ।  हमारा  प्रोडक्शन
 कम  होगा  भौर  इसके  साफ  माने  यह  हैं
 कि  इस  वजह  से  सारी  नेशन  सफर  करेगी  ।
 भ्रगर  हमारे  देश  में  इस  किस्म  का  उसूल
 बलेगा  कि  पबलिक  सेक्टर  में  कम  तनख्वाह
 दो  और  प्राइवेट  सेक्टर  में  ज्यादा  हो  तो
 लाजिभी  तौर  पर  वही  नतीजा  होगा  जो  कि
 मैंने  अभी  बताया  है।  इसका  लाजिमी
 नतीजा  यह  द्वोगा  कि  जहां  गुंजाइश  होगी
 पबलिक  सेक्टर  का  आदमी  प्राइवेट  सेक्टर
 में  चला  जायेगा,  भौर  जहां  उसको  ऐसा
 करने  की  गुंजाइश  नहीं  होगी  वहां  उसके  मन
 में  झसंतोष  रहेगा  कि  में  भी  काम  करता  हूं
 लेकिन  मुझ  को  कम  तनख्वाह  मिलतो  है  ।
 यी  बात्त  गवनेमेंट  के  भिन्न  भिन्‍न  मुहकमों
 के  एम्पलाईज़  में  भी  देखी  जा  सकती  है  जहां
 कि  तनख्वाह  में  इस  प्रकार  की  विषमता  है  ।
 मिसाल  के  तौर  पर  झभी  जब  हम  यूनीवरसिंटी
 ग्रांट्स  कमीशन  की  रिपोर्ट  पर  बिचार  कर
 रहें  बे  तो  यह  जिक्र  आया  था कि  प्रोफेसरों  को
 कम  तनख्वाह्र  मिलती  है  ।  नतीजा  यह  होता
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 है  कि  जो  लड़के  बी.  ए.  या  एम.  ए.  में  फर्स्ट
 क्लास'  पास  होते  हैं,  और  जो  टाप  करते  हैं,
 उनको  मौका  मिलता  है  तो  वे  श्राइ.  ए.  एस,
 और  दूसरे  कम्पिटीशन्स  में  भाग  लेते  हैं.
 श्रौर  उस्तादों  का  काम  करने  के  लिये,  जिनको
 हमने  गुरु  कहा  है,  वह  लोग  नहीं  जाते  जिनके
 पास  बेहतरीन  इल्म  है  ।  इसकी  वजह  यह
 है  कि  इनकी  काबबियत  के  श्रादमियों  कों
 दूसरी  नौकरियों  में  ज्यादा  तनख्वःह  मिलती

 है  1

 इसी  सिलसिले  में  में  यह  भी  कहना  चाहता
 हूं  कि  एक  बड़ा  कारण  विद्याथियों  और
 श्रध्यापकों  में  भ्रच्छे  ताल्लुकात  न  होने  का
 यह  भी  है  कि  वह  प्रोफेसर  वहां  मुतवातिर
 रहते  ही  नहीं  ।  जहां  उनको  मौका  मिलता  है
 वे  कालिज  को  छोड़  कर  दूसरी  तरफ  चले
 जाते  हैं  ।  यही  बात  और  भी  ज्यादा  प्राईवेट
 सैक्टर  और  पबलिक  सेक्टर  के  बारे  में  लागू
 होती  है  ।  इसलिए  जहां  तक  इस  बिल  के
 सिद्धान्त  का  ताल्लुक  है  वह  सही  है  श्रौर  इस
 बिल  को  सरकुलेट  करने  में  कोई  श्रापत्ति
 नहीं  होनो  चाहिए  ।

 मेरा  विश्वास  है  कि  इस  हाउस  की  इस्टी-
 मेट्स  कमेटी  ने  भी  इसी  बात  को  कहा  है  |
 उन्होंने  प्लानिंग  कमीशन  से  कहा  है  कि  इस
 मामले  को  गम्भीरता  से  स्टडी  कराये  और  देखे
 कि  किस  हद  तक  हमारे  देश  में  इसको  लागू
 किया  जा  सकता  &  में  चाहता  हूं  कि  इस  पर
 गवनंमेंट  जल्द  से  जल्द  गौर  करे  ।

 इसी  तरह  से  लो  पेड  एम्प्लाईज  की  बात
 है  ।  एक  तरफ  ऊंची  जगहों  पर  जो  लोग  काम
 कर  रहे  हैं  उनको  खींचने  के  लिए,  प्राइवेट
 सैक्टर  ज्यादा  ऊंची  तनख्वाहें  देता  है  1  या
 जहां  उनके  भाई  भ॒तीजों  का  सवाल  होता  है
 उनको  बड़ी  बड़ी  तनख्वाहें  दे  दे  कर  जनरल
 मैनेजर  भ्रादि  बना  देते  हैं।  ऐसा  बेलेंस  शीट  में
 घाटा  दिखाने  के  लिए  किया  जाता  है  ।  भ्गर
 उनके  रिश्तेदारों  से  ज्यादा  काबलियत  का
 भी  कोई  और  भ्रादमी  वे  रखते  दें  ia  उसको
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 कम/तनख्वाह देते  हैं  भ्रौर  उसके  मुकाबले  में
 श्रपने  रिहतेदारों  को  तीन,  चार,  पांच  गुनी
 तनख्वाह  दे  देते  है  ।  इन  चीजों  से  समाज  में
 प्रसंतोष  पैदा  होता  है  और  हम  चाहते  हैं  कि
 इस  असंतोष  को  दूर  किया  जाये  |  हमारे  समाज
 में  प्रसंतोष  का  यह  भी  एक  कारण  है  कि  जो
 आदमी  किसी  सरमाएदार  के  कारखाने  में
 नौकरी  करता  है  उसको  ज्यादा  तनख्वाह
 मिलती  है  दूसरे  को  जो  पबलिक  सेक्टर  में
 काम  करता  है  उसी  काम  की  कम  तनख्वाह
 मिलती  है  ।  इस  पहलू  पर  सरकार  जितनी
 जल्दी  गौर  करे  उतना  ही  भ्रच्छा  है  |

 इसी  सिलसिले  में  में  श्राप  से  एक  घात
 और  श्जें  करना  चाहता  हुं  ।  सारे  हिन्दुस्तान  मेँ
 इस'  बात  पर  बहुत  जोर  दिया  जा  रहा  है,
 प्लानिंग  कमीशन  ने  भी  इस  बात  पर  जोर
 दिया  है।  नागपुर  में  कांग्रेस  पार्टी  न ेभी  इस  बारे
 में  प्रस्ताव  पास  किया  कि  लैंड  पर  सीलिंग  हो  1
 मुख्तलिफ  सूबों  में  असेम्बलियां  इस  बारे  में
 कानून  भी  बना  रही  हैं  ।  लेकिन  जहां  तक
 बड़ी  बड़ी  इनकम्स  का  सवाल  है  उन  पर  हम
 कोई  सीलिंग  नहीं  लगाना  चाहते  |  बहुत  सारे
 सेक्टर  हैं  जिनमें  लोगों  की  इनकम  बहुत  ज्यादा
 है  लेकिन  सारे  सेक्‍्टर्स  का  तो  इसमें  जिक्र
 नहीं  है  v

 Shri  Rajendra  Singh  (Chapra):  Sir,
 there  is  no  quorum  in  the  House.

 Mr.  Chairman:  The  bell  is  being
 rung.—Now  there  is  quorum.  The
 hon.  Member  may  resume  his  speech.

 श्री  मू०  चं?  जेन :  में  यह  ज़िक्र  कर  रहा
 था  कि  इस  कंट्री  नें,  इस  पालियामेंट  ने  इस
 बात  को  मान  लिया  है  कि  लैंड  पर  सौलिंग
 लगाई  जाये  और  इस  के  साफ़  मानी  ये  हें  कि
 जहां  तक  देहातियों  का  ताल्लुक  है,  देहात  में
 रहते  हुए  उन  की  इनकम  पर  सीलिंग  लगाने
 का  निश्चय  कर  लिया  गया  है  ।  तो  कोई
 वजह  नहीं  है  कि  देहात  में  रहने  वालों  की इनकम
 पर  सीलिंग  हो  भौर  शहर  में  रहने  वाले  जितनी
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 आमदनी  चाहें  कमायें  ।  इस  में  कोई  जस्टि-

 फ़िकेशन  नहीं  है।  एक  देहाती  होते  हुए--आ्रज-
 कल  में  शहर” में  हूं,  इस  में  "कोई  शक  नहीं,
 लेकिन  देहात  में  जन्म  लेने  श्रौर उस  से  बड़े
 गहरे  सम्बन्ध  होने  के  कारण  मैं  कह  सकता  हूं
 कि  [देहात  में  इस  की  वजह  से  बड़ी  रिज़ेन्टमेंट
 है  ।  वे  लोग  सीलिग  को  इतना  ज्यादा  बुरा
 नहीं  कहते  ।  वे  कहते  हें  कि हम  पर  तो  सीलिंग
 लगा  दी  गई  है,  लेकिन  शहर  के  रहने  वाले
 चाहे  जितनी  श्रामदनी  कमायें,  उन  पर  कोई
 सीलिंग  नहीं  है,  इस  में  कोई  जस्टिफ़िकेशन
 नहीं  है  ।  जहां  तक  श्री  तारिक  के  बिल  का
 तालुक  है,  उस  में  शहर  के  हर  एक  सेक्टर  पर
 सीलिंग  लगाने  की  बात  नहीं  है--उस  7
 सिर्फ़  एक  इम्पार्टेन्ट  सेक्टर  की  श्रामदनी  पर
 सीलिंग  लगाने  का  इरादा  किया  गया  है  ।
 श्री  तारिक  फा  मोशन  यह  है  कि  इस  बिल  को
 राय-आम्मा  के  लिए  सकुंलेट  किया  जाये  ।
 लेकिन  उसके  अलावा  मैं  यह  चाहता  हूं  कि
 जहां  तक  इस  के  प्रिंसिपल  का  ताल्लुक  है,  वह
 गवनमेंट  को  कुबूल  कर  लेना  चाहिए  ।  इस
 बिल  का  ताल्लुक  प्राईवेट  सेक्टर  की  सविसिज्
 से  है  7  उन  वजुहात  की  बिना  पर,  जो  कि  मैंने
 अभी  दस  बिल  की  हिमायत  में  बयान  की  हैं,
 गवनमेंट  को  इस  बिल  के  सिद्धान्त  को  कुबूल
 कर  लेना  चाहिये  |  इस  सदन  ने  इस  मुल्क  में
 एक  सोशलिस्टिफ  पैटर्न  झ्राफ़  सोसायटी  बनाने
 का  सिद्धान्त  माना  है--एक  ऐसा  समाज
 बनाने  का  सिद्धान्त  माना  है,  जिस  फा  ढांचा
 समाजवादी  हो  ।  में  यह  अज  करना  चाहता  हूं
 कि  यह  बिल  ऐसा  समाज  बनाने  की  तरफ़
 एक  कदम  होगा  ।  मैं  मानता  हूं  कि  हमारी
 गवर्नमेंट  न ेपिछले  दस  बारह  बरतों  में  मुख्तलिफ़
 ऐसे  कदम  उठाये  हैं,  जिन  की  बदौलत  हम
 आहिस्ता  आहिस्ता  समाजवादी  ढांचे  के
 समाज  की  तरफ़  जा  रहे  हैं  ।  ज्ञाती  तौर  पर
 में  मानता  हूं  कि  हमारी  गवर्नमेंट  उन  कदमों
 को  तेज  कर  सकती  थी  और  उसको  तेज  करने
 चाहिए  ।  भ्राज  देश  के  मुख्तलिफ़  हिस्सों  में
 श्रगर  भ्रसंतोष  है,  ती  उस  का  एक  बड़ा  कारण
 यह  है  कि  हम  हव्य  पर  पाबन्दी  लगाने  के
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 [ar  ममू०  च्चं०  जैन]
 लिए  और  हैव  नाट्स  को  उन  के  हुकूक  देने  के
 लिए  जो  कानून  बना  रहे  हें,  वे  इतने  ढीले  हैं  कि
 जिन  हैव्ज  के  खिलाफ़  वे  कानून  बनते  हैं,  वे
 तो  नाराज़  होते  ही  हैं,  क्योंकि  उन  के  खिलाफ़
 हम  कानून  बनाते  हैं,  लेकिन  जिन  हैव  नाट्स
 को  हम  फ़ायदा  पहुंचाना  चाहते  हैं,  उन  को
 फ़ायदा  नहीं  पहुंच  रहा  है,  जो  कि  उन  को

 पहुंचना  चाहिए  था  ।  इस  का  नतीजा  यह  है  कि
 दोनों  तबके  हम  से  नाराज़  होते  हैं  a] मिसाल
 के  तौर  पर  टेनांसी  लेजिस्लेशन  को  लें  ।
 हम  ने  लैंडलार्डज्ञ  को  नाराज़  किया,  क्‍योंकि
 हम  ने  उन  के  हुकूक  के  खिलाफ़  कानून  बनाये,
 लेकिन  जैता  कि  प्लानिंग  कमीशन  के  लैंड
 रिफ़ार्म्ज  पैनल  की  रिपोर्ट,  आल  इंडिया
 कांग्रेस  कमेटी  की  रिपोर्ट  और  नंदा  साहब
 की  रिपोर्ट  से  साफ़  ज़ाहिर  होता  है,  जितने
 टेनांट्स  पिछले  कुछ  अरसे  में  बेदखल  हुए  हें,
 उतने  पहले  कमी  नहीं  हुए  थे  ।  में  यह  चाहता
 हुं  कि  देश  में  सोशलिल्टिक  पैटन  आफ़
 सोसायटी  फायम  करने  के  लिए  जितने

 इफ़ैक्टिव  तरीके  से  हम'  चल  सकते  हैं,  हमें
 चलना  चाहिए,  जितने  कदम  हम  आगे  बढ़ा
 सकते  हैं,  )  हमें  बढ़ाने  चाहिए  v  यह  बिल  भी
 उस  तरफ़  एक  इम्पार्टेन्ट  कदम  है,  जिस  को
 उठाने  में  हमारी  गवर्भमेंट  को  हिम्मत  से  काम
 लेना  चाहिए  और  इस  बिल  की  हिमायत
 बाज़िमी  तौर  पर  करनी  चाहिए।  इस  बिल
 का  एक  महदूद  मक़संद  है  कि  इसे  बिल  को
 पब्लिक  ओपीनियन  के  लिए  सकुलेट  किया
 जाये  |  जहां  तक  इस  मकसद  का  ताल्लुक  है,
 इस  हाउस  के  किसी  भी  संक्‍्शन  से  इस  की

 मुखलिफत  नहीं  होबी  चाहिए  ।

 इन  शब्दों  के  साथ  में  इस  मोशन  की
 पुरजोर  हिमायत  करता  हूं  ।

 Shri  Rajendra  Singh:  Mr.  Chair-
 man,  Shri  A.  M.  Tariq  has  brought  in
 this  Bill  and  I  purposely  and  deli-
 berately  brought  all  thought  and  con-
 sideration  that  I  was  capable  of  on
 the  Bill  especially  in  view  of  the  fact

 AUGUST  22,  960  Selary  (In  Private  2506
 Sector)  Bill

 that  Shri  Tariq  is  a  Member  who  is
 not  here  on  the  popular  approval  as
 we  are  but  because  of  his  oustanding
 merit  he  has  been  nominated  to  this
 House.

 Shri  A.  M.  Tariq:  He  says  that  I  am
 not  here  on  popular  approval,—

 Shri  Rajendra  Singh:  I  said  he  is
 not  here  on  the  aproval  of  the  illiter-
 ate  and  poor  masses,  as  we  are,  but
 that  bacause  of  his  outstanding  merit
 he  has  been  nominated  by  the  Presi-
 dent,  to  be  here.

 Shri  A.  M.  Tariq:  That  is  more
 creditable.  If  the  hon.  Member  is
 elected  by  the  people  who  are  not
 educated  and  who  are  really  illiterates,
 as  he  said,  I  have  been  nominated  by
 a  person  who  has  been  elected  by  this
 House.  So,  it  proves  that  if  the  hon.
 Member  is  fine.  I  am  _  superfine.
 (Laughter)  I  am  nominated  by  a  per-
 son  who  is  more  educated  than  the
 hon.  Member.

 Shri  Rajendra  Singh:  That  is  what
 I  conceded  before  hand  and  that  is
 why  I  give  my  utmost  consideration  te
 your  Bill.  I  must  confess  that  I  feel
 really  surprised  to  find  that  such  an
 outstanding  Member  should  come  with
 such  a  funny  Bill.  Look  at  the  Bill.
 He  has  said  that  im  tha  private  in-
 dustry,  the  salaries  of  the  employees
 should  be  equa]  to  the  salaries  of  the
 employees  of  Government.  I  de  net
 know  to  which  Government  he  is  re-
 ferring  to.  Is  he  referring  ta  the  Gov-
 ernment  of  Jammu  and  Kashmir  or  the
 Central  Government?

 Shri  A.  M.  Taniq:  For  the  informa-
 tion  of  the  hon.  Member,  I  have  said.
 that  it  shall  be  extended  to  the  whole
 of  India  except  the  State  of  Jammu
 and  Kashmir.  Probably  my  hon.
 friend  hag  not  gone  through  the  Bill.

 Shri,  Rajeadra  Singh:  The  paint  is,
 to  which  Government  are  you  refer-
 ring?  There  are  so  many  State  Gov-
 rnments  and  they  have  their  own  em-
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 -ployees  and  their  own  pay  _  scales.
 You  want  to  bring  about  parity  or
 equality  between  the  salaries  of  the
 employees  in  private  industry  and  the
 employees  in  the  Government.  To
 which  Government  are  you  referring?
 Government  of  Bihar,  Government  of
 India,  Government  of  U.P.  and  so  on
 and  so  forth—which  Guvernment  hz:
 he  in  mind?  Even  among  Govern-
 ment  employees  in  the  States  and  in
 the  Centre,  ther:  are  so  tnany  dispari-
 tice.  This  is  one  of  the  points  which
 is  somtimes  raised  whether  there
 should  not  be  equality  of  salaries  of
 employees  in  the  States  and  in  the
 Centre.  This  indicates  how  defective
 and  ill-conceived  and  ill-drafted  the
 Bill  is.

 In  the  course  cf  his  speech,  he  has
 put  forward  three  pleas  or  arguments
 in  support  of  his  Bill.  The  first  is,
 since  the  private  industries  are  allow-
 ed  to  give  any  amount  of  salary  to
 their  employees  and  officers,  this
 practically  unrestrained  power  in  the
 hands  of  the  private  industry  results
 in  bringing  about  certain  corruption
 among  the  Ministers  and  high  officers.
 If  the  Ministers  are  so  degenerate  and
 degraded  that  they  must  get  their  re-
 lations  employed  on  a  salary  which
 their  relations  do  not  deserve  in  the
 private  industry,  then  I  would  advise
 Shri  Tariq  that  the  ressonable  course
 was  to  have  brought  out  a  motion  of
 no-confidence  against  the  Government
 and  the  members  of  the  Government.
 Instead,  he  has  come  with  this  funny
 Bill.

 He  says,  the  officers  of  Government,
 after  their  retirement  or  even  before
 their  retirement,  go  over  to  the  pri-
 vate  industry,  because  the  private  in-
 dustry  use  them  as  their  agent  in  pro-
 curing  business  for  them.  On  the  floor
 of  this  House  and  also  outside,  all
 the  members  of  Government,  from
 the  Prime  Minister  down  to  the
 Parliamentary  Secretary,  cry  hoarse
 over  the  integrity  and  the  character  of
 the  services.  If  our  services  are  so
 fine  in  integrity  and  character  and
 in  their  behaviour  and  sincerity,  how
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 is  it  that  as  seom  as  a  man  retires  or
 even  before  he  retires,  he  lends  the
 weight  of  his  personality,  which  he
 has  earned  in  the  course  of  his  service,
 and  he  allows  nimseif  to  be  used  as
 an  agent  by  some  private  industry?
 That  indicates  thal  there  is  something
 fundamentally  wrong  with  the  per-
 somne!  of  our  administration.

 As  he  has  pointed  out  and  as  many
 Members  have  pointed  out,  our  offi-
 cers  are  used  by  the  private  industry
 as  their  agents.  Therefore,  it  reflects
 on  the  character  and  the  integrity  of
 the  administration  about  which  we
 make  so  much  in  this  House  and  out-
 side  also.  So,  the  proper  course  was
 to  have  an  inquiry  into  the  character
 and  integrity  of  the  personnel  of  the
 administration  to  sec  why  it  is  that
 these  people  should  so  much  degene-
 rate  themselves  as  to  go  in  as  agents
 of  a  private  industry  or  commercial
 house.

 In  this  House  one  day  the  matter
 was  discussed  whetner  a  high  officer,
 on  retirement,  should  be  allowed  to
 take  any  job  in  the  private  industry
 or  not.  It  was  said,  for  one  year  he
 cannot  and  after  one  year  he  can.  If
 we  ean  have  a  rule  that  when  high
 Officers  of  Governuient  retire,  they
 should  leave  peacefully  unless  they
 are  effered  somc  job  by  the  Govern-
 ment,  then  certainly  there  should  not
 have  been  any  need  for  this  Bill  and
 that  would  have  been  more  logical,
 proper  and  more  adequate.  But  the
 Government  has.  not  come  out  with
 any  assurance,  much  less  any  rule  or
 Bill  in  that  direction.

 There  is  ancther  peint  that  officers
 aiso  get  their  relauons  like  sons  and
 in-laws  apopinted  ‘n  the  private  indus-
 tries  on  salaries;  which  are  much
 nigher  and  disp,cportionate  to  the
 merit  of  the  men  eimpleyed  ther2.  I
 have  net  gone  into  it,  but  I  think  it
 is  true.  because  this  thing  has  come
 out  froia  all  sides  of  the  Hause.  There-
 fore,  naturally,  this  is  an  indication  of
 the  fact  that  our  scivises.  are  corrupt,
 because  an  officer  who  is  enjoying  an
 office  has  the  competence  to  give
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 {Shri  Rajendra  Singh]
 favour  to  we  industrialists  and  to  tig
 business.  That  indicates  _  that
 stringent  measures  sould  be  taken
 against  such  cfficers  wl:o  have  used
 their  offices  for  procuring  jobs  for
 their  relations  and  fam‘ly  members  in
 private  industries.  S.mply  because
 you  put  a  limit  on  the  salary  of  the
 employees  in  the  frivale  sector,  rou
 are  not  going  to  overcome  this  difti-
 culty.

 So,  I  submit,  let  there  be  an  inquiry
 headed  by  some  high  people  in  whose
 integrity  and  character  the  country
 has  confidence  and  faith,  If  any  officer
 has  been  found  who  7985  used_  the
 power  given  to  him  to  get  favours  for
 his  relations,  such  officers  should  be
 taken  to  task  immediately  and  deter-
 rent  punishment  should  be  given  to
 them.

 But  there  is  another  element.
 Wherever  private  enterprise  is  allow-
 ed,  it  has  a  certain  inherent  element
 of  corrupt  practices.  It  has  only  one
 motto  in  life  and  that  is  profit,  So
 long  as  an  individual  has  the  consti-
 tutional  right  to  earn  profit,  naturally
 he  will  indulge  in  all  sorts  of  corrput
 competition  to  boost  up  his  profits.
 Now,  certain  business  houses  employ
 some  retired  officers  of  Government
 or  their  relations  or  the  relations  of
 Ministers  to  procure  business  for
 them.  But  it  should  be  considered
 that  as  long  as  private  enterprises
 have  legal  sanctity  behind  them,
 naturally  that  element  of  competition
 shall  continue  there  and  you  cannot
 overcome  it  by  just  coming  out  with
 this  piecemeal  legislation,  There-
 fore,  the  proper  course  is  to  limit  the
 activities  of  the  private  sector  to  an
 extent  whereby  such  competition  or
 such  unfair  practices  could  not  be
 indulged  in.  If  you  look  at  the  First
 Plan,  Second  Plan  or  Third  Plan,
 what  you  find  is...

 An  Hon,  Member:  Third  Five  Year
 Plan.
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 Shri  Rajendra  Singh:  I  said  “Third
 Plan”,  which  is  the  same  thing’  as
 Thirg  Five  Year  Plan.  I  did  not  mean
 a  third  class  plan,  Here  also  what
 do  you  find?  One  of  the  objectives  of
 the  planners  was  to.  bring  about
 equality  among  the  incomes  of  the
 people.  During  the  course  of  the  ten
 years,  and  even  during  the  Third
 Plan  period  we  are  finding  that  the
 disparity  has  gone  almost  too  far.
 From  personal  experience  I  can  say
 the  turnover  of  one  big  business  house
 was  Rs.  4  crores  in  1947,  The  same
 business  house,  in  the  course  of  these
 twelve  years,  has  a  turnover  of  Rs.  00
 crores.

 Shri  B.  R.  Bhagat:  Which  is  that
 concern?

 Shri  Rajendra  Singh:  Please  do  not
 make  me  embarrass  you  by  mention-
 ing  names.  So,  when  the  income  has
 gone  up  on  one  side,  the  real  wage  of
 the  working  class  is  falling  down.
 There  has  been  so  much  of  erosion
 that  you  find  discontent  and  resent-
 ment  all  over  the  country.  Merely
 because  the  Government  servants
 strike  has  failed  it  could  not  be  argu-
 ed  that  the  employees  are  behind  the
 Finance  Minister  or  the  Prime  Minis-
 ter.  It  may  be  that  out  of  fear,  out  of
 apprehension  people  may  not  go  out
 against  the  Government,  may  not  go
 on  strike  but  the  hearts  of  the  people
 are  full  of  resentment  and  anger
 against  this  Government.  What  is  the
 reason?  The  reason  is  that  while  the
 wages  of  the  people  at  the  low  strata
 are  shrinking,  people  on  the  top,  whe-
 ther  they  are  officers  or  Ministers  or
 big  businessmen,  are  flouri-hing  by
 leaps  and  bounds.

 Therefore,  if  you  sincerely  want.  to
 bring  about  a  society  of  equals,  equals
 economically,  socially  and  politically,
 then  the  private  sector  has  to  be
 limited  to  an  extent  where  corruption
 and  indulgence  in  all  sorts  of  unfair
 practices  would  be  made  impossible.
 Now  the  Third  Plan  figure  is  esti-
 mated  to  be  Rs.  10,000  crores  out  of
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 which  Rs.  400  crores,  that  is  nearly
 two-thirds.  (Interruptions  )

 Mr.  Chairman:  The  hon.  Member
 may  go  on.

 Shri  Rajendra  Singh:  I  find  they
 are  interrupting  me.  My  friend,  Dr.
 Ram  Subhag  Singh  is  an  irrepressi-
 ble  man.

 Shri  Harish  Chandra  Mathur:  That
 is  unparliamentary.  You  can  only
 say  “the  hon.  Member”.

 Shri  Rajendra  Singh:  But  that  is
 what  the  Chair  tells  me  every  time.
 Therefore,  my  submission  is  that
 insiead  of  coming  with  such  scrappy
 things,  which  have  no  meaning,  Gov-
 ernment  itself  should  come  out  with  a
 comprehensive  Bill  which  can  meet
 the  situation  squarely.  Instead  of
 sending  this  Bill  for  eliciting  public
 opinion  I  think  the  better  course,  the
 prudent  course,  the  proper  course,
 would  be  for  the  Government  to  bring
 a  comprehensive  Bill  if  it  has  any
 feeling  for  socialism,  for  creating  a
 society  of  equals,  for  eliminating  cor-
 ruption  and  unfair  practices  from  the
 national  life  of  this  country.  Other-
 wise,  this  Bill  has  no  meaning  other
 than  giving  undue  popularity  and  pub-
 licity  to  Shri  Tariq.

 st  ब्रजराज  तिह  (फिरोजाबाद)  :
 सभापति  जी,  यद्यपि  श्री  तारिक  का  बिल  बहुत
 सीमित  भ्रौर  बहुत  संकुचित  दृष्टिकोण  का  है
 तथा  बहुत  दूर  जाने  वाला  नहीं  है,  लेकिन  फिर
 भी  उस  के  पीछे  जो  सिद्धान्त  है  और  भावना  है,
 उस  का  मैं  स्वागत  करता  हूं  ।  में  मानता  हूं  कि
 पदि  जिस  शक्ल  में  यह  बिल  है  उस  में  वह  पास
 कर  दिया  जाय  तो  उस  से  नीचे  तबके  वालों  को
 बहुत  हानि  होगी  ।  जहां  तक  ऊपर  वालों
 का  सवाल  है,  उन  को  कोई  विशेष  फायदा
 होने  वाला  नहीं  है,  लेकिन  यह  मानते  हुए  कि
 मुल्क  में  सभी  लोगों  की  आमदनियों  के  ऊपर
 कुछ  सीमा  बन्धती  चाहिये  कि  इस  से  भ्रधिक
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 आमदनी  नहीं  होगी,  में  इस  बिल  का  स्वागत
 करता  हूं  ।

 जहां  तक  इस  में  यह  कहा  गया  है  कि  गवर्ने-
 मेंट  सविस  में  जितनी  तन्ख्वाह  होती  है,  ऊपर
 का  वेतन  हो  या  नीचे  का  वेतन  हो,  खास  तौर
 से  ऊपर  का  जितना  वेतन  है,  उतना  वेतन  भी
 झगर  हम  उन  लोगों  को  देना  चाहते  हैं  जो  कि
 प्राइवेट  सेक्टर  में  नौकरी  करते  हैं,  तो  में
 समझता  हूं  कि  श्राज  की  परिस्थितियों  में  वह
 बहुत  लाभदायक  नहीं  होगा  ।  ऐसी  हालत  में
 हमें  कोई  ऐसा  तरीका  ढूंढना  चाहिये  जिस  से
 कम  से  कम  आमदनी  किसी  आदमी  की  १००  रु०
 महीने  से  कम  न  रहे  और  अधिक  से  अधिक
 आमदनी  या  वेतन  १,०००  रु०  महीने  से
 अधिक  न  रहे  1  में  यह  मानता  हुं  कि  श्री  तारिक
 का  बिल  इस  बात  को  नहीं  पा  सकेगा  क्‍योंकि
 जहां  तक  सरकारी  वेतन  का  सवाल  है,  वह  तो
 ४,०००  रु०  माहवार  तक  जाता  है  यदि  हम
 देश  के  राष्ट्रपति  के  वेतन  को  छोड़  दें  ।  लेकिन
 जो  प्राइवेट  'एम्प्लायसं  आज  हें  वे  कितनी
 ऊंची  ऊंची  तन्ख्वाहें  शझ्ाज  देते  हैं और  ऐसी
 ऊंची  तन्‍्ख्वाहें  देते  हुए  जो  सरकारी  नौकरों  में
 लोग  हैं  उन  को  भी  अपना  तरफ  कैसे  प्रभावित
 कर  लेते  हैं  झगर  इस  पर  आप  ध्यान  दें  तो
 बहुत  ही  चमत्कारिक  बात  मालूम  होगी  ।
 मेरे  सामने  कुछ  श्रांकड़े  डे  जो  अ्रधिक  पुराने
 नहीं,  सन्‌  १६९५४  के  हैं  सन्‌  १६५५  में
 हिन्दुस्तान  की  सरकार  के  बड़े  बड़े  अफसरों
 और  मिनिस्टरों  के  रिश्तेदार,  खास  तौर  से
 लड़के,  जिन  की  उम्र  बहुत  कम  थी,  कितनी
 ऊंची  ऊंची  तन्ख्वाहें  पा  रहे  थे  यह  देख  कर
 ताज्जुब  होता  है  7  उस  वक्‍त  के  हमारे  पाकिस्तान
 के  हाई  कमिश्नर  होने  वाले  थे  श्री  सी०  सी०
 देसाई,  जो  राज  बिड़ला  साहब  के  यहां  पहुंच
 गये  हें  रिटायर  होने  के  बाद  और  उन  से
 १०,०००  २०  तन्ख्वाह  मिलती  है  फ्री  आफ
 इनकम  टैक्स,  साथ  ही  दूसरी  सहुलियतें  उन  को
 मिलती  हैं  उन  के  लड़के  जिनकी  उम्र  २३  साल
 की  है,  वह  भी  श्राई०  सी०  शाई  में  १३००  रु०
 माहवार  पा  रहे  हूँ  ।



 25I3  Ceiling  on

 Mr.  Chairman:  May  I  request  the
 hon.  Member  not  to  bring  in  names  of
 persons?  If  he  wants  to  support  the
 measure  he  can  advance  arguments
 generally  instead  of  bringing  in  the
 names  of  persons  who  are  not  here  to
 explain  their  position.  They  may  not
 agree  with  the  facts,  as  mentioned  by
 the  hon.  Member  or  they  may  have
 some  other
 Therefore,  I  would  request  him  not  to
 bring  personal  maiters.  He  can  argue
 the  case  on  the  merits  of  the  Bill,  as
 this  is  a  simple  Bill.

 श्री  हजराज  सिह  :  में  तो  सिफ  सिद्धान्त
 की  बात  ही  कह  रहा  था  और  उस  में  यह
 उदाहरणस्वरूप  कह  रहा  था  ।  मैं  किसी  पर
 कोई  लांछन  नहीं  लगा  रहा  था  न  कोई  चार्ज
 लगा  रहा  था  t

 Mr.  Chairman:  That  may  not  be
 fair.  The  mention  of  names  in  this
 context  reflects  on  the  character  of
 that  person,  or  his  father,  or  some-
 body  else.  So,  where  is  the  necessity
 for  bringing  in  a  matter  like  this  in
 an  ordinary  Bill  of  this  nature?  If
 on  some  imporiant  political  question
 he  feels  it  is  justifiable  to  attack  any
 person  or  any  Government  he  may  do
 so  and  take  the  consequences.  But
 here  it  is  absolutely  immaterial  whe-
 ther  A’s  son  is  there  or  B’s  son-in-
 jaw  is  there.  If  the  principle  is
 accepted  that  he  wants  a  maximum
 and  minimum  of  salary  in  private
 service  on  the  basis  of  public  service,
 on  that  arguments  can  be  advanced
 withou:  bringing  in  names  of  persons
 who  are  not  here  to  defend  them-
 selves.

 Shri  Narayanankutty  Menon  (Muka-
 andapuram):  It  was  quite  an  innocent
 remark.

 Shri  8.  M.  Banerjee:  His  contention
 is  that  every  person’  should  get
 appomtments  like  that.

 Shri  Narasimham  (Krishnagiri):
 What  could  not  be  said  directly
 should  not  be  said  indirectly.
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 Shri  Braj*Raj  Singh:  I  do  not  want
 to  say  anything  indirectly.

 Mr.  Chairman:  I  hope  he  will  re-
 frain  himself  from  making  any  refe-
 rences  to  persons  who  are  not  here  to
 defend  themselves.

 श्री  ग्रजतज  सिंह  :  मेरा  उद्देश्य  इस
 उदाहरण  को  देने  से  सिर  यह  था  कि  सदन
 यह  देख  ले  कि  किस  तरह  से  प्राइवेट  सेक्टर
 में  बड़ी  बड़ी  तन्ख्वाहें  दे कर  सरकार  से  वे
 कुछ  प्रलोभन  पाते  हैं  श्रौर  उचित  या  अनुचित
 लाम  उन  की  तरफ  से  दिये  जाते  हैं  1  मेरे  सामने
 जो  आंकड़े  7  उन  में  एक  आदमी  नहीं,  कम  से
 कम  ३०,  ३५  एसे  लोग  हैं  जिन  के  लड़के
 २०,०००,  २२,०००  या  २५,०००  रु०  तक
 पा  रहे  हैं  7  वे  बाहर  से  पढ़  कर  शाये  हैं,
 और  यह  भी  पूरा  विश्वास  नहीं  है  कि  वे  पढ़  कर
 आये  भी  हें  या  नहीं  ।  एक  साहब  तो  ऐसे  हैं
 जिन  को  हिन्दुस्तान  की  किसी  भाषा  का  ज्ञान
 नहीं  है  ।  बिल्कुल  बाहर  बाहर  रहे  हैं,  उन  की
 २०  या  २१  साल  की  उम्र  है,  लेकिन  ३,०००
 द्०  में  किसी  कम्पनी  में  नौकर  हें  ।

 सभापति  महोदय,  अगर  आप  देखिये
 तो  जितनी  झायल  कम्पनियां  हैं,  पेट्रोल
 वगरह  की,  जिन  के  बारे  में  इस  सदन  में
 सवाल  उतते हैं  और  हमारी  सरकार  जो
 इतनी  शक्तिवान  होगी  हूँ  कि  जब अपहे
 फौरन  झडिनेन्स  पास  कर  सकती  है,  चाहे
 किसी  पालियामेन्ट  के  मेम्बर  को  एक  साल
 के  लिये  बन्द  कर  सकती  है  बिना  मुकदमा
 चलाये,  वह  किस  तरह  से  नपुसक  हो  जाती
 है  इन  कम्पनियों  के  सामने  कि  रूस  से हमारे
 यहां  तेल  आने  को  है  और |  यहां  की  कम्प-
 नियां  उस  तेल  को  साफ  करने  से  मना  कर
 देती  ।  आखिर  स  के  पीछे  क्‍या  वजह
 है  ?  ज्यादातर  कम्पनियां  जो  हूँ.  बड़े  बड़े
 अफसरों  के  बच्चों  को  तीन  तोन  हजार  रुपया
 माहवार  की  तन्ख्वाह  पर  भरती  कर  लेती

 हैं  -  अगर  स॑  तरह  का  बिल  पास  हो  जाने
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 जिस  भें  यह  नतीजा  हो  जाये  कि  जो  सरकारी
 नौकरी  में  मिलता  है,  जितनी  सीम!  है,  उस
 से  आगे  कोई  प्राइवेट  एम्प्लायर  नहीं  दे
 सफेगा  तो  में  समझता  हूं  कि  इस  तरह  के
 जो  प्रजोभन  दिये  जाते  हूँ  जिन  रे.  समज  में
 अष्टाचार  फैलता  है,  जिन  से  पक्षपात की
 गुंजाइश  रहती  है,  वह  दूर  हो  सकंगे  ।  इसलिये
 में  चाहता  था  कि  में  यह  दिखलाऊं  कि  बार
 बार  इस  सरह  की  बात  उठती  है,  बौर  श्रफसोस
 की  बात  यह  है--प्रभाषति  जी,  में  प्रोप्रायर्टी
 के  नाम  पर  जो  नियम  है  उन  के  बारे  में

 कुछ  नहीं  कह  रहा  हं,  लेकिन  आप  की  आजा
 का  पालन  करते  हुए,  उन  का  नाम  नहीं
 लूंगा--“ेकिन  अफसोस  का  बात  है  कि
 जब  सीलिंग  लगाने  की  बात  चलती  है  इस
 क्षेत्र  में,  तो  किसी  को  प्रोत्साहन  नहीं  मिलता  ।
 अगर  इस  को  कोई  सीमा  होती  है  तो  में
 उस  का  समथक  हूं  क्यं,कि  बिना  सीलिंग
 लगयो  हुए  हिन्दुस्तान  जैंसे  भुल्क  में  जहां
 गरीबी  हद  बढ़ी  ई  है  का  नहं  अ#ल
 सकता  है  यह  बसरा  बात  कह  दी  जाती
 है  कि  जी  ऊंचे  हैं  उन्‍हें  नीचे  लगने  को  जञहरनत
 नहीं,  नीचे  वालों  को  ऊपर  ले॥  जाना  है
 अगर  हम  यह  देखें  कि  जब  हमा  )  पंचवर्षीय
 योजना  चल  रही  है,  उन  के  परिणामस्वरूप
 कितने  लोगों  की  ञ्रामदिनियों  को  हम  बढ़ा
 सके  हैं,  तो  इस  नतीजे  पर  पहुंचेंगे  कि  इन
 पंचवर्षीय  योजनाओं  के  फलस्वरूप  हम  देश
 की  झाबादी ,के,  जो  ५०  या  ६०  लाख  प्रति
 वर्ष  के  हिसाब  से  बढ़,रही  है,  जीवन  स्तर  को
 अ्रमी  भी  ऊंचा  नहीं  कर  सके  हैं  ।  हमारी
 दूसरी  पंचवर्षीय  योजना  पूरी  होने  को  है  ।
 इन  दो  पंचवर्षीय  ग्रोजनाओं  के  नतीजे  [पर
 हम  विचार  करें  तो  हम  को  मालूम  होगा  कि
 इन  के  फलस्वरूप  गरीब  गरीब  ह््य्ा  है
 और  ऑ्रमीर  अमीर  हुआ  है  ।  दलील  यह
 दी  जाती  हैं  कि  जो  ऊंचे  वेतन  हैँ  उन  को
 हम  नीचा  नहीं  लाना  चाहते,  जो  नीचे  हैं
 उन  को  ऊपर  ले  जाना  चाहते  हैं  ।  लेकिन
 हम  देखते  हैं  कि,झआप  नीवों  को  ऊपर  नहीं
 ले  जा  सकते  जब  तक  कि  आप  ऊपर  वालों

 AUGUST  12,  960  Salary  (In  Private  25I6
 Sector)  Bill

 को  नीचा  न  करें  t  में.  तो  यह  पसन्द  करता
 कि  इस  बिल  में  यह  व्यवस्था  होती  कि  ऊंचे
 और  नीचे  बेतनों  में  एक  और  दस  से  ज्यादा
 का  फर्क  न  हो  |  अगर  हम  किसी  आदभी
 को  कम  से  कम  सौ  रुपथा  देना  चाहते  हैं
 तो  ऊंचे  से  ऊंचे  आदमी  को  हमें  एक  हजार
 से  ज्यादा  नहीं  देना  चाहिये  ।  इस  सम्बंध  में
 उदाहरण  पेश  करने  के  लिये  हमारे  राष्ट्रपति
 महोदय  ने  अपने  ०  हजार  के  वेतन  को  घटा
 कर  ढाई  हजार  कर  दिया  है  1  लेकिन  हम
 देखते  हैं  कि  प्रायवेट  सेक्टर  में  बिना  इनकम
 टैक्‍स  के  बहुत  ऊंचे  वेतन  दिये  जाते  हैं  जोकि
 सरकारी  नौकरों  के  वेतन  के  मुकाबले  में

 बहुत  ज्यादा  होते  हैं  |  इसलिये  मैं  कहना
 चाहता  हूं  कि  इस  सिद्धान्त  को  सरकार  को
 मान  लेना  चाहिये  |  इस  में  सरकार  की  कोई
 हानि  नहीं  है  -  खास  तौर  से  जबकि  सरकार
 ने  देहाती  जनता  के  सम्बन्ध  में  इस  सिद्धान्त
 को  माना  है  जहां  तक  हमारे  देश  का  सवाल
 है,  यहां  की  ६६  प्रतिशत  जनता  जमीन  पर
 निर्मर  करती  है  -  आप  जमीन  पर  सीमा
 लगाने  जा  रहे  हैं  ।  सारे  मुल्क  में  हू  चीज
 चल  रही  हैं।  लेकिन  जो  और  दूसरे  सेक्टर  हैं,
 चाहे  वह  सरका  ¥  नौकरी के  हों  या  प्राइवेट
 सेक्टर  में  एम्पलायमेंट  के,  उन  में  वेतन  की
 सीमा  नहीं  बांबी  जाती  ।  इस  का  परिणाम
 यह  होगा  कि  हमारे  देश  की  झाबादी  का
 जो  बहुमत  है  उस  में  असंतोष  फैलेगा  |  वह
 बहुत  आगे  चल  कर  सरकार  की  नीतियों
 का  विरोध  भी  कर  सकता  है  |  इसलिये  यह
 तो  सरकार  के  हित  में  है  कि  वह  इस  सिद्धान्त
 को  स्तव्रीकार  कर  ले  ।  जहां  तक  सीलिंग  का
 सवाल  है  इस  का  सिद्धान्त  बहुत  अच्छा  है
 लेकिन  इस  को;  प्राइवेट  सेटर  में  क्‍यों  नहीं
 लागू  किथा  जाता  ।  प्राइवेट  सेक्टर  तो  क्‍या
 सरकार  इस  को  पबलिक  सेक्टर  में  भी  लागू
 करने  को  तैथार  नहीं  है  मी  कारण  सरकार
 के  सामने  यह  समस्या  है  कि  इस  को  प्राइवेट
 सेक्टर  में  कैते  लागू  करे  ।  हम  जानते  हैं  कि

 हिन्दुस्तान  में  थोड़ी  तन्ख्वाह  पाने  वालों
 की  संख्या  बहुत  ज्यादा  है  और  बड़ी  तन-
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 [श्री  बजराज  सिंह]
 ख्वाह  पाने  वाले  थोड़े  से  हैं  ।  उन  थोड़े
 से  लोगों  को  खुश  करने  के  लिये  आप  इस
 सिद्धान्त  को  नहीं  मान  रहे-हैं  ।  इस  से  देश
 की  उन्नति  और  विकास  पर  श्रसर  पड़ता
 है  ।  इस  ओर  भी  सरकार  को  ध्यान  देना
 चाहिये

 5.55  hrs,
 [Sprr  Jawan  SrncH  in  the  Chair]

 में  निवेदन  करना  चाहता  हूं  कि  हमारे
 मुल्क  में  तीन  भ्रायल  कम्मनियां  हैं।  हम
 चाहते  |  शौर  हमारा  सनू  १६५६  का
 इंडिस्ट्रियल  पालिसी  रिजोल्यूशन  भी  यह
 था  कि  भ्रयल  को  पबलिक  सेक्टर  में  लाना
 चाहिए  ।  लेकिन  यह  बात  तो  दूर  रही।
 लेकिन  जो  हम  रिफाइनरीज  कायम  कर
 रहे  हे,  जो  नया  भ्रत्वेषण  कर  रहे  ह  उसे
 भी  प्राइवेट  सेक्टर  के  असर  से  दूर  रखने  की
 बात  नहीं  सोच  रहे  हैं  श्राज  ह:लत  यह  है
 कि  जो  तेल  हम  रूस  से  मंगाते  हैं  उसको
 साफ  करने  के  लिए  हम  रिफाइनरीज  को
 मजबूर  1  कर  सकते  |  श्राज  हालत  यह
 हैं  कि  जिसका  भी  इन  झाइल  कम्पनियों  से
 प्रत्यक्ष  या  भ्रप्रत्यक्ष  सम्बन्ध  ह.  उनको  ऊंची
 तनख्वाह  दी  जा  रही  हैं  -  एक  लड़का  जो
 कि  २२  साल  का  है  और  जो  श्रमी  क/लिज
 से  निकल;  है,  भश्रगर  वह  सरकारी  नौकरी
 के  लिए  प्रतियोगिता  में  बंठे  तो  उसको  सौ
 रुपए  की  नौकरी  भी  कठिनाई  से  मिलेगी,
 पर  उसी  की  कम्पनी  में  तीन  हजार  रुपया
 दे  दिय।  जात;  हैं  ।  उसक।  नतीजा  यह  होगा
 कि  भ्रष्ट।चार  फंलेगा

 एक  साननोथ  सदस्य  :  भ्रष्टाचार  क्या
 ब्ब  नहीं  है

 श्री  ब्रजराज  सिह  बहुत  है।  लेकिन  इस
 -तरह  से  वह  श्रौर  ज्याद;  बढ़ता  हैं।  इस  चीज
 को  रोकना  उसको  कम  करने  का  एक  तरीका
 हो  सकता  है  इसलिये  में  कहता  हूं  कि  इस
 बिल  के  सिद्धान्त  को  मान  लेना  चाहिये  ।
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 में  मानता  हूं  कि  हर  जगह  भ्रष्टाचार  है  लेकिन

 उसको  खत्म  करने  का  तरीका  भी  तो  निकालना
 चाहिये  ।  श्रगर  प्राइवेट  एम्पलायर  अपने
 यहां  लोगों  को  बड़ी  बड़ी  तनख्वाह  देगें  तो
 अ्रष्टाचार  बढ़ेगा  ।  सरकारी  नौकरों  में  इससे
 प्रसंतोष  होता  है।  प्रकसर  एसा  देखा  जाता
 है  कि  जिन  लोगों  को  सरकार  रिटायर  कर
 देती  है  उनको  इन  प्राइवेट  कम्पनियों  में  ज्यादा
 तनख्वाह  पर  रख  लिया  जाता  है  मुझे  मालुम
 है  कि  एक  साहब  की  सरकारी  नौकरी  से
 रिटायर  हुए  हैं,  उनको  बिड़ला  ने  तीन  हजार
 रुपया  देकर  अपने  यहां  रख  लिया  है।  इस  बारे
 हैं  हमें  सोचना  पड़ेगा  1  श्रगर  यह  सिद्वान्त
 मान  लिया  जाए  कि  इससे  ज्यादा  तनख्वाह
 किसी  भी  श्रादमी  को  नहीं  दी  जा  सकेगी,
 तो  श्रभी  जो  यह  प्राइवेट  सेक्टर  ने  ज्यादा
 तनख्वाह  देकर  श्रनुचित  लाभ  उठाने
 का  प्रयत्न  होता  है  यह  बन्द  हो  जायगा  ।  इस  लिये
 में  चाहता  हूं  कि  इस  बिल  का  स्वागत  किया
 जाय  ।

 मुझे  ताज्जुब  हुआ  कि  बहुत  से  लोगों
 ने  इसका  विरोध  किया  है  ।  कहा  जाता  है
 कि  इसको  मानने  से  प्राइवेट  इनशिएटिव
 खत्म  हो  जाएगा  ।  लेकिन  मैं  कहता  हूं  कि
 ४३  करोड़  लोगों  के  इनिशिएटिव  के  बारे
 में  पहले  सोचना  चाहिए  जिनके  इनिशिए.टेव
 के  बिना  देश  का  विकास  नहीं  हो  सकता  ।
 हमें  थोड़े  से  लोगों  के  बारे  में  ही  नहीं  सोचना
 है।  भ्रगर  श्राप  इन  थोड़े  से  ही  प्रादमियों  का
 ख्याल  रखेगे  तो  श्राप॑  जनता  के  इनीशिएटिव
 को  तोड़  देगें  ।  श्राज  हालत  यह  है  कि  इस
 देश  में  छोटा  श्रादमी  श्रपना  विक।स  नहीं  कर
 सकता  उसकी  पनपने  का  अधिकार  नहीं  है  ।
 मैं  समझता  हूं  कि  श्रगर  हम  इस  बिल  की
 भावना  को  स्वीक।र  कर  लेते  हैं  तो  हमको
 मौक।  मिलेगा,  उन  लोगों  को  पनपाने  का,
 उनकी  उन्नति  कराने  का  ।  इसलिये  में  चाहता
 हूं  कि सरकार  की  तरफ  से  इसका  कोई  विरोध
 न  हो  और  यह  बिल  जनता  की  राय  ज  नने  के
 लिये  सरकुलेट  कर  दिया  जाए  ।  सभापति
 महोदय,  आपने  मुझे  लिस्ट  को  पड़ने  से
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 रोक  दिया  है  लेकिन  यह  ऐसी  चीज

 है  कि  जिससे हमें  ee

 सभापति  महोदय  :  उसे  पढ़ने  की
 लस्रत  नहीं  है  ।

 पा  brs.

 शो  ब्रज  जज  सिह:  इससे  बहुत  से
 रहस्य  खुलते  और  पता  चलता  कि  हमारी
 सरकार  का  काम  किस  तरह  चलता  है श्ौर
 किस  तरह  से  लोग  अश्रनुचित  लाभ  उठाने  की
 फोशश  करते  हैं  ।  लेकिन  श्राप  नहीं  चाहते
 इस  लेये  में  इसको  नहीं  पढ़ता  ।  मैं  केवल  इतना
 ही  कहूंगा  कि  इस  बिल  के  उसूल  को  स्वीकार
 करके  हम  भ्रष्टाचार  को  दूर  करने  का  एक
 तरीका  निकाल  सकते  हैं  ।  यह  तारिक  साहब
 को  बिल  बहुत  सीमित  है,  इससे  कोई  बहुत
 ज्यादा  काम  बनने  वाला  नहीं  है।  लेकिन  इसका
 सिद्वान्त  सही  है  और  भप्रगर  इसको  मान
 लिया  जाए  और  जनता  की  राय  जानने  के  लिये
 भेज  दिया  जाए  तो  जनता  की  राय  मालूम
 पड़  जाएगी  शर  फिर  इसको  यहां  ज  दा
 सुधरे  हुए  रूप  में  लाया  जा  सकता  है  ।

 Mr.  Chairman:  The  hon.  Member
 from  Gurdaspur.  After  that  I  will
 call  the  hon.  Member  from  Pali,

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr  Chairman,  I  do  not  think  there
 will  be  found  anybody  in  this  House
 or  outside  this  House  to  oppose  this
 Bill.

 Shri  Harish  Chandra  Mathur:  Here
 is  one  already!

 Shri  D.  C.  Sharma:  I  think  that  the
 opposition  to  this  Bill  does  not  mean
 anything  as  this  Bil]  asks  for  some-
 thing  which  is  very  very  harmless.
 This  Bill,  if  I  understand  it  aright,  is
 more  educative  than  penal,  It  is  more
 a  piece  of  propaganda  than  a  piece  of
 legislation.  It  is  more  a  cry  for  some-
 thing  which  should  be  attained  than
 a  cry  for  something  that  is  just  now
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 attainable.  Therefore  I  think  that
 Shri  A.  M.  Tariq  who  is  a  realist  has
 put  forward  this  Bill  in  such  a  way
 that  it  will  not  hurt  anybody  and  it
 will  not  harm  anybody.

 But  what  does  he  want  from  us?
 He  wants  only  this,  that  we  should
 give  our  stamp  of  approval  so  far  as
 its  circulation  is  concerned.  I  think
 there  should  be  no  opposition  to  that.
 So  many  books  are  being  circulated;
 so  many  newspapers  are  being  circul-
 ated;  so  many  magazines  are  in  circu-
 lation;  so  many  journals  are  in  circu-
 lation.  And  if  this  small  Bill  consis-
 ting  of  about  two  pages  is  also  circul-
 ated,  I  think  nothing  catastrophic  or
 revolutionary  is  going  to  happen.

 Shri  Narayanankutty  Menon:  What
 will  be  the  catastrophe  if  it  is  not
 circulated?

 Shri  D.  C.  Sharma:  Therefore,  I
 think  that  those  gentlemen  who  have
 opposed  this  Bill  have  read  more  into
 it  than  is  really  intended.  I  do  ‘not
 think  that  this  Bill  is  going  to  do  a
 those  things  about  which  some  of  my
 friends  have  been  apprehensive.  What
 are  those  things  about  which  they
 have  been  apprehensive?

 We  live  in  a  world  of  inequality.
 There  is  inequality  of  size;  there  is
 inequality  of  education;  there  is
 inequality  of  income.  Our  whole
 world  is  encompassed  by  inequality.  It
 is  true.  But  I  want  to  ask  one  ques-
 tion:  —Are  we  not  here  to  abolish  that
 inequality  progressively?  I  think  our
 Constitution  lays  it  down.  The  policy
 of  the  Government  lays  it  down.  The
 declared  objectives  of  our  Five  Year
 Plans  lay  it  down.  Therefore,  why
 should  anybody  feel  afraid  if  this
 Bill  tries  to  abolish  some  kind  of
 inequality?

 And  I  say  that  there  is  inequality  to
 be  found  between  the  private  sector
 and  the  public  sector.  I  wish  that  to
 be  put  an  end  to  as  early  as  poszible.
 You  cannot  live  in  two  world  in  the
 same  country;  you  cannot  have  two
 scales  of  salary  in  the  same  country;
 you  cannot  have  two  standards  in  the



 252  Ceiling  on

 {Shri  D.  C.  Sharma]
 same  country,  I  think  we  must  try
 to  attain  a  uniformity  of  standards,  a
 uniformity  of  practices  and  a  unifor-
 mity  of,  I  should  say,  appointment:
 and  all  that  kind  of  thing.  That  i-
 what  we  should  do  and  aim  at?  Have
 we  done  tha‘?

 I  think  all  our  talk  about  socialist
 patern  of  society  does  not  mean  any-
 thing.  Therefore,  this  Bill  seeks  to
 abolish  inequalitie:,  in  the  first  place.
 It  also  aims  at  bridging  the  gulf  bet-
 ween  the  private  sector  and  the  public
 sector  in  terms  of  salaries,  in  terms  of
 appointments,  in  terms  of  promotions,
 in  terms  of  all  those  things.  I  think
 it  is  a  very  desirable  thing  to  do  and
 I  do  not  think  anybody  should  come
 in  the  way.

 There  are  some  friends  of  mine  who
 have  been  talking  about  fabulous
 salaries  which  some  persons  have  beer
 getting  in  the  private  sector.  It
 may  be  _  true.  Jf  some  _  lucky
 persons  get  fabulous  salaries  in  the
 private  sector,  I  do  not  know  what  to
 say.  But  these  friends  do  not  know
 that  the  private  sector  is  like  a  city  or
 like  a  village  which  has  a  few  pucca
 buildings  but  which  consists  mainly  of
 thatched  cottages,  tumble-down  cot-
 tages  and  huts  which  are  crumbling
 down.  There  may  be  some  persons
 who  might  afford  to  buy  Rolls  Royce
 cars  at  a  cost  of  eighty  thousand
 rupees;  they  are  in  the  private  sector.
 There  are  persons  who  could  swim  in
 pools  in  their  own  homes;  they  are  in
 the  private  sector.  There  are  persons
 who  have  dozens  of  servants  at  their
 command;  they  are  in  the  private  sec-
 tor.  There  are  persons  who  keep  an
 army  of  dogs  and  a  large  number  of
 horses.  Who  are  they?  They  are  in
 the  private  sector.  They  make  money.
 And  they  spend  that  money.  They
 spend  it  ostentatiously.

 Now,  this  Bill  aims  at  the  abolition
 of  ostentatious  consumption,  cons-
 picuous  consumption  in  my  country.  It
 is  this  which  strikes  at  the  very  roots
 of  our  national  life.
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 This  is  all  at  one  end  of  the  scale,
 people  getting  very  high  salary.  But
 look  at  the  other  end  of  the  scale.
 Shri  A.  M.  Tariq,  I  think,  knows  it
 very  well,  as  every  Member  of  this
 House  does,  that  of  all  kinds  of  ser-
 vices  in  this  world  private  service
 is  the  least  desirable.  You  get  very
 meagre  salary.  You  get  irregular  pro-
 motions.  There  are  no  rules  for
 keeping  you  in  service.  You  may  go
 to  the  office  in  the  morning  and
 find  a  letter  awaiting  you  at  your  desk
 which  says  that  your  services  are  no
 longer  required.  Private  service  is  a
 kind  of  a  jungie  where  the  laws  of
 the  jungle  prevail.  There  are  lions
 there,  and  small  sheep  also.  (An
 Hon,  Member:  Tigers  also).  What  my
 friend  Shri  A.  M.  Tariq  wants  is  this,
 that  the  lions  should  be  tamed  and  the
 sheep  should  be  made  _  full  of  life.
 That  is  what  he  wants.  I  think  there
 is  nothing  which  can  be  said  against
 this  desire.  After  all,  the  private
 sector  should  not  clairn  to  itself  those
 advantages  which  are  not  the  lot  of
 everybody;  nor  should  it  claim  to  itself
 those  disadvantages  which  are  not
 the  lot  of  everybody.  Therefore,  this
 Bill  works  both  ways.  It  works  for
 lopping  off  something  from  the  _  tall
 man  and  it  works  for  adding  an  inch
 or  two  to  the  stature  of  the  small
 man.  I  think  the  intention  of  this
 Bill  is  very  noble  and  it  will  help  the
 small  man  much  more  than  the  tall
 man.  This  Bill  will  go  against  the
 tall  man.  I  think  there  cannot  be
 any  two  opinions  about  the  principle
 enunciated  in  this  Bill.  But,  I  do
 not  know  what  kind  of  procedure  will
 be  adopted  to  put  this  principle  into
 effect.  Shri  A.  M.  Tariq  in  his  own
 way  has  tried  to  simplify  the  prob-
 lem.  In  fact,  he  has  tried  to  over-
 simplify  the  problem.  He  has  _  said
 that  a  Committee  should  be  appoint-
 ed.

 Mr.  Chairman:  Will  he  please  con-
 clude?

 Shri  0.  0.  Sharma:  All  right,  Sir.  7
 was  submitting  very  rspectfully  that
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 this  Committee  will  mean  a  dilatory
 process.  It  will  mean  something  not
 conducive  to  the  achievement  of  the
 result  in  the  shortest  space  of  time.
 But,  I  think  public  opinion,  the  people
 to  whom  this  Bill  may  be  circulated,
 will  be  able  to  suggest  some  other
 way.  I  think,  with  all  its  short-
 comings,  this  Bill  is  welcome  and  I
 hope  that  even  if  this  Bill  is  not
 passed,  the  private  sector  will  take  a
 warning  from  it  that  minimum  wages
 and  maximum  wages  have  to  be  re-
 gularised  and  they  cannot  be  treated
 in  a  way  which  is  not  scientific  and
 proper.

 I,  therefore,  welcome  this  Bill.  I
 want  that  it  should  be  circulated  so
 that  the  people  should  know  that  there
 are  some  persons  on  the  floor  of  the
 House  who  know  that  this  private
 sector  needs  a  little  tightening  up,
 needs  a  little  guidance  in  the  matter
 of  appointments,  salaries  and  other
 things.

 Mr.  Chairman:  Now,  I  shall  call  the
 hon.  Member  from  Pali  and  then  I
 shall  call  the  hon.  Minister.

 Shri  Harish  Chandra  Mathur:  May  I
 know  what  time  I  can  take?

 Mr.  Chairman:  Ten  minutes.

 Shri  Harish  Chandra  Mathur:  Mr.
 Chairman,  when  I  first  looked  at  this
 Bill,  I  thought  it  was  the  thoughtless
 exuberance  of  the  hon.  Mover  which
 was  reflected  in  it.

 An  Hon.  Member:  Thoughtless?

 Shri  Harish  Chandra  Mathur:  That
 was  my  first  reaction  to  it.  But,  as  I
 listened  to  certain  speeches,  parti-
 cularly  that  of  Shri  ऐश,  C.  Jain,  I  felt
 that  really  an  important  problem  has
 been  posed  before  us.  I  knew  that,
 in  the  background,  there  was  the  opi-
 nion  expressed  by  the  Estimates  Com-
 mittee  though  it  was  as  far  back  as
 1953-54  when  they  had  posed  the
 problem  which  was  likely  to  affect  the
 public  services.  I  do  not  think  for  a
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 moment  that  the  Estimates  Com-
 mittee  would  countenance  the  remedy
 which  has  been  suggested  by  my  hon.
 friend.  It  is  not  so  simple  as  that.
 As  a  matter  of  fact,  I  just  scratched
 my  head  because  I  believe  this  im-
 portant  question  was  also  very
 thoroughly  examined  by  the  last  Pay
 Commission.  As  early  as  page  24  of
 its  very  valuable  report  you  will  find
 a  copious  reference  to  this  particular
 problem.

 This  question  has  been  raised  in
 many  other  countries  also,  and  in  the
 U.  छू.  the  Priestley  Commission  which
 went  into  the  entire  affair  has
 thoroughly  examined  this  question.
 In  the  few  minutes  you  have  allowed,
 it  will  not  be  possible  for  me  to  go
 into  the  entire  gamut  of  it,  to  give
 you  the  principles  which  have  been
 considered  and  the  considered  opinion
 to  which  the  highly  eminent  persons
 represented  on  this  commission  have
 come  to.  They  have  not  been  able  to
 find  an  easy  solution  to  it.  The
 Estimates  Committee  has  also  only
 posed  a  question,  they  want  the  Plan.
 ning  Commission  to  look  at  it  and  do
 something  about  it.  The  Pay  Com-
 mission  has  also  gone  into  it  and  said
 they  cannot  go  into  it  more  than  they
 have  done,

 So  far  as  the  Bill  is  concerned,  I
 think  it  will  have  to  be  rejected  out
 of  hand.  At  the  same  time,  this  prob-
 lem  does  require  thorough  considera-
 tion.  Some  very  eminent  persons  who
 appeared  before  the  Pay  Commission
 had  suggested  the  appointment  of  a
 bigger  commission  to  go  into  the  en.
 tire  question  at  the  national  level, since  the  Pay  Commission  was  res-
 tricted  in  its  terms  of  reference  and
 could  not  examine  the  whole  ques-
 tion.  I  endorse  that  suggestion,  and
 i  think  Shri  Tariq  would  do  well  to
 withdraw  this  Bill  requesting  Gov-
 ernment  to  appoint  such  a  commission
 to  make  further  enquiries  into  the
 matter  and  come  to  conclusions,



 2525  Ceiling,  on

 Shri  M.  C.  Jain:  Provided  the  Gov-
 ernment  accepts  your  suggestion.

 Shri  Harish  Chandra  Mathur:  I  am
 giving  my  views.

 This  Bill  is  no  solution  at  all.  It
 raises  so  many  difficult  problems,
 creates  more  difficulties  than  it  solv-
 es.  It  was  said  that  sons  of  Govern-
 ment  servants  are  in  the  private  sec-
 tor  and  are  paid  high  salaries.  That
 problem  will  not  be  solved  even  if  the
 Bill  is  accepted.  It  is  suggested  that
 a  youngster  who  is  recruited  there
 and  given  a  certain  start  will  con-
 tinue  to  get  the  same  sum  all  the

 .time.  That  will  not  solve  the  pro-
 blem.  It  is  a  very  wrong  approach
 to  the  whole  question.  I  do  not  at  all
 agree  with  it.

 It  has  also  been  suggested  that
 while  the  Pay  Commission  took  into
 consideration  various  factors,  it  did
 not  take  into  consideration  the  maxi-
 mum  salary  in  the  public  sector,  and
 my  hon,  friend  suggested  that  it
 should  be  cut  down  to  Rs.  1,000.  I
 think  it  is  absolutely  fantastic.  The
 Pay  Commission  has  definitely  and
 very  pointedly  dealt  with  this  ques-
 tion  at  great  length  and  in  a  very
 lucid  manner.

 I  would  like  these  friends  who  talk
 of  socialism  and  socialisation  to  look
 at  the  country  which  is  the  origin  of
 socialism.  Let  us  look  at  the  salaries
 that  obtain  in  the  USSR.  There  are
 people  who  get  350  to  400  roubles  at
 the  lowest  level,  and  there  are  peo-
 ple  whose  remuneration  is  as  much
 as  25,000  to  30,000  roubles,  who  have
 bank  balances.  Nobody  denies  that.
 The  Soviet  Union  had  started  at  an
 earlier  stage  with  the  view  that  they
 should  give  nobody  more  than  500
 roubles,  everybody  should  travel  by
 the  ordinary  bus  etc.  With  the  gra-
 dual  passing  of  time  they  have  real-
 ised  that  jt  is  an  absurd  proposition
 even  in  that  hard-boiled  Communist
 sountry,  and  today  the  position  is  as
 I  have  described  it.  But,  _  still,  we
 should  not  draw  conclusions  from  this,
 because  the  economy  is  different  in
 the  two  countries.  Anybody  who  is
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 getting  even  30,000  roubles  there  can-
 not  use  this  money  to  exploit  the
 community  and  get  something  out  of
 this  money.  That  money  cannot  be
 utilised  for  that  purpose.  We  also
 understand  that  the  man  who  is  get-
 ting  400  roubles  gets  so  many  other
 amenities.  As  the  hon.  Prime  Minis-
 ter  very  rightly  pointed  out  the  other
 day,  let  us  have  all  these  necessary
 amenities  which  have  got  to  be  pro-
 vided  for  the  Government  servants.
 But  I  think  that  this  talk  about  ceil-
 ing  is  not  at  all  practicable.  In  which
 country  under  the  sun,  whether  it  be
 a  communist  country  or  a_  socialist
 country  or  a  capitalistic  country,  has
 such  a  ceiling  been  fixed?

 There  are  various  methods  of  cut-
 ting  down  the  income,  such  as  by
 taxation  measures,  by  super-taxes  and
 by  many  other  things.  Still,  I  do  not
 rule  it  out.  The  only  important  ques-
 tion  at  the  present  moment  is  whe-
 ther  the  public  sector  will  be  able  to
 find  necessary  recruits,  and  whether
 the  public  sector  does  offer  such  at-
 tractions  that  the  right  type  of  people
 will  be  able  to  come  in.  I  think  at
 present  the  position  is  not  such  that
 the  right  type  of  people  are  not  at-
 tracted  towards  the  public  _  sector,
 barring,  of  course,  a  dozen  jobs  or
 may  be  about  25  jobs  in  the  private
 sector.  At  present,  the  tendency  for
 everyone  is  to  get  into  the  public
 sector.

 In  this  connection,  I  would  like  to
 invite  the  attention  of  the  House  to
 one  thing.  Let  us  examine  the  num-
 ber  of  applications  which  were  receiv-
 ed  when  we  formed  the  management
 pool.  We  wanted  about  two  hundred
 people.  But  how  many  people  from
 the  private  sector,  who  were  drawing
 far  larger  emoluments,  tried  to  go
 into  the  public  sector  and  tried  to  get
 into  Government  service?  In  the  Pay
 Commission’s  report  itself,  various
 other  factors  have  been  pointed  out.
 I  know  of  a  personal  relation  of  mine
 who  was  here  in  Delhi  in  the  private
 sector,  getting  about  Rs.  500  p.m.
 He  went  to  Bhilai  on  a  salary  of
 Rs.  700  or  Rs.  800  or  Rs.  900  pm.
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 So,  at  present,  the  magnetic  force
 is  not  on  that  side,  that  is,  on  the  side
 of  the  private  sector.  Even  now,
 Government  service  continues  to  be  a
 prized  job  in  this  country.  So,  at  pre-
 sent,  this  problem  of  diversion  of
 right  type  of  men  to  the  private  sec-
 tor  does  not  arise  at  all.  I  do  not
 know  whether  it  will  arise  at  any
 future  stage,  but  that  is’  really  an
 important  question,  and  I  wish  that
 this  question  is  examined  in  this  light.

 Shri  B.  R.  Bhagat:  I  have  been  lis-
 tening  to  the  debate  very  carefully,
 and  I  find  that  as  it  is  quite  obvious,
 a  Bill  of  this  nature  has  only  got  a
 mixed  reception  in  this  House.  The
 scope  of  the  Bill  is  to  regulate  the
 salaries  in  the  private  sector,  or,  as  the
 hon.  Mover  calls  it,  to  have  a  ceiling
 on  salaries  in  the  private  sector.  And
 the  main  purpose  is  to  provide  for
 the  maximum  as  well  as  the  minimum
 salary  scales  in  the  private  sector.

 The  hon.  Mover,  although  he  ela-
 borately  discussed  about  the  undesir-
 ability  of  very  high  salaries  in  the
 private  sector,  did  not  touch  on  the
 question  of  minimum  scales  in  the
 private  sector.  This  point  was  taken
 up  by  one  hon.  Member  opposite,  and
 he  twisted  it  to  urge  his  points  about
 the  Pay  Commission’s  report  on  the
 salaries  of  Government  servants  and
 Government  employees.

 The  question  of  the  minimum  wage
 in  the  private  sector  is  an  important
 one.  I  attach  more  importance  to  it
 than  to  the  question  of  bringing  down
 the  maximum  of  the  salary  scales  in
 the  private  sector.  But  I  would  not
 agree  with  the  hon.  Member  who
 said  that  we  have  ignored  the  point  or
 that  we  are  not  taking  care  of  the
 minimum  wage  in  the  private  sector.

 If  we  read  the  report  of  development
 in  the  past,  we  would  come  to  the
 conclusion  that  although  in  what  I
 would  call  the  sweated  industries,
 like  the  tanning  industry  in  Kanpur—
 Kanpur  is  well-known  for  its  sweated
 industry—the  wage  scale  is  low,—and
 I  would  urge  on  the  conscience  of  the
 House  and  on  trade  unions  or  public
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 opinion  to  see  that  the  trade  unions
 and  public  opinion  are  so  strong  as  ‘to
 see  that  the  wage  level  goes  up  in
 these  sweated  industries—we  cannot
 determine  the  general  wage  level  or
 the  general  pattern  by  taking  the
 example  of  the  sweated  industries  like
 tanning  or  other  industries.  In  these
 matters,  the  question  of  fixing  a  mini-
 mum  is  very  important,  but  it  is  a
 difficult  one  also.  I  say  this  because
 although,  for  example,  in  some  of  the
 States  under  the  Minimum  Wages
 Act—which  is  a  concurrent  subject~
 the  minimum  wage  for  certain  indus;
 tries  like  the  biri  industry  which  used
 to  be-say,  4  annas  per  day  has  been
 increased  to  say,  a  rupee  per  day  or
 more,  a  four-fold  increase,  it  is  still
 very  low;  we  have  to  see  the  capacity
 of  the  industry  to  bear  it.  That  is  the
 limiting  factor.  Fixation  of  any  mini-
 mum  wage  has  to  be  guided  by  the
 fact  that  we  cannot  burden  the  in-
 dustry  so  much  that  the  industry  goes
 completely  off  the  track  resulting  in  a
 situation  where  the  labourers  are
 worse  off.

 So  the  limiting  factor  is  the  condi-
 tion  or  the  economics  of  the  industry
 i.e,  how  much  the  industry  can  pay.  If
 we  take  the  example  of  the  sweated
 industry  of  tanning  in  Kanpur,  we
 cannot  determine  the  general  wage
 nor  come  to  any  conclusion  about  the
 general  level  of  minimum  wage  in
 other  industries.  There  are  progres-
 sive  industries.  If  we  go  into  the
 Wage  Boards  in  various  industries
 that  are  being  appointed  or  that  might
 be  appointed,  we  will  get  another  pic-
 ture.  Take,  for  example,  the  cotton
 textile  industry.  The  minimum  wage
 in  a  place  like  Bombay  is  now  about
 Rs.  20  per  month.  It  is  slightly  less
 in  Ahmedabad.  That  is  a  case  of  3
 progressive  industtry  where  the  min!-
 mum  wage  has  gone  up  progressively
 in  the  last  few  years  as  a  result  of  the
 progressive  policy  followed  by  Gov-
 ernment.

 Similarly,  we  have  the  report  of  the
 Wage  Board  for  the  cement  industry.
 It  will  be  implemented  in  due  course:
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 The  Wage  Board’s  Report  concerning
 the  sugar  industry  is  about  to  come.
 We  are  going  to  have  a  Wage  Board
 for  the  jute  industry  which  will  sub-
 mit  its  report.  So  there  is  a  cons-
 cious  effort  to  go  into  the  question
 carefully  and  examine  all  the  pros
 and  cons,  how  much  the  industry
 will  bear,  what  is  the  productivity  of
 labour  and  what  is  the  general  eco-
 nomic  situation.  We  are  trying  to
 determine  the  minimum  wage  taking
 these  into  account.

 Similarly,  a  number  of  States  have
 implemented  the  Minimum  Wages
 Act.  There  is  the  Shop  and  Com-
 mercial  Establishments  Act.  Conditions
 of  employment  vary  from  State  to
 State.  A  general  regulation  or  a  gene-
 ral  law  for  the  whole  country  will  be
 meaningless.

 So  in  regard  to  the  minimum  wage
 or  the  minimum  of  the  salaries  to  be
 paid,  emphasis  should  be  placed,  and
 is  being  placed,  both  under  the  Mini-
 mum  Wages  Act  and  in  the  Wage
 Board  Reports  on  that  aspect  both  for
 the  organised  industries,  the  pro-
 gressively  organised  industries,  and
 the  sweated  industries  of  which  much
 More  care  should  be  taken  because
 the  wage  level  there  is  low.  But
 always  the  limiting  factors  are  the
 economics  of  the  industry,  the  general
 condition  of  productivity  and  other
 factors.

 Shri  Narayanankutty  Menon:  Is  the
 hon.  Minister  saying  that  the  fixation
 of  a  minimum  wage  is  governed  by
 all  these  considerations  including  pro-
 ductivity?

 Shri  B.  R.  Bhagat:  I  am  not  joining
 issue  with  my  hon.  friend,  because  it
 is  only  a  side  issue  which  can  be
 taken  up  for  discussion  at  the  ‘ime
 we  debate  the  general  labour  policy
 or  discuss  the  Minimum  Wages  Act.  |
 am  only  pointing  out  that  this  Bill
 emphasises  both  the  maximum  ecale
 83  well  as  the  minimum  scale  cf  sala-
 ries.  The  hon.  Mover  did  not  speak
 about  it.  I  am  glad  the  hon.  Member
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 pointed  out  that  aspect.  I  am  _  only
 saying  that  both  in  the  organised
 industries  as  well  as  in  other  indus-
 tries,  there  is  actually  a  tendency  for
 the  minimum  wages  to  go  up.

 Now,  coming  to  the  main  burden  of
 this  Bill,  listening  to  the  debate  [
 summarised  it  into  4  points.  The  first
 point  made  by  those  who  supported
 the  Bill  is  that  the  difference  in  the
 pay-scale  in  the  private  sector  and  in
 the  public  sector  nullifies  the  principle
 of  equal  pay  for  equal  work.

 Incidentlly,  I  have  before  me  an
 extract  of  the  Ninth  Report  of  the
 Estimates  Commit‘ee.  It  mentions
 two  things.  The  Bill  is  based  on  that
 The  first  recommendation  is  about
 ceilings  on  salaries  in  the  private
 sector.  The  second  is  about  the  em-
 ployment  of  retired  government  ser-
 vants  in  business.

 Taking  the  second  recommendation
 first,  we  have  carefully  examined  it
 and  the  Government  have  formulated
 rules  in  956  about  the  employment  of
 government  servants  and  their  rela-
 tions,  sons  and  daughters  and  their
 dependents,  and  the  rules  are  very
 strict.  The  Ministry  of  Home  Affairs
 have  issued  instructions  in  January
 956  that  whenever  the  sons,  daughters
 or  other  dependants  of  Class  I  officers
 of  the  Government  of  India  wish  to
 accept  appointment  with  private  firms
 with  which  the  officers  had  official
 dealings  or  other  important  firms  hav-
 ing  official!  dealings  with  the  Gov-
 ernment  of  India,  the  fact  should  be
 reported  to  Government  by  the
 officers  concerned  and  Government
 permission  obtained  for  such  employ-
 ment.  These  rules  barring  employ-
 ment  or  barring  opportunities  for  the
 sons,  daughters  and  other  relations  of
 government  servants  are  very  strict.

 Orders  have  similarly  been  issued
 that  retired  government  servants  be-
 longing  to  the  All-India  services  or
 Class  I  services  of  the  Central  Govern-
 ment  if  they  want  to  obtain  employ-
 ment  in  the  private  sector  within  2



 2g3  Ceiling:  on

 years  of  retirement  should  secure  the
 permission  of  government.

 Shri  Rajendra  Singh:  Why  should
 there  be  such  restrictions?  If  it  is
 bad,  it  is  absolutely  bad.

 Shri  B.  R,  Bhagat:  We  consider
 that  it  is  not  prima  facie  bad  unless
 eertain  other  conditions  are  there  just
 as,  the  government  servant  while  in
 office  had  organised  the  company  or
 the  firm  with  which  he  goes  into
 employment  later.  A  government
 servant,  when  he  retires,  may  have
 other  obligations.  He  may  be  in  a  fit
 eondition  to  work.  There  should  be
 no  mala  fide  intention.  We  give  per-
 mission  after  looking  into  all  these
 cases.  We  cannot  debar  a  person  who
 is  in  vigorous  health,  and  who  has  got
 a  lot  of  experience  from  seeking  em-
 ployment  and  force  him  not  to  do
 work.

 Shri  Rajendra  Singh:  That  way
 the  remedy  is....

 Mr.  Chairman:  Order,  order.  Let
 the  hon.  Minister  proceed.

 Shri  B.  R.  Bhagat:  Certainly,  his
 income  is  very  much  reduced  and  he
 may  have  his  obligations.  We  cannot
 force  him  not  to  work.  We  go  into
 all  these  questions  and  give  him  per-
 mission.  After  two  years  of  retire-
 ment  the  permission  is  not  necessary
 because  after  that  period  the  employ-
 ment  is  not  deemed  to  have  been  as  a
 result  of  any  benefits  given  by  him
 when  in  office.

 The  first  recommendation—having
 equal  pay  for  equal  work—is  a  very
 Jarge  issue  and  it  has  very  indeter-
 minate  factors.  The  conditions  of
 work  may  be  different;  the  work  may
 Jook  apparently  to  be  equal;  but  the
 eonditions  of  work  may  be  different—
 the  tenure  of  service,  the  retirement
 benefits  and  the  social  status  in  that
 employment  and  all  that.  It  is  a  well-
 known  fact  that  persons  with  higher
 salaries  in  the  private  sector  accept
 employment  in  the  Government  on  a
 lower  salary  because  the  resultant
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 benefits  are  there:  higher  social  sta-
 tus,  security  and  other  considerations.
 In  the  private  sector,  the  motive  Is
 profit.  In  the  public  sector  the
 motive  is  service.  You  cannot
 apply  the  same  rule  for  the  two  ser-
 vices.  Apart  from  the  practicability,
 reasonableness  or  desirability  of  these
 Proposals,  what  is  the  position  today?
 Let  us  consider  it.  In  spite  of  the  fact
 that  we  do  not  want  to  have  a  blanket
 regulation  or  legislation  to  control
 the  scale  of  pay  in  the  private  sector,
 we  have  adopted  a  number  of  mew
 sures  to  bring  down  the  higher  sala-
 ries  in  the  private  sector.  All  foreign
 companies  have  to  submit  to  the  Gov-
 ernment  every  year  a  report  on  the
 salary  scales  they  give  to  the  Indim
 personnel  and  what  proportion  of
 higher  salaries  are  given  to  the
 Indians.  That  is  what  we  call  the
 Indianisation  of  the  branches  of
 foreign  firms  in  India.  At  the  begin-
 ning  of  959  there  were  only  55  Indians
 employed  by  foreign-owned  or  con-
 trolled  companies  earnings  a  salary
 of  more  than  Rs.  5,000.  The  number
 of  foreigners  earning  the  salaries
 above  that  level  was  about  662.
 Should  we  ask  these  firms  to  redute
 the  salaries  of  Indians  employed
 there?  There  is  also  another  consider-
 ation.  On  the  one  hand  we  have  been
 pleading  that  there  should  be  equality.
 The  House  has  been  asking  that  more
 and  more  Indians  should  be  appointer
 in  the  branches  of  the  foreign  firms
 here.  In  the  case  of  the  non-Indians,
 their  salary  is  determined  by  levels
 obtaining  in  their  own  country  and
 standards  of  living,  technical  qualifi-
 cations  possessed  by  them  and  so  on.
 If  we  reduce  the  salaries  of  Indians
 occupying  high  positions  in  foreign
 firms  and  not  of  the  non-Indians,  the
 disparity  increases.

 Shri  M.  C,  Jain:  May  I  ask  a  ques-
 tion?

 Shri  8.  R,  Bhagat:  I  do  not  want
 to  be  interrupted.  If  any  question  is
 to  be  asked,  it  should  be  at  the  end
 and  I  am  prepared  to  answer  it.

 The  second  point  that  emerged  from
 the  discussion  is  that  the  pay  scales
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 offered  by  the  petroleum  companies
 and  some  other  big  companies  are  far
 better  than  the  higher  salaries  earned
 under  the  Government.  That  was  the
 point  made  by  the  hon.  Mover.
 1739,  hrs.

 (Mr.  SPEAKER  in  the  Chair]
 Government  servants  are  consequently
 tempted  strongly  to  secure  employ-
 ment  in  business  houses  for  their  re-
 latives  and  for  themselves  after  their
 own  retirement.  The  third  point  is
 that  very  attractive  terms  offered  in
 the  private  industry  for  the  recruits
 would  affect  recruitment  to  the  public
 service.  The  last  point  has  been  dealt
 with  in  the  Pay  Commission’s  report
 in  paragraphs  4  to  23  of  Chapter  VIII.
 The  Commission  expressed  the  opi-
 nion  that  as  long  as  there  were  three
 candidates  with  first  class  degrees  for
 every  vacancy,  and  the  examination
 results  themselves  did  not  show  a  fall
 in  the  level  of  performance  of  the
 candidates,  there  should  he  no  cause
 for  anxiety.  It  is  true  that  there  were
 four  first  class  candidates  for  every
 vacancy  in  the  higher  public  services.
 Now  it  is  three.  To  that  extent  there
 has  been  a  fall  in  the  number  of  first
 elass  candidates.  As  long  as  the  num-
 ber  is  three  for  one  post  there  should
 not  be  any  case  for  anxiety.  The
 general  conclusion  of  the  Pay  Com-
 mission  was  that  “while  the  quality  of
 recruits  to  the  public  services  needed
 to  be  watched  carefully,  there  was  no
 reason  to  think  that  the  higher  services
 were  not  getting  recruits  of  the  requir-
 ed  standard.”.

 Sir,  the  hon.  Member  said  that  the
 salaries  given  by  the  oil  companies
 are  demoralising  to  the  government
 servants,  they  offer  the  temptation  of
 giving  employment  to  their  sons  and
 relatives  and  so  on.  One  hon.  Member
 made  a  charge  that  we  as  a  Govern-
 ment  are  crumbling  before  the  oil
 companies.  It  is  not  a  fact.  The  record
 of  our  Government  shows  that  we
 have  only  been  very  firm  in  dealing
 with  the  oi]  companies,  If  you  see  the
 records  of  the  oil  companies,  the  power
 that  they  wield,  you  will  find  that  it
 is  not  only  this  Government  that  has
 got  to  be  very  careful  but  even  the
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 progressive  States  or  the  advanced
 countries  like  America  or  Europe  have
 also  fe  t  the  power  of  the  oil  compan-
 ies.  Therefore,  it  is  not  as  if  this  pro-
 blem  is  there  only  in  this  country.
 Because  they  are  gigantic  combines
 they  are  naturally  conscious  of  their
 power,  they  are  conscious  of  the  stra-
 tegic  importance  that  they  hold  in  the
 economic  life  and,  therefore,  it  is  but
 natural  that  they  tend  to  exercise  that
 power.  But  it  is  equally  true  that
 this  Government  has  stood  up  to  it.
 This  Government  has  been  very  firm
 and  it  has  not  allowed  them  to  go
 against  the  national  interest.  So  to
 make  this  charge  against  Government
 is  to  belie  the  facts,  to  ignore  the  facts,
 and  it  is  highly  regrettable.

 A  suggestion  was  made  that  the
 Bill  may  be  withdrawn  but  the  Gov-
 ernment  should  appoint  a  commission.
 Sir,  I  have  stated  the  facts.  I  do  not
 know  what  purpose  the  commission
 will  serve,  A  few  years  ago  the  House
 passed  the  Companies  Act.  We  have
 a  series  of  sections  in  the  Companies
 Act  which  regulates  the  remuneration
 of  the  managerial  cadre.  For  example
 the  remuneration  of  the  Managing
 Director,  the  technical  directors  or  the
 directors  is  referred  to  the  Advisory
 Commission  under  the  Companies  Act.
 They  take  into  account  the  general
 position  of  the  company,  the  financial
 and  other  resources  of  the  company
 before  fixing  the  salaries.  Therefore,
 whenever  they  fix  the  salaries  of  the
 managerial  staff  they  see  to  it  that  the
 salaries  are  in  proportion  to  the  finan-
 cial  and  other  resources  of  the  com-
 pany  and,  to  that  extent,  there  has
 been  a  tendency  to  bring  down  the
 salaries.

 Similarly,  there  is  another  provision
 that  no  company  can  pay  to  their
 managers  including  the  technical
 managers  and  directors  more  than  lL
 per  cent.  of  the  profits.  Therefore,  if
 a  company  is  a  big  one  having  enorm-
 ous  profits  it  may  pay  higher  salaries.
 But  we  have  another  check  that  no
 company  even  if  it  makes  a  very  large
 profit,  should  ordinarily  pay  to  its
 Managing  Director  or  whole-time
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 directors  more  than  Rs.  10,000  per
 month.  All  these  checks  we  have  tried
 to  enforce.

 It  has  been  said,  or  rather  a  miscon-
 ception  has  come  in  that  if  we  bring
 down  the  high  salaries  in  the  private
 sector  we  will  be  going  a  step  forward
 towards  socialism.  The  concept  of  socia-
 lism  is  not  as  crude  as  that.  We  in  this
 country,  the  Government,  have  been
 following  a  policy  of  socialism  as
 adumbrated  in  the  three  Plans.
 Socialism  as  an  organisation  is  more
 a  science  than  mere  expressions  of
 opinions  that  if  we  do  a_  particular
 thing  we  will  bring  in  socialism.  It
 is  an  organisation  for  increased  pro-
 duction  and  rapid  economic  develop-
 ment  of  the  country.

 Shri  M.  C.  Jain:  And  not  of  distribu-
 tion?

 Shri  B.  R.  Bhagat:  Distribution  is
 another  means  by  which  we  act.  But
 by  mere  distribution,  we  cannot
 achieve  results.  I  am  _  saying  that
 our  efforts  have  been  to  bring  down
 the  salaries  and  the  _  salaries  have
 been  brought  down,  but  by  itself  it
 will  not  bring  in  socialism.  Socialism
 can  be  brought  in  by  rapid  economic
 development  of  the  country  which
 we  want  to  achieve.

 Again,  it  has  been  said  that  while
 we  have  introduced  ceiling  on  land,
 we  have  not  introduced  ceiling  on
 salaries.  I  say  that  the  two  are
 entirely  qifferent.  The  question  of
 land  or  its  importance  in  the  econo-
 mic  organisation  of  the  country  or  the
 production  of  the  country  is  entirely
 different.  There  are  scarce  land
 resources,  whereas  the  urban  income
 or  ceiling  on  salaries  is  a  separate
 question.  The  two  should  not  be
 mixed  and  it  should  not  be  said  that
 because  we  have  introduced  a  ceiling
 on  land  we  are  in  favour  of  the  exist-
 ing  salaries,  and  that  we  do  not  want
 to  introduce  a  ceiling  on  salaries.  The
 two  are  entirely  different.  The  facts
 are  different.  We  are  trying  to
 bring  down  salaries  which  are  un-
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 deserved  and  which  are  undue.  But
 the  fact  remains,  as  I  said  at  the
 beginning,  that  the  motive  in  the  two
 sectors  is  different.  In  the  public
 sector  or  in  the  Government,  thé
 motive  is  service  while  under  the
 private  sector  the  entire  motive  is
 based  on  profit.  These  ‘wo  aspects
 should  be  borne  in  mind.  I  do  not
 say  that  if  you  increase  the  salaries,
 that  will  entail  an  automatic  increase
 in  efficiency  and  in  production  or  &
 greater  incentive.  That  may  or  may
 not  be  so.  But  the  fact  remains  that
 we  are  in  the  mixed  economy.  When
 we  are  having  a  private  sector,  we
 accept  that  so  far  as  the  private
 sector  is  concerned,  the  prime  motive
 for  development  or  incentive  will  be
 profit,  and  as  long  as  that  motive  is
 there,  all  those  who  are  employed
 there  will  see  to  it  that  the  company
 makes  larger  and  _  larger  profits.
 Naturally,  the  incentive  is  that  they
 would  like  to  have  a  better  share.
 Otherwise,  what  would  be  the  result?
 The  result  will  be  worse  ard  a  very
 retrograde  one.  That  is,  on  the  one
 hand,  those  who  finance  the  conipany,
 the  financiers,  will  get  more  dividends
 and  better  returns,  while  the  manage-
 rial  cadre,  the  persons  to  manage,  the
 scientists,  the  technicians  and  _  the
 business  administrator,  the  intelligent,
 progressive  group  in  the  private
 sector,  will  be  depressed,  because  they
 will  not  get  their  due.

 So,  what  we  tried  to  do  in  bringing
 in  the  Companies  Act  was  to  introduce
 progressive  company  management,  by
 abolishing  the  managing  agency  system
 and  introducing  the  system  of  sicre-
 taries  and  treasurers  and  thus  divorc-
 ing  management  from  ownership.
 Ownership  will  be  bettered  if  we  do
 this  and  it  will  result  in  a_  better
 incentive.  We  want  to  build  up  4
 managerial  sector;  we  want  to  build
 up  a  good  cadre  of  management,  with
 technicians  and  scientists  and  others.
 But  that  will  have  a  bad  incentive  in
 the  scheme  of  things  in  the  private
 sector,  because,  if  there  is  the  profit
 motive,  they  must  have  a  better  share
 of  the  profit,  and  that  can  only  be  by
 a  redsonablée  scalé  of  salary.
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 {Shri  B.  R.  Bhagat)
 Secondly,  the  taxation  angle  is

 there.  If  they  reduce  the  salaries  of
 those  people,  directors  or  the  mana-
 ers—the  technical  directors  or  the
 technical  managers  and  other  emp-
 loyees—what  would  happen  is,  they
 would  get  more  in  terms  of  perqui-
 sites.  The  salaries  may  be  low  but
 the  demand  is  there.  Everyone  knows
 that;  everybody  even  in  the  public
 sector  projects  knows  how  difficult  it
 ig  to  find  suitable  hands  for  technical
 management,  There  will  be  for
 another  ten  years  at  least—along  with
 our  educational  and  other  develop-
 ment  taking  place—always  a  shortage

 .of£  technical  and  scientific  personnel,
 BL  good,  efficient,  managerial  cadre.  If
 there  is  a  shortage  for  it,  there  will

 .be  a  greater  and  greater  demand.  So,
 if  we  reduce  or  depress  their  salaries,
 what  will  happen?  It  has  been  the
 ‘experience  not  only  in  this  country
 but  in  other  countries  also,  socialist
 or  capitalist,  where  the  scientists  or
 the  engineers  are  so  much  in
 demand,—including  the  Soviet  Union
 and  the  United  States  of  America—
 where  they  want  development  and
 want  to  go  ahead,  they  have  all  to  pay
 a  price  for  it  and  to  pay  higher  sala-
 ries  for  these  specialists.  So,  to
 eguate  socialism  with  lower  salaries
 is  to  ignore  the  basic  fact  of  modern
 life,  of  modern  scientific  life,  today.
 That  is  why,  as  some  hon.  Members
 have  said,  in  the  Soviet  Union,  the
 scientist  or  the  technical  manager  is
 paid  as  high  a  salary  as  30,000  roubles.
 Similarly,  engineers  and_  technical
 Bersonnel  in  the  advanced  _  countries
 are  paid  higher  salaries.  If  we  want
 ta  do  so  the  same  thing,  if  we  want
 to  progress  rapidly  towards  industria-
 lisation,  we  have  to  pay  the  price,
 The  first  step  towards  socialism  would
 be  rapid  industrialisation,  rapid  pro-
 duction  and  rapid  economic  develop-
 ment,  but  all  the  same  having  an  eye ta  the  fact  that  as  far  as  possible  and
 as  much  as  we  can,  there  should  be
 equalisation  of  income.  To  that
 extent,  our  attempt  is  there.

 I  was  speaking  about  the  taxation
 angle.  If  their  salaries  are  reduced,
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 they  will  get  benefits  in  kinds—per-
 quisites—and  they  will  escape  taxa-
 tion.  So,  what  we  gain  in  one,  we  will
 lose  in  another.  So,  from  all  these
 points  of  view,  I  think,  whatever  may
 be  the  object,  the  purpose  would  not
 be  served  by  a_  legislation  of  this
 kind.

 Moreover,  I  know  there  are  ano-
 malies  in  the  salary  structure  of  the
 private  sector.  But  Government’s
 view  is  that  these  anomalies  cannot
 be  corrected  by  trying  to  lay  down  a
 structure  of  salaries  in  the  private
 sector  through  a  legislation  of  this
 kind  envisaged  by  the  hon,  Member
 who  has  moved  this  Bill.  His  pro-
 posal  will  involve  a_  stupendous
 administrative  and  organisational
 task,  fixing  the  salaries  of  thousands
 of  private  employees  and  ensuring
 that  these  scales  of  pay  are  in  prac-
 tice  enforced.  An  hon.  Member  has
 just  complained  that  the  minimum
 wage  is  not  being  enforced.  So,  if  we
 have  this  legislation,  as  the  hon.
 Member  says,  for  every’  industry
 and  every  firm,  there  will  have  to  be
 a  committee  which  will  go  into  the
 salary  scale.  How  are  we  going  to
 enforce  it?  It  will  mean  a  stupen-
 dous  administrative  and  organisational
 task.  Also,  attempting  to  prescribe
 salary  scales  for  private  employees
 will  introduce  excessive  rigidity  and
 in  practice,  any  such  legislation  will
 be  wholly  unpracticable  and  com-
 pletely  unworkable.

 From  all  these  points  of  view,  I
 would  request  the  hon.  Member  to
 withdraw  this  Bill.

 Shri  S.  M.  Banerjee:  According  to
 the  recommendation  of  the  Pay  Com-
 mission,  the  age  of  superannuation  has
 gone  up  by  three  years,  from  55  to
 58.  I  hope  that  since  Government  has
 accepted  it  as  an  award,  it  will  surely
 accept  this  recommendation  also.
 According  to  this  recommendation,  the
 pensionary  Benefits  also  have  gone  up,
 So,  with  this  increase  by  three  years
 in  the  superannuation  age  and  with
 these  increased  pensionary  benefits,
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 will  it  too  much  if  Government  stops
 the  Central  Government  employees
 from  taking  jobs  in  the  private  sector
 after  retirement?

 Shri  B.  R.  Bhagat:  That  is  a  specific
 point  of  view  and  I  am  70  willing
 to  commit  myself  to  it.  That  is  entire-
 ly  a  separate  question.

 श्री  Wo  Ho  ता  क  :  जनाब  स्पीकर
 साहब,  में  जिस  वक्‍त  इस  बिल  को  हाउस  में
 लाया  था  तो  मेरे  सामने  यही  सवाल  था
 कि  हमारे  मुल्क  में  तमाम  लोगों  के  स!थ  किसी
 काम  को  पाने  में  मस।वी  तौर  पर  इंसाफ  नहीं
 होता  हूँ  ।

 Shri  Jhulan  Sinha  (Siwan):  Sir,  the
 time  for  this  bill  is  up.

 Shri  A.  M.  Tariq:  I  shall  take  only
 two  minutes,  Sir.

 Mr.  Speaker:  All  right.

 श्री  Mo  स०  तारि:  :  आज  की  बहस  में
 चन्द  मंम्बर  साहिबान  ने  मेरे  इस  बिल  की
 मूखालिफत  की  और  चन्द  ने  हिमायत  की
 लेाकन  इस  बात  को  सभी  ने  कूल  किया  हैं
 फि  जहां  तक  मकसद  का  ताल्लुक  हैँ,  वह  सही
 हैँ  भौर  हमें  उसकी  हिमायत  करनी  चाहिये  v
 प्ानरेबलर  र्मि'  स्टर  साहब  ने  जवाब  में  कहा  हैं
 कि  कम्पनियों  में  जो  गैर-मुल्की  लोग  यानी
 झंग्रेज  या  फोरनस  कम  करते  थे,  उनकी
 तनख्वाहें  बहुत  ज्यादा  थीं  और  हमारे  लिये
 यह  मूु  कन  नहीं  &  कि  चूंकि  अब  वहां  हिन्दु
 स्तानी  हैं  तो  हम  तनख्वाहों  को  नीचे  लायें
 में  समझता  हूं  कि  इस  जवाब  में  जवाजियत
 नहीं  है  ।  इसकी  वजह  यह  हैँ  कि  हमारे  मुल्क  में
 जब  वाइसराय  होता  था  या  गवनंर  जनरल
 होता  था  या  कमाण्डर  इन-चीफ  होता  है  तो
 उन  सब  की  तनल्वाहें  मौजदा  तनल्वाहों  से
 कहीं  ज्यादा  थीं  और  उनको  कहीं  ज्यादा  रिया-
 य्तें  मिली.  रहती  थीं।  सवाल  मुल्की  या  बैर
 मुल्की  का  नहीं  हैं  3 मकसद  सिर्फ  यह  था  कि
 प्राइवेट  कम्पनियों  में  जिस  तरह  लोगों  को
 लिया  जाता  है,  तनख्वाहें  चाहे  पांच  हजार  या
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 दस  हजार  दी  जायें,  उसके  लिये  हुकूमत
 को  कोई  बोर्ड  बनाना  चाहिये  जैसे  पब्लिक
 सर्विस  कमीशन  है  वर्ना  हकूमत  पर  यह  घब्बा.
 लगता  है,  हमारे  सैक्रेटरीज़  पर  यह  घब्बा,
 लगता  है  कि  चूंकि  उनका  वहां  इनफ्लुएंस  हैं,.
 इसलिये  वे  अपने  आदमी  वहां  लगवा  लेते  हैं
 में  मिनिस्टर  साहब  को  बतल,ना  चाहता  हूं
 कि  खुद  उनकी  वज़ारत  के  बारे  में  यह  कहा
 जाता  है  कि  एक  लेडी  जो  कि  ओ०  एस०  डी०
 हैं  उनको  बम्बई  से  तबदील  किया  गया  और
 कई  दफा  होम  मिनिस्टरी  ने  ऐतराज  किया  इस
 पर  लेकिन  उसकी  बात  नहीं  मानी  गई  और
 सिर्फ  इस  वास्ते  नहीं  मानी  गई  कि  उनकी
 शादी  एक  ऐसे  स/हब  है  हुई  है  जो आयल  कम्पनी:
 में  बहुत  बड़े  डायरेक्टर  हैं  या  बहुत  बड़े  अफसर
 हैं  ।  इस  तरह  की  जो  बातें  हैं  । इनसे  बदनामी
 होती  है  ।  इस  तरह  के  केसिस  की  एक  लिस्ट
 अखबारों  में  भी  छपी  थी  ।  उसमें  कहा  गया  था
 कि  बड़ी  बड़ी  आयल  कम्पनीज़  के  अफसरों  के
 रिश्तेदारों  को तीन  तीन  और  चार  चार  हजार
 तनख्याह  पर  लगाया  गया  हैँ  ।  आपने  रूल
 बनाया  हैँ  कि  दो  साल  रिटायरमेंट  के  बाद
 तक  कोई  नौकरी  नहीं  कर  सकता  है  ।  मगर
 मिस्टर  देसाई  जो  हमारे  पाकिस्तान  में
 हाई  कमिश्नर  थे  रिटायर  होने  के  बाद  ही  एक
 प्राइवेट  कम्पनी  में  इतनी  बड़ी  तनख्वाह  पर
 लग  गए  जितनी  कि  प्रेजीडेण्ट  साहब  को
 भी  नहीं  मिलती  है  और  यह  तनख्वाह  भी
 इनकभ-टेक्स  फ्री  ।  स।थ  ही  कर  मुफ्त,  मकान
 मुफ्त  और  दूसरी  कई  रियायतें  उनको  मिलीं  ।

 अभी  हमारे  एक  जनरल  रिटायर
 हुए  और  वह  एक  और  कम्पनी  में  लग  गए  ४
 सवाल  यह  है  कि  जो  कोरप्शन  हूँ  उसको  हमें
 रोकना  है  ।  पहले  यह  बात  सिफ  आआई०  सी०
 एस०  अफसरों  तक  ही  थी  लेकिन  अब  जनरलों-
 तक  भी  पहुंच  गई  हूं  ।  प्राइवेट  कम्पनियों  में
 रिटायर  होने  के  बाद  वे  लग  जाते  हैं  ।  हम
 समझते  हैं  कि  वे  लोग  इस  काबिल  झब  नहीं
 रहे  हैं  कि नौकरी  करें  और  उनके  आराम  कक
 एक  वक्‍त  रखा  तो  ऐसा  क्यों  होता  है  यह  हमें
 देखना  है  ।  लेकिन  जो  भ्रसली  सवाल  हैं  वह  यह



 (2541  Ceiling:  on

 [श्री  श्०  मू०  तारिक]
 है  कि  जो  बड़ी  बड़ी  तनख्वाहें  दी  जाती  हैं
 बगैर  किसी  बो  के  होने  के  या  बगैर  किसी
 मुकाबले  के,  वे  हमारे  दिल  में  शक  पैदा  कर
 देती  हैं  ।  हमारे  यहां  पब्लिक  सविस  कमीशन
 हैं  और  बावजूद  ऐतराजात  के  कोई  भी  उसकी
 नीयत  पर  शक  नहीं  करता  हैं।  लेकिन  आपके
 यहां  यह  नहीं  हैं  ।  भ्रगर  आपको  इनफ्लुएंस  है
 तो  आप  किसी  भी  बड़ी  कम्पनी  में  नौकरी
 हासिल  कर  सकते  हैं।  इसके  हमारे  पास
 सबूत  हैं  |

 श्री  दो०  च०  झार्मा :  कौन  ?
 श्री  शरण  स०  तारिक  :  जो  चाहे  कर

 सकता  है  ।  अगर  आपका  भी  इनफ्लुएंस  है  तो
 आप  भी  कर  सकते  हैं  1

 शर्मा  जी  ने  कहा  कि  इन  कम्पनियों  में
 जंगल  का  राज  हैं।  यकीनन  वहां  जंगल  का
 राज  हैँ  भौर  इसने  हमें  मजबूर  किया  हे  कि
 हम  तह॒कीकात  करें  और  सोचें  कि  इस  कोरप्शन
 की  बदनामी  को  जो  हमारी  हकूमत  पर  आती
 हैं  और  कभी  कभी  रियासतों  के  वज़ीरों  पर
 भी  आती  हैं  कंसे  दूर  किया  जा  सकता  है  ।
 कहा  जाता  है  कि  स्टण्डर्ड  वेकुम  आयल  कम्पनी
 में  फलां  साहब  के  लड़के  नौकर  है,  मंनेजर
 है,  डिस्ट्रिक्ट  मेनेजर  5  ।  तो  जो  इस  तरह  की
 बातें  हैं  इनको  हम  बिल्कुल  खुला  नहीं
 छोड़  सकते  हैं  ।  बजीर  साहब  ने  कहा  कि
 इससे  कुछ  नहीं  होता  हूँ  ।  में  मानता  हूं  मगर
 में  समझता  हूं  कि  इससे  बहुत  बड़ी  बदनामी
 मुल्क  पर  आती  हैं  ।  मैं  पूछना  चाहता  हूं  कि
 एक  बीस  बाईस  साल  का  नौजवान  लड़का
 जो  कभी  हिन्दुस्तान  में  रहा  भी  नहीं  वह  यहां
 पर  तीन  हज़ार  रुपये  की  नौकरी  पां  सकता  है
 और  वह  भी  बिना  किसी  कम्पीटीशन  के  ?
 अगर  कम्पीटीशन  हो  तो  गरीब  आदमी  की
 औलाद  है  वह  भी  उसमें  बैठ  सकती  है  और
 मुकाबले  में  ग्रा  सकती  है  ।  तो  यह  जो  करप्शन
 है  में  चाहता  हूं  कि  यह  दूर  हो  और  यह  जो
 मायूसी  लोगों  में  छा  जाती  है,  यह  न  छाये  |
 मेरी  यह  जो  मोशन  थी  इस  बिल  को  मश्तहिर
 करने  की  इसको  तो  कम  से  कम  कबूल  कर  लिया
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 जाना  चाहिये  था  लेकिन  चूंकि  वह  भी  नहीं
 किया  गया  है  इस  वास्ते  में  इस  बिल  को
 वापिस  लेता  हूं  ।

 भ्रष्ट  पक्ष  महोदय  :  क्‍या  आप  बिल  को
 वापिस  ले  रहे  हैं  ?

 श्री  Ho  म०  तारिक  :  जी  हां  दरिया  में
 रहना  शौर  मगरमछ  से  बैर,  यह  कैसे  हो
 सकता  है  ।
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 Shri  Jhulan  Sinha:  Sir,  the  time  for

 this  bill  is  up.
 Shri  A.  M.  Tariq:  I  shall  take  only two  minutes,  Sir.

 Mr.  Speaker:  All  right.
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 अध्यक्ष  सहोदय  :  क्या  आपने  अपना  बिल
 वापिस  ले  लिया  हैँ  ?
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 Mr.  Speaker:  Has  the  hon.  Member
 the  leave  of  the  House  to  withdraw
 the  Bill?

 Several  hon.  Members:  Yes.

 The  Bill  was,  by  leave,  withdrawn.
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 37.58  hrs.
 SOCIAL  CUSTOMS  (CURTAIL-

 MENT  OF  EXPENDITURE)  BILL
 BY  SHRI  JHULAN  SINHA

 Shri  Jhulan  Sinha  (Siwan):  I  beg
 to  move:

 “That  the  Bill  to  provide  for
 curtailment  of  expenditure  on  so-
 cial  customs  and  for  matters  con-
 nected  therewith  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  3lst  December,
 1960.”

 The  main  purpose  of  this  Bill,  as
 will  appear  from  the  Statement  of
 Objects  and  Reasons,  is,  firstly,  to  give
 an  impetus  to  the  people  in  small  sav-
 ings  investment.  Secondly,  this  Bill
 is  aimed  at  removal  of  social  evils
 prevailing  in  the  country  in  respect
 of  every  unjustified  and  beyord
 means  expenditure  on  social  customs,
 mainly  birth,  marriage  and  death

 We  all  know  that  this  country  has
 been  having  a  very  hard  time  in  meet-
 ing  the  expenditure  on  its  develop-
 ment  plans.  We  have  been  having
 very  heavy  taxation  from  the  people,
 we  have  been  having  small  savings
 and  borrowing  schemes;  we  have  been
 having  loans  also  from  people  and  last
 but  not  the  least  we  have  been  bor-
 rowing  from  other  fogeign  countries
 also  to  meet  the  expenditure  that  the
 country  has  to  incur  on  the  plans  that
 it  has  adopted  for  its  development.
 There  js  a  very  heavy  sector  long  un-
 tapped  in  this  country  for  60  many
 years  and  the  matter  has  attracted  the
 attention  of  all  those  interested  in
 public  affairs.

 8  hrs.

 My  impression  is  that  this  country
 spends  a  very  heavy  amount  unneces-
 sarily  on  the  observance  of  vituals
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 specially  connected  with  birth,  marriag
 and  death,  I  have  absolutely  no  grudge
 when  the  people  observe  ‘the  religious
 part  of  it  by  mantras  and  other  things
 concerning  directly  according  to  the
 spirit  in  the  Vedas  and  other  religious
 books,  but  the  heavy  expenditure  on
 these  items  does  not  seem  to  be  justi-
 fied  in  any  way,  specially  in  the  pre-
 sent  set  of  things  obtaining  in  this
 country.  When  the  country  has  had
 to  go  with  a  begging  bowl  to  Russia,
 te  America  and  to  so  many  other
 countries,  it  will  not  be  a  justifiable
 position  for  this  country  to  take  up  to
 allow  its  people  to  spend  not  accor-
 ding  to  their  choice  but  according  to
 their  forced  circumstances  and  beyond
 their  means.  We  all  know  fow  the
 problem  of  very  heavy  indebtedness
 is  obtaining  in  this  country  yarticu-
 larly  in  the  rural  sections.  We  have
 also  had  the  opportunity  of  listening
 to  debates  in  this  House  and  we  find
 that  even  Government  servants  are
 reported  to  be  indebted.

 Mr.  Speaker:  How  long  wili  the
 hon,  Member  take?  Is  he  concluding?

 Shrj  Jhulan  Sinha:  I  am  not.  I  have
 just  now  started.

 Mr.  Speaker:  Then  he  may  conti-
 nue  on  the  next  day.

 8.02  hrs.
 BUSINESS  ADVISORY  COMMITTEE

 Firry-THirp  REPORT

 Shri  Rane  (Buldana):  Sir,  I  beg  to
 present  the  Fifty-third  Report  of  the
 Business  Advisory  Committee.

 38.02  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Tuesday,
 August  6  960|Sravana  25,  882
 (Saka).
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 CoLUMNS
 ORAL  ANSWERS  TO  QUES- I  है  2267—2364
 S.Q.  Subject

 No.
 350.  Howse  allotted  to  Shri

 da  Fonesca  in  New  Delhi  2267—70
 351.  Plastic  blocks  2270—77
 352.  Indo-Pakistan  border  2277—80
 353.  Bonus  Commission  228t—83
 354.  Development  of  Small

 Scale  Industries  in  Rural
 Areas  in  Delhi.  2283—88

 356.  Chinese  incursions  in
 Indian  territory  2288—93

 357.  Export  of  engineering
 goods  2293—97

 358.  Antibiotics  plant  at
 Chandigarh  2297—99

 359.  Production  of  raw  rubber  2299—2302
 360.  Coke  Oven  Plant  2302-03
 361.  U.S.A.  Missile  fired  in

 Indian  Ocean  2303-04
 WRITTEN  ANSWERS  TO

 QUESTIONS  2305—73
 S.Q. No.

 355.  Displaced  persons  at
 Hastinapur  हर  2305

 362.  Central  Staff  College  2305
 363.  Final  settlement  of

 claims  2305
 364.  Emery  Grind  Stone  2305-06
 365.  Allotment  of  govern- ment  accommodation  2307
 366.  Pamba-KakkiProject  2307
 367.  Economy  in  printing  2308
 368.  Machines  for  drying  and

 rolling  tea  2308
 369.  Public  undertakings.  2309
 370.  Pakistani  raid  in  Uri  2309
 371.  Shortage  of  raw  jute  23I0
 372.  Purchase  of  plots  by

 Government  officials  (2310-11
 373.  Allegations  against  an

 I.F.A.S.  Officer  23IL
 374.  Orissa  Textile  Mills  Ltd  2332
 375.  Complaints  against  A.I.R.,

 Calcutta.  2332-I3
 376.  Manufacture  of  salt  233-4
 377.  Construction  works  in

 Ladakh  by:  Chinese  2374
 378.  Miningboards  23I4-I5
 379..  Fruit  preservation  by

 Radiation  (2315-16
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd,

 S.Q.  Subject:  Cotumns:
 No.

 380.  National  Productivity
 Council  23I6

 38i.  Payment  of  compensation
 by  Indonesian  Government  (2316-17

 382.  Film  on  Untouchability  237
 383.  Land  routes  to  Goa.  (2317-18
 384.  Local  development  works  (2318-19
 385.  Tibetans  in  Sikkim  (2319-20
 386.  Office  accommodation  for

 Link  Magazine  2320
 387.  Bigger  crops  through  Ra-

 diation  हि  (2320-22,
 388.  Special  Reserve  Fund  2322
 389.  Indians  in  South  Africa  2322-23
 390.  Nagarebels  2323-24
 39I.  Provident  Fund  Scheme  for

 workers  in  Andaman  Is-
 lands  2324

 U.S.Q.
 No.

 638.  Unemployed  in  Maharash-
 tra  +  2325  -26

 639.  Middle  Income  Group
 Housing  Scheme  in
 Maharashtra  2326-27

 640.  Purchases  from  Small
 Industries  Sector  2327

 64I.  Office  of  Political  Officer,
 Sikkim.  मु  पु  2327

 642.  Dry  battery  electric  sells  2328
 643.  Briquettes  2328
 644.  Manufacture  of  sports

 :  2328-29
 645.  Hockey  sticks  2329-30
 646.  Prices  of  Machine  tools  2330
 647.  Migration  of  Hindus

 from  West  Pakistan  2330
 648.  Copper  Re-rolling  Mills  2330-31,
 649.  Passports  233I-32
 650.  Industrial  Co-operative

 Societies  2333
 651.  Unsold  Stock  of  Hand-

 loom  goods  in  Delhi  2333-34
 652.  Small  Scale  Industries

 in  Nagpur  (Maharashtra)  2334
 653-  Employees  Provident

 iad  Fund  in  West  Bengal  2334
 654.  Non-I.F.S.  Officials  in

 dian  Missions  abroad  2334-35
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 WRITTEN  ANSWERS  TO  WRITTEN  ANSWERS  TO

 QUESTIONS—contd.  QUESTIONS—contd,
 US.Q.  Subject  CoLuMNS
 No,  U.S.Q  Subject  CoLuMNSs

 No 655.  Death  of  Naga  official  2335-36
 656.  ‘Industsisl’  Ealdies  ja

 a  688  Relief  for  Chilean  Quake
 Orissa  2336  vicums  2353-54

 657.  Production  of  silk  2336-37  689  Bogus  registration  of  plots  2354
 658.  Purchase  of  cotton  bales  2337  690  Eelana  colliery  2354-55
 659.  Kalyanmal  Mills,  Indore  (2337-38,  691  indimigradersin'Tibet

 .  72355756
 660  Lajpat  Rai  Market,  Delhi  23  8-39,  692  Industrial  Extension  Cen-

 6 oe  tres  235 661  Construction  of  Circuit  6  E Housein  Delhi.  2339  93  Economic  and  Industrial
 662.  Survey  ofcontract  labour  2  eae  Survey  in  Punjab  2356-57

 8  |  nd
 339-4  694  Industrial  production  2358-59 663.  Survey  of  carpet  industry  2340  695  Review  of  Urdu  books  by 664.  Consumption  of  Indian  A.LR.  a  2359

 '  =
 U

 -  5  2340-41  696  Graphite  in  Andhra  Pradesh  2359-60 5०  res  nn  aa4t  697  India-China  Border  issue  2360
 666.  Factory  building  layout.  “4-42,  698  hae  Gramodyog  Empor-

 2360-61 Employment  Excha:
 ped  Centrai  Training  ber  2342  699  Coir  Enquiry  Committtee  2367

 for  women  Instructors  2342  700  sil  tapes  for  telephone
 : cable  2362 669.  State  Trading  Corporation  2343  OL  Ceylon  Graphite  lump  and

 670.  Hostel  for  female  plates  2362-63
 आओ  employees  in

 2  702  International  Commission
 a

 343  for  Vietnam.  ही  2363 671
 F

 uclear  tests
 Himachal

 2343-44,  703  Indo  Tibetan  trade  2363-54 672  Enna
 on  Fiimachal

 (2344-  7o4  Press  badges  for  Link  Ma-
 6  Na  al  Prod

 344-45  gazine  Reporters  2364-65 73  Pie  TO,  uctivity  2345  705  Expenditure  on  Embassies  2365-66
 674.  Export  of  cement  2346  706  sca

 in  Sreepur  Col-
 66 iery  मु  23 675

 जी  Sabine  eet  707  Unemployment  in  Andhra
 Bose.  :  2346-47  Pradesh,  Mysore  and

 676.  Hindu  and  Sikh  Trust
 4  Madras.  2366--68 indu  an  rus

 Properties  in  Pakistan  2347  708  Plastic  industery  2368
 677.  East  Pakistan  displaced  709  Ambar  Charkha  2368-69

 persons  in  U.P.  2347-48  70  A.I.R.  Station  at  Raipur  2369
 678.  Filmon  Tagore  नि  2348  बता  Indo-China  2369-70
 679.  Bambo  Prototype  Pro-  712  Foundry  Forge  and  Heavy

 duction-cum-Training  Machine  Building  Plants  2370
 Centre,  Panihati  2348-49  TZ  Rauwolfia  Serpentina  237०-77

 68०  महा  i  =  Euro-  a  74  Reon  ee
 arrears  of  rent

 681  Industrial  Committee  on  Gane  BI
 Mines  other  than  71S,  Government  Quarters  in
 mines  2349-50  Pinjrapole  area,  Delhi  2372-73

 682.  National  Productivity  76  Fertilizer  ©  Factory  in
 Council  2350-51  Madras.  :  2373

 683.  “Coromant”  Hard  Steel  2357  PAPERS  LAID  ON  THE
 684.  Indians  in  Burma  235I-52  TABLE  +  मु  23087
 685.  Allocation  to  Delhi  Muni-  (7)  A  copy  of  the  Report  of  the

 cipal  Corporation  2352  Indian
 Pen

 the  r6th
 Session  of  the  Contracting 686.

 Tastee  Advisory  Board  2352-5  Parties  to  the  General  Agree- 352-53  ment  on  Tariffs  and  Trade
 687.  socal

 Estates  in  Maha-
 Eon

 in  Geneva  in  May-June, r  न  2353  1900.
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 ‘PAPERS  LAID  ON  THE
 BEd  me  e  ee 'HE

 TABLE—contd.  TABLE—contd.
 CoLuMNS  &  था

 42)  A  copy  of  each  of the  follow-  OLN
 ing  Notifications  under  Sec-  (iii)  The  Drugs  (Amendment) tion  38  of  the  Central  Excises  ill,  r960 and  Salt  Act,  79445  making orci  Sates

 Sead  aeats
 t0  (iv)  The  Press  and  Registra. the  Central  Excises  Rules,  ‘1944?  tion  of  Books  (Amendment)

 (i)  G.S.R.  693  dated  the  r4th  Bill,  .960
 June,  I960.

 REPORT  OF  PUBLIC  AC-
 ie  COUNTS  |  COMMITTEE >  PRESENTED...  2383
 (iii)  G.S.R.  898  dated  the

 6th  August,  1960.  Twenty-ninth  Report  was
 presented.

 IMESSAGES  FROM  RAJYA SA  2382-83  CALLING  Ar  TENTION
 TO

 MATTER  URGENT
 Secretary  reported  the  follow-  PUBLIC  IMPORTANCE.  2384—87 ing  messages  from  Rajya Sabha:

 i  pp  gine?  Dwivedy
 Gi)  That  at  its  sitting  held  on  led  the  attention  of  the

 the  gth  August;  indo,  Rajya  Minister  of  Labour  and  Em-
 Sabha  had  passed  the  fol-  Ployment  to  the  accident  in
 lowing  Bills:  the  Hindustan  Coal  Mine, Talcher  resulting  in  the  death
 @  The  Evacuee  Interest  of  one  labourer  and  injuries

 (Separation)  Amendment  to  many  others.
 Bill,  1960.  he  D icultu  he  Deputy  Minister  of  La- ba  tg  be arn  हक  bour  (Shri  Abid  Ali)  made  a
 Marking)  Amendment  statement in  regard  thereto,
 Bill,  7960

 (3).  The  Press  and  Registra-  ELECTION  TOCOMMITTEES  २३9०-१7
 tion  of  Books  (Amend-  The  Minister  of  Commerce
 ment)  Bill,  1960.  (Shri  Kanungo)  a

 the
 in  motions  for  election  of  two Git)  ng  BN  sitting  ae  on  memberseach  for  (i)  Coffee

 Sie  hate  Igbo  gin  Board;  and  (ii)  Rubber  Board
 D,  "Am  ama  BiL  from  among  the  Members  of rugs  (Amendmnt)  Bill,  Lok  Sabha.  The  motions
 7960  were  adopted.

 (iii)  That  Rajya  Sabha  had
 no  recommendations  to  MOTION  RE.  REPORT  OF
 make  to  Lok  Sabha  in  regard  UNIVERSITY  GRANTS

 te  the
 Rubber  (Amendment)  COMMISSION  23912483 ill,  1960,  passed  by  Lok  Further  discussion  on  the  Mo-

 Se
 on  the  sth  August,  tion  re.  Report  of  University

 "  Grants  Commission  and
 BILLS  PASSED  BY  RAJYA  See.  tae  ieee SABHA—LAID  ON  THE  fon

 TABLE  The  Minister  of  Education
 2383  (Dr.  K.  L.  Shrimali)  replied

 Secretary  laid  on  the  Table  the  to  the  dabate.  The  amendment
 following  Bills  as  passed  by  of  Shri  Vajpayee  was  not  pre-
 Rajya  Saha:  ssed  and  the  rest  were  nega-

 हि  tived.,The  motion  was  adopted.
 G)  The  Evacuee  Interest

 (Separation)  Amendment  REPORT  OF  COMMITTEE  ON
 Bill,  1960.  PRIVATE  MEMBERS’  BILLS

 AND  RESOLUTIONS  ADOP-
 at  rhe  Agricultural  Produce  TED.  2484 rading  and  Marking) Amendment  Bill,  ‘1960.  Sixty-sixth  Report  was  adopted.
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 PRIVATE  MEMBERS’  BILLS—
 INTRODUCED  मु

 (i)  The  National  Monuments
 Commission  Bill,  1960,
 by  Shri  C.R.  Narasimhan.

 (ii)  The  Converts  Marriage Dissolution  Bill,  1960,  by Shri  Prakash  Vir  Shastri.
 (iii)  The  Restrictions  on  Edi-

 ble  Oils  (for  Manufacture
 of  Soap)  Bill,  7960
 by  Shri  Fhulan  Sinha.

 (iv)  The  Defence  Forces  Pro-
 visions  Bill,  1960,  by
 Shri  Fhulan  Sinha.

 (v)  The  Restoration  of
 Places  of  Religious  Wor-
 ship  Bill,  1960,  by  Shri
 Prakash  Vir  Shastri.

 (vi)  The  Indian  Institute  of
 Archaeology  Bill,r960  by ShriC.R.Narasimhan.

 PRIVATE  MEMBER’S  BILL
 WITHDRAWN
 Further  discussion  on  the  mo-

 tion  to  circulate  the  Ceiling on  Salary  (in  Private  Sector),
 Bill,  960  by  Shri  A.M.  Tarig for  purpose  of  eliciting  opinion thereon  moned  on  29-4-60  was
 resumed.  Shri  A.M.  Tariq
 replied  to  the  debate.  The
 Bill  was  withdrawn  by  leave
 of  the  House.

 (Dary  Diaast)

 CoLuMNS

 2484—87

 2488—2546

 PRIVATE  MEMBER’S  BILL—
 MOTION  FOR  CIRCULA-
 TION  UNDER  CONSIDER-
 ATION  हि
 Shri  Jhulan  Sinha  moved  that

 the  Social  Customs  (Curtail- ment  of  Expenditure)  Bill,
 I958  be  circulated  for  the
 purpose  of  eliciting  opin-
 ion  thereon  bythe  3ist  De-
 cember,  1960.  The  dis-
 cussion  was  not  concluded.

 REPORT  OF  BUSINESS  AD-
 VISORY  COMMITTEE  PRE-
 SENTED

 Fifty-third  Report  was  pre- sented.

 AGENDA  FOR’  TUESDAY,
 AUGUST  _  ‘16,  960/SRA- VANA  25,1882  (SAKA)—
 Consideration  and  passing  of

 the  following  Bills:

 (i)  International  §Develop- ment  Association  (Status, Immunities  and  Privileges)
 Bill;  and

 (ii)  Press  and  Registration  of
 Books  (Amendment)  Bill.
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